
Seventh Series, Vol. XIII; No. 15 Friday, March 6, 1981 
Phalguna 15. J 902 (Saka} 

LOK SABHA DEBATES  

Fifth Session

(Seventh Lok Sabha)

( Yol. XIII contains NoJ. 10 IO 15)

LO.K SABHA SECRETARIAT 
NEW DELHI 

Prlr� · R.6, 6.00 



CONTENTS 

No. 15, Friday, March 6, Ig811Phalguna 15, 190~ (Stika) 

Oral Answers to Q1estions 

·Starred Questions Nos. 247 to 249, 251,252,254 and ~58 

Written Answers to Questions: 

Starred Questions Nos. 250, 253, 255 to 257, 259 aQd 261 to 
267 

Unstarred Questions Nos. 240 I to 2440 , 2442 to 2472, 
2474 to 2486 and 2488 to 2600 

" Re : Questions of Privilege etc. . 
,-1, .. , 

'l»apers Laid on the Table 

Committee 'on Papers Laid on the Table-
. Minutes . _ . 

Committee on Papers Laid on the Table-
Fourth Report . 

Calling Attention to Matter of Urgent Public Importance-

Foreign Exchange Racket 
Shri Ram Singh Yadav 
Shri R. Venkataraman 
Shri Rajesh Kumar Singh . 
Shri Ramavatar Shastri 
8hri Jyotirmoy Bosu . 
Shri Eduardo Faleiro 

Business of the House . 
Supplementary Demands for Grants (Railways), 1980-81 • 
Demands for Excess Grants (Railways), 1977"78 
Demands for Excess ~ts (Railways), 1978-79 . 

• 

Statutory Resolution Ill: Disapproval of Life Insurance Corporation 
(Amendment) ~dinance 

"and ' 
Life 100urance Corporation (Amendment) Bill 

8hri Indrajit Gupta . 

' . 
37-57 

57-267 
267--69 

269-70 

271-95 
271--'13 

271-72, 29~5 
274-76 
276-79 
279-90 
290-93 

295-312 

312 
312 
313 

-The sign + marked alx»Ye the name of a Member indicates that the question was 
actuallyaskeel on the floor of the House by that Member. 



'Clause a ' 

'( ii) 

! TMaT'M 00 . 

( ,..' . 

Committee on Private Member' Bills and Resolutions-
IIMMtJJo:1 

Sixteenth Report 

u:--Blls-Introducedic 1: 

(i) Constitution (Amendment) Bill 
(Ammdment of A,ticles 324, 325 etc. ) 
by! tti~ tian a 8 e e ~  

(ii) Constitution· (Amendment) Bill 
(Ammdmmt ~  ~ tic  111) 
by Shri t ~t  

• • I 

" (iii) Blind Persons (EmployIllcnt) Bill 

by Shri Atal Bibari Vajpayee 

(iv) Prevention of Food d 1te ati n ~~c ~t i  
by Dr. Vasant Kumar an d~ I 

(v) Univenalisation of Elementary Education Bill . 
by Dr. Vasant Kumar an~it . 

(vi) Regional Rural Banks end i ~ t n  
· by Prof. Madhn Dandavate 

. Country Fishing ati~ n mtiJdWlIRltirhnJll 

· Shu Chitta Basu 
· ~ i  V; Swaminathan . 

~ tnstiaiti ii (AJlleI\dmcnt) B!' --
:Amendment·of Artiell 15 t e atid1 ~i  

Motion to 'COnsider: · 
· Shri'Bhogendra' Jha . 
· Shri' Mooi Chand Daga 
Shri P. Shiv Shankar . . 

Blind Persons ~i ~ ti i~ 

Motion to' consiaer : . 

· ~t ~ ~  a ida ~ tt . 

. -'.:-

COU1MN8 

, , '340-49:' 

350 
, 350-351 

351 

352 

352-53 

i~5  

: 353-56 

357-65 

~  388-91 

,377-78 

.37Q-87 

~~ 0  

'. 

Shri Mool Uland lJaga nJ\ '4oz-404 . 

. ffrst of. Melr1;bers 402 

(Sarvashri Mani Ram"Bagri, Jaipai-' 'SiDghKUhyap and 
Chaudhary Multan SiQgh) .: 

--Rf-+-l..ate Sittin2 ~~ se  -.. ,.,s;.' 5~ 



LOK SABIIA DEBATES 

I 

LOK SABHA 

Fritl4y, March 6, Ig81/Pkalguna 15, 
1902 (Sako.). 

The Lok Sabha met at Eleven of 
the Clock 

[Mr. Speaker in the Chair] 

ORAL ANSWERS TO QUESTIONS 

asqa ~  : ~ ~ mq ••• 

~  ... 

q'l'i ~ trm: Cfi11' cCt· cR;n 

~ (( ... 
Lendings by Natioaalisecl Banks 

to poorer sectioDS 

*247. SHRI VIjAY KUMAR 
Y ADA V : Will the Minister of FIN-
ANCE be pleased to state : 

(a) whether it is a fact that the 
nationalised an ~ have failed to in-
crease their lend ~a s to the poorer 
sections to the stipulated one per 
cent of their total advances ; 

(b) if so, \V'hat is the percel!tage 
or the lendings to the poorer sections 
during the years 1979-80 and 1980-
81; and 

,(c) the perc( ntage for the richer 
sections during the same period? 

THE DEPUTY MINISTER IN 
THE MINISTERY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 

:-====---
2 

(a) to (c). A statement is laid on 
the Table of the House. 

Sta'ement 

(a) to (c) . The Honourable 
Member is presumably referring to 
lending under the Differential Rate of 
Interest Scheme which is restricted 
to such persons whose family income 
from all sources does not exceed RI. 
3,000 per annum in urban or semi· 
urban areas or Rs. 2,000 per annum 
in rural areas and except in case of 
borrowers belonging to scheduled 
castes/scheduled tribes, who do not 
own any land exceeding I acre if 
inigated and 2.5 acres if unirrigated. 
It was in respect of this scheme that 
the banks were advised in December, 
1978 to increase their lending from 
half a per cent to one per cent of their 
aggregate advances outstanding at 
the end of the previous year. 

At the end of December, 1979. 
the public sector banks had advanced 
94 per cent of their aggregate advances 
as at the end of previous year, under 
the scheme. The figures as at t he end 
of December, 1980 are not available 
~  yet, but it is expected that the 
target of lending viz ~~  I under the 
scheme ~ uld have been achieved. 
The existing data collection system 
does not yield information regarding 
bank advances to richer sections. 

'l) ~ f$f1\ ~  ~ 

~  ~  itt ~ ~  If\'T ~ m ~ 
1fTtr ( 'I) 9J'f( ( li ) CfiT ~ ~ 

'f(f 9;iTlli ~ I ~  '5ft " M ~ 
~ ~  t fcf: ~  ~ q:vr cit ~ 
~ ~ iFfy eIl1mqq ~  
it: i i ~ 1{ ~ c  ~ ~ ~ I 
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__ ~ : ~ ~ CJ1' 

~ if(f Nlfr t, ~ ~  ~ 

1fiT , I 

• ~ ~ q'I,. : ~ t 

""" q 'fi'q l f'fi 1979-89. ~ 
1980-81 ~ treraff \lit ~ t ~ 

'lUI' ~ "lIT qT(" ~ ~ t qm ~ 
atri. f ~ 'ltfrU ~  3IT NlfT q(f 
ft4rr ..,. ~~ t I ~ ~  ~ t 

Ifm GlT ~  t ~  ~ t i i 

~ 31, 1979 trap 378 GIl ~ 
1i~ ~ ~t~ ~~ 1158.48 

~ lfiT ifi"i ~~  t ~~ lit 
qM t i ~ ~  ~ '(AT iftf 
~~ ~ ... ~ ~ a  ~ q 
~ t ~ ~ ~ 1 t~~~ 

tc ~ ifiT i~ ~ -q: f ~  fifqT 

~ ~  ... 

... ~  Cft1r t-~1  q'fiiI' 

~ ~  ~ 1fir ~  ~ i 1  

f4;1n t I 

"" fC1llf ~ q'ltIr : ~  

~ tr qol'q' IfI1 ~~ t ~  ~ 

~ rn tR" ifi1 ~  ~ 

.... ~  ~ q: cti~  Ai 
WftM w 1lfi( ~  ~1  ~ t I 

.-ft ~  pm q'I" : ~~  

W t1 ~ ~  ~ .qt.' 'ifl' ~ ~  ~~  

i ~ ~ i 1  air ~ t ~ ~ ~ 

'fUtft 11)) i~ ifil' GIll' ~ i ~ ~ t, 
IfT.l'T i~ ~ct  ~ i i  tlfl' air 
q"(\"af\' ct\' ~  ifi) (116' ~  tfOO 
1f" ~ cR t" ifiT ~~ t, ~ 
~  1fJttr t ~ ~ t n-ti' 1 ~ 

• ri .,. ;it i~ ;r{f i ~  " 
1RT ~ Rf«'r iii) ~ i ~ ~~~ 
-.ron _ ,? 

THE MINISTER OF FIN .. 
ANCE (SHRI R. VENKATARA-
MAN) : The so-called bigger sec:-
tions which the hone Member re-
ferred to, the industrial class, get their 
loans from two types of institutions : 
one is the financial institutions like 
the IDBI, IFCI, etc., for their capital 
requirements, long-term requirements. 
They get their working ('apital re-
quirements from nationalised ban 1.8• 

So far as the weaker sections are 
concerned, we have already stated in 
this answer and also in the House 
that there are two sections, the pri-
ority sector and those whom we have 
to define as the 'weakest section' entit-
led t1 the differential rate of interest. 

If the hon, Member wants any 
figures of the total money lent to the 
industrial class, he must put a separa-
te question, so that I can collect the in. 
fonnation from the nationalised banks 
as well as from the other banks. This 
question relates to nationalised banks 
alone and, therefore, from this we 
cannot give an answer. 

So far as the weaker sections are 
concerned, a complete answer is given, 
that is, to the poor people how haVe 
an income less than Rs. 2,000 per 
annum in the rural areas and those 
with an income less than Rs. 3,000 per 
annum in the urban areas, we are 
lending at a differential rate of in-
terest, at four pel cent which is the 
lowest . 

.n f1Iarq rm ~  qg!M ~  

~ ~ illT ~~ a  ~ ~  tit 
~  ~1t 1  W fCii ~~~ ctfr 
d ~ ifl'f ~ ~ ~  ~ 9;fqf 

~  if ~ fClilfT t, ~~ ~ 
trJr'fT • t 7fT 'f(f? ~  
iIiT s ~11  ~ R4T ~  t, W4iT 
\iFlfr1l' R4T ;r11f, aT ~ ~ !Rtf 

ft' 
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SHRI R. VENKATARAMAN: 
I have already stated that it Is one 
per cent, and we have achieved 0.94-
per cent. Whether it should be in· 
creased or not is another matter. At 
present there is no idea of increasing 
it. 

",. ~ P" q111l : ~ ~~ 
i ~~ t iti ~  

~ ifiTt€t ~ ~ t ~ ~~ ~ 
1ft ~ ~ a  ifil ~ ~ t I 
~ ~~~t i~~~  

t ~~ ~ tpfT' I ~ ~~  
~~  ~ ~ ifiT \ill Gfi\jf ron ~  

t, ~ 1 ri ~ ~ \511 mi' t, Cfln 
~ m ifft ~~ ~ i 

~ ~  t? a a i ~  'fr(tr 

~ 1Ii:1: ~ ~ ctrt GI1 ~t  ri' t 
~ ~~~ ~~a  

~ \ilfm ri ~ ~~ ~ ~ ffi 
q"( ri. ~ ~~ I 

SHRI MAGANBHAI BAROT : 
Long back, the guidelines have been 
given with regard to that. It may be 

'- appreciated that upto an amount of 
Rs. 1,000 a demand promissory note 
is enough. Between Rs. 1,000 and Rs. 
5,000 .•.. (Interruptions) The hone 
Member has asked whether there are 
any particular facilities for granting 
loans to the weaker sections, and that 
is what I am trying to answer. There 
have been relaxations : upto Rs. 
5,000, whatever the borrower pur-
chases, that itself becomes the hypo-
thecation : above Rs. 5,000 and below 
RI. 25,000, hypothecation and mor-
tgage at the bank's discretion. 

SHRI KUSUMA KRISHNA 
MURTHY: I had an opportunity to 
see the pattern of lending by the 
nationalised banks, including the di-
fferential rate of interest to the poor 
and sa and ST in Particular when I 
went as a member of a Parliamentary 
Committee to the various nationalised 

banks. Only 1010 of the total lending is 
earmarked for this DRI scheme out 
of which 400/0 is the minimum fixed 
for Scheduled Castes and Scheduled 
Tribes. Here it has been stated that 
it is restricted to such persons whose 
family income from all sources does 
not exceed Rs. 3,000 per annum in 
urban or semi-urban areas or Rs. 
2,000 per annum in rural areas and 
except in the case of borrowers be .. 
longing to Scheduled Castes/Scheduled 
Tribes, who do not own any land ex-
ceeding I acre if irrigated and 2. 5 
acres if unirrigated. 

I would like to know when exactly 
this ceiling is fixed. Our Prime Minister 
also made a policy statement that by 
the end of the Sixth Plan the govern-
ment wanted to bring at least 50<};) of 
these people above the poverty-line. 
And out of the 400/0 some of the banks 
have not given even half of it. 

Therefore, in view of this, I would 
like to know whether the Ministry 
is considering any proposal to raise 
the minimum from 400/0 to at least 
80 % and also the total allocation 
under DRI from I to 2 per cent. 

SHRI MAGANBHAI BAROT : 
As the hone Finance Minister lIas 
said, we have reached 0.94 c~~ and we 
are trying to reach I % which is our 
guideline and which is our target 
to-day. 

As far as giving it to larger sec-
tions is concerned, it may be empha-
sised that this is for the poorest among 
the poor and, therefore, we have fixed 
a limit and if that limit is increased; 
the spread-over will be less and the 
larger income-group will get the 
benefit and not those form whom this 
scheme is really meant. 

DR. SUBRAMANIAM SWAMY: 
Sir, you will see in the reply, the Minis-
ter has said : 

"The existing data collection 
system does not yield informa-
tion regarding bank advances to 
richer sections." 
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I hope the Minister would correct 
this lacuna in the collection of data. 

I would like toknowthis iromhim. 
Recognising the fact that States like 
UP and Bihar are poorer States and 
recognising the fact that the rural 
area are poorer than the urban 
areas, is imbt'a fact that despite natio-
nlisation and all the promises made by 
goverrunent, the credit deposit ratios 
of the poorer states are much smaller 
than the richer states and the ratios 
of the rural areas are much smaller 
than the urban areas and therefore, 
there is actually a transfer of resourceS 
from the poorer areas to the richer 
rass? The poorer areas are financing 
the richer areas and the rural areas 
are financing the urban areas. It 
want to know whether the government 
has got statistics with regard to credit 
deposit ratios for the rich and 
poor states and for urban and rural 
areas and also whether this conclusion 
is not borne out by these facts. 

SHRI R. VENKATARAMAN : 
Sir, this is too general a question. If 
the hone Member puts a specific ques .. 
tion in respect of ever state I will 
give the reply. But I will broadly 
support the position that the credit 
deposit ratio in differnt states differs 
according to the viability of the 
scheme and industrial development in 
those states. 

DR. SUBRAMANIAM SWAMY: 
Th at i~ matter evaslC)n. 

~  r iVmiif a~  ~ ~ 1 t  !fiT r"", 
iif'{1;m' ~ i  'fiT qrftlCfi(ll1t ~  

* 2 -18. q) ~ t1i ~ a  : Cfl1'r ~ 

#1' ~ Cf.:=iio:f rer i~  i~ fcll : 

(.) Cf'lT ~ ~ fiefr 91i 
~ cit fat'itl ~ \iilfRQ ~ 
1 ~i  itt 500 0 ~ ij'cfi' if: ~ 

tErerro;-; ~ em 1fi1t ~a c  ~ 

• e ~  t ; 
(V) iif!fT ~~ iii T fcr'fl'1: 'iri 

F-P«Rl a"lT WIi ~  11f;rr ~ 

iiAl'l'a" q'IfC(T tfrm ~ ~ cit ~

a'Ir ttlfT .,. 25,000 ~ ~ i  iIlr.l 
ilflT t ; 
(ti') ~ . ~t  aT ilfl"ar ~ i 

~ 

(tf) life( ;rtf, aT ~ ~ ;nrr CfiR"Or 

t ? 
THE DEPUTY MINISTER IN 

THE l\1:INISTRY OF FINANCE 
(SHRI MAGABHAI BAROT) ; 

(a) to (d) . A statement is laid 
on the Table of the House. 

Statement 

The Reserve Bank of India has 
advised all scheduled Commer cial 
Banks to adopt relaxed security norms 
for loans upto Rs. 5,000 for agricul-
ture and allied activities. Such loans 
are given against hypothecation of 
crops or moveable assets where ~ c  

assets are created out of the loan 
amount. No fur' her security or 
guarantee is required for such loans. 
A further concession is given in the 
case of smaller loans upto Rs. 1,000 
in which case a demand promissory 
note or a loan agreement is the only 
basis for grant of a loan. There is 
no proposal to extend this facility 
for loans of higher amounts. The 
above relaxations in the security norms 
were made with a view to provide to 
the weaker sections in agricultural 
sector a largct' access to bank credit. 

Banks have also been advised that 
under thesmall scale industries sec~  

composite loans upto Rs. 25,000/-to 
artisans & village/cottage industries 
should be sactioned as term finance 
for equipment or as working capital or 
both. Such loans should Dot be re-
fused for want of security or guarantee 
if the proposal is otherwise viable 
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n~~  ~  

~~~ nt  ~ if 
.. ~ n 'NT t Ri fcm' ~ 1  tl J \ill 
~ cir ri ~ ~ en ~~ iA11fT t I 
5 ~ii  ~ i ~ it. ~ rtr ~ arnr 
~ ~ t, ~ .q lit ~  ~ ~ fcp 

~  w{;( \iI1 ~  t ~ Ciit 
i ~ ~  ~ ~~  ~ em ~  

~  5 ~~ 1  ~a ~~ ~ 

iiT I 'Afti' ~a ~ fcFi ~  ;rl'fu' IIl1 
~ ififT ro:rT t I it ~  ~t  

fap ~~ ~ i  li' triCf ~ ~~ ~ ~  

~~ 1ft ti~  CfiT ~ i Ilfl) 

~ ~~~ i~~~ 

\VI' CfiT ~ ~ t ~  ~ iifllfT ~  

1(1' ~~ ~ t  o(r ~ ~~1 'IT 

~  CfiT ~ ~~ ~ ~ ~  ~ 

·t ~ ~~  it. ~ f<r.«A Cfl1 
t.ift1' a,-" ~ \ilfT({f i~ ~ i ~ ~ I 

at m g;rrG'.m- ~ 1 ~ ~ ~~ 

~~ ~n~  ~ Cf1:l'f ~  ~  ? 

SHRI MAGANBHAI BAROT : 
The hon. Member would recan that 
in the previous answer I have said upto 
Rs. 1000 there is no hypothecation at 
all. Only a demand promissOlY note 
will be sufficient. Between Rs. 1000 
to Rs. 5000 hypothecation of the crop 
itself is sufficient. Above Rs. 5000 
theer are two thinbrs. One is hypothec-
ation of the crops which he has referred 
to or a mortg;) ge which again is left 
to the Bank Manager that in a given 
·case he may not insist upon. 

I would like to make it lear that 
there is a clear distinction lx.tween 
money lending which the hone Mem-
ber has referred to and lending by 
Banks where no insistence is made 
upon hypothecation of Cl'OP and when 
It exceeds Rs. 5000 it is left to the 
discretion of the Bank. No money 
lender ever in India has don that. 

8 ~  ~ ~ 
V(1lI' q t Ai ~ 25 ~ ~ ~ 

am ~ 1 i e ~ ~ R ~1 itt 
t=r'Nl ;it 14'N ~ t ~ ~ 'fit 
it ~ i ~  1fl11 t f.ta 141R: ~ 'im 
{6' 1Tn:;:it ;r(f '1T ~  (f) \ft. ~ 

~1  fe:1:I'T ~  ~c i i t ~  9 ~ of,' iti 
~~ ~~1 

~ ~~ '1ft' ~ ii  ~  ~ fCfi ~~e i  

aft ~~~ Cfi1 ~ c i  ~ t tIh: 
~  afT" 9 ~  tf'ctff Cfi) frriw ~  

~ ~~  "tft ~ * ~ q-{ \ill 
~ i i ~  ~1  t ~ trmrT ifI1 ~  if@ 
~ ~ a'r ~ ii Gff( it 'AN cp.rr 
i i~  Cfr(6" t ? 

SHRI MAGANBHAI BAROT : If 
I may sa}' so, the Reserve bank has 
been very particular in givingl.!the gui-
delines to all the Banks, As regards the 
point mentioned by the hone Member 
interest rates etc. have also been fixed. 
In these cases, the banks cannot charge 
anything more than that. 

So far as the working of any par-
ticular bank is concerned, if the hone 
Member has any gri{"vancc that the 
guidelines have not been followed 
by it, if that is brought to our 
notice, that wilJ certainly be looked 
into. 

PROF.MADHUDANDAVATE: 
Sir, permit me to club Question No. 
247 and 248 with retrospective effect. 

MR. SPEAKER: You had been 
a Minister. There cal1not be retros-
pective effect to the question. 

PROF. MADHU DANDAVATE 
When the D.A. can be given retro-
spective effect to, why not 
clubbing of the question also be 
given retrospective effect to? 
Sir, in the previous answer, the hon. 
Minister has said that the existing 
data collection system does not yield 
information regarding bank advances 
to richer sections. This question is 
regarding the loans to sma1l fa.rmeq 
and small industries. ~ loaDs are 
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to be made available from the amounts 
that are deposited with the banks. 
Therefore, though he has not been 
able to quantify the advances to the 
richer sections because of obvious 
difficulties, I would at least like to 
1mow qualitatively whether it is not 
~ fact that whereas ~ e .major por-
tions of the deposIts ln various 
banks come from the agricultural 
sectors, a substantial portion of the 
advances and loans are given only to 
the industrial groups and big busi-
ness. 

j THE l\UNISTER OF FINANCE: 
(SHRr R. VENKATARAMAN )  : 
I would not be able to substantiate 
that statement because the 
deposits come from several 
classes. The depositors, particularly, 
are the middle-classes. The richer 
classes are the borrowers. The de-
posits are always coming from the 
middle-classes. They are spread over 
not only the agriculturists but also 
over the salaried classes, the urban 
middle-classes and so on. This state-
ment that the deposits come from the 
agriculturists and they are given to 
the industrialists may not be colTect. 

PROF. MADHU DANDAVATE: 
Sir, you are an agriculturist. You 
must protect our interests. Even facts 
and figures are available that major 
portions of the deposits are coming 
&om the agriculturiSts. Why does he 
deny the facts? 

MR. SPEAKER : He does Dot 
deny the facts. 

SHRI R. VENKATARAMAN : 
To say that it comes from the rural 
areas is to say that it is coming from 
the agriculturiats. There are other 
people in the rural areas who say this. 

"" m "'" ~ wmft : 
wszm 1 ~  ~ "it irTqf ~ Q 
........ iti ft;r1:t ~ i ~ ~ m cf Sl11J: 
fft\' fim;Rr ~  ~ ~  ~ 
~ , fl;rQ; 1fT fiR\' ~ it q:mrr 
SITta' ~ ~ f<;rtt ~ ~ t I 

srp;r: ~ t  ~ 1  ~ it; \"T1if " ftro: 
11'1', t i~ ~ , ~ ~ 1ft' ~ ii~  

~ i''fi ~ ~ t ~ 'q6' f ~  

~~ ~ t ~ ;rim iU qr laT 
t I ~ urn ctt ~  ifT(f (TffT ~  

t I ~ ~ii  ~  ~ ilffCRf ~ 2 5 ~ 
~ iti ~ ill" t ~ ~~ f.tn:rr 
~ '"\if (fCfi ~ ~~ ~ 
~  I ~  ~ ~i  i ~  

~ fep ~ ~  '14 F"i4 tda ~  iI"'tt 
t ~ Gf«rT \ifT ~  t, ~ em ~ 
~ iF ~ q'ftT ;p;fr i t cn~ ~ 

~  ~ t ? 

SHRI MAGANBHAI BAROT: 
So far as giving the guidclines in 
time is concerned, the Reserve Bank 
has given directions not only for the 
small amounts but even for the amounts 
upto Rs. 25,000. In that event, the 
direction is that such applications are 
to be disposed of within a period of 
four weeks and applications are to be 
disposed of within eight to nine weeks 
where the amount varies from Rs. 
25,000 to Rs. I Jakh. Now these guide-
lines are there. I request the hone 
Member that ifhe finds that the banks 
arc not carrying out those guidelines, 
he may please bring them to our 
notice. 

MIsaIIe of import liceaee by 
M/_ Parle BottIiag Compaay 

+ 
*249. SHRI DHARAM DASS 

SHASTRI: 

SHRI K. LAKKAPPA : 

Will the Minister of COMMERCE 
be pleased to state : 

Ca) ~ it is true that M}s 
Parle Bottling Company imported 
bottIiDg machinery as Actual Users. 
but soIa it to some other firms and if 
80, full details thereof; 

(b) whether this violation ,is dealt 
UDdel' clauses 4 (d), (g) and (j) of the 
Import and Export Control Act, 1941 



and if so, whether any action had 
been taken under these clauses 
agains t the firm ; 

(c) if not, the reasons therefore; 

(d) whether it is proposed to con-
fiscate the goods now and impose 
penalty ; and 

(e) other action comtemplated 
against the company ? 

THE MINISTER OF COMM-
ERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE) : 
(a) to (e) • A statement is laid on the 
Table of the House. 

(a) Mis. Parle Bottling (P) Ltd., 
imported three bottle filling machi-
nes for their 0\\'11 use in their factory, 
but sold. the same without obtaining 
prior p(7Il1ission from the licensing 
authority as explained below:-

(i) One machine was sold to 
MIs. Chandigarh Bottling Co., 
Chandigarh on 30-8-69 for 
Rs. 1,18,450/-. This machine was 
installed and utilised in the fac-
tory of Mis. Chandigarh Bottling 
Co. till 1978 and, thereafter, sent 
to Bombay for disposal. The ma-
chine was seized by CBI on 2-7-80 
at Bombay. 

(ii) The second machine was sold 
to Mis. Hyderabad Bottling Co., 
Hyderabad for Rs. 1 ~  
This machine was used Mia. 
Hyderabad Bottling Co. (  ) Ltd. 
uom October'70 to March'80. 
This machine was also seized 
by OBI inJuly, 1980 from ~ a  
when: it had been sent for disposal. 

(ill) The third machine was sold to 
MIs. GujaratBottliBgCo& (P) Ltd., 
Ahmedabad in 1969. The machine 
was used by this company from 
March, 1970 to 1972. Thereafter, 
it was sold to MIs. Amritsar Bottl· 
iog Co., Amritaar who sent the . 
machine to Nagpur for disposal 
ill May, IgSo. Them achine was 
ae1zed by the OBI on S0-6-lgBo. . 

(b) and (c) . Provisions of seizure 
and confiscation of imported goods 
were incorporated in the Imports & 
Exports (Control) Act on 4-11-1975. 
The 3 machines were imported and 
disposed off long before this date and 
are, therefore, not liable to seizure 
and confiscation under the new provi-
sions of the Act. 

(c) The machines have been seized 
by CBI and the case is before the 
Court. 

(e) The question of taking Depart-
mental action against the company 
is under consideration. 

~  riuw «R=W"\' : ~t t  'l'I'm' 

~  ~ ~  lhr"t ~~  ~ ~ 

~~~ ~ ~ i  IRT ~~t 
fir: "(irw ~~  ~  tm1 1,f"q iti" 
\nlf ~ n8' t, ~ ~ 
~ tiRf ~ :;ft6' ~ " 
ttW 1 ~ i  -.:.¢ iffr ;iru ~  t ... 
(.ar.f) 

MR. SPEAKER: You cannot 
mention the name of a person who 
is not present in the House and 
cannot defend himself. 

__ ~  ~ \q' ~ t .nf 

~t I 

'" a4.m 8IfIft' : ~ ~  
~ ~~ I.:ltl" iffr ~ 1fidr t, 
~ ~ ;1ft ~ ~ t , 'dt;l 
~i ~ ~ " IfITT ~ t? 
~ ~ "" "ift'." ~ ~  it GI1I'T'-
tim' t q: ~ ~ t I ~t
~ ~ 1947 "" fir: 1955 it 
'1'b fipn ~  ~ am ~  

4-if\', 4-. ~ 5 itr ~ " "''fr 
1fnf ~ , fiIr ~ QW ~ a
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ql;f' ~  ~ t tIT, ~ i~ ~ 

n~ '"' I '1 ~ ~ 1fW\';f ~ 
11ft ~ ,m: '1 ~  ~ ~ ~ Awn ~ 
~  if i.rrf ~1  mt tflff I 

.:I 

~ ~~ : 'l'Ttr ~  ~ I 

." ~ ~  : it ~ ~ 
"qr i ~ ~~  ~1  CflJT m 
~  ct\' ~ I ~ if.lT t fcIl m 0 
arT 0 'iIli'o rnr ~ m ~ ttf ij 
~ c ~ ~ t I ~  iHa ~ 

t fit; 1969 it i lIlfR' ~ trt 
Q"R 1980 it \ifTct'l: ~ ~ ~ ~  

11 ifIi ~~ ~a  ~ 1i ~  ~ 

~ ~ iJflrT ~  ft;rqr tflfT ? 

Q'Str" ~ c  : ~ ~ c  ~ ~ 

, lI"T 1~ Cfi'"{ ~ ~ I mq' ~c ~ 

t~ I 

qj 81f lTtf ~ ~a t : ft ~ 9 ~ ~  

~ fer. 1969 ;r ~  11 ~ ;i:oqr ~ ~~ 

tr,;m;:r 'fliT iliff fulfT ~  ? 

( 't1'1fa'f!II' ) 

lSf.,nq. "'trlITPf tt: : ~ ~1 ~ ~ , 

~ i  ~  ri Cftfi ~  it ~  ~  

~ I (l6lI'f'T';if j 

~  i~~ ~ ~1  9 ~e  ~ ~  

\;far ~ i ~ii n:qe if ~ ~ 

t tfr ~~  ~1 1~ ~ 1 969 it i;fr 
~ 1980 it ~i i  ~~ tt<f11T'; 

~  ~  ~  i~~ Cflii fCf)lfT if'lIT ? 

MR. SPEAKER: If you cannot 
frame a question then I am going 
to disallow it. 

'1) '1'4UW ~  : Mr 3RT ~ 

U1lT ~ 1 ~ "i\''' it ~ ~ t 

~ 1Rir.i 9R ;ft trf f, fi ~ ;1ft' 'Ii 
~ t t ~~~ t I 

SHRI PRANAB MUKHERJEE: 
Sir, so far as the question is concer-
ned as to why these machines were 
sold in 1969 and no action was taken 
till 1980, the answer to that is that 
so far as my Department is concerned 
they came to know of this fact of 
April 5, 1980 when CBI suo motu 
registered a case. Thereafter 
necessary action was instituted 
and the CBI completed the 
investigation. They sent their report 
to us and we authenticated it. They 
sent their investigation report to us on 
the 3rd of October , 1980. On the 1 I th 
of November we authenticated it. 
And the case has been filed in the 
Bombay High Court. In regard to the 
seizure of the machines, Sir, the in-
formation which I have given in the 
second part of the statement is based 
on the CBI investigation report. 

." ritm mil" : m. arT. iR1i. ~ 
'I1'ft CI''fl ~ m ~  onff CfiT ~ I 

~ ~ em ij ~ ittr ~~ ;:nft;r\if 
if t I ~ ~  ~  ~ I ~i t 

ififTlfT \ifT ~~  ~ I ct!f t ~  \iff 

~  ~ ? ~ 9;l'TG:lfT cf,T ~ Cflfl 
fCfill'T ';ifT ~  i::? Cflfl rn it:f w«:{ 
~ i ~ ~ ? 

SHRI PRANAB MUKHERJEE: 
Sir, I am not giving shield to any· 
body. I have informed the hon. 
Member that I have reproduced the 
information which I have received 
from the CBI. I have JUSt reproduced 
that information. If the hon. Member 
has got more information, I will take 
that information from him and I will 
lookinto ~ B'!.lt the present informa-
tion which I have got is on the basis of 
the report which I got from the CBI. 

SHRI K. LAKKAPPA: Mr. 
Speaker, Sir, several questions have 
been posed in this honourableHouse to 
~cc Minister and the Commerce 
MinUter. There is this question per-
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taining to the misuse of the imported 
machines by Parle Bottling company 
Private Limited. The answer given by 
the Hon. Min ister not only confuses 
us, but it is not relevant to the facts 
of the case. In 1947 you have got the 
rules under the Act. These Import 
and Export Licensing Rules have 
been framed then. In 1955 there was 
an amendment made to it. That is 
what I would like to know from him. 
He has given the answer saying that 
three machines were imported and 
disposed off long before this date. 

MR. SPEAKER : Please put the 
question. 

SHRI K. LAKKAPPA : In 1947 
you have got these rules under the 
relevant provisions of the main Act. 

MR. SPEAKER : You kindly 
ask a straight question. 

SHRI K. LAKKAPPA : He said, 
he said he has no power of confis-
cation, or seizure. I would like to 
read out the relevant rule. 

MR. SPEAKER: You don't 
read it. You may please put a straight 
question. 

SHRI K. LAKKAPPA : The 
provisions have been misquoted by 
him. Sir, under section 4D you have 
got 'Power to seize imported goods 
or materials' under section 4G you 
have got the power of confiscation. 

MR. SPEAKER : U nncessarily 
you are delaying. Plcase ask a question. 

SHRI K. LAKKAPPA : These 
powers relate to confiscation, 
seizure and so on. The penalty 
provisions have been mantioned in 
the Act. In answer to Mr. Dharam Das 

. Shastr's question the Hon. Minister 
stated that this Company has come to 
notice in 1980. He has stated in his 
the main reply that provisions of 
'seizure and confiscation of imported 
goods were incorporated in the 
Imports and Exports (Central) Act 
OO4-11-197S· 

On the other had he has also stated 
that there has been no seizure or con-
fiscation of these imported goods. 
Therefore, there is a contradiction in 
the statement of the hone Minister. 
The Parle Bottling Compay has looted 
Rs. 4 crores in this way, before the 
case has come up before the House. 
The Commerce and Finance 
Ministries have not taken any 
action against certain violations of 
this company. Ever since 1955 you 
have got these provisions relating to 
seizure. I do not know why such 
action should be delayed. I would 
like to know why no action was taken 
in spite of all these irregularities 
idulged in by this Company. 

SHRI PRANAB MUKHERJEE: 
As far as the question of the Hon. 
Member regarding what action 
has been taken is concerned, I 
have explained the position clearly 
in my answer. There was a CBI 
investigation. Thereafter the case 
has been filed in the Court. In 
regard to departmental action also, 
I have stated that this is under consi .. 
deration The Hon.1.fember probable 
in his excitement has not read part 
(e) of my reply. So that is also under 
consideration. Now Sir, regarding 
the qucstion 'What action you are 
going to take', I am not going to 
disclose it on the floor of the House 
and give a help to them to strengthen 
their case. No, that is not possible. 

Secondly, the moot point is this, 
namely, whether, before the amend-
ment of 1975 there were provis:ons, 
which the hone Member has referr .. 
ed to, under which we could have 
confiscated the machines. Here I 
have got the information specifically 
and I had a discussion with the 
officers dealing with the various 
provisions of the Act. They specifi-
cally brought to my notice that only 
two types of actions could be taken 
before 1975 when an amendment 
was made. One is 'debarring'. The 
second is 'prosecution' which comes 
under Section 5 of the Act. Prosecu-
tion has already taken place. With 
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regard to the question of de baning, 
when such types of complaints come 
and something is under investigation 
or adjudication of the court, thenonnal 
coune of action takes place. That is 
being contemplated. But whether this 
power was there before the 1975 Act 
is a matter of fact. One can examine 
the relevant provisions and get the 
true picture. 

SHRI K. LAKKAPPA: My 
second supplementary ... (Interruptions) 

MR. SPEAKER : Next Question. 

,,",R ~ 411: ~ ~  

mo ;f\'o !Alto i m ~~ GI'lIl;ft Cfi7 

't( II ~ ~  ~ i nt  ~  

t1 ~ i ~i  I 

(Interruptions)· • 

MR. SPEAKER : What is this, 
Mr. Acharya ? Not allowed. 

~ .. o ~ : ita ~ ~ ~ 
, I 

~  ~~~ 

~ ifllfT ~ ifi1: ~ t I ~ 
~ cmrr ~~ it;Cf(fI' ~i  ~  ~

n~~ 1 

SHRI K. LAKKAPPA :  I 
seek your protection. The hone 
Minister has given his reply and I 
would like to know. 

MR. SPEAKER : You have as-
ked one supplementary ; no more 
supplementry. 

SHRI K. LAKKAPPA: My ques-
tioD has not been ans e ed nt ~ 

1iMs) 

MR. SPEAKER : You give notice 
under Rule 155 if you ate not satisfied. 
Not like this. TWelve minutes 1 ave 
already been spent on this question. 
I am not going to allow any more 
su r plementaries. 

·.Not recorded 

SHRI K. LAKKAPPA: Why are 
you shielding this question ? 

MR. SPEAKER : No question of 
shielding; I have already given 12 
m;nute!\ for this question. 

tm'fPi ...... " -.: ~~  

W ~ ~ {r'lT ~ I ~ 

~  ~ ~ ~n  ~  ~ t 

~~~~~ ~~ 

~ ~ t. I q ~ 'mitftft:r 
t~s ci ~~t I 

(Interruptions·) 

SHru K. LAKKAPPA : We are 
not going to agree to this. 

MR. SPEAKER: Question No. 
251. Shri G.Y. Krishnan. 

SOME HON. MEMBERS : rose 

~~  12 e~~ 

~ i ~  qv ~ ~  I 

SHRI K. LAKKAPPA: Let us 
have half-an-hour discussion. 

MR. SPEAKER: You cannot 
demand like this. I am not going to 
be cowed dow!'. 

SOME HON. MEMBERS: rose. 

MR SPEAKER : Please sit down. 
I know my job. Question No. 251. 

a.arPag of DlfI"ereat Rate. 
of iatenat by ...... 

*251. SHRl G. Y. KRISHNAN: 
WiD the Minister of FINANCE 
be pleased to state; 

(a) whether Government have ~ 

examined the performance of the 
Banks in the context of the fact that 
some of the Banks are charging 
ctifferent rates of interests in compari-
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son to other banks with the aim of 
helping particularly the rural areas 
and the weaker sections of the 
society; 

(b) if so, whether some cases have 
been brought to the notice of Govern-
ment in this regard; and 

( c) if so, the reaction of Govern-
ment in this regard ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
<a) to (c). A Statement is laid on 
the Table of the House. 

Statement 

The interest rate structure of the 
banks is governed by the broad frame-
work indicated by the Reserve Bank 
of India. In respect of those categories 
of advances where the Reserve Bank 
stipulate only the maximum rates of 
interest, the banks are free, within 
these ceilings, to detemine their own 
rates, which are influenced by several 
factors such as the cost of mobilising 
funds, the cost of credit deployment 
and recovery, composition of the 

branch network, manpower strength 
and its composition etc. Inter-Bank 
variations in interest rates occur due 
to bank to bank variations in the 
factors which influence the determin-
ation of these rates, which do not 
necessarily reflect the quality of the 
performance of these banks. 

However, in order to bring a 
higher degree of uniformity in the 
rates of interest charged by the banks 
on advances to weaker sections in the 
rural areas, the Reserve Bank have 
stipulated specfic rates of interest in 
respect of several categories of such 
advances. Details of such rates effec-
tive from March 2, Ig8 I in so far as· 
they are relevant to the bank lending 
in rural areas to the weaker sections. 
of the society are set out in the 
Annexe. 

It may also be mentioned that 
all the public sector banks are im-
plementing the scheme of Differential 
Rate of Interest for the weakest of the 
weaker sectiollSof society under which 
they charge a uniform rate of interest 
of 4 per cent per annum. Two third of' 
the credit under the scheme is ear-
marked for rural and semi-urban 
areas. 

Statmn&t of rates of interest stipulatld by the RIser. Bank of lruIiG for &MdIIlMl c:o.n.Ml BfIIIis 
(lUI" March rl, IgBl) 

Per cent 
Per annum --------

I. A.,rieultur, 
I. Loans to small fanners upto RI. 5,000 (short, medium and long term) 

Q. Loans above Rs. 5000 

(a> over RI. 5000 and upto RI. rl5000 

(b) Above lb. rl5000 

II. s..Jl-'" Industry 
I. Composite loans upto Rs. rl5000 

(a' Backward areas 

(b) Other areas 

a. Short -term advances limits of: 

<a> upto and inclusive ofRs.!Z Jakhs 

(b) Owl' lb. !Z lUbs and upto lb. !ZSlakbs 

(c) Above lb. !ZSlakbl 

I!J·SO 

Not ezcccdiDa 
. 15.00-
Not axceediDl 

1',5°-

11·5°· 

Not a,c,"'u". 
• 1,.00-

Not """"'. 
t~  

18'50' 
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I. DR! advances 

2. Retail trade advances 

<a) Limits upto and inclusive ofRs. 5000 

(b) Over Rs. 5000 and upto Rs.125OOO 

(c) Above Rs. 25000 

3. Priority sector not otherwise specified 

"lV. T"". Lotw 

I. Small Scal' Industry 

(i) Units as in the new definition of SSI 

<a) Backward areas 

(b) Other areas 

!2. A,griculturl 

(i) Minor irrigation and land development 

(ii) Other purposes 

(a) Small farmers 

(b) Other farmers 

3. Howing 

(i) SC/ST upto and inclusive of Rs. 5000 

(ii) Others upto and inclusive of RI. 5000 

(iii) Over Rs. 5000 upto Rs. 50000 

(iv) Above Rs. 50,000 

4. Road Transport Operators 

(i) Single vehicle 

(ii) Two or more vehicles 

5. All oIlier term loans 

SHRI G. Y. KRISHNAN: From 
the statement laid on the Table of 
the House by the Minister, it appears 
" that my question has not been properly 
understood. My question is in respect 
of some advances, the different rates 
of interest that are being charged by 
each bank on the same sort or category 
of advances extended to the farmers 
and other entrepreneurs. That has 
not been properly replied to. Under 
the pretext of the differential rate of 
interest, the banks have been haras-
sing the agriculturists as also the 
other sec:tors in the backward regions. 
In the I"tatement, it has been mentio-
ned tbit loans to small farmers upto 

12.50 

Not cxceedins 
15.00 

Not exceeding 
19·5° 

Not exceeding 
1'.5° 

12·5° 

13·5° 

12·5° 

12'5° 

13-50 

15.00 

12. 50 

15·00 

15-00 

Rs. 5000 are being charged at the 
rate of 12.5 P:!lo c;!nt per annum. 
The small scale industries in the 
backward areas are being charged 
interest at the rate of ro. 25 per cent. 
Why not the same rate of interest of 
10 p!r cent be charged from the small 
farmers also ? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): 
The rates of interest are determined 
by the Reserve Bank of India taking 
into consideration several factors, 
the needs of the group, the repaying 
capacity, the RI"Ofitability of the 



undertaking and sO·on: 1)&t is how 
this is fixed by the Reverve Bank, 
but in respect of small farmers, to 
those who are getting loans up to 
five thousand rupees, it is 12.5 per 
cent. Then, 'in the case of the small 
industries if it is situated in the 
backward area, it is 10.25 per cent. 
In other areas it is 12.5 per cent. 
Therefore it is done on the basis of 
a very scientific calculation. If my 
hone friend has different suggestions 
as, to how it should be framed, he can 
give me a note and I will forward it 
to the Reserve Bank of India for 
consideration. 

SHRI G. Y. KRISHNAN: Sir, 
will the Government assure us that 
at least 18 per cent of advances by 
banks will be reserved for the Schedu-
led Castes and Scheduled Tribes 
Secor.dly in respect of Housing 4 per 
cent (Jf interest is being charged from 
Sched lIed Castes and Scheduled 
Tribes. Why not the same four per 
cent \le extended to other sectors 
also for SC and ST 

SHIn MAGANBHAI BAROT: 
Sir, as s*.id in the previous reply, this 
4 per cert, which is called differential 
rate in~e est is to protect the poorest 
among tle poor particularly in that 
scheme. What is the condition for 
others ? ~e e is a relaxation as regards 
land holctng etc. for the Scheduled 
Castes and Tribes. Now the movement 
we extenCl. this facility to a class, 
which is iicher than or has a highcr 
income t ~n the one we have protec-
ted, thcn aJ the benefit will go and 
the spread :wer will be less and the 
benefit wi\ he to those people and 
Scheduled . Castes and Scheduled 
Tribes will \mner. 

SHRI SONTOSHl\10HAN DEV: 
The Finance ~ nistc  in his reply has 
said the indultrially backward States 
will get 10.25 per cent interest, but 
is he award of the fact that the 
District I q>me from, Cachar in 
Assam is an·. ~d st ia  backward 
district and tIl. rate of interest char-
ged there is as,high as 14 per cent; 
and in spite of\)Ur bringing it to the 

notice of the Finance Minister nothing 
has been done. What is the remedy 
for the borrowers in that area may 
I know? 

SHRI R. VENKATARAMAN: 
Another letter to the Finance Mini-
ster please. 

SHRI CHINTAMANI PANI-
GRAHl: May I know from the Fina-· 
nce Ministerin regard to the advan-· 
tage that he has provided for the wea-
ker section of society whether it has 
come to his notice that our farmers 
who go in for loans, are spending Rs. 
45/-for getting these Rs. 100 from the' 
banks. They have been harassed like 
anyting. Have you inquired into this 
matter to see that they get the best. 
advantage out of it ? 

SHRI MAGANBHAI BAROT: 
Sir, there is a proposal in the new 
guidelines that upto an amount of 
Rs.IOOO/-there is nothing like getting 
any guarantee or security and giving 
only on promissory basis should 
reduce the harassment of a person. 
In spite of it if there is harassment to· 
any class, we request the hone Mem-
bers to bring to our notice individual 
cases. 

AN HON. MEMBER: Why 
should we not enquire into the' 
harassment to the farmers? 

Excise Duty on Soaps 

*252. SHRI P. K. KODIYAN : 
Will the Minister of FINANCE be· 
pleased to state : 

(a) whether excise duty payable 
on soap varies from category to 
category ; and 

(b) if so, under which category 
lifebuoy produced by Hindustan lever 
has been placed by Government and 
the reasons therefor ? 

THE MINISTER OF FINANCE. 
(SHRI R. VENKATARAMAN): 
(a) Yes Sir. 
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(b) Lifebuoy soap is currently 
classified under Item 15 (2) of the 
Central Excise traiff read with Noti-
fication No. 170/79-Central Excise 
dated 24-4-1979 attracting a levy 
of basic excise duty at the rate of 15 
per cent ad 'Valorem and special excise 
,duty of 3/4 per cent ad valorem. 
It is considered as soap other than 
household or laundry whose 
assessable value is not below Rs. 7,Soo 
'per metric tonne. 

SHRI P. K. KODIYAN : Sir, 
,the Hon. Minister's reply is that life-
buoy is not a household or a laundry 
soap. Nor is it a toilet soap. 
According to the Ministry of Industry 
there are 2 categories of soap-house-
hold or laundry, and toilet. I do not 
know under what category this parti-
. cular soap comes, viz Lifebuoy. 
(JnI4mlption) I know that the company, 
·viz Hindustan Lever which manu-
factures this soap, has claimed it to 
be a carbolic soap 'Carbolic' soap 
means that some medicinal substance 
which is good for skin, should be 
there. But I understand that it is 
. nothing but the old sunlight soap, 
'plus colour and a special odour. And 
it has been classified as a soap other 
than household or laundry, by which 
the company is able to cheat the pub-
lic by parading this soap as a carbolic 
saop. I want to ask the hone Minister 
(Interruptions) whether this soap has 
been tested. If so, what are the che-
mical contents of this soap-is it a 
. carbolic soap as the company claims ? 

SHRI R. VENKATARAMAN : 
The Excise Department, for levy of 
excise duty has classified soaps under 
3 categories : one category is soaps 
which are household and laundry, 
for which a basic excise duty of 5 %) 
and a special excise duty of 0.25% 

is levied then the second categoy is 
soaps where the value of the soap is 
below Rs. 7800 per metric tonne. 
Again, it is a cheap soap; and ~e e

fore the same duty viz 5% ando.2S% 
is levied. For all other soaps, including 
Lifebuov Soap and everything else, 
the highest rate is levied,!Ji. 15% 

and a special excise duty of o. 75%,. 
I do not know whether Mr Kodiyan 
wants it to be reduced; I don't know. 
We are levying the highest rate on 
Lifebuoy soap. 

SHRI P. K. KODIYAN: I have 
put this question, not without knowing 
that the Government is collecting the 
highest amount of ~ cise duty. I 
know that by paying this little higher 
excise duty, the company has been 
able to get additional capacity by 
just showing another variety of sosp 
in their production schedule. That 
is the idea. Hindustan Lever have ~n 

trying to get additional capacity of 
soap production. Recently, for de:;er-
gents production, additional capadty 
to the tune of 20,000 metric tonnes 
has been obtained by them. I want to 
ask the hon. Minister whether the 
actual production capacity has ;oeen 
exceeded very substantially by this 
company, i. e. whether it has exc,:eded 
the licensed capacity of production. 
For example, in the 1979 b!1la.nce 
sheet of the company, the in5talled 
capacity was 78,000 metric 1Pnnes; 
and the licensed capacity, inc.luding 
permitted liberalization, was 87,000 
metric tonnes. Actual production was 
1,62,000 metric tonnes. Thi.; figure 
is much more than the licensed 
capacity. 

SHRI R. VENKATARAMAN: 
The Finance Ministry does not deal 
with the licensed capacity. It is a 
matter within the exdusivf jurisdic-
tion of my esteemed i"iend, the 
Minister of nd ~t  

Rise in the price or vaaaspati 
+ 

*254. SHRI TRILOi. CHAND: 
SHRI DAULAT RAM 
SARAN : Will the Minister 

of CIVIL SUPPLIES be pleased 
to state: 

(a) whether Govelnment are 
aware of the sharp rise in the price 
ofvanaspati in the local parket during 
the last one month; 

(b) if so, the extent of rise in the 
prices of vanaspati dlcing the last 
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one year stating the reasons for the 
continuos rise in its prices; and 

(c) them easures taken by Gover-
ment to check the rise in its prices and 
to bring it at a roasonable level ? 

THE MINISTER OF CIVIL 
SUPPLIES (SHRI VIDYA 
CHARAN SHUKLA) : (a) to (c): 
Statement is laid on the Table of the 
Sabha. 

Statement 

. The prices of Vanaspati being 
charged by the manufacturers had 
risen towards the end of December, 
Ig80. Discussions were immediately 
initiated by the Government with 
the Vanaspati manufacturers, as a 
result of which the industry agreed 
to observe a Voluntary price-restarint 
till 28th February, 1981. Considering 
the overall trend during the last one 
year, the rise in the prices of Vanas-
pati was approximately 8 per cent, 
and was attributed by the Vanspati 
manufacturers to the increased cost 
of inputs including the indigenous 
oils which they were required to use in 
a larger proportion with effect from 
the IstJanuary, Ig81. The production 

. of Vanaspati continued to be at a 
satisfactory level and it was generally 
avai1ablc in the markets in adequate 
quantities. Reports received indicate 
that the price-restraint had more or 
less been observed by the Vanaspati 
Industry. 

Government is continuing its 
dialogue with the Vanaspati manuf-
acturers regarding the availability 
of Vanaspati in sufficient quan-
tities and at reasonable prices, and 
would continue to take such appro-
priate steps as the situation demands 
from time to time. 
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SHRI H. K. L. BHAGAT: This 
vanaspati is an essential item. What-
ever be the rationale of the present 
increase, how is it that the Govern-
ment is not considering statutory 
control over fixation of prices? Is it 
under consideration; if not, why not? 

SHR VIDYA CHARAN SHU-
KLA: It is a fact that vanaspati is one 
of the essential items and we are quite 
concerned about the price rise in 
this particular commodity; and we 
shall certainly consider all aspects 
including statutory control when 
the situation demands such conside-
ration. 

SHRI JYOTIRMOY BOSU: Is 
the l\finister aware of the fact that 
this vanaspati industry was encoura-
ged and started when they had to 
use a lot of oil which was not cooked 
as it is like sesame oil and things like 
that?1 s he also aware that according to 
the research as done by the All India 
Institute of Medical Sciences, Calcutta 
vanaspti is injurious to health? How is 
it that today vanaspati is being supp-
lied with imported and indigenous 
oil \vhich can be used as it is? Is he 
also aware of the fact that Hindustan 
Lever was caught within its compound 
with a tanker full of adulterated oil 
in Ghaziabad? I would like to ask 
whetht'r he will publish a white paper 
giving ingredients in detail, and cos-. 
ting of the vanaspati before Ae brings 
a further ......... . 

~  SPEAKER : Your answer 
only the relevant part. 
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SHRI VIDYA CHARAN SH-
UKLA: It is a fact according to 
the opinion of a large section of medi-
cal people that vanaspati is injuri-
ous to health, but it is not an health 
hazard as such; and it is taken as 
highly srturated fat like animal fat 
like gehee. According to medial 
opinion, vanaspati is not more in-
jurious than ghee; it is as injurious as 
ghee tv.. 

SHRI JYOTIRMOY BOSU: 
Potency. (Interruptions) Not unparlia-
mentary. 

SHRI VIDYA CHARAN SHU-
KLA: This is what we know genera-. 
lly. I am not specifically answering 
this question because this would 
mainly relate to the Ministry of Heal-
th: they are actually incharge of it. 
Regarding the second question of. 
seizure, we will have to get informa-
tion from the U. P. Government. 

MR. SPEAKER: Mr Vajpayee 
Last supplementary. 

SHRI JYOTIRMOY BOSU: 
He did not say why vanaspati is 
'beinJ{ •••••••••• 

( Interruptions 

MR. SPEAK.ER: I have to go 
according to the time available to 
me. 

(Interruptions) 

MR. SPEAKER: I know .  I 
cannot devote more than 10 minutes 
to a ~ti n  

SHRIjYOTIRMOY BOSU: He 
did not reply to one vital thing ..... . 
(Intl1ruptions) 
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~  'lTl ~ 1ITt\" ~ I ~i  

~ ~ t , ~ UlO fit;.r! ~ ~ 
q.q ~ (Ai \fr ~ cral;t;{ ~  ~ 

~ i , ~ ifIi 11 ~ tt tnt t. 1d 
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MR. SPEAKER: Shri Kishore 
Chandra-not present; Prof. P. J. 
K urien-not present. Then Q. No. 
256-Shri Bapusaheb Parulekar-
not present. Shri Navin Ravani-
not present. 

IIIIQ( ~  : W. aT qm if(f t, 
~ m ij m 'f(f 'fNT firi ~ ~ 

(trcr. ~ ~ ~ itm I 

LINKING OF PRODUCTION 
WITH EXPORTS 

111258. SHRIJAGIDISH TYTLER 
~  NAWAL KISaORE 

SHAltMA: Will the Minister of 
Commerce be pleased to state: 

(a) whether ein en~ are con-
sidering any institutionalised" set-
up with a view to linking production 
with exports; 

(b) if so, the details thereof; arid 

(c) whether any steps have 
been intiated by Government to 
arranae production for exports to 
identified markets! . 

~  ~ n  OF ST.(\TE 
COMMERCE (SHRI K.W,R'.-
SHEED ALAM KHAN): (a) to (cl: 
A statement is laid on the Table of 
the House. 

Stlltemmt 

The State Trading Corporation of 
India plans to create export supply ca-
pacityon its own trading through parti. 
cipation in joint ventures by providing 
assistance in technology transfer, mar-
keting and financial participation, if 
necessary. The Corporation has iden-
tified processed foods, marine produ-
cts, and leather products as items for 
promoting export capacity-creation 
units. The Corporation desires to 
promote such units not only through 
capital participation but also through 
expansion of infrastructural facilities 
on its own and technical and marke-
ting callaboration with foreign com-
panies. The foreign collaboration will 
be arranged only where the import of 
technology and know-how is necessary 
for production for export and where 
buy-back arrangements are possible. 
The decisions regarding capital struc-
ture of such joint ventures or project 
will be taken on a case to case as~  

The State Trading Corporation has 
since initiated discussions with foreign 
parties in Germany, USA France and 
New Zealand for collaborations in 
such projects. 

SHRI JAGDISH TYTLER: 
The statement which has been laid on 
on the Table of the House does not 
answer my three q uestoins. It partly 
answers my (a) and (b) questions but 
it does not touch (c) at all. Part (c) 
of the qestion is. what additional 
measures are being contemplated by 
the Government to develop export, 
to identify market without causing 
domestic shortages! 

SHRI KHURSHEED ALAM 
KHAN: The'main idea is to increase 
our production base and export 'base ; 
and for this purpose, STC is trying 
and is, in a d' alogue with various other 
companies and hndertakiitgs to in· 
crease the d ~ n  particularly in 
respect of such items in which the buy 
back cohditions are laid doWn 'k) 
tliat, wliatever tb!y prodUce, iJibst 
of their production is exported so 
that we earn more and more foreign 
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exchange • for which we 
earnestly m need. 

are 

MR. SPEAKER: Tht: Question 
Hour is over. 

WRITTEN ANSWERS TO 
QUESTIONS 

~ itr WI"''' m f;rqf« • ..-" 1f'I 
t 250. '11 (Tif ctnl ~  : 

,,"1 ~  "All W1"(o ~ r 

IflfT ~ 1iert ~ iftrr;f ~ PfT 
~ fiIr: 

'\ . 

( .. ) m ~ an ~  

1980 t ~ .n 'I'I1rnI' 'Ilt 
f.ltrnr ,. ~ "I[Vt' ~ Itt I' ; 

(w) * tf, at cr( ~ '(Iftr 
iIr I ~ ~ ~ ~ i  

ft fiIn;n ~  ~ 

~~ ~ ~ 

fiIi1n' ~ ~ \Vf tI\ ~ ~ 
~ IflfT t ? 

fiftr .. WIl (,,1 ",",0 '16a(I .... ): 
(If)) ~ ('1): ~  ~ I ~ ~ 

~ ~~ ~ w ftl1T tNT t I 



Wtitteta Amwer, JrfABCH 8, 1981 Written Answers 40 



41 Written AnatDe1's PHALGUNA 15, 1902 (SAKA) Written AnstDe1" 42 
....... 

I 



MABCH e, 1981 Written, At'lswe1" 

08"_ by Swadesld eompaay 
lor .etdag up Steel PIaat ba 

IDcUa 

*.53. SHRI CHINTAMANI 
JENA: 

SHRI K. MALLANNA : 

Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether it is a fact that a 
Swedish Company has offered its 
services to set up a steel plant in 
India with new technology ; 

(b) if so, whether it has visited 
India and sdected site for the 
location ; and 

(c) if so, the details thereof ? 

THE MINISTER OF COM-
MERCE AND STEEL AND 
MINES (SHRI PRANAB MUKH-
ERJEE )  : (a) to (c). There has 
been continuing dialogue 
between the technologists of India 
and Sweden about the new develop-
ments in Iron making such as 
"Plasma smelt", "INRED" and 
"ELRED" processes. The Swedish 
organisation, BOLl DEN, have 
shown interest in transferring to 
India their know-how regarding 
INRED process; the Department 
of Science & Technology is consid .. 
ering the feasibility of installing a 
demonstration plant in India based 
on the INRED Process in collabora-
tion with BOLIDEN. Representa-
tives of two other Swedish organisa-
tions associated with ELRED 
process have suggested for considera .. 
tion the trial of their technology 
also. However, no offer as such 
has been received from any Swedish 
finn for setting up a steel plant, 
based on the technology, in ndia~ 

Parella. 0' Jate by JQI ill 
AadIma ....... 

*255. SHRI V. KISHORE 
CHANDRA: 

PROF,!,P.J. KURIEN: 

Will the Minister of COM· 
MERCE be pleased to state: 

(a) whether the Jute Corporation 
of India had made any purchases of 
Jute stocks in Andhra Pradesh during 
the current year,lif so, j ~ the details 
thereof; 

(b) whether it is a fact that huge 
stocks of Jute have been lying with 
the farmers as there were no outlets, 
in Andhra Pradesh, particularly in 
Visakhapatnam, Vizianagram, Shri-
kakulam and Chittoor Districts; and 

(c) ir:so, the steps being proposed 
to be taken in this regard ? 

THE MINISTER OF COM. 
~  AND STEEL & MI NES 
(SHRI PRANAB MUKHERJEE) : 
(a) Till IS-2-lg81, JCI, along. 
with co-operatives, have procured a 
total quantity of 23,000 bales in 
Andhra Pradesh. 

(b) and (c) : The price sup-
port operations in Andhra Pradesh, .' 
which generally start late due to . 
dropping pattern, are still continu-
ing. It has been reported that 
there is a marked fall in arrivals and 
consequently, the prices of mesta 
have risen above support level in 
certain centres. The purchase 
centres have. standing instructions to 
procure quantities offered for sale at 
support prices by the farmers, 

DiscrimiDatiOD ia the Service 
CoaditioDs of Air Hostesses aad 
Stewards of A. L aad I. A. 

*256. SHRI BAPUSAHEB PA-
RULEKAR : Will the Minister of 
TOURISM AND CIVIL ~ 

TION be pleased to state : 

(a) whether it is a fact that 
there is discrimination in service 
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conditions of Air Hostesses and Ste-
~  serving on the fJights of Air 
India and Indian Airlines though 
the duties to be performed are 
alike ; 

(b) nature of duties perfonned 
by Stewards and Air Hostesses on 
the flights ; 

(c) the criteria taken into consi-
deration for deciding the retiremen t 
age of Stewards and Air Hostesses; 

(d) whether any grievance peti-
tion was submitted to Government 
by representatives of Air Hostesses 
and, if so, the details thereof; 

(e) action taken by Government; 
and 

(f) if no action is taken, the 
reasons therefor and whether Gov-
ernment now propose to take an y 
action to remove the discrimination? 

THE MINISTER OF TOU-
RISM AND CIVIL AVIATION 
(SHRI A. P. SHARMA) : (a) The 
retirement age of air hostesses in Air 
India and Indian Airlines is 35 years, 
extendable to 40 years sub-
ject to suitability and physical fitness 
and that of Stewards, 58 years with 
a provision that the competent 
authority may retire a Steward. on 
attaining the age of 55 years by giv-
ing 3 months notice. An air--
hostesses retires from the Services 
of the Corporation on attaining the 
age of 35 years or on marriage if it 
takes places within 4 years, or on 
first pregnancy, whichever ocCUres 
earlier. 

(b) Besides up to date knowledge 
of emergency procedure and full 
familiarisation with the use of emer-
gency equipment, .they are required-
to serve meals/refreshments and 
otherwise ensure that passengers 
have a comfortable journey. How-
ever,' the Air Hostesses' main func-

tions are to serve meals/referesh-
ments to the passengers, look after 
dte convenience and requirements 
of passengen and carry out public 
relations in flight, to take announce .. 
ments in flights and in addition 
assist the stewards in conducting a 
sale of items. 

(c) The age of retirement of 
Stewards is 58 years as applicable to 
others. The reasons for keeping a 
lower age of retirement for Air-
hostesses is that the job demands 
certain pre-requisite condition, such 
as smart and agile physical condi-
tions, neat and trim turnout and 
efficiency in service. 

(d) Yes, Sir. 

(e) and (f): These provisions 
have been challenged by some air-
hostesses of these Corporations and the 
matter is subjudice. As such, it 
is not proposed to take any action in 
this regard until the cases are a 
finally disposed of. 

Housing Loans by Baaks 

*257. SHRI NAVIN RAVANI: 
Will the Minister of FINANCE be 
pleased to lay a statement showing: 

(a) whether it is a fact that 
Nationalised banks have given a very 
poor performance in providing 
financial loans in the districts of 
Amreli, Rajkot and Bhavanagar to 
individuals, housing societies and 
others; 

(b) if so, the reasons therefor ; 

(c) whether it is a fact that the 
policy of Government is to grant 
more and more financial loans and 
assistance to individuals and hous-
ing Societies and various other 
agencies so as to overcome housing 
shortages; and 

(d) ifso, what steps Government 
propose to make the present Rules 
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and :Regulations very liberal so that 
housing loans can be awarded in full 
strength, very easily and without 
hindrances ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRl MAGANBHAI BAROT ) : 
(a) to (d). The reporting system 
of the Reserve Bank does not yield 
district. wise information about the 
flow of bank credit to 'Housing' as 
a sector. However, the quantum 
of credit flow from the banks to 
individuals, housing societies etc. for 
housing is bound to be small as, 
keepillg in view the overall priori-
ties of competing productive sectors 
of the economy on the limited re-
sources of the Commercial Banks, 
it has been recognised that the 
extent of credit assistance from the 
banking system to the house con· 
struction actitivity can at best be 
only on a modest Scale, bulk of 
it being in the form of investments 
in bonds and debentures of 
HUDCO and the State Housing 
Board. No revision of this policy 
is at present contemplated. 

OPENING OF BRANCHES OF 
NATIONALISED BAiNKS IN 

HARYANA 

*259. SHRI CHIRANJI LAL 
SHARMA : Will the Minister of 
FINANCE be pleased to lay a state-
ment showing : 

(a) number of branches of nation a-
lised banks opened in villages to benefit 
the small farmers in Haryana during 
Ig80 ; and 

(b) deposits and advances of 
these branches in Haryana during 
1980 ? 

THE DEPUTY MINISTER IN THE 
IvlINISTRY OF FINANCE SHRI 
MG"GAN BHAI BAROT) : 
(a) Commercial banks opened 47 
branches in Haryana during 1980, 
of which 40 were located at rural 
centres. 

(b) Data for 1980 have not yet 
become availabe. Besides, data are 
not yielded by the data compilation 
system of the Reserve Bank separately 
for branches opened in different years. 
For all scheduled commercial banks, 
the available data show that as at the 
end of J nne, 1979 the Rural branches 
of these banks in Haryana had mobi-
lised deposits of Rs. 92 crores and 
had outstanding advances of Rs. 62 
crores. 
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Chore Committee Report on 
Credit Facilities 

*263. SHRI H.N. GOWDA : 
\.y ill the Minister of FINANCE be 
pleased to state : 

(a) whether any representation 
has been received regarding Chore 
Committee report on credit facilities ; 
and 

(b) if so, what are the details and 
what is the reaction of Government 
to the same? 

THE DEPUEY MINISTER IN 
THE 1'1.INISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) Yes Sir.-

(b) A statement is laid on the 
Table of the House. 

Statement 

Representation have been received 
by Government as also Reseve Bank 

of India e a d~  directives issuedby 
the latrter based on recommendations 
of the Working Group which reviewed 
the system of 'Cash Credit.' Broadly, 
the representations over such aspects 
as adverse imFact of the provisions 
designed to secure large contribution 
of the borrowers towards working 
capital on production and further 
expansion, difficulties in fixation (jf 
peak level and non peak level credit 
requirements hardships to borrowers 
arising out of provisions for ad hoc 
limits for unforeseen contingencies 
at higher rates of interest, problems 
likely to be encountered in operaing 
a bill financing limit instead of a cash 
credit limit against book debts diffi. 
culties in compiling sophisticated 
quarterly Feturns and penalties 
contemplated for non submission 
of these returns . 

The directives issued by Reserve 
Bank regarding the regulation of the 
Cash Credit System are primarily 
appHcable to bigger borrowers who 
are expected to be in a position to 
undertake proper credit p 'anning and 
have an information system to 
monitor all aspects of their business 

e a~i ns on regular basis .. ~~ in  
in VIew the over all prIOrIties of 
competing demands on limited 
bank funds it is also considered 
desirable to secure some reduction 
the degree of reliance of such 
borrowers (other than sick 
units) on the banking system. In 
case a corrower is not a positioa 
to comply with the requirement of 
minimum contribution immediately 
the excess is treated as working capital 
term loan, repayable over a period 
not e~ ceeding five years. This step is, 
therefore, not likely to stand in 
the way of production. Special 
problems peculiar to specific 
units or situations regarding grant 
of ad hoc limits, fixat!on of 
peaklevel and non-peak lfvel limits 
substitution of cash credit limits aga-
inst book debts by bill limits ec. 
can always be mutually sorted out 
among the borrowers and their banks 
on merits of each case. 
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Hlp Ratea of lasaraaee premia 
for PI.hiDI Trawlers 

~  SHRI K.A. SWAMI: will 
the. Minister of Finance be pleased 
to state: 

(a) whether Government have re-
ceived representation  on the high 
rates of insurance premia being 
charged by nationalised insurance 
companies for fishing trawlers ; and 

(b) if so whether Government are 
~t d in  the possibility of reducing this 
unrealistic burden of high insurance 
rates in trawler owners ? 

THE DEPUTY MINISTER IN 
THE MINISTER OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) Yes Sir. 

(b) The representation received 
has been referred to the General 
Insurance Corporation of India for 
consideration. 

Import of duty Free TextUes 
Machinery 

*265. SHRI M. RAMGOPAL 
REDDY : Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the scheme for duty 
free imports of sophisticated textile 
machinery submitted to Government 
by Indian Cotton Mills Federation 
has been shelved; and 

(b) if so, the reasons therefor ? 

THE MINISTER OF COM-
MERCE AND STEEL & MINES 
(SHRI PRANAB MUKHERJEE) : 
(a) and (b). The matter is under 
consideration. 

Paradeep Steel Plant 

*266. SHRI CHITI' A BASU 
SHRI ARJUN SETHI : 

Win the Minister of STEEL AND 
~ ~ pleased to refer to the 

reply given to the U nstarred Ques-
tion No. 2737 on 5th December, Ig80 
regarding location sites for the coast 
based Steel ant~ and state : 

(a) whether final decision has 
since been arrived at regarding the 
terms and conditions of foreign 
technical and financial collaboration 
for the Proposed paradeep Steel 
Plant; 

(b) if so, details of such decision; 
and 

(c) by what time, work on the 
Project is expected to c ~nce ? 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE) : 
(a) and (b). No, Sir. Revised offers 
based on pre-defined technical para-
meters and minimum conditions to 
ensure proper comparability have 
been received from four parties, viz., 
MIs. Mannesman Demag of West 
Germany, MIs. Davy Mckee of U.K., 
MIs. Met-Chem of Canada and Mis. 
Uzinexportimport of Romania and 
opened on 2-3-8 I. 

(c) While every effort is being 
made to expedite the process, this will 
depend on the conclusion of negotia-
tions, being held with the parties in 
the light of the evaluation of these 
offer. 

Complaints regardiag irregalar 
TransactioDs ill Tea Trade 

*267. SHRI JAGPAL. SINGH : 
SHRI RASHEED MASOOD : 

Will the Minister of COM-
MERCE be pleased to state : 

(a) whether it is a fact that there 
have been a number of complaints 
regarding irregular transactions in 
tea trade in the country; 

(b) if so, the nature thereof ; 

(c) the loss suffered by Govern-
ment as a result thereof; and 
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(d) the steps taken by Govern-
ment to check the irregular trade in 
tea ? 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): 
(a) Tea Board has not received any 
specific complaints regarding irre-
gular transactions in ea trade in 
the country. 

(b) to (d). Do not arise. 

PiDanciD& of Sagar Mills by 
Industrial PiDaDce Corporation 

of India 

2401. SHRI RAMA CHANDRA 
RATH: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of sugar mills in 
the country financed by the Indus-
trial Financial Corporation of India 
during 1978-79 and 1979-80 ; 

(b) the sugar mills of Orissa which 
ha ve received such financial aid dur-
ing the above period; and 

( c) the details thereof ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) to (c). The number of sugar 
projects to whom financial assistance 
was sanctioned by the Industrial 
Finance Corporation of India 
(IFCI) during 1978-79 (July-june) 
and 1979-80 (July-June) was 5 and 
8 respectively. The IFCI did not 
receive any application for financial 
assistance from any sugar project in 
Orissa during the above period nor 
did it sanction any assistance to a 
sugar mill from Orissa during this 
period. 

Employees of Bolaai Ores Limi-
ted, Keoajhar, District of on. .. 

Sl4oSl. SHRI HARIHAR SOREN: 
Will the Minister of STEEL AND 
MINES be pieased to state : 

(a) the total strength of the 
different pdes of employees of 

Bolani Ores Limited. Keonjhar, dis-
trict in Orissa ; 

(b) whether due representation 
to Scheduled Castes/Scheduled Tribes. 
had been given while the employees. 
have been recruited; and 

(c) if so, the total strength of the 
Schedule Castes, tribals and non-
triblals employees of the Bolani 
Ores Limited ? 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES· 
SHRI PRANAB MUKHERJEE) : 
(a) The Total strength of employees 
in different groups in Bolani Ores. 
Limited as on 1 -1-8 I was as under : 
Group-A 48 
Group-B 
Group-CJ 
(excluding sweepers) 

Grgup-C 
(Sweepers) 

35 

1277 

(b) The Company has been 
rigidly adhering to the provisions of 
the Government directives on reser-
vations is recruitment since its take 
over by the Government 

(c) The total strength of Sche-· 
duled Castes, Scheduled Tribes and 
non-tribal employees in Bolani Ore· 
Limited, as on 1-1-81 was as under : 

Scheduled Caste 

Scheduled Tribe 

Non-Tribal 
(excluding S.C.) 8S12 

1277' 
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Global teaden for Coutl'llctioas 
tioated by Malay. 

2403. SHRI G. M. BANAT-
WALLA: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether Government are 
aware of the global tenders for 
constructions 11 oated by MalaYlia; 
and 

(b) if so, steps, if any, taken to 
secure these tenders for India and to 
further promote economic relations 
with Malaysia ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF COM-
MERCE (SHRI KURSHED ALAM 
KHAN): (a) and (b). The High 
Commission of India in Malaysia 
sends Tender Notices issued in that 
~ nt  to the Editor, Indian Export 
Service. Bulletin, Trade Fair Authority 
of Indm, New Delhi for publication 
in the Trade Journal for the infor-
mation of interested parties. Tender 
Notices are also forwarded to the 
.concerned Export 'Promotion' Councils 
and Trade Associations. The High 
Commission renders not only all pos-
sible assistance for filling/submitting 
Tender documents but also for getting 
the contracts. The Governments of 
the two countries have concludtd 
an Economic and Technical Co-
-operation Agreement in order to 
promote co-operation in the economic 
.and technical fields. 

~ a at aUoc;ated. by R,JI.I. to 
Statea lorprocuremeat of Paclcly 

2404. SHRI MANMOHAN 
TUnU: Will the Minister of 
FINANCE be pleased to state : 

(a) the total amount allocated and 
provided by Reserve Bank of India 
to different States during 1980-81 
.for the procurement of paddy; 

(b) whether Government have 
a proposal to provide more amount 
. to the State of Orissa for this pur-
pose during 1980-81; and 

(c) if so, the total amount pre,.. 
posed to be given to Orissa after 
augmenting for the paddy procure-
ment work? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): (a) 
The total amount allocated by Re-
serve Bank of India to different 
States/their Agencies for procure-
ment of foodgra ns including paddy 
for the current ( 1980-8 I ) Kharif 
season is Rs. 504. 13 crores. 

(b) and (c). The government of 
Orissa had requested for a credit 
limit of Rs. 24 crores for procurement 
of foodgrains during the current 
Kharif season. The Reserve Bank of 
India had initially sanctioned a credit 
limit of Rs. 15 crores on December 
I, 1980 and this was subsequently 
enhanced to Rs. 24 crores on January 
20, 198 I as req uested for by the 
State Government. This limit would 
be valid till the end of March, 1981. 
The outstanding balance of the Go-
vernment of Orissa against the credit 
limit sanctioned to it as on 6th Feb-
ruary, 198 I amounted to Rs. 17.34 
crores. 
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Settlag up 01 'Ore-clressiag labo-
ratode. 

2406. SHRI K. PRADHANI: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether Government have a 
proposal to set up some ~ d essin  

laboratories in the country; 

(b) if so, their number of places 
where such ore-dressing laboratories 
will be set up ; 

(c) whether any such Laboratory 
is going to be set up in Orissa; 

(d) if so, when such laboratories 
are going to be set up ; and 

( e) the details thereof? 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE) : 
(a) Yes, Sir. 

(b) Two laboratories one at Ajmer 
and another at Bangaloree pro-
posed to be set upo The ore-dress·ng 
and pilot plant facilities at Ajmer 
are likely to be operational during 
the current year and those at Banga-
lore by the end of 1982. -

(c) No, Sir; a regional research 
laboratory under the Council of Sci-
entific & Industrial Research is al-
ready fUDcti01ling at Bhubaneswar in 
Orissa. One of the important areas 
of activity of t his laboratory relates to 
ore dressing and mineral beneficiation. 

(d) and (e). Do not arise. 

Development or Ma1aagtoH aad 
.... paa.i·BarJ.m.nd. IroD Ore 

Mme. 

2407. SHRI GIRIDHAR GOM-
ANGO: Will the Minister of 

STEEL AND MINES be pleased to 
state: 

(a) the measures taken by his 
Ministry for the development of 
Malaqtoli and Bansapani-Barja-

manda iron-ore mines so far and the 
schemes and proposals for explo ita-
tion of this huge iron ore reserves 
therefor in Sixth Plan ; 

(b) is it also a fact that the 
mining activities in Orissa remained 
stagnant during the last ten years 
due to non-offtake of large scale 
quantity of iron ores from all sectors 
by M.M.T.C. for export from para-
deep; 

. (c) if so, the role played by the 
MoM.T.Co as sole purchaser of the 
iron-ore to solve the problem of 
offtake of the ore; and 

(d) the proposed programmes by 
the State and the M.M.T.C. in this 
regard therefor ? 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): 
(a) Investigations into Malangtoli 
deposits were conducted by NMDC 
from November, 1972 to December, 
1976 in three compact and conti-
guous blocks and a report was sub-
mitted to Government. Further deve-
lopment of the Malangtoli deposits 
could not, however, be taken up as 
there was no specific demand either 
for indigenous use or for exports. 
Bansapani-Barjamanda area has a 
number of mines which are producing 
iron ore for domestic consumption 
and export. There are no schemes 
in the Sixth Five Year Plan for 
development of Malangtoli and Bans-
pani-Barjamada deposits. 

(b) The average annual produc-
tion of iron ore from Orissa during 
the period 1975-79 was of the order 
of the 73 1akh tonnes as compared 
to the average annual production 
of 61 lakh tonnes during the period 
1970-74. It would not be correct to 
say that ore mining activities in Orissa 
have remained stagnant. 

(c) and (d). MMTC has been 
purchasing iron ore from the Bansa· 
pani-Barjamanda area both for ex-
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~ and for supply ·to the steel 
plants. Export of. iron ore through 
Paradeep has been uneconomical to 
MMTC because of the long rail 
a a~ and the limitations of port 
capaaty. Because of the restricted 
draft in the port, foreign buyers are 
less ready to take ore from Paradeep 
than from larger ports like Visakha-
patnam and Madras. The ofl'etake 
by steel plants is not constant as 
they largely depend on their own 
captive sources. For these reasons, 
and because of the large stocks 
available with it, MMTC has had to 
restrict procurement of iron ore from 
this area. Nevertheless, largely on 
social considerations, MMTC is con-
tinuing procurement on the basis of 
quantities delivered by suppliers dur-
ing_ the previous year. While efforts 
will continue to be made for larger 
off-take of iron ore from this area, 
much will depend on the future 
growth of demand. 

Develop_eat of Tourism in 
Assam 

2408. SHRI SONTOSH MO-
HAN DEV : Will the Minister of 
TOURISM AND CIVILA"IATION 
be pleased to state : 

(a) the steps taken by Govern-
ment to develop tourism in the 
Assam State ; 

(b) whether there is any pro-
posal to carry out any sunrey for 
potential of tourist development in 
Assam; and 

(e) if so, the details thereof? 

mE MINISTER OF TOURISM 
AND CIVIL AVAITJON (SHRI 
A.P. SHARMA) : (a) The Ctntral 
pepartm('nt of i~  has construe-
.aal .. ~  ~  double· bed-room Forest 
l..()dse at a i ~ a Wild Life Sanc-
tuary .... 8na~  a ~ties by w .. y 

of mini-buses for Kaziranp _d 
Manas Wild Life Sanctuanes and 
trained elephants for Kaziranga have 
been provided for viewing wildlife 
The India Tourism Development 
Corporation has set up a Transport 
Unit at Ganhati fi II" operating con-
ducted sightseeing tours to Kaziranga 
and Manas. 

(b) and (c). To identify centres 
and detennine schemes for develop-
ment of tourism in Assam, a team of 
senior officials from the Central 
Department of Tourism and ITDC 
recently toured Assam. The reco-
mmendations of the team in respect 
of facilities to be provided and the 
development of tourist travd circuits 
in Assam will be discussed in a meeting 
this month with the tourist officials 
of the State Government when the 
details will be finalised. 

later-State Movemeat of Oil 
aacl Oil.eeds 

2409. SHRI B. V. DESAI : Will 
the Minister of CIVIL SUPPLIES 
be pleased to state : 

(a) whether it is a fact that Centr e 
has intimated Gujarat to revive its 
reported move to retain 70 per cent 
of the groundnut output for sale 
within the State ; 

(b) if so, whether the Ministry 
has examined that the reeent spurt 
in the prices of edible oil was generally 
ascribed to State Government's pro-
posal ; and 

(c) if so, whether his Ministry 
had asked the Gujarat Government 
to take steps to restore free inter-state 
movement of oil and oilseeds? 

THE DEPUTY MINISTER IN 
THE MINISTRY Oli' CIVIL SUP-
PLIES (SHRI BRAJA MOHAN 
MOHANTY) : (a) No, Sir. 

I ~ " • 

(b) Does not ·arise •. 
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CreatioD of CeatraI T .... 
Aadaority 

2411. SHRI JANAR.DHAHA 
POOJARY : Will the Minister of 
TOURISM AND ,CIVIL AVATION 
be pleased to state : 

(a) whether Government hive 
not so far taken any decision for tbe 
creation for Central Tourist Authority; 
and 

(b) if so, what are the re asons 
thereof? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA) : (a) and (b). 
TJtere is no proposal before ~ 
Government for creating a Central 
Tourist Authority. 

AeqaWtioa Notice. 1UIder 
Iaeome Tas Act 

2412. SHRI BHIKHU RAM 
JAIN: Will the Minister of FINANCE 
be pleased to state : 

(a) how many acquisition notices 
u/s 269 of the Income-tax Act, 196r 
have been given by the Income-tax 
Department to people during the 
two years 1978-79, 1979-80 and 
d1J!ing the months of financial year 
Ig80-8I ; 
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(d) how were the acquired pro-
perties utilised and whether any 
revenue has been received from such 
acquired properties during the said 
period; and 

(e) what are the total administra-
tive expenses for dealing with acti-
vities and the strength of the staff 
and officers engaged in that work? 

THE ~  OF STATE IN 
THE ~n  OF FINANCE 
(SHRI SAWAISINGH SISODIA) : 
(a) Acquisition proceedings were 
initiated in 4060, 5382 and 5084-
cases during the year 1978-n" year 
1979-80 and the period 1-4-1980 to 
31-12-1980 respectively. 

(b) Number of properties actually 
acq uired in the said periods was 
2, 2, and 3 respectively. 

(c) Normal compensation pay-
able in the amount of consideration 
mentioned in the sale deed plus 
15 % thereot The compensation 
paid/payable for the properties ac-
quired as per part (b) is Rs. 7,59,000, 
RI. 1,89,750 and Rs. 5,26,326 res-
pectively during the relevant periods. 

(d) and (e). The information is 
not available. The same is being 
collected and will be laid on the 
Table of the House as soon as it has 
been received and complied. 

Decisions to Civil Relief to 
Gajarat for Esport duty on 

Cotton 

2413. SHRI DAULAT SINH-
JI JADEJ A  : Will the Minister of 
COM?vIERCE be pleased to state: 

(a) whether Gujarat ~tatc has 
80 many time requested the Central 
Government to take a policy decision 
in regard to give relief for export 
duty on cotton ; and 

(b) if.so. the decision taken by 
~t~  

THE MINISTER OF STATE IN 
THE MlNISTRY ~  
(SHRI KHURSHED ALAM 
KHAN) : (a) and (b). Gujarat Govern-
ment have been urging for Te licf in 
export duty on cotton. Government 
do not favour any change in the duty 
structure, since this may adversely 
effect the needs of the domestic textile 
industry and also pose competition 
to export of value-added . produC1B 
in textiles. Government, however, 
consider individual specific cases of 
unremunerative exports by Pu hlid 
Cooperative sectors for partial or rd 
exemption of export duty. 

Decline iD Esport 01 Handlooaa 
Qoth 

2414. SHRIN. SOUNDARAJAN: 
SHRI GHUFRA.N AZAM : 

WilltheMinistero ~ ~  

be pleased to state : 

(a) whether it is a fact tha t the 
export of handloom doth has come 
down to malpractices recently ; 

(b) if so, the steps taken by 
Government to prevent the lnal-
practices in exporting handloom cloth; 
and 

(c) whether export quali t y. of 
handloom doth is made aCCI)rding 
to the taste and design by the deman-
ding countries ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CO!\1!v1 ERCE 
(SHRI KHURSHED ALA!vl KHAN): 
(a) and ib). Governmed is not 
aware of any malpractice in the export 
of handloom goods. The ex ports 
of hand loom goods (including cotton 
fabrics, made-ups, garments and silk 
goods) have increased in the ast 
three years as given below :-

1977-,8 

1978-79 

19,9.80(prov·) 

Rs. in crores 

Rs. 258.43 crore. 

R8. 302. 92 ~ 

Ra. 310.10 
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,. (c) By and large export production 
Is on the basic of orders secured after 
satisfying-f(,reign buyers about quaJity, 
desi n~ prices, etc. 

Assistance for Dew Tourat 
projects ill IgBl" 

2415. SHRI A. C. DAS : Will 
the Minister of ~1 AND 
CIVIL AVIATION be pleased to 
itate : 

(a) the numbers of tourists from 
foreign countries received by our 
COWlt I Y during 1979-80 and 1980-81; 

(b) the number of Indian tourists 
who ~ e visited foreign countries 
during the above period; 

(c) whether Government have 
proposal to provide financial assistance 
for ~ e new tourist development 
projccts in 1981-82 ; 

(d) if so, the number of such 
,tour,j'lt development projects which 
'are g. ~1  to be worked out in Orissa; 
and 

(e) the details about the place of 
other location and the time of their 
impl('l"T'('ntation to attract the foreign 
tourists? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA) : (a) The figures of 
international tourist arrivals to India 
are compiled on calendar year basis. 
Thus the numbers of international 
tourists who visited India during 
1979 and 1980 were 7,64,781 and 
8,00: 150 respectively. 

(b; Statistics of Indians going 
ahroad. for various purposes such 
as stULL) ~ business, medical treatment, 
. attending conferences under Foreign 
'\rravcl Schemes, etc. are maintained 
by the Reserve Bank of India based 
on the foreigni exchaOF permits 
is .issued. The '. information for the 

years 1979-80 and 1980-81 is as 
follows : 

Year 

J97H-80 

1980-81 (April to 
Oct' 80) 

No. of Indians. 
travelling 
abroad (based 
on foreign ex-
change permits 
issued by RBI) 

99,026 

76,551 

No separate statistics specifically of 
Indian tourists travelling abroad are 
being compiled. 

(c) to (e). No Central assistance 
is givt'!n for tourism projects as Centra-
lly sponsored in the tourism sector 
were abolished since the Fourth Five 
Year Plan. Hence tourism sechemes 
are taken up either in the Centr al 
Sector or the State Sector. 

The Central Department of Tou-
rism proposes to construct a Forest 
Lodge at Simlipal National Park in 
Orissa ; and the Indian Tourism 
Development Corporation in colla-
boration with the Orissa Tourism. 
Development Corporation proposes 
to construct a hotel at Puri and a 
complex of cottages at Konark. As 
regards other tourist centres to be, 
developed in Orissa, the travel cir-
c it~ proposed by the State Govern-
ment will be discussed with the tourist 
officia1s of the Goverrullent of Orissa 
this month for finalising the Schemes 
to be taken up when the responsibility 
for their development in the Central 
and/or State Sector will also be deter-
mir.("d. 

Distribution of Steel to 
Consumers in H.P. aDd Punjab 

2.116, PROF. NARAIKCHAND' 
PARASHAR : Will the l\linister of 
STEEL AND MINES be pleaseq 
to state : 

(a) what is the nature of set up 
for the distribution of steel to consumers 1 
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in the States of Himachal Pradesh 
and· Punjab : 

(b) the names of the dealers/ 
agents authorised to sell 'steel' by 
the SAIL in the two States; District-
wise ; 

(c) whether any more applications 
for new dealers/agents have also 
been received ; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMER-
CE AND STEEL AND MINES 
-(SHRI PRANAB MUKHERJEE) : 
(a)As for all other States, steel is dis .. 
tributed to the consumers in the States 
of H.P. and Punjab through direct 
despatches from the main producers, 
and also through the Stockyards of 
the rnain producers as well as the 
~ a11 Scale Industries Corporations, 
.In accordance with the guidelines 
for Distribution of Iron and Steel 
Materials announced by the Joint 
Plant Committee. 

(b) SAIL does not have any 
system of authorised dealers/agents 
for distribution of steel. 

(c) and (d). Do not arise. 

Exploitation 01 Iron Ore in 
Keon,har 

2417. SHRINARAYAN SAHU: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) what is the plan of the Union 
Government for exploitation of Iron 
Ore in the district ofKeonjhar abun-
.dandy in existence there; and 

(b) whether there is any proposal 
for development of Malangtoli Iron 
·Orc Mines and setting up any industry 
for using the Iron Ore available there? 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
.(SHRI PRANAB MUKHERJEE) : 

(a) and (b). The Government have 
no immediate plans for exploitation 
of the Iron ore deposits of KeoJ\jhu 
including those of the MaJangtoli 
Block. 

CHI Raid OD premises of Parle-
•• Ieri . 

2418. SHRI PIUS TIRKEY. 
Will the Minister of FINANCE be 
pleased to state: 

(a) on what basis CBI raided the 
premises of Parle-Bisleri offices ;" 

~  whether the OBI filled charges 
agal!lst the company for the illegal 
remittance ; and . 

(c) jf not, th(' reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 
(a) Raids were conducted by the 
CBI after it had registered a case, 
on receipt of a complaint from the 
Directorate of Enforcement, against 
MIs. Bisleri (India) Pvt. Ltd., Bombay 
and its two Directors, namely 8/Shri 
Ramesh J. Chauhan and H.M. 
Golwala, for alleged offences under 
the Foreign Exchange Regulation 
Act and also under the I.l).i.:. 

(b) No, Sir. 

( c) The case is under investi-
gation. 

News item Captioned "Exchaage 
Racket Busted" . 

2419. SHRI S.M. KRISHNA ~ 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether his attention has been 
drawn to the news item 'Exchange 
racket busted' appearing in the 'Hin-
dustan Times', New Delhi dated the 
13th February, Ig81 ; 

(b) if so, the facts of the case ~ 
the genesis of the racket ; and 
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.', (c) the steps taken or proposed to 
he taken to prevent such rackets 
ariting in future ? 

THE MINISTER OF ~  

IN THEMINISTRYOFFINANCE 
(SHRI SAWAISINGH SISODIA) : 
(a) Yes, Sir. 

(b) A team of two officers-
One each from the Directorate of 
Enforcement and the Directorate of 
Inspection (Income-tax)-visited 
Switzerland and U.S.A. in August/ 
September, 1980, in connection with 
investigations in the cases of Shri Hem 
Chandra Golecha and some others, 
exporters of precious/semi-precious 
stones, against whom allegations had 
'been made by Mr. John Ashlyn 
of Salas S.A., Geneva. Further in-
vestigations are still in progress. In 
the light of the investigations made 
10 far by the Directorate of Enforce-
·ment, 8hri Virnal Chandra Golecha 
~ s to have transferred U.S • 
• ; 1,31,000 from his secret account 
in Switzerland, to a person in Geneva, 
in the year 1976. He was arrested 
at Jaipur by the Directorate of En-
forcement on 10-2-lgBl and was 
released on bail by the court on 
Il-2-Ig81. Prosecution is also being 
launched against him. 

( c) Arrangements exist in the 
Customs stations for verification of 
valuation of export consignments. 
Whenever any case of mis-declaration 
of value, etc. arises, appropriate 
action under the law is taken. The 
Directorate of Revenue Intelligence 
and the Directorate of Enforcement 
aJ;e also vigilant and a ~ iate 
action is taken by them whenever 
general or specific information is 
received in such matten. 

B.etiremeat aodces to those 08 
exteaaioD. ill LA. 

2420. SHRI R.L. BHATIA : 
Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state : 

(a) whether his attention has 
been drawn to the news item 'IA 

retirement notices to those on extension' 
appearing in the 'Times of India' 
New Delhi dated the 6th February, 
1981; 

(b) if so, the facts of the case and 
the particulars of senior Officers-
both technical and others-who were 
on extension and have now been 
served notices of retirement; 

(c) whether the same policy is 
being followed in the Air-India ; 
if so, the particulars of Officers of 
the rank of Director and above who 
have been extensions of service and 
are being allowed to continue; 
and 

(d) the reasons for not following 
the same policy in this behalf on the 
Air-India side also ;' 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A.P. SHARMA) : (a) and (b). 
Owing so acute shortage of Licenced 
Engineers and Pilot-in-Command 
Licence holders on jet type of aircraft 
in Indian Airlines, 41 retiring 
employees were granted extension 
in service. The particulars of such 
employees are given in the statement 
enclosed. The need for retention of 
such officials in service is constantly 
reviewed. As a result of such reviews 
conducted in the recent past, it has. 
been decided to retire those who were 
granted extension and accordingly 
retirement letters have been issued to· 
them. 

(c) and (d). Air India has one 
officer of the level of Director and 
above who has been granted extension 
of service. The concerned officer' 
is ShriD.P. Nimkar, Director Ground 
Services who has been given extensiOll 
in service from 1-2-1981 to 31-7-81. 
Air India is reviewing the cases of 
employees who have been given 
extension in service with a view to-
terminate their services before expiry 
of the period of extension. 
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S1. Name (SfShri) Designation Date of 
No. IUper-

annuation 

• 2 3 4-

I. K.A. Menon BngineeriDl ManaPI' 31-7-79 

R. K. R. R. Rao Engineering Manager 31-7-79 

3. S. K. Dhar Engineering Manager 31-8-79 

4. B. R.. Toorkey ~ee i  31-8-79 

5. M. N. Chopra Aircraft Engineer 
(Maintenance) 

30-9-79 

6. A. H. Ahmed Alstt. Supdt. 30-9-79 
(AIC Overhaul) 

,. G. V. R. Nair Chief Engineering 
Manager 

so-9-79 

8. G. S. Samtaney Dy. Engineering 30-9-79 
Manager 

g. A. B. Banerjee Autt. Engineering so-9-79 
Manager 

10. S. S. Handoo . Aircraft Ensineer 31-10079 
(Maintenance) 

II. E.. SwamiDathan Senior Aircraft 31-10079 
EDgineer (Maint.) 

II. G. L. Sequpta . Senior TecbDical 31-11Z-79 
Ofticer 

IS. S. K. Cbakravorty Dy. Engineering 
MaDager 

19-2-80 

If. 8. N. Bhalla AMt. EatIiDeeriDg 
MaDager 

Rg+8o 

IS-Il. D. Kumar • . Alltt. Supdt. 31-3-80 
(IDItrwnmt) 

d. J. D. JijiDa Ch. BDliDeeriDi 
Mauser 

31-1-81 

I,. K. K. Mehta • Eqinee:rq Manager 31-7-80 

18. V. N. NatanVaD ~ nin  31-7-80 

19-A. Bamauatb8D . Dy. EDginrJeriDg 
Manager 

S0-6-80 

--_ .. 
Period of Remarks 
Extension 

5 6 

1-8-79 to 
31-7-81 11 

1-8-79 to II 
SI-7-81 

1-9-79 to 
SI-8-81 

1-9-79 to All the oIicen 
SI-8-81 have been iuued 

letters ~ 
1-10-79 to them from 
S0-g-81 servicca of the 

Corporation. 
1-10-79 to 
so-g-81 

1-10-79 to • 
S0-g-81 

~t  

l S 1 

1-10-79 to 
30-g-81 

1-11-79 to 
31-10-81 

I 

1-11-79 to 
31-10-81 

1-1-80 to 
31-12-81 

1-3-80 to 
$18-2-82 

1-3-80 to 
aa.:2-8st 

1-.. -80 to 
31-S-81 

1-st-8. to 
31-1-82 

1-8-80 to 
31-7-81 

1-8-80 to 

\ 31-7-81 

$10 J 
~
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1.10. S. K. Bose 

AI. R. K. Sanyal • 

-AI. M. Sadasivan • 

13· M. Sbankaran • 

14-S. D. Sarkar • 

~  M. J. Singh 

116. R. P. Bhise 

'1,. N. M. C. Rao 

2S. J. S. Suri 

29. M. S. Mahadeo 

-So. M. S. Narasimhan 

'SI. M. N. Arora 

':32. K. N. Kathju • 

3S' Capt. J. sc~  

.34, Kripal Chand 

35. Capt. K. R. Jolly 

36. Capt. J. L. Gomes 

3 

Asst. Engineering 
Manapi' 

Senior Aircraft Engi-
neer (Maint.) 

Asstt. Supdt. (Maint.) 

Asstt. Supdt. 
(AiC Overhaul) 

• Aircraft Engincar 
(AJC Overhaul) 

• Dy. Engineering 
Manager 

Senior Aircraft 
Engineer (AiC OfH) 

Senior Aircraft Engi-
neer (AiC O/H) 

Senior Aircraft 
Engincn-(Maint.) 

Sr. Aircraft Engineer 
(Maint.) 

Asstt. Engineering 
Manager 

Controller Ground 
Support 

.. 
1-8-80 to 1 
SI-7-81 

1-2-81 to 
SI-I-82 

1-7-80 to 
Sc>6-SI 

1-7-80 to 
30-6-81 

31-12-80 1-1-81 to 
SI-I2-81 

31-10-80 1-11-80 to 
31-10-81 

31-8-80 l-g-Bo to 
SI-8-81 

31-5-80 1-6-80 to 
31-5-81 

1-4-81 to 
SI-S-82 

1-4-81 to 
SI-S-82 

1-4-81 to 
31-3-82 

1-6-81 to 
SI-5-82 

Dy. Managing Director SI-,-80 1-8-80 to 
31-7-81 

Regional Director 
Madras 

Director I Finance 

Commander 

Operations Manager 

3D-1I-80 1-12-S0 to 
SO-l 1-81 

1-1-81 to 
30-6-81 

1-11-79 to 
31-10-81 

1-1-80 to 
31-12-81 

37. ·Capt. D. S. Vaidya Dy. Operations Manager 31-10-80 1-11-80 to 
31-10-81 

38. Capt. S. B. Singh Commander SI-12-80 

I 
I 
I 

I 
I 

I 
I 
I 

~ , 
I 

I 
I 

I 

80 

6 

\ 
Letters have baeD 
issued to the 
I officers retiring 
I them from the 
I services of the 
I Corporation. 

1 
I 

I 
I 
I 

39. N. Subha Rao Chief Technical 
Instructor 

1-11-79 to I 
31-10-81 

-4-0. N. M. Desai • 

-41• I. J. Jani 

------------

Dy. Commercial 
Managet·, Bombay 

Dy. Commercial 
Manager, Bombay. 

1-10-80 to 
31-3-81 I 

J 
*Capt. Vaidya has sought voluntary retirement w.e.!. 31st December, 1980 which hat bee .. 
agreed. _ 
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J-ta Hotel lor Madras 

!242!2. SHRI C. CHINNASAMY: 
Will the Minister of 'IOURISM 
AND eINIL AVIATION be pleased 
to state: 

(a) Whether it is a fact that there 
is no hotel in Madras managed by 
I.T.D.C. ; 

(b) whether it is a fact that there 
is a lot of demand of domestic tourists 
who need. economy tourism accom-
modation ; 

( c) whether it is also a fact that 
there was a proposal to construct a 
Tanata Hotal which has 1 >cen 
'shelved subsequently ; 

(d) whether any action is proposed 
to be taken to revive the proposal 
and construct the hotel ; 

( e) what are the reasons fi'»)" not 
pursuing the proposal to construct 
the Janata Hotel at Madras; and 

(f) what is the delay/hindrances 
for early starting the hotd ? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A.P. SHARMA) : (a) and (b). Yes, 
Sir. 

(c) to (f) : The India Tourism 
Development Corporation (ITDC) is 
constructing a Yatri Niwas (Janata 
type hote1) in New Delhi. For Madras, 
ITDC has a proposal to constru(:t a 
complex consisting of an economy 
class and a 3-star category accommo-
dation jointly with the Tamil Nadu 
Tourism Development Corporation on 
the plot of land allotted for a Janata 
type hotel. The response of the State 
Government to this poposaI is awaited 

Iron ore Export 

2.423. SHRIMATISANYOGITA 
RANE : \ViU the Minister of COM. 
MERCE be pleased to state the 
State-wise quantity and value of iroQ 
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ore exported during the last three 
)'ears, year-wise and the share of Goa 
therrin. 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMER.CE 
(SHRI KHURSHED ALAM KHAN): 
Iron ore is produced at the mines 
located in the States of M.P., Orissa, 
Bihar, Kamataka, Maharashtra & in 

the Union Territory or Goa and is 
transported to the nearest port for 
export. In view of this lJ6Sition, 
the statistical data for Iron Ore 
exports is maintained on port-wise 
basis only. Details of quantity attd 
value of iron ore exported from variou&. 
ports during the last three years aad 
the share of Goa therein are given. 
in the statemf'ot attached. 

STATEMENT SHOWING DETAILS OF QUANTITY AND VALUE OF IRON ORE EX-
PORTED FROM VARIOUS PORTS DURING THE LAST THREE YEARS 

~  Million TODDeI) 
alue in RI. Crorcs) 

Port 
1977-78 1978-79 1979& 

Qty, Val, Qty, Val. Qty" Val" 

Haldia 0' 13 I' 94- 0' IO I' 22 0'09 1'17 

Paradip 2'09 29'24- I' 73 20'26 1'65 Ig'I6 

Viug 6'07 76'59 5'96 74'01 5'37 71' 19· 

Kakinada 0'02 0'24 0'01 0'10 0'01 0' III 

Madras 2'S2 36' 15 2'95 39'95 2-86 39"50 

MaDgalorc 0-01 0'22 0'02 0'31 

Belikeri 0-15 2'41 0'03 0'64 0' 16 2'41 

Karwar . 0-03 0'43 0'17 2,86 0,26 S' 8.f.. 

lledi 0'67 6'17 I' 28 10' 10 I' 32 10,gS-

M....,. 

BY MMTC 0,81 10,65 I' 4JZ IS'71 2' 14 20'68; 

By Goan Shippen 9'52 86'89 7,80 62'40 11"01 ~  .. CID· 
TOTAL IO'S9 97'54- 9'RR 76' II IS'IS Ip·" 

Grand Total 21'82 R5O'93 RI'47 RIS" 56 84·S7 RBI ° 15-

Percentap lbare of Goa in 
total sporta, • • 47'34 38'87 42'g6 33'74 511'S7 47.19-



. 24240 SHRI N. DENNIS: Will 
the Minister of FINANCE pleased to 
state : 

(a) the details of the finns coming 
UIlder the Companies Act whieh 
have declared bonus shares to the 
Ilbareh.olders during thf' financial 

. )'em 1979-80 and 1980-81 ; and 

(b) the details there of companies 
State-wise ? 

THE MINISTER OF FINANCE 
(SHRI Ro VENKATARAMAN) : 
<a> & (b). A statement is laid 
on the Table of the House. [Placed 
i"Library. SC(' No. LT 2°37/81] 

8S-

'.-dfD, of ... Aita.a: 
at Rajliot AJrport 

2425. SHRI DIGVIjAY SINH : . 
Will the Minister of TOURISM AND' 
CIVIL AVIATION be pleased to 
state : 

(a) what art" the plans under 
implementation for making the Raj-
kot Airport worthy to land Boeing 
aircraft ; and 

(b) when will these be completed ? 

THE MINISTER OF TOURISM' 
AND CIVIL AVIATION(SHRIA.P.' 
SHARMA) : (a) and (b). A statement 
indicating the works planned for deve-
lopment of Rajkot aerodrome to make 
it suitable for regular Boeing 737 
operations and the likely dates of' 
their completion is enclosed. Indian 
Airlines have already commenced Bo-" 
eing 737 operations to Rajkot with, 
effect from 1St August, J98o. 

StatemeDt 

_._---_._. --"--'--" -----------_. 
So No. Nature of work 

J Extension and modification of Terminal 
Building. 

2 Strengthening of 5400 feet of e ia~ run-
way to LCN-40 as also widening of Apron 
and Taxi track and strengthening to 
LCN-40 ~  

3 Extension of runway by 600 feet (LON-40) 

.. Acquisition of land for approach light. 1 
5 Approach light Category-I. 1 
6 High intensity runway lightao I 
7 2-Bar Visual Approach Slope Indicaton 

(VASIS). 

8 2 Nos Crash Fire Tenders 

Likely date of completion 

Work has been awarded and is likely to 
be completed by mid 1982. 

Work has been awarded and is likely to 
to be completed by end of IgS2. 

Detailed estimates are under preparation.. 

Acquisition of land is involved. Worb 
are likely to be completed in 1981-8!. 

Ig80-S1 and IgSl-82 

9 One water bouser • IgSl-82 

10 Standby generator 

II Augmentation ofElec:tric and water IUpply. IgSl-82. 
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a-er AdmWea.tioa at the 
c:::a.toau aearaace postII at later-

_tiODaI Airport 

2426. SHRI A.V AZlVII : Will 
. the Minister of FINANCE be pleased 
to state : 

(a) whether chaotic conditions 
. prevailed in the Customs Arrival 
Lounge at PalamAirport on the 25th 
December,1980 and it took as many 
as four hou,,:,s for the incoming passen-
gers including those holding foreign 
passports getting cleared ; 

(b) whether there was 110 drinking 
water arrangement even in the Lounge 
and the passengers had to undergo 
great ordeal in this long and tortuous 
wait; 

(c) whether persons with contacts 
get early cJearance and contactmen 
are available outside the Lounge 
itself ; 

(d) whether Govenlment are 
aware of the very vast powers vested 
in the Customs Staff at thf-Airports 
in the matter of cJearance of personal 
baggage and there is always an element 
. of corruption and favouritism ; and 

( e) if so, the steps he proposes to 
take to ensure cleaner administration 
at the Customs Clearance Posts at In-
-ternationsl airports ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHJU MAGAN BRAI BAROT) : 
(a) On the night of the 24th/25th 
December, a number of internationaJ 
:fiights got unusually delayed. The 
result was t a~ between t1.e eariy 
morning hours of 03-20 and 06-45 on 
the 25th Decenlber, 1980, seven in-
ternational flights carrying 1700 in-
coming passengers, as against 4ftights 
n01 mally expected during those hours 
landed at Palam. On account of the 
limited capacity of the Airport 
Anival Hall, inconvenience was caused 
to the passengers, although every 
effort was made to deal with the ex-
ceptional  situation with courtesy and 
under-standing. 

(b) No complaints or instances 
of shot tage of drinking water on 
the 25th December, 1980 haw: 
come to the notice of the Govern-
ment . 

(c) and (d). There al e adequate 
procedural, administrative and super-
visory arrangements to ensure against 
the wrongful exercise of discretion by 
the Customs officials and also to see 
that preferences or favours are 
not accorded by them. Cases of 
corruption and favouritism are dealt 
with severely. 

(c) With a view to further facilit-
ating the clearance of passengers with · 
expedition and courtesy, a "\Valk 
Through Green Channel" has been 
introduced recently at the major 
international airports. The system 
envisages examination of the passe-
ngers' baggage in the Green Channel 
only on a very selective basis or on 
suspicion. 

Relaxation in Length or service 
in Banks in Favour ofSCjST 

Employees 

2427. SHRI CHAXDRA PAL 
SHAILANI: \Vill the ~1ini i  of 
FINANCE be pleased to refet' t;) the 
reply given to U nstarred (,lucstion No. 
6281 on 6th April, 19i9 regal ding 
reservations lor Members of SC/ST 
nationalised banks and state ; 

(a) the names of the banks which 
have relaxed the lenght of service! 
zone of c nsi ~e ati n in faVOUl" of 
SC/ST employees and the cxtetlt of 
the period re1axe:..l and also the extent 
of relaxation in qualifying standards 
in the written test/interview separa-
tely; 

(b) the names of the banks which 
have started and which have not 
started to maintain 40 point roster; 
and 

(c) what efforts Government are 
making to pressurise those banks 
which have not yet followed Govern-
ment instructions in regard thereto '1 
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THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
<a> to (c) The information is 
being collected and will be laid on 
the Table of the House. 

Demands of Income-Tax 
Employees 

2428. SHRI RAMJIBHAI MA-
VANI : Will the Minister of FIN-
NACE be pleased to state : 

(a) whether it is a fact that In-
come Tax Employees of various U n-
ions, a!lsociations and federations are 
. agitattng in various states of the Coun-
try; 

, (b) if so, the reasons thereof; 
(c) what are their charter of de-

mand·, submitted to Central Board 
of Direct Taxc..'S and the Government 
during' 1975, 1976, 19 ~ 1978 and 
1979 ; 
(d) what action has been taken 

to fulfil their demands and the de-
tails of the demands conceded so far 
outofit; 

(r) whether it is also a fact that 
they have submitted their charter of 
demands dllring 1980 and I q8 I also ; 
and . 

(f) if so, the details thereof and the 
action taken thereon ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF FINA-
NCE SHRI SAWAI SINGH 
SISODIA): (a) and (b) : The Income 
Tax Employees Federation have given 

Statem-t 

a call for agitation in support of their 
demands. RepOl ts have also been 
received from certain Commissiont.Tl 
of Income-Tax that the employee..c;; are 
agitating in their charges. 

(c) and (d) There are 41 re-' 
cognised local associatiom/unions 
and one recognised Income tax Em-
ployees Federation of aU India cha-
racter of non-gazetted employees. In 
addition, there are un-recognised 
local associatiOll.')/uniolls and aU India 
federations also. These associatiom/ 
unions federations raise their demands 
at various forums like National 
Council, Departmental Councils, 
Office Councils in issi ne ~ 

charges. They also raise their demands 
whenever they meet Ministers, Chair-
man and Members of the Boald and 
the Heads of Department. They also 
. pass resolutions in their annual/other 
meetings. Employees individually 
also send thei r representations on 
particular deluands to the Govern-
ment/Board/Heads of .Department. It 
is not possible to state all the demands 
raised by the employees over such a 
long period and action taken thereon. 
Appropriate action on various de-
mands is always taken at appropriate· 
level. 

(e) & (f) ~ demands submitted 
by the Income Tax Employees Federa-
tion during 1980 and 1981 and pro-
gress of action taken thereon is given 
in the attached statement. 

DEMANDS SUJ;J\Ui'TED BY THE INCOME-TAX EMPLOYEES FEDERATIOr\ DURING 
1980 AND Ig8t A"l\JD PROGRESS OF ACTION TAKEN THEREON 

--_._. __ .. _-----
81. 
No. 

", I 8 hour dUly to Watchmen employeell 

2 Augmentation of the Cadre strength of 
Daftrie'l. 

S Creation of additional Stenographen Grade 
in the time acale of pay Rs. 380-64:0. 

Progrel>S of action taken . 

Action for creation of additional POlts in 
the grade of Chowkidars, Da.ftry's and. 
Stenographers (Rs. 380 .. 640) hao; been 
initiated. 
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SI. 
No. 

Demand 

4 Revision of pay scales of Notice Servers 
and I nspecton. 

5 Adoption of Basic Cadre Seniority. 

6 Scrapping of Summary A .. ~ ent 

Scheme: 

(a) Withdrawal of the Notification assig-
ning assessment jurisdiction to 
Income-tax InspectOl·S. 

(b) Scrapping of the revise-d Action Plan by 
withdrawing Instructions Nos. J 348 
and 1349. 

7 Scrapping of Supersession 

8 Stoppage of Direct Recruitment for a 
lunited period to ease the stagnation. 

Progress of action taken 

Demand has been rejected and the Fede-
ration has been infonned. 

This demand which was earlier rejected is 
being reviewed. . 

This demand has been reject cd and . the 
Federation hao; been infonned. 

The demand has been acceded to substan-
tially and all promotional st~ in non-
gazetted cadres have been converterl into 
non-selection' except the post of In'lpector. 

This demand is under consideration of the 
Departmental Council in which the FedQ-
ration is represented. 

----_ .•. _-------------

RecraitIDeat in Kshetriya 
GnmiD 1IaDk, Hoshaagabacl 

2429. PROF. RUP CHAND 
PAL : Will the Ministel of FINANCE 
be pleased to state whether Govern-
ment are aware of the fact that even 
the first ten candidates in an examina 
tion conducted by N .I.B.M. were not 
recruited in Kshetriya Gramin Bank 
Hoshangabad ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
Presumably the Hon'ble l\lember 
is refering to the written examination 
conducted bv the Natinal Institl.te 
of Bank Management ~1 n 
behalf of the Kshetriya Gramin 
Bank, Hoshangabad in 1980 lor the 
recruitment of clerks-cum-cashiers. 
Out of 1174 candidates who appeared 
in this examination 173 candidates 
were declared successful and were. all 
caUed for interview by the Bank. The 
Suh-Committee of tile Board of DiRc-

tors of the Kshetriya Gramin Bank 
interviewed these candidates. The 
candidates who had secured 50% or 
more marks were considered e i i~ 

for final appointment. The first t;en 
candidates who had qualified in the 
written test could not qualify finan, 
after the interview. A panel of 40 
cadidates was formed, and up til now 
27 candidates have been appointed 
by the Bank out of this panel. 

CoUaboration of nailand for 
&ettiDg up export meated .. 

dustries. 

2430. SHRI CHINTAl\fANI 
PANIGRAHI: Will the MinisteI of 
COMMERCE be ea ~~d to state : 
(a) whether Thailand has shown 

keen interest in collaborating with 
India in setting up export oreint.ed 
joint ventures in Thailand ; and 

(II) if so, what are the detaiJa 
thereof and Govcmment reactioa 
thereto ? 

~ 
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THE MINISTER OF STATE IN 
'ftm MINISTRY OF COMMERCE 
(&HR.I KHURSHED ALAM KHAN): 
(., The Thai Government, Board of 
'iriadc of Thailand and Thai Associa-
tion of InduStrialists have shown 
interest and welcomed the possibility 
of more Indian parties establishing 
joint ventures in Thailand. 

.(6) They have shown keen interest 
b:a investment in fields such as agro-
·industries labour intensive industries 
and exports oriented industries. As 
and when proposals are received from 
Indian companies desiring to set up 
joUlt ventures in Thailand the same 
wiD be processed and decided in 
.accordance with the Guidelines in 
vogue governing the setting up of 
Indian ioint ent ~ abroad. 

Impcn-t or raw cashewDuts 
~ 1  SHRI E. BALA.."'lANDAN : 

'Will the Minister of COMMERCE 
be pleased to state: 

;(0) whetht7 Cashew Corporation 
of. India is still having monopoly of 

._-_ ..... _--.. ...,----

cashew seeds (raw cashewnuts,) 
imports from abroad ; 

(II) if so, what is the target fixed 
for IgBl--82 ; and 

(c) howmanytonneswc)'eimported 
during the last three years country-
wise ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM KHAN)I 
(a) Import of raw cashewnut is 
canaIised through the Cashew Cor-
poration of India. 

(b) Cashew Corporation of India 
has fixed an import target of 20,000 
tonnes of Raw Cashewnuts for 1931-
82. 

(c) The country-wise imports by 
CCI during the last three years are :-

---_ .. _-_._--_ .... -._._ ... - ... _----
J979-80 Jg80-8I 

---------.. _-------------------------------
Tanzania • 

Kenya 

Madagascar 

Nigeria 

Malawi 

TOTAL !lO57 I 
MTS. 

544 

10,050 

~0 ~  

MTS 

--------_. __ ._---_ .. _--.------_ .. -----"-
Coatractor'. workers at lISCO'. 

Ka1tiWorks 

2432. SHRI INDRAJIT 
'GUPI'A : Will the Miaister of 
STE$L AND MINES be pleased 
,to state : 

job of a permanent nature at lISCO'. 
Kulti Works ; 

(b) why this infringement or 
the law is being permitted ; 

(c) whdber it is also a met that 
I.tIDIfOrY obliptioqs ~ Pr&-
.... I'uncl.e not beiag at..vcd 
., the biggest contraden aad the 
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lISCO management as principal 
employer is not enforcing P.F. deduc-
tions from the workers's wages ; and 

(d) what steps the TISCO mana-
gement proposes to take against 
defaulting contractors' finns and for 
realisation of huge Provident Fund 
8ITears? 

THE MINISTER OF COMMER-
CE AND STEEL AND MINES 
(SHRI PRANAB MUKERJEE) : 
(a) to (d). The information is being 
col1ected and will be laid on the 
. Table of thf! House. 

Gramin BalIk Scheme 

2433. SHRI RAM SWARUP 
RAM : Will the Minister of FINANCE 
be pleased to state ; 

(a) whether in order to imple-
ment 20 points programme and give 
help and aid to the poor people 
"Gramin Banks" Scheme was for-
mulated ; 

(b) if so, how many banks so 
far are working in various States and 
their progress of work till 30th Decem-
ber, 1980 ; and 

(c) whether Government will 
also place a report of any scheme, 
ndes or regulations so far prepared 
for branch mangers and other employ-
ees of Gramin banks in seIVice? 

THE DEPU'IY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) Regional Rural Banks (Gramin 
Banks) are being set up to cater to 
the credit requirements of the weaker 
sections of the population in rural 
areas. 

(b) As at the end of December 
1980, eighty five Regional Rural 
Banks covering 143 districts· ··were 
. unctioning in 17 States of the COUIitry. 
According to the latest information 
available, the 73 Regional Rural 
Banks in position as at the end of 
JUDe, 1980 had opened 2735 branches 

and mobilised Rs. 16 crores in ·de-
posits. The aggregate loans and 
advances outstandirig on this date 
amounted to Rs. 181 aores in abOut 
18.5 1akh borrowal accounts.· 

(c) Model (Staff) Services Regu .. 
lasions were prepared by the Govern.· 
ment in consultation with the Reserve 
Bank of India and the Sponsor Banks 
under section 30 of the Regional 
Rural Banks Act, 1976. These Model· 
Regulations cover various service 
aspects of the employees of the Re-
gional Rural Banb such as appoint-
ments, probation, seniority, conduct,. 
discipline, leave, medical benefits, 
ProVIdent fund etc. According to the 
latest information available, most of 
Regional Rural Banks have adopted 
these Regulations. 

2434. ~ n  ~  Cf1nfaRf' 

Qt q craA' ct't pn ~ ~ : 

(Ifi') ~ it ~ ~ ~1  

m ;m ilIRr em t ; 

( .. ) ~t  it i\;ft ~ 

~ ~ cmt firtnr Ifqf ~ ; ~ 

~  ~ ~ "riAl" ~  

1m Ant ~ ~ fim iti ftI1( 
tt1n' ~ ~  Ant ~ t ? . 

f,", Q\' ("" 11m 0 ~ 1  : 
(cw) m ('I') tRrf'1' ~ Cfil 
Q1l'A ~ ;tft' ~ .. 'I1Ii!fi ;ftRt 

~  fcmft "14ft" 6 ~ ~ 1  

firZfIfi atft ~ q1f\' ~ ~ 

~ 1ft tJ m 1ft' q iffif ~~  t 
~ ~ 'It l.n<1 (f 1m ~~  'I'{. 

r.mr ~ qom !qll1' ~ i'f1Jif .1· 
~ if.{ ~~1  fdtr "'I11ftri: 

~ ,..rm ~ it; ift;r --
~ ~ !IIWIr ...,rn .. at _ 
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~  firi1n ~  t ~ ~ 
lfTri' 1fiT ~  '1') ~ tIUilctiJ;0n 

it." ~ ~ fcti'ln' ~ t t 

(tr) ~ ~~1 ctiT 
tu m ctt ~ ~~ 'fiT ;ftffio 
~  ~~ ~ i~  i 1 1 ~  it 
ftro; ~ ~~ t I 

Resentment among local people 
over employment in Rourkela 

Steel PlaDt 

24'll). SHRI LAKSHMAN 
MALL I CK : Will the Minister of 
STEEL AND MINES be pleased 
to state : 

(a) whether Government are 
aware that there in strong resentment 
among the local people of Rourkela 
Strel Plant causing serious law and 
order problem since August Ig80, 
on the issue of employment of the 
local people ; 

(b) whether Government have 
ecei ~d any letter from any Member 
of Parliament in this regard ; 

(c) ifso, what are the main points 
contained therein ; and 

(d) the action taken or proposed 
to be taken by Government on the 
remedial measures? 

THE MINISTER OF COM-
MERCE AND S'fEEl.. AND MINES 
(SHRI PRANAB MUKHERJEE) : 
(a) It has come to the notice of the 
Government that some sections of the 
local population of RourkeJa and 
neighbouring areas nurse a grievance 
on the issue of employment of local 
people in the Rourkela Steel Plant. 

(b ) Yes, Sir. A letter dated the 
22nd January, Ig81 was received 
from the Hon'ble Member who has 
tabled this question. Another letter 
was also received earlier by the Steel 

plant from another M.P., expressing 
just the oppositt" sentiments. 

(c) The January Ig81 letter con-
tains allegations/suggestions, inter-
alia, like (i) existence of corruption 
in the plant in respect of rec-
ruitment and in the local employment 
exchange; (ii) necd to place the 
Department of Personnel in the plant 
undt",f the Deputy General Manager 
and an recruitment being made by 
rum ; (iii) non-observance of the 
policy laid down for recruitment of 
candidates for st~ bdow the officers' 
level; (iv) a~s ciatin  an ofIicer of the 
State Government for recruitment at 
executive Jevel and holding of inter-
views at Hhubaneswar or at Rourkela. 

(d) There already exists a rec-
ruitment poli(:y /procedure which is 
being 1 ~d by Rourkda Steel 
Pbnt as well as other plants. It is 
not correct to say that Rourke1a Steel 
Plant is not fi:>llowing/ouscrving the 
correct po1icy of recruitment to 
posts below the executive! level. The 
Deputy General l\fanager, a dcputa-
tionist from the Slate is alrendy in 
charge of recruitment to all categories 
of posts made hy the plant. He is 
also associalc:'d with all important 
Departmental Promotion Committ-
ees. Personnel Drpartmcnt has to 
be kept nd ~  the overall charge of a 
professional e s n ~  l\1anager as in 
thc other plants of Steel Authority 
of India Ltd. I ntervicws for execu-
tive posts a ~ heM on an a]) India 
basis at I  I sd~~t ~d centres in the 
country. It will not he possible to 
nominate a repn'sentative ()fvarious 
State GovenPIl<'Ht<; 011 the Sdec.tion 
Committee. 

Steps to unearth Black Money 

2436. SHRI !vIADHAVRAO 
SCaNDIA: 

SHRI CHITTA HASU : 
SHRI M. RAM GOPAL 
REDDY 

Will the Minister of FINANCE be 
pleased to state : 

(a) what is the latest assessment 
available with Government about 
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the extent of black money in the 
country ; and 

(b) the details of the steps taken 
by Government during the past one 
year to unearth black money and the 
extent to which black money has 
been unearthed during the period? 

THE MINISTER OF S'fATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAISINGH SISODIA): 
(a) The-Government have not made 
any estimate of the black money in 
the country. 

(b) The fight against black money 
is a continu()u.; one and no single 
measure can be a substitute fi)r sus-
tained and vigorous efforts to prevent 
the growth of black money. The 
Government have taken a number 
of legislative measures from time to 
time to check tax evasion and genera-
tion of black money. The 1t"gislative 
measures have been re-inforced by 
steps to strengthen the administrative 
and investigatir.g machinery. Some 
of the steps recently taken/heing 
taken by the Government in this 
regard arC' as follows :--

(i) Powers of search and seizure 
under the Income-tax Act, 1<)61 
are being exercised by tht" Director 
of Inspection/Commissioners of In-
come-tax. Recently, the Deputy 
Directors of Inspection and the 
Inspecting Assistant Commission-
ers have also been so empowered. 

(ii) For detecting persons having 
taxable income/Wealth but who are 
not paying tax and for collecting 
information about existing tax·pay-
ers, Survey Operations by the 
Income-tax Department have been 
intensified and a permanent orga-
nisation to undertake Survey on a 
continued basis is now being built 
up. 

(iii) It has been decided to set up 
an organisation for collecting higher 
Intelligence. The organisation 
will be used, inter-ali'l, to build 
up dossiers of caSes involving tax 
evasion on 8 large scale so that the 

information contained therein can 
be utilised in making requisite investi-
gation including search and seizure 
operations. 

(iv) It has also recently been 
decided to give multi-media pub-
licity to cases in which ta..'[ evasion 
has been established immediately 
after the conviction for tax offences. 
This has been done with a view that 
the wide publicity given might be-
come a:dcterrent to other tax evaders. 

(v) The organisation for handling 
prosecutions launched by the Income-
tax Department is being strength-
ened. 

(vi) With a view Lo canalising 
b1ack money for productive purposes 
the Government have promulgated 
on 12th January, 1981 "The Special 
Bearer Bonds nit ~  and Exem-
ptions) Ordinance, Ig8 I" to provide 
immunities and exemptions to hol-
ders of such honds. 

The nc ~ ta  Department 
conducted ~~9 search operations 
during the period 1st April, 1980 to 
28th February, 1981. P)'im I-facie 
unaccounted assets of the value of 
Rs. 1707 lakhs were sei ~d in 
t e~e searches. 

Misuse of loan licen,dng &cility 
in Chemical Indu&try 

2437. SHRI K, P. SINGH DEO: 
Will the rrtinister of FINANCE be 
pleased to state : 

(a) whether instances have come 
to Government's notice where misuse 
ofloan licensing facility is taking place 
particularly in the Chemical Industry; 

(b) whether it is also a fact that 
goods once exempted on loan licences 
are being exempted a second time 
fOl payment of excise duty resulting 
in the loss of revenue and suffering 
to the genuicc units in small secter; 
and . 



101 . Written Ans1De1"s PHALGUNA 15, 1902 (SAKA) W7'itten Ans1De7's 102 

(c) if so, the details of the cases 
that have come to Government's 
notice so far and the steps proposed 
to deal with the same? 

THE MINISTER OF STATE 
IN THE MINISTRY OF FINANCE 
(SHRI SAWAISINGH SISODIA): 
(a) to (c) Representations alleging 
avoidance of central excise duty 
through manufacture of synthetic 
organic dyestuff on 'Joan licence' 
basis (for central excise purpose) 
have heen received by the Govern-
ment. Necessary action in he m1.tter 
is being taken. The que t ion of 
exempting goods from central excise 
duty a second time dose not arise 
and the Government is a ~  not aware 
of any su::h case. 

Steps to encou.rage productive 
Investment 

2438. SHRI JAI NARAIN 
ROAT : Wi1J the Minister of FINAN-
CE be pleased to state the steps so 
far taken to encouraging productive 
investment? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN) : 
Since last year, Government have 
taken several steps to encourage 
productive investment. In the first 
instance, the Industrial Licensing 
Procedures have been streamlined 
and the time taken fi)1· clearances 
reduced. Secondly, provision has 
been made for regularisation of 
productive instaUcd capacity and 
also for automatic growth in certain 
priority areas. A new facility for 
100% export-oriented units has been 
created. The debenture guidelines 
have been revised and the rate of 
interest raised to 13. 5 ~  The in-
terest rate structure has been restruc-
tured with a view to generate pro-
ductive investment. In the new 
Budget, several concessions and tax 
exemptions have been given with 
a view to increase saving and pro .. 
ductive investment. 

Seearity Preu lor priatiq Postal 
Stamps in Madhya Pracle8h 

2439. DR. VASANT KUMAR 
PANDIT : Will the Minister of 
FINANCE be pleased to state : 

(a) whether there is a proposal 
to establish a Security Press for 
printing postal stamps and machinery 
in Madhya Pradesh; and 

(b) if so, the details thereof and 
location? 

THE DEPUTY MINISTER 
IN THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) 
(a) No, Sir. 

(b) Does not arise. 

2440. ~ q;" .... ~  ;pn 
" rcrfl 11m ~ ~ ctt prr ~ i

At: 

(C1l') iflfT ~ ~~ t ~ q it 
VllTTvr fcrcmr GiiflT it' G;r lin' ifi1f 
ia ~ ft;rqr tJlrf ij ; ~  

(_) ~ ~ ~t  ttl ~ nw if 
~ ~  ro;ff q''( ~ .., Cf'1' fiI' 
Alcr'f1' 1l1TVTtt m urA .-1 mm t ? 

fc" q,""" i", t Qt (..n .. ',Ii""" 
wrm): ~ ~  1 ~ n 

!Im1'lr ~  ~ if ~ wrfif 
aIfT vrtftur ~ k 'fft' ""q;n' ~ 
t I ~ m:r, ~ f;t; 11ft' 
~ n 1f'T c ~ ~ \iff ~ t I 
~ ~  if ~ ~ it.-wn i 
~t  ~  ~ fCllq.;rA ~ "'1fT 
., , h, ~ ~  \TTIft'ur fcAmf ~ 
2 i 1 ~ ~ ~ .:ur ~ ~  ~ 



Written Answers MARCH 6, 1981 Written Answers 

i« ~ ~ ~ ~a  tn: ~ i 1ft" t t ~ 
~~~~ ~  ~ l{ ~ 

i i n ~  ~ ~ ~ ic i I" ~ 
i1ft=t ifii' nr ~  ~ ~ ~  t1'7.fT t I 

Survey in North Eastern Region 
for Rubber Plantation Arf!a 

2442. SHRI SUBHASH 
CHANDRA BOSE 
ALLURI: 

SHRI K. P. SINGH DEO: 

Will the 1\1inister of COM.-
MERCE be pleased to state: 

(a) whether the Rubber Board 
had conducted a survey in t~e 

North Eastern Re· ion in the countrv 
to find out the possibility of cnhan: 
cing rubber plantation area in this 
region; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF COM-
MERCE (SHRI· KHURSHED 
ALAM KHAN) : (a) and (b) The 
Rubber Board has conductf'-d ex-
tensive surveys to identify areas 
suitable for extending rubber plan-
tation in the North Eastern Region. 
These surveys and experimental plan-
tings have re\Tealed considerahle po-
tentiality for rubber product!on in 
this region. According to preli-
minary cstimatf"s, there is land 
suitable for rubbt"r cultivation to 
the extent of I lakh hcctares in 
Assam, 2!),OOO hectares in Tripura 
and 20,000 hectares in ~ i a  
Meghalaya, Arunachal Pradesh, 
Nagaland and !\ifanipur put 
together. 

As per the latest survey, the 
Board has identified an· area of 
!),7OO hectares in· selected tracts 
suitable for rubber cultivation 
in Nagaland. 

Discondaua'tlon of PubHc 
Distribution System 

2443. SHRI CHITTA MAHA-
TA: Will the Minister of CIVIL 
SUPPLIES be pleased to state: 

(a) the namf"S of the States 
which . have discontinued public 
~ist i ti n of grain and other eg-
. ~ tia  conunodities through the fair 
t· :icc shops, dealers; and 

(b) the reaction of the Central 
( ; .)Vcrnment thereto ? 

THE DEPUTY l\1JNISTER IN 
T HE MINISTRY OF CIVIL SUP-
PLIES (SHRI BRAJA :rvI0HAN 
~  [OHANTY): (a) No such report 
hJ . .;; been received from any State 
C; 'wernment. 

(b) Does not arise. 

Finances given to Companies of 
Birla Group 

2444. S\VAl\lI INDERVESH: 

SHRI RAM: VILAS 
PAS\VAN: 

SHRI RAJESH KUMAR 
SINGH: 

\ViII lht! ~ iniste  of FINANCE 
be pleased to state : 

(a) the names of the financial 
institutions which a ~ financed Birla 
Group of Companies during the last 
live years, year-wise. 

(b) the names of Birla concerns 
which have been financed; 

(c) what is the total amount 
financed; and 

(d) the terms on which the com-
panies were financed ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) to (d) Infi>rmation i~ beitlg 
c.ol1ected and to the extent available, 
will be Jaid on the Table of the 
House. 
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uaearthiDg of' Ceau,al Escise 
Oat)' e\rasioa eases 

2445. SHRI H.N. GOWDA: 

SHRI D.M. PUTTE 
GOWDA: 

SHRI K. LAKI\APPA: 

Will the Minister of FINANCE 
be pleased to lay a statement 
showing: 

(a) whether it is true t.hat the 
Directorate of Anti-Evasion (Central 
Excise) has unearthed evasion of 
Central excise duty amounting to 
Rs. 395 lakhs in 28 cases in I g80; 

(b) if so, the a tic a ~ of 28 
cases and the amount of excise dutv 
evaded by each; . 

( c) details of other cases which 
are still under consideration and 
investigation; and 

(d) what penal action has been 
taken again.'lt the defaultNs? 

THE MINISTER OF STATE 
IN THE MINISTRY 01" FI-
NANCE (SHRI SAWAI SINGH 
SISOl>IA): (a) On the basis of 
various 'intelligence' reports re-
garding evasion of Central excise 
duties received in 1980 by the 
Directorate of nti~ asi n (Cen-
tral Excise), 28 cases involving 
estimated evasion of duty amoun-
ting to Rs. 3,95.20 lakh were taken 
up for conducting operations/investi-
gations. Out of these, investiga-
tions in 14 cases were completed in 
which estimated duty evasion in-
volved was Rs. 1,55.87 lakhs. The 
investigations in the other 14 cases 
are still in progress. 

(b) In 14 cases investigation., 
are still to be completed. In the 
remaining 14 cases though investi-
gations have heen completed action 
thereon by the Collector of Central 
Excise concerned is still to be taken. 
Consequently giving the particulars 
of all 28 cases is not in public interest. 

. . (c) A number of 'intelligenCe' 
reports regarding. evasion of duty are 
t;ndcr process. It may not be in the 
public interest to divulge the 
particulars of these cases at this stage. 

(d) On completion of investiga-
tions, the investigation reports 
along w\th the relevant records are 
forwarded by the Directorate to the 
conccme1 jurisdictional Collectors 
of Central Excise for initiating de-
partmental a~ dicati n proceedings 
~tc  in accordance with law. 

Export Targets 

2446. SHRI DHARAMBIR 
SINHA: 
SHRI M.V. CHANDRA-
SHEKHARA MURTHY: 

Will the Minister of COMMER· 
CE be pleased to state : 

(a) whether exports of a number 
of items are flu short of the targets 
fixed for the current year ; 

(b) if so, the names of the items 
in which the exports have fallen 
and the reasons thereof ; and 

(c) steps taken to achieve the 
targets? 

THE MINISTER OF STATE 
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED 
ALAM KHAN) : 

(a) to (c). The overall export 
target for the year 1980-8 I has been 
set at Rs. 7100 crores, and it is ex-
pected that the target would be 
achieved. 

The trend of exports performance 
in respect of a number of items has 
been encouraging during 1980-81. 
However, among the items whose 
exports have suffered a set back during 
the first two to three quarters of the 
current financial year as compared 
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to the corresponding period of the 
previous year include marine pro-
ducts, leather & leather manufac-
tures, spices, oil cakes, and sugar. 

The decline in exports of leather 
and leather manufactures is attribu-
ted to prevaling recession in I nter-
national leather markets. Exports of 
marine products have suffered due 
mainly to fall in catch of prawns 
and rising cost of production as a 
result of increase in fuel costs. In 
the case of spices, exports of major 
items like pepper and cardamom 
have improved quantitatively, but 
there has not been corresponding 
increase in export earning due to 
lower unit value realisation. The 
decline in the overall export of spices 
has been confined to other items 
like chillies, ginger, turmeric etc. 
Export of sugar during 1979-80 
amounted to 5.89 lakh tonnes valued 
at Rs. 138. 3 crores. During the 
current year export of sugar was 
restricted and recently banned due to 
domestic needs. 

In addition to regular export 
promotional activities, Government 
have recently taken a number of 
measures to augment export with 
a view to achieve the targets, which 
include :.-

(i) Exclusion of production for 
export for the purpose of "Ii-
cenesed capacity" and "Do-
minance". 

(ii) Permission to allow produc-
tion of new articles for export 
where there is a variation of the 
articles, an industrial unit is 
licensed to manufacture. 

(iii) Favourable treatment to techno-
logy imports for export produc-
tion which involved lumpsum 
payment of royalty. 

(iv) Free trade zone like treatment 
to all 1000/0 export oriented 
units. 

(v) Allow automatic expansion to 
an expanded list of industries 
for the purpose of increasing 
production for exports. 

(vi) Selective relaxation in restric-
tions imposed on new industrial 
undertakings in metropolitan 
cities to such units which pro-
duce for exports. 

G:·vernment is rexploring the 
possibilities of increasing exports of 
public sector undertakings. The EX-
1M Bank being set up is expected to 
provide enlarges financed for exports. 
Action is also being taken to reduce 
delays and simplify procedures in 
the disbursement of drawback of 
duties on exports. The export duty 
on semi-finished leather and Coffee 
has been reduced and on heasian 
jute goods abolished completely. 

Tran.r er or State Bank Foreip 
Department 

2447. SHRI NIREN GHOSH: 
Will the Minister of FINANCE 
be pleased to state: 

(a) whether Government are pla-
nning to transfer the State Bank 
foreign Department from Tata Cen-
tre in Calcutta to International 
Division in Bombay; and 

(b) ifsa, what protection measures 
for the affected employees have been 
taken by Government? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a> No, Sir. 

(b) Does not arise. 



SeII.afI"lcieacy ill DeWIIpriat 

2448. SHRI R.K. MHALGI 
PFOR. MADHU DANDA-
VATE: 

Will the Minister of COMMERCE 
be pleased to state : 

\_, demand and supply position 
of newsprint paper during each of the 
last three months ; 

(b) whdher Indian and Eastern 
Newspapers Society has found the 
State Trading Corporation responsible 
for newsprint shortage ; 

(c) if so, the facts and steps taken 
and the results achieved ; 

(d) whether there is any proposal 
under consideration for achieving 
self-sufiiciency in this regard ; and 

(e) if so, the details thert".of ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM KHAN): 

(a) The requirement of imported 
newsprint ~ ected by the Registrar 
of Newspapers for India, and its supply 
position during each of the last three 
Inonths, is as follows :--

Month Demand Supply 

----
Nov. '80 26,000 29,458 

Dec. '80 26,000 30,68g 

Jan. '81 26,000 26,067 

(b) & (c). From time to time, 
Indian and Eastern Newspapers S0-
ciety indicate the problems being faced 
by their members and necessary action 
is taken to ractify them. 

(d) & (e). It is not expected that 
the country would be-self-sufficient in 
newsprint for the next few years. As 
newsprint is a cheap variety of paper, 
the scope for utilising the scarce and 

valuable primary forest resources of 
the country for manufact.ure of news-; 
print, is limited. However, various 
schemes such as the expansion of a~ 
tional Newsprint & Paper Mills to a 
capacity of 75,000 tonnes per annum, 
the Kerala Newsprint Project of the 
the Hindustan Paper Corporation for 
the manufacture of newsprint with a 
capacity of 80,000 tonnes per annum, 
and the Mysore Paper Mills News-
print Project for the manufacture of 
newsprint with a capacity of 75,000 
tonnes per annum, have been taken 
up to increase the indigenous produc-
tion of newsprint. 

UDUtitiSed foreign a i taa~e 

2449. SHRI R.P. YADAV : Will 
the Ministt"r of FINANCE be pleased 
to lay a statement showing: 

(a) whether it is a fact that a huge 
amount of foreign assistance remains 
unutilised ; 

(b) ifso, the reasons thereof and 
the details of the unutilised assistance, 
project-wise ; and 

(c) how much assistance is going 
to lapse due to non-utilisation? 

THE MINISTER OF :FINANCE 
(SHRI R. VENKATARAMAN) : 
(a) and (b). Foreign assistance is 
generally rt"ceived in the form of pro-
ject-tied aid and non-project aid. Aid 
agreements for project tin! assistance 
provide a time schedule for its utilisa-
tion and the implementation of such 
projects proceeds according to that 
schedule. In the case of on-going pro-
jects, there is always a likelihood 
of extension of project period, re-allo-
cation of funds, reviSIOn of project 
components etc. Even in respect of 
non-project aid there will be a time 
lag between the date of signing the 
agreements and the dates of 
actual disbursement which is com-
pleted generally within the time sche-
dule prescribed in the agreements. As 
the available assistance is likely to 
be utilised only within the termil1aJ 
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dates specified, at any point of time 
there will always be unutilised assis-
tance in the pipeline. 

(c) A small amount of Rs. 2' 98 
crores has lapsed relating to agree-
ments entered between 1966 to 1978. 

Pia. to Revive EcoDomy 

2450. SHRI HARINATH MIS-
RA : Will the Minister of FINANCE 
be pleased to state : 

(a) whether Govcnunent had 
planned to revive the economy and 
enunciated n~  policies for encourag-
ing savings, investment, ploduction 
and exports during the current finan-
cial yeaI' ; and 

(b) if so, the measures taken and 
the results achieved so far r 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN) : 
(a) and (b). With a view to bring 
about speedy all round economic deve-
lopment, the Government has taken 
various measures, from time to 
time. The Budget for 1980-81 also 
contained several fiscal measures 
aimed at reviving the economy. Some 
of these measures are listed in the 
attached statement. As a result of 
these measures it was possible to achi-
eve a tum around in the economy 
from the middle of 1980-81. The 
economic revival is expected to con-
tinue and gather momentum during 
1981-82• 

Statement 

Some of the Meas1D"e5 adopted 
to revive KonOIDY 

Some of the major measures ini-
dated by the Government during the 
current financial year for reviving the 
economy are listed as follows !-

(I) Limits have been raised for 
claiming income tax exemption 

on approved long term savings. 
This u expected to promote grea-
ter savings. 

(2) To encourage investment and 
production, "tax holiday" pro-
vision has been lIlOdified ; addi-
tional depreciation allowance has 
been announced in respect of 
machinery and plant installed in 
the Sixth Plan period. Excise 
duties on a number of commodi-
ties havf' either been abolished 
or reduced. In the case of 72 speci-
fied commodities produced in the 
small scale sector, concessional 
duties are levied. 

(3) For facilitating assistance 
from public financial institutions, 
the provisions of convrrtibility 
clause have been considerably 
liberalised. 

(4) Measures have laso been 
announced for permitting auto-
matic growth and for recognising 
installed capacities in the core and 
basic industlies. The licensing 
procedures have been streamlined 
and the time frame for disposal of 
applications has been drastically 
reduced. 

(5) To promote industrial exports, 
a number of measures have been 
taken. These include, free-trade-
zone-like treatment to all 100 per 
cent export-oriented units, auto-
matic expansion· to an expanded 
list of industries for the purpose of 
increasing ·production for exports, 
selective relaxation in restrictions 
imposed on new industrial under ... 
takings in metropolitan cities, 
reduction on delays in dishurae-
ment of drawback, simplification 
of procedures, etc. 

Fiscal and other measures for pro-
moting savings, investment, produc-
tion and exports form an important 
part of the overall economic policy of 
the Govenunent. These are constantly 
reviewed in the light of the emerging 
m>nomic situation. 



Import or deformed hars or 
Torsteel 

2451. SHRI RAJNATH SON-
KAR SHASTRI : 
SHRI RAJESH KUMAR 
SINGH: 

Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether it is a fact that Govern-
ment propose to import deforIJ?-ed 
bars or torsteel meant for constructIon 
purposes; 

(h) if so, the names of the countries 
from where these bars are proposed 
to be imported stating to the quantity 
and the foreign exchange involved ; 
and 

(c) whether Government had 
examined the possibility of manufactu-
ring these bars indigenously before 
deciding to go in for their imports, 
if so, the result thereof? 

THE MINISTER OR COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): 

(a) and (b). Import of 69,889 
tonnes valued at Rs. 1886 lakhs con-
tracted by SAIL during 1980-8 I is 
from Austria, Japan, Indonesia, 
West Germany, Spain and the United 
Kingdom. 

(c) In deciding import, capacity 
and scope for indigenous manufacture 
and the prevalent constraints, includ-
ing availability of right type of re-
rollables abroad in time at competi-
tive price and the urgency of demand, 
particularly the time-bound require-
ments for Asian Games 1982 and prio-
rity needs were taken into account. 

Mitco refused to register COD-
tracts for processed.lDica 

~ 52  SHRI R.L.P. VERMA : 
Will the Minister of COMMERCE 
be pleased to state : 

(a) whether it is a fact that MITCO 
has refused to register contracts for 

processed mica entered into by the' 
purchasing organisation in the USSR 
in July, 1980 with the registered ex-
porters ; 

(b) whether it is also a fact that 
in Septembar 1980 MITCO raised 
the statutory floor prices of processed 
mica and asked the Russian buyers to 
renegotiate the contracts entered into 
them two months earlier at new pri-
ces ; and 

(c) whether Government propose 
to intervene in the matter and let 
exports already contracted go ahead 
in the interest of maintaining relations 
with the only buyer of Indian pro-
cessed mica ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM 
KHAN): (a) No Sir, USSR bu}'ers 
had not entered into any firm contract 
with Indian Exports in July, 1980. 

(b) The export prices for Mica 
were revised in September, 1980 on 
the basis of rising input costs. As the 
previous enquiries of USSR buyers 
of June-July '80 had not been registered 
earlier, they were also governed by the 
new prices announced by MITCO 
in September, 1980. 

(c) No. Sir, The USSR buyers 
have since concluded a contract for 
purchase of mica for the current 
year. 

Borrowings from world mar-
kets 

2453. SHRI AMAR ROYPRA. 
DHAN : Will the Minister of FIN. 
ANCE pleased to state : 

(a) whether it is a fact that India 
may be a big borrower in the world 
markets during the Sixth and Seventh 
Five Year Plans ; and 

(b) if so, the details in this re-
gard and what steps GovernmeDt pro-
pose to take for reducing the loans ? 



THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN) : 
(a) and (b) . It is expected that 
because of the rise in import prices of 
crude oil and petroleum products and 
the continuing international inflation 
affecting the cost of other essential 
imports, the country's balance of 
payments position in the short and 
medium term will come under consi-
derable pr('ssurc. In order to meet the 
financing requirements of the balance 
of payments, it will be necessary to 
lesort to external financing to a greater 
extent than in the past. However, the 
extent and composition of such finan-
cing will be strictly within the limits 
of prudent debt management. 

2. The Government has been tak-
ing various measures to help reduce 
the dependence on foreign loans. 
These include :-

(a) Etlorts at effective import 
substitution in the short and mc-
dium term through full utilisation 
of existing capacity in key areas 
such as steel, cement, non-ferrous 
metals and fertilisers and in the 
long run to ensure adequate ex.. 
pansion of capacity in these areas . , 
(b) Efforts to reduce the heavy 
dependence on imported oil thr-
ough stepping up domestic ex-
ploration, developing alternative 
enelgy and appropriate pricing 
of oil and oil products ; 

(e) A number of steps have been 
taken to bring about a much more 
dynamic export performance so 
that the country can pay for the 
rising import requirements of a 
growing and modernising ('''Cono-
my without excessive resort to 
external borrowings. 

Praposa1 to aIdft ceatra1 silk 
board office from Bombay to 

Be.plore 

2454. SHRI M.V. CHANDRA-
SHEKARA MURTHY : Will- the 
Minister of COMMERCE be pleased 
tostate: 

(a) whether Union Government 
are considering a proposal to shift the 

Central Silk Board Office from 
Bombay to Bangalore ; 

(b) if so, whether this is being 
done because Bangalore is top grower 
of silk in the country ; and 

(c) when the final decision in this 
regard is likely to be taken ? 

THEMINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALA!\1 KHAN) 
(a) to (e). The proposal in que.c;-
tioll a~ considered but found not 
feasible. 

Aircraft MobiHsed for ThircI 
Airliaes 

2455. DR. KRUPASINDHU 
BHOI : Will the Minister of TOU-
RISM AND CIVIL AVIATION be 
pleased to state the number of air-
craft mobilised for the Third Airlines 
:Vayudoot ' introduced recently and 
the area of their operation ? 

THE MINISTER OF ~ 

RISM AND CIVIL AVIATION 
(SHRI A.P. SHARMA) : 
Vayudoot has been taken on lease 

two Fokker F-27 aircraft from Indian 
Airlines. Presently, Vayudoot is 
oFerating in the North-Eastern Re-
gion only and the following stations 
have been air lin ked : 

I. Barapani. 

2. Kailashahar 

3. Rupsi 

4. Kamalpur 

5. Tezu 

6. Dibrugarh 

7. Gauhati 

8. Agartala 



SettUai of motor car aeddeat 
elaime 

2456. SHRI JYOTIRMOY 
BOSU : Will the Minister of FIN-
ANCE be pleased to state ; 

(a) the average maximum and 
minimum time taken by the Genrral 
Insurance Corporation for settling 
motor car accident claims; and 

(b) how many such claims 
were settled by the Corporation during 
each of the last three years and what 
the maximum and minimum amount 
paid and time taken ? 

THE DEPU'IY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) and (b). The information to 
the extent available is being collected 
by the subsidiaJ ies of the General 
Insurance Corporation of India and 
will be laid on the table of the 
House as soon as it is received. 

AmOllDt apent on Tourism. and 
New Hotels From 1979 

onwards 

2457. SHRI XAVIER ARAKAL: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state: 

(a) how much amount was spent 
on Tourism in the years 1979-80 

Central Sector 

<a> Department of Tourism 

(a) India Tourism Development Corporation 

and 1980-81 and the proposed amount 
for 1 g81 -82 which are the States 
benefited from it ; 

(b) what is the amount spent in 
for construction of new Hotels from 
1979 onwards; and 

(c) what ~ e the criteria by which 
I.T.D.C. allocate the amount, how 
much has been spent in Kerala 
from 1979 onwards? 

THE MINISTER OF TOURISA1: 
AND CIVIL AVIATION (SHRI 
A.P. SHARMA): (a) the ex-
penditure on developing torurism 
is not incurred on State-wise basis. 
The schemes are taken up for 
development of tourism at various 
centres on the basis of their potential 
to attract tourists and expenditure 
incurred accordingly scheme-wise. 

The expenditure incurred dUling 
1979-80 fc)r developing various tourist 
centres, the anticipated expenditure 
during 1980-81 and the outlay pro-
posed for development and promotion 
of tourism during 1981 -82 in the Cen-
tral Sector are given below: 

1979-80 IgBo-81 1981-8a 
(actual) (Estimated) (Proposed) 

(Rs. in lakha) 

265'85 400'00 

700-00 1100'00 

Total 9 95'62 
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(b) A total amount ofRs. 543':65 
lakhs has been spent during I 97g-;80 
and 1980-81 (upto December, 1980) 
on the construction of new hotels ~  . 
the India Tourism Development Cor-
poration. 

( c) Allocation of funds by the 
India Tourism Development Cor-
poration (ITDC) are not made on a 
Statewise basis. Schemes as selected 
for implementation on the basis of 
demand, socio-economic considera-
tions and inter-se priority keeping 
in view the availability of resources. 
ITDC has already incurred an 
expenditure of Rs. 210' 00 lakhs on 
the construction of cottages and a 
hotel at Kovalam in Kerala. To-
wards their improvement, it spent 
Rs. 7' 15 lakhs in 1979-80 and Rs. 
Rs. 8'66lakhs during IgSo-81 (upto 
January, Ig81). 

Shortage 01 KeroMDe Oil, ground-
Dut oil aDd Other E8seatiil Com-

modities in Gujarat 

2458. SHRI R.P. GAEKWAD 
Will the Minister of CIVIL SUP-
PLIES be pleased to state : 

(a) whether Government are 
aware that there is accute shortage 
of e sene~ groundnut oil and other 
essential commodities in Gujarat; 

(b) whether GoveJ:nment are 
aware that the prices of groundnut 
oil have risen exhorbitantly in recent 
months in Gujrat as against the prices 
prevailing during last two-three years. 

(c) whether Government are aware 
that hike in prices of essential commo-
dities has caused tremendous hard-
ship to poor and middle-class per-
sons; and 

(d) if so, steps taken to bring 
down the plices of ~dn t oil, 
sugar and other essential commodi-
ties ? 

: THE DEPUTY MINISTER IN 
THE MINISTRY OF CIVIL SUPP-
LIES (SHRI BRAJA· MOHAN 
MOHANIY) (a) On the baiis of 
imonnation available with the Union 
Ministry of Civil Supplies there is 
SOPle shortage ofa few essential 
commodities in several parts. of the 
country including Gujrat. 

(b) Yes, Sir. 

(c) Rise in prices of essential 
commodities does generally have ad-
verse impact on common people 
which to some extent is lessened by 
distributing selected essential commo-
dities through the public distribution 
system at fixed prices. 

(d) The main thrust of the Govern-
ment policy to contain prices of essen-
tial commodities is to increase pro-
duction. The public distribution sys-
tem is being expended. The export 
of essential commodities is being 
regulated and some essential commo-
dities in short supply are being im-
ported. The credit policy continues 
to be restrictive. The provisionllJ 
of the Essential Commodities Act 
and Orders issued under it as wdl as 
the Prevention of Blackmarkcting 
and Maintenance of Supplies of 
Essential Commodities Act, 1980 
are being enforced vigorously by the 
States. 

The Government have taken seve-
ral long-term as well as short-term 
steps to improve availability of edible 
oils in the. country. Some of the 
important measures taken are (i) 
encouraging production of oilsceds 
and planned effort to exploit non-
traditional sources so as to reduce the 
gap between demand and supply 
of oils, (ii) continuing imports of 
adequate quantity of oil, (iii) release 
of more oils for public distribution 
system, (iv) maintaining steady pro-
duction ofvanaspati, (v) encouraging 
production of more cottonaeni oil 
and 'vi) curbing illegal trading in 
oilseeds and oils by the Forward 
Markets Commission through perio-
dical raids. . 
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Apteemaat 8iped betweea 
Parle &port_ (P) Ltd. aDd 

BWerl IDdIa (P) Ltd. 

2459. SHRI DHARAM DAS 
SHASTRI 

SHRI K. LAKKAPPA : 

Will the Minister of FINANCE 
be pleased to refer to the reply given 
to Staned Question No. 284 on 5th 
December, 1980 regarding agree-
ment signed between Parle Exports 
(P) Ltd. and Bisleri India (P) Ltd. 
and state : 

(a) what progress has lwcn made 
by the CBI in resped (,f illegal 
transfer of foreign exchange amoun-
ting to 14336 pounds and other 
violations ofF. E. R. A., ~1 i ; 

(b) what is the present stage of the 
case; and 

(c) action proposed to finalise 
the case expenditiously ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA): 
(a) to (c). The investigations in 
Iudia in th case registered by CBI, 
on 5-4-'980. against MIs. Bisleri 
(India) Pvt. Ltd. and the two Direec-
tms of the said company namely S/Shri 
Ramcsh Chauhan and H.M. Golwala 
for olfenc..cs under I.P.C. and F.E. 
R.A. have been completed. Reports 
of fnquiriC"s referred to INTERPOL 
are awaited. Interpol arc being 
reminded to expedite their report. 

Nadoaal Mineral ExploratioDs 
Corpon:Don 

2460. SHRI KAMAL NATH : 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) the places where work is being 
done by the National Mineral Ex-
ploration Corporation ; 

(b) whethel the methods used by 
the National Mineral Exploration 
Corporation are the latest ; and 

(c) if not, steps that Government 
propose taking to update the techno-
nologv available with National 
Mineral Exploration Corporation for 
expeditious exploration of mineral 
resources ? 

THE MINISTER OF COMMER-
CE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): 
(a) Mineral Exploration Corpo-
ration Limited is engagfd in detailed 
("..xploration for variolls minerals in 
the cmmtry on promotional and 
conti actual basis in various States. 

(b) and (c). The Mineral Ex-
ploration Corporation Limited is 
adopting the techniques prevalent in 
the country which are sought to be 
updated from time to time. The 
Corporation has included some ~

search schemes undf"r its Research 
and Development Programme and 
the results of these schemes are-to be 
evaluated. 

Complaints for NOD-Delivery of 
Rti.w Material Stocks 

2461. SHRI JITENDRA PRA-
SAD: \ViIl the Minister of 
STEEL AND MINES be pleased 
to state: 

(a) whether Government have 
received complaints from export 
oriented industries that raw material 
st ~ 31 e not being delivered in time 
to them by the Steel Authority of 
India; and 

(b) if so, action Government 
propose to take to help these export 
oriented industries in increasing pro-
duction ? 

THE MINISTER OF CO-
MMERCE & STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): 
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(a) A few such .complaints about 
delays in delivery were received by 
Government. 

(b) With a view to meeting 
the requirements of engineering 
exporters in time, Government 
have already accorded priority in 
supplies to them next only to OJXra-
tional Defence and Asian Games. 
Periodical meetings with the producers 
are also held in the office of Iron & 
Steel Controller, Calcutta to leview 
the supplies to engint"uing exporters. 
A special "Cl ash" programme of 
supplies for them was also drawn Hp. 
Specific cases of delay in delivery. 
from the producers' stockyards whet' 
brought to the notice of Government 
are looked into and appropriate re-
medial action is taken. 

Foreip Money 

2462. SHRI M.M. LAW-
RENCE : Will the Minister of }I'!-
NANCE be pleased to state : 

(a) whether the State Goveln-
ment of Kerala has submitted any 
scheme to the C.entral Government 
regarding the fOl'eign money coming 
to the State specially from Gulf 
countlies ; and 

(b) if so, the steps taken by 
Government ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) and (b). Yes, Sir. The State Go-
vernment of Kerala had made a 
proposal for the establishment of a 
non banking financial agency to be 
called "The Kerala Savings & In-
vestment Trust for mobiJising foreign 
remittances flowing into the State 
specially from Gulf countries. The 
proposal was examined in consulta-
tion with the Reserve Bank and found 
to be not acceptable. The State 
Government was suitably advised in 
the matter by the Reserve Bank in 
April, 1980. 

EvasioJl of Income Tas ...t. 
Wwth Taz by ComJM*.Dlea 

2463. SHRI AJOY BISWAS : 
Will the Minister of FINANCE be 
pleased to state : 

(a) how many companies cvaded 
income tax and wealth tax during the 
last two years ; 

(b) names of those companies 
with the amount evaded; and 

(c) ~ at are the steps taken by 
Government against those ca!K"S of 
evasion ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF FINANCE 
(SHRI SA ,.v AI SINGH SISODIA) : 
(a) to (c). Cases of tax cevasion by 
companies are detected every year 
by the Income-tax department through 
its multifarious activities namely, in-
vestigation of accouts, enquiries into 
specific allegations of tax evasion, 
survey, searches etc. These cases are 
dealt with by assessing officers 
scattered all over the country. Collec-
tion of information regarding tax 
evasion by companies during the last 
two years as well as amount evaded 
will involve immense time and effort 
which may not be commensurate 
with the desired results. As and 
when cases of evasion come to the 
notice of the department appropriate 
action as provided in law is taken. 
However, if the Hon'ble M.P. de-
sires to have information in respect 
of any specific case the ,same will be 
furnished. . 

Super Bazar 

2464. SHRIMATI PRAMILA 
DANDAVATE : Will the Minister 
of CIVIL SUPPLIES be pleased 
to state: 

(a) whether Super Bazar is a 
consumer cooperative ot a Govern-
ment departmental store; 

(b) how many share-holders from 
the public have contributed to the 
share cap·tal and of what amount ; 
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(c) whether it is a fact that not a 
single elected member of the share-
holders is on the' Managing Commi-
ttee; and 

(d) how many times the general 
bod}' meeting of the members of Super 
Bazar has been convened since lits 
inception ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF CIVIL SU-
PPI.IES (SHRI BRAJA MOHAN 
. l\10HANTY) : (a) Super Bazar, 
Delhi is a cooperative Store, regis-
tered under the Bombay Cooperative 
Societies Act (VII of I 925) as extended 
to the Union Territory of Delhi ~ 

under Registration No. F. 284(s) 
dated 25-6-1966. 

(b) As on 31-12-1980, there were 
J 8, 707 share-holdeI s and share capi-
tal contribl1tion from them was 
Rs. 10.49 lakhs. 

(c) The Managing Committee 
cons'sts of J 5 members of which 6 
are to be d ct ~d and the rest are 
nominated by Government of India. 
Election a ~ not yet taken place. 

(d) As the pumber of members is 
vel y large and the subsidiary ndes for 
constituting a representative general 
body have not been finalised, no 
general body meeting has so far been 
convened. 

Criteria ror Transfer 01 
Income-tax Officers 

(Group-A) aDel Assistant 
Commi.sioaers of mcolDe. 

Tax 

2465. SHRI SOMJIBHAI DA. 
MOR: Will the Minister- of 
FINANCE be pleased to state : 

(a) what are the criteria laid 
down by Government for tJ ansfer 
of n~ e ta  Officers (Group-A) 
and Assistant Commissioners of 
Income-tax in the Income-tax De-
panment from one cbage to mother; 

(b) whether it is a fact that in a nu-
mber of cases the above critaria have 
not been followed strictly in Dellii 

a~ while transferring the ITOs 
(Group-A) and the Assistant Commi-
~s ne s of Income-tax of Delhi; 

(c) if so, what are the names and 
designations of the ITOs (Group-A) 
and Assistant Commissioner of In-
come-tax (jpcluding their period as 
ITO Group-A) whose stay in Delhi 
is more than the stipulated period as 
mentioned in (a) above ; and 

(d) what action Government pro-
pose to take in transferring these 
officers out of Del hi Chat ge ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) 
(a) The critaria for transfer of Assis-
tant Commissioners of Income-tax 
and Income-tax Officers (Group-A) 
from one charge to another is broadly 
as follows :-

(i) An Assistant Commissioner 
who has stayed in a particular charge 
for 8 years including the period of 
Income-tax Officer (Group-A) will 
be liable for transfer to another 
charge in a state other than the state 
wher e he is presently posted. 

(ii) A promotee Incom("-tax Offi-
cer would normally be liable to 
transfer to another charge after he 
has rendered 5 years regular service 
as Income-tax Officer (Group-A) 
in a particular charge and the directly 
recruitt.'Cl Income-tax Ofl1cer (Group-
A) will be shifted to another charge 
after 6 years' stay in a charge'. 

(iii) If an officer is working or 
has worked on dep".ltation at the same 
station, the peliod spent on deputa-
tion will not be taken into account 
fol' the purpose of counting his 
s~  at a particular station. 

(iv) On promotion, any officers 
can be transferred from one charge 
to another regardless of stay. Ad hoc 
promotion will not be treated as 
r romotion for this purpose. 
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(v) As far as possible no Income-
tax Officer will be transferred to ano-
ther charge during the las t 3 years of 
his service and Assistant Commi-
ssioner within the last 2 years of his 
service. 

(vi) An officer posted to an un-
popular station will be eligible for 
transfer to another place after ~ stay 
of 2 years at that station. 

Notwithstanding what is stated above' 
the Central Board of Direct Taxes 
may, for administrative reasons, 
transfer any officer any time to any 
place in India. 

(b) and (c). On stay basis, the 
following officers of Commissioner of 
Income tax, Delhi Charge, were due 
for transfer :-

S/Shri 

l. Jawahar Singh, I.A.C. (Central) 

2. T. S. Bedi, I.A.C. 

3. A. Datta, I.A.C. (Assessment) 

4. Krishanlal, I.A.C. (Assessment) 

5. H.D. Sharma, I.A.C. (Assess-
Inent) 

6. Sain Dass, I.A.C. 

7. J.N. Sharma, A.A.C. 

B. A.L. Sud, A.A.C. 

g. Smt. S.K. Nigam, I.A.C. 

10. SUit. Balject Matiyani, I.A.C. 
(Assessment) 

I J. Smt. Sunita KaiIa, ITO (Group 
A) 

12. Smt. Pamela an ~a  ITO 
(Group-A) 

13. Shri G.C. Kudaisya, ITO 
(Group-A) 

14. Shri B. Ahuja, ITO 
(Group-A) 

officers at Serial Nos. I to 5 and 14 
had less than 2/3 years to serve and 

hence not transfered. While in the 
remaining cases their ~tenti n was 
allowed on compassoionate grounds' 
public interest. 

Officers at Serial Nos. I to 4 have 
already retired officers at Serial 
Nos. 7 and 9 have also been trans-
ferred. 

(d) The annual transfers of offi-
cers on stay basis are considered in 
April-May each year. The cases of the 
officers due for transfer will be consi-
dered again in April-May 19BI. 

Operation of Boeing Service 
from and to Coimbatore 

2466. SHRI ERA MOHAN: Will 
the l\.finister of TOURISM AND 
CIVIL AVIATION be pleased to 
stat ~ : 

(a) whether there is a plan to 
operate Boeing service from and to 
Coimbatore ; 

(b) whether t ~ e is also a plan 
to expand the runway and other 
services at the.:Coimbatore airport : 

( c) whether any time schedule 
has been drawn in this connection; if 
so, what is the time schedule; and 

(d) when is the airport likely to 
be ready to receive the Uoeing aircraft? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A.P. SHARMA): (a) No. Sir. 

(h) to (d). Coimbatore airport is 
not suitable for Boeing 737 operations 
at present. There is a proposal for 
acquiring land for future extension of 
runway at Coimbatore airport. It 
is also proposed to augment safety 
services and provide additional visual 
aids. However due to paucity of funds, 
it will not be possible to provide for 
development ofrenway and Tenninal 
Building works during the current Plan 
(1980-85). In view of this the Coirn-
batore airport is not likely to be ready 
for Boeing aircraft in the near future. 
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Step. to Formulate Broad 
National PoUcy for IDcome. 

i467. SHRI A.T. PATIL: Will 
the Minister of FINANCE be pleased 
to state; 

(a) steps taken by Government to 
Cormulate a broad national policy 
on incomes : 

(b) normsof relatively, ifany, bet-
ween different sectors of professions in 
their earning structures proposed 
under the aforesaid policy; and 

(c) safeguards (i) against in-
flationary perssures envisaged under 
the said policy, and (ii) for mainte-
nance of the relative balallce between 
the incomes in different sectors, 

THE MINISTER OF PINANCE 
(SHRI R. VENKATARAMAN) : 
(a) to (c). The evolution of incomes 
policy in the country is a continuous 
process. It is recognised that due to 
historical and other socio-economic 
reasons there are disparities of income 
as between various sectors of the econo-
my. Insofar as the wage sector is con-
cerned, Government policy has been 
directed to narrowing of difFeren tiaIs, 
improvement in the earnings of 
employees especially those at lower 
levels and to the extent feasible restrai-
ning gl'owth in higher salaries. Legis-
lation relating to min mum wages 
as well as the sy.;;tem of collective 
bargaining which has evolved in 
organised sectors of the economy is 
designed for achieving the same objec-
t ive. The rules and practices evol-
ved for protecting the real wages of 
employees through the mechanism 
of dearness allowance have been evo-
lved to take account of inrlationary 
pressure. At the same time efforts 
have been made to provide incentives 
for higher productivity. As regard non 
wage incomes, where disparities are 
large the emphasis has been on pro-
gressive taxation and appropriate reg-
ulations OD the means through which 
inequalities of .icome and wealth 
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are generated. An ~a ic t e  poli-
cies have been directed towards pro-
viding for remunerative prices to far-
mers i e sa e a din~t e interests 
of consumers especially those cons-
tituting the weaker sections of the 
society. 
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News Item Reprding (Bogus 
Certificate' 

2469. SHRI K.A. RAJAN : will 
the Minister of FINANCE be pleased 
to state: 

(a> whether Government's atten-
tion has been drawn to a news item 
appeared "In Sunday" weeldy dated 
R 1st December I g80 under the heading 
''Bogus Certificate"; . 

(b) if 10, whether the company in 
~  II HiDdustan Lever, a .ubsi-
• ., t'Di Lever, U.Kj 

(c) if so, has any action been 
taken against this company for mano-
euvering such a Bogus Certificate; and 

(d) why the foreign company is 
still continuing despite the discovery 
of the fact that there is no truth in 
the Company's claims about the use 
of sophisticated technology ? 

THE MINISTER OF FINANCE 
ISFRIR. VENKATARAMAN): 
(a) Yes Sir. 

(b) to (d). For the purposes of 
FERA and in particular for 
assessing sophisticated nature of 
technology involved in any manu-
facturing activity, the advice of the 
Department of Science & Technology 
is .,ought. That Department gives its 
advice at a high level. The FERA 
advisory Committee takes a final 
view a,pplying among other things the 
economic significance to be attached 
to the technology. It i~ not possible 
for any company to get away with 
the FERA obligations by producing 
any certificate trom any particular 
officer in any Ministry. As far as the 
present FERA application of Hindu-
stan Lever is concerned attention is 
invited to the reply given to starred 
Question No. 274 dated 5-12-lgBo 
and Unstarred Qlestion No. 758 dated 
20-2-1981. The company, represen-
tation is still under eXamillc1.tion. 

Protectionist M_sures Adopted 
by Caaacla For Imports of Textile 
From Developing Countries 

2470. SHRIMATI GEETA MU-
KHERJEE : Will the Minister of 
COMMERCE be pleased to state : 

(a) whether it is a fact that Textile 
and clothing Board of Canada has 
l'ccommended protectionist measures 
regarding the imports of tex tiles from 
developong countries ; 

(b) if so, to what extent it will 
atrecn ladia's export to CaDada; 

(c) whether Government have COIlV=.=., concern to the c.a. 
diaD t over this DIOYe; aud 
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(d) is so, the details and the 
results thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM KHAN): 
(a) to (d). In their report on the Tex-
tile and clothing industry of Canada, 
based on an enquiry conducted by 
them. The Textile & Clothing Board of 
Canada have made several recommen-
dations designed to curb/further reduce 
imports of textiles and clothing from 
developing countries. If the Govern-
ment of Canada were to accept the 
recommendation, it would reduce 
In:iia access as that of other developing 
countries to the Canadian textile. 
market. It is difficult to a~ess the exact 
impact of these ec endati n~ on 
India's exports, or for that matter, 
exports of other developing countries. 
Government of India have already 
indicated their concern about the 
protectionist measures suggested by 
the Textile and clothing Board, to 
the appropiate Canadian authorities. 
The Canadian Government have not 
yet communicated any decision on the 
report. 

NOD Release or Export Q,uota 
of Grounc:lnat 

2471. SHRI RAJESH KUMAR 
SINGH 

SHRI B. D. SINGH : 

PROF.AJITKUMARMEHTA: 

Will the Minister of COMMERCE 
be pleased to state : 

(a) whether it is a fact that 
additional export quota of 50,000 
tonnes of groundnut which was to 
be released in December, 1980 was 
not released when the prices in the 
international market were at a peak: 

(b) If so, the reasons therefor and 
the extent of loss in earnings suffered 
as a result thereof: 

(c) whether Sudan and China 
have now entered the intematiooal 
market competing with the Indian 
exports of groundnut ; and 

(d) if so, its likely impact on the . 
Indian export of grcundnut as a result 
of (c) above and the steps contemplated 
by Government to safe guard India's 
interests. 

THE MINISTER OF STATE 
IN THE MINISTRY OF CO-
MMERCE (SHRI KHURSHED 
ALAM KHAN): (a) No additional 
export quota of 50,000 tonnes of 
HPS Groundnuts was released in 
December 1980. 

(b) Export of HPS Groundnut:-; is 
allowed within a limited ceiling. The 
Export quota has to be determined 
with reference to factors like domestic 
prodoction, prices etc. No dtcision 
has been taken in regard to the re-
lease of additional export quota. l'he 
question of loss in earnings on ac-
COUnt of non-release of quota does 
not arise. 

(c) and (d). Like India, Sudan and 
China and many other countries are 
in the international market in PHS 
Groundnuts. The share of the market 
may be available to us in the coming 
years also. 
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EapaeerlDg l0od. 

2474. SHRIMATI MADHURI 
SINGH : Will the Minister of 
COMMERCE be pleased to state: 

(a> The overall target for the 
export of engineering goods during 
1980-81 and IgSo-85; and 

(b) arrangements for ensuring 
adequate and timely availability of 
raw-material for such exports; and 

(c) steps to monitor the progress 
of dominant units in the realisation 
of export objectives? 

THE MINISTER OF STATE 
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED 
ALAM KHAN ): (a) The Gov-
ernment have agreed with the 
Engineering Export Promotion 
Council to fix a target of Rs. 900 
crores for the Export of Engineer-
ing goods during 1980-81 . The 
Council a~ proposed a target of Rs. 
1150 crores for the year 1981-82. 
According to EEPC's proposal, the 
exports of Engineering goods are 
planned to be stopped upto a level 
of Rs. 2450 crores by 1984-85. 

(b) The ('xavernment have taken 
necessary measures to make available 
essential raw materials like steel, 
pig iron and coal to exporting 
units on a priority basis. 

(c) Target for individual units, 
especially the top 200 units are 
proposed to be fixed by the En-
gineering Export Promotion Coun-
cil and progress in regard to achieve-
ment of the target will be reviewed 
by them from time to time. The 
exporters will be given necessary 
assistance for meeting their export 
commitment in ~ is regard. 

kport of Rice 

2475. SHRI V.S. VIJAYA .. 
RAGHA VAN: Will the Minister 
of COMMERCE be pleased to 
state : 

<a) whether Government have 
decided to export rice to foreign 
countries i 

(b) whether some private parties 
have been given permission to export 
rice; and 
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(c) ifso, the names of the private 
parties and the State to which t~e  

belong? 

THE MINISTER OF STATE 
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED 
ALAM KHAN) : (a) Yes, Sir. 
Under the current policy export of 
Basmati Rice is allowed under open 
General Licence NO.3, whereas 
~ t of Non-Basmati rice is allow-
ed within limited ceiling through 
designated Central/State Govern-
ment agencies. 

(b) Yes, Sir. Export of non-
basmati rice by some private parties 
has been allowed on merits in 
in cases where the parties had made 
commitments prior to the revision 
-of the export policy of Rice on 18th 
June, 1980. 

(c) I. 1\1/s. Regent International 
Bombay. 

2. MIs. Rased> Exports. 
Bombay. 

3. "!vIIs. Maitry Exports J'>ri-
vate Ltd., Bombay. 

4. Mis. Ballarpur I ndustdcs, 
New Delhi. 

5. "!vi/so Rajnikant and Co. 
Bombay. 

6. M/s. Moon Exports (India) 
Delhi. 
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Direct FHght from Vizag 
to Madras 

2477. SHRI P. RAjAGOPAL 
NAIDU : Will the Minister of 
TOURISM AND CIVIL AVIA-
TION be ea~ed to state : 

(a) whether Government arc 
considering a proposal to introduce 
direct ti t~ service from Vi zag to 
Madras. in view of the increased 
traffic; and 

(b) if so, the details thereof? 

THE MINISTER OF TOUR-
ISM AND CIVIL AVIATION 
(SHRI A. P. SHARMA) : (a) 
No, Sir. 

(b) Docs not arise. 

Setting up or pellet plants 
at Mangaiore aDd Bailadila 

2478. SHRI B. D. SINGH : 

PROF. AJIT KUMAR 
MEHTA: 

SHRI JANARDH ANA 
POOJARY: 

Will the Minister of STEEL, 
AND MINES be pleased to state:. 

(a) whether it is a fat that 
. Government have decided to set-Jp 
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pellet plant at Mangalore and 
Bailamlla without first locating the 
foreign buyers; 

(b) if so, the financial implica-
tions involved in setting up these 
plants; 

(c) reasons for setting up these 
plants 'without first encuring the 
foreign market; and 

(d) the manner in which these 
plants are proposed to be made 
economically viable ? 

THE 1V1INISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE) : 
(a) to (c) . In the situation 
arising out of Iran's inability 
to offtake the entire quantity 
of 7. 5 million of iron ore concen-
trate to be produced by the Kudre-
mukh Iron Ore ~ ect and with 
a view to improving its saleability 
to other buyers in the international 
market, a decision has been taken 
in principle to set up a three million 
tonne iron ore pclletisation plant at 
Mangalore. Foreign buyers for a 
portion of the production have 
already been located. It is expected 
that satisfactory sale arrangements 
for the full production will be tied 
up soon. The proposed plant is esti-
mated to cost about Rs. 87 crores. 
No decision has been taken so rar to 
set up a pelletisation plant at Baila-
dila. 

(d) Based 011 the present estima-
tes, the proposed peUetisation plant 
at Mangalore will be economically 
" viable. 

"laW"" "'''If''''' 11ft' ,,)0( W1Imn 
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Percentage of Utilisadon oC 
Central as.istance by States 

2480. SHRI K. RAMAMUR-
THY: Will the Minister of 
FINANCE be pleased to state: 

(a) the StatC?-wise percentage of 
utilisation or Central assistance to 
the Plan schemes by the States dur-
ing the past three years ; 

(b) the names of States and the 
quantum of Central assistance 
that has remained unutilised at 
the State level (state-wise utilised 
and unutilised figures are required); 
and 

(c) how the unutilised sums are 
approrriated by the States and the 
role 0 Central Government in these 
cases ? 
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THE MINISTER OF STATE 
IN THE MINISTRY OF FIN-
ANCE (SHRI SAWAI SINGH 
SISODIA) : (al A statement (I) 
is laid on the Table of the House. 

(b) A statement (II) is laid on 
the Table of the House. 

(c) The unutilised amounts are 
not released to the States and 
remain with the Centre. 

STATEMENT SHOWING PERCENTAGE urILISATION OF CENTRAL ASSISTANCE 
TO THE PLAN SCHEMES DURING 1977-78, 1978-79 AND 1979-80 

States 
Percentage utilised 

1977-78 1978-79 1979-80 

.. _-----
I. Andhra Pradesh 99'76 100'00 98'81 

lZ. Auam 100' 00 100'00 99'39 

3· Bihar 100'00 99'99 99'71 

4· Gujarat 98'84 100' 00 gS'82 

5, Haryana 97'43 gG'll gB'04 

6, Himachal Pradesh 100'00 100' 00 99'88 

" 
Jammu & Kashmir 99'8.j. 99'91 99'fSt 

8, Karnataka 100'00 99'11 g6'5O 

9, Kerala 100'00 99' 58 100'00 

10. Madhya Pradesh 100'00 100'00 99'75 

II. Maharashtra 99'52 100'00 99'99 

12. l\4anipur 100'00 96,61 ge'57 

13, Meghalaya 100' 00 100'00 100'00 

14, Nagaland 99'43 98'41 98'12 

15· Orissa 99'93 100' 00 99'77 

16. Punjab 100'00 100'00 gS'95 

17· Rajasthan, 99'94- 100'00 95'38 

18. Sikkim 100'00 99'00 100'00 

19, Tamil Nadu 100'00 99'95 100'00 

20. Tripura 94'94- 98'30 99,61 

21. Uttar Pradesh 100' 00 99'43 100' 00 

122. West Bengal 99'56 97'79 ga. 57 

---~

TOTAL ALL STATES 99'78 99'56 99'1' 
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StatemeatD 

STATEMENT SHOWING THE QUAN'I1JM OF CENTRAL ASSISTANCE UTILISED 
AND UNUTILISED DURING 1977-78, 1978-79 AND 1979-80 

(Ra. in lakhs) 

1977-78 1978-79 1979-80 
States 

Utilised Unutilised Utilised Un utilised Utilised U nu tilised 

~ --_._----.. _-..... -
2 3 4 5 6 

1. Andhra PradC'sh 9426,62 22'38 15423'00 15683'00 189'00 

'2, Assam 5651'00 10489' 00 I Hz61' 00 Gg'oo 

.g, Bihar 9599'00 17432'47 I' 53 20978'00 60'00 

4, Gujarat 3157'00 37'00 6554'°0 79°3'00 94'00 

5, Harayana 1°77' 58 28'42 S140'00 127'OC> 3140'00 62'41 

6. Himachal Pradesh 28°5'00 5745'00 6738'00 8'00 

" 
Jammu & a~  11218, 56 18'44- 130Gg'76 II' 24 125°1'00 73'00 

.s. Kamataka 3729'00 8802'00 79'00 8275'00 300'00 

9· Kerala 5317'00 9492'00 40'00 8°36'00 

10. Madhya Pradrsh i08I' 00 12034'00 13972'00 3S'oO 

II. Maharnshlra B09S'8, 39' 13 13794'00 13618'00 2'00 

12. Manipur 14.09' 00 2384'27 83'73 2760'00 40'00 

13· Meghalaya 1559'00 2365'00 2596'00 

14· l'\agalar:c.I ~ 0  no 12'00 2778' 0O 45'00 2667'00 55'00 

15· Orissa 3822'45 2'55 7467'°0 1 276g' 00 29'00 

16. JJunjab !::6J500 5106'00 3894'53 41'47 

17, Rajasthan . !)J 73' 92 3'08 9713'00 9458'52 458·...a 
18, Sikkim 121,'00 1558' 19 15'81 1884'00 

19, Tamil Nadu 49SO'OO 9485'00 5'00 10910' ()() 

!zo, Tript:ra 1051' 00 56'00 1850'00 32'00 2565'00 10'00 

21. Uttar Pradesh 159°7'00 28343'00 163'00 34II7'oo 

22. West Bengal 7195' 12 31'88 12516'00 283'00 11104' 00 161'00 

----_. _ .. _----------. ---------.---
TOTAL Al:'L STATES 114142' 12 250'88 19954O'6g 886· 31 !U7004' 64 1687'36 
.------
.Less Releases to Rural 
Electrification Corporation -300'00 

1991240' 6g 
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lfemoraadam from Kerala 
DJaesb BeecH 

24111. SHRI A. NEELALOHIT-
HADASAN NADAR: Will the 
Minister of FINANCE be pleased to 
state : 

(a) whether Government had rc-
ceived a memorandum from the 
Board of Directors of Beedi 'Vorke-rs 
Industrial Co-operative Society 
Limited. No. S. Ind. (C) (Kerala 
Dinesh Beedi) ; 

(b) if so, their main demands in 
the memorandum; 

(c) what action a~ already been 
taken by Government on the de-
mands; and 

(d) what action Government pro-
pos e to take in future? 

THE MINISTER OF STATE 
IN THE MINISTRY OF FINANCE 
(SHRI SAWAISINGH SISODIA): 
(a) Yes, Sir. 

(b) The main demands made in 
the mClnorandum arc that either the 
Society be exempted from the Jevy 
of Central Excise duty on beeclies, or 
it may be helped by the grant of a 
~ ubsidy equal to the amount of duty 
paid by it. 

(c) and (d). The demand fi)l' 
exemption from paymcnt of Central 
Excise duty on bcedies manufactured 
by the Society has not been accepted. 
The Government has also PO scheme 
to grant any relief in lieu of the 
Central Exdse duty paid by the 
Society. 

Res!rllcturiDg of Banks interest 
Rates 

2482. SHRI S. B. SIDNAL 

SHRI HARIHAR SORAN : 

SHRI JANARDHANA 
POOJARY: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is proposed to 
restructure the banks interest rates 
both for deposits and credit; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) and (b). Lending rates stipulated 
by the Reserve Bank for all scheduled 
COl nmercial banks, effective from 
March 2. Ig81 are set out in the 
attached statement. 

Tht" Reserve Bank of India have 
also revised interest rates payable by 
scheduled commercial banks on fixed 
deposits of some maturities. The cate-
gories of deposits and the rates 
effective fi'om 2-3-1981 are indicated 
below: 

-----_ ... _---

I. For uepusit'> for J year and 

Per cent 
Per annum 

above but lC!!Is than 2 years 7' 5 

2. For deposils for :2 years and 
above but less than 3 years 8· 5 

3. }o'or deposits for 3 years and 
above • 10' 0 

(i) Regional Rural Banks 
may allow at their discretion addi-
tional int<'!fcst of ·i per cent per 
annum on term deposits of less 
than 3 yea! s ; 

(ii) Other scheduled commercial 
banks having aggregate demand 
and time liabilities of less than 
Rs. 25 crores may at their discre-
tion allow additional interest of 
! per cent on deposit of maturities 
less than 3 years. The interest· 
rates payable b}' banks on other 
categories of deposits remain 
unaffected. 
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J. Loans to small farmers 
upto Rs. 5000/-(Short/ 
medium/long term) . 

2. Term loans of not less than 
three yead maturity 

(a) Minor irrigation and 
land Development . 

(b) Other purposes 

(i) Small Farmers 

(ii) Other farmers 

(B) Small Scale Industry 

I. Composite loans upto 
Ra. 25,000 

(i) Backward areas 

(ii) Other areas 

!;I. Term loans of not less than 
3 years' maturity 

(i) Backward areas . 

(ii) Other areas 

(C) llI'ail Tradl 

Limits upto and inclusive of 
Rio 5,000/- .  .  . 

(D) RQad TranspDrt OperalDTs 

T"", L,ans 

(a) Single Vehicle 

(b) Two or more vehicles 

(E) Housing 

(al SC/ST upto and inclusive 
Ra. 5,000/- .• 

(b) Others upto and inclu-
sive of RI. 5000/-. • 

(e) Over Ra. 5000 and upto 
Its. 50,000 .• 

(d) Above RI. SO.ooo 
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Fixed 
Rates 
(%) 

12'50 

10'25 

12'50 

10'25 

12'50 

12'5° 

13'50 

12'50 

4'0 

12'50 

13'50 

15'00 

(F) DRI Atlt1tmt:rs 

(G) All other Term Loans 

(8) Publie ~ and Dis-
tribution .4gtmIMs 

(i) FOI/State Govt./agencies 
of FCI for procurement 
of food grains under 
full price support scheme 
with sales at fixed price 

Pixed 
Rate. (%) 

4'00 

through Govt. outlets.. 12' 50 

(ii) Central/State Govt. agen-
cies for procurement/ 
distribution of sepcificd 
essential consumer co-
mmodities for sale at 
fixed prices through 
Govt. approved outlets 
commodities being pul-
ses, Edible oils, Kero .. 
sene, Salt & Sugar 15' 00 

(iii) Central/State Govt. 
aJCllcies for procurement/ 
distribution of essentiaf 
commodities other than 
those mentioned in (ii) 
above. . • • 17' 50 

(iv) Central/State Govt. 
agencies for procurement 
of Cash crops e.g. Jutel 
Cotton, where there is an 
element of pricc $Upport. 17-50 

(v) Central/State Govt. 
agencies for procurement 
and distribution of ferti-
lisers, pesticides and 
s~ 17'50 

(I) Exports 

I. Pruhipmmt C"dit 

(a) Specified medium and 
heavy engineering 
goods and construction 
contracts . 

(i) upto 180 days 

(ii) beyond 180 days 
upto ~ 0 days • 

(b) Other specified goods 
(e.g. carpets, leather 
manufacturers, coir, 
c:uhew, tobacco, etc.) 
upto ISo daya 

1~ 50 

IR'SO 
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(c) Other goods and con-
sultancy services 

(i) upto go days 

Fixed 

Rates (%) 

12'50 

(ii) Beyond go days 
and upto 135 

and 

days, 15' 00 

(d) Against cash incentives 
etc. covered by ECGC 
Guarantee (upto go days) 

2. Post shifnnent Credit 

12'50 

% 

(i) Demand bills for transit 
period (as specified 
by FEDAI) . 

(ii) Usance bills upto 80 
days comprising usance 
period of the export 
bills, transit period 
as specified by FEDAJ 
and grace period wher-
ever a ~ica e , 

(Hi) Cash incentives, duty 
draw-back etc, recei-
vable covered by 
export Production Fi-
nance Guarantee of 
ECCe (upto 90 
days) 

(iv) Undrawn balances (upto 
90 days), ,  , 

(v) Against retention  Mo-
ney (for supplies por-
tion only) payable 
within one yrar from 
the date of shipment 
(upto go days) , 

3. Deferred Credit 

Deferred credit for period 
beyond one year, . 

4. t~ drfJw-bQck credit &ltellll, 
1976 

Against Duty Draw-back as 
provisionally certified by 
the customs authorities 

12'50 

12'50 

12'5° 

12'50 

12' 50 

(upto go days) • Free of 
Interest 
Maximum 
Rates (%) 

Priority Sectors (not othcrwile 
apecifiCd 17' !SO 

I. ~1 1 1 

(i) Shcn1: tenn loans above 
RI. 5000 and upto RI. 
25,000 

(ii) Short term loans above 
RI. 25,000 • 

2, $mfJll Scal, Industry 

PiDd 
Rata (%) 

I!S'OO 

17' 50' 

(i) Working capital/short-term 
advances 

(a) Limits of upto and 
inclusive of RI. 21akhs 

(b) Limits of over Rs. 2 
takhs and upto and 
inclusive of RI, 25 
lakhs 

(c) Over Rs. 25 lakhs 

3. Retail Tradl 

<a) Limits of over Rs, 
5000 and upto and 
inclusive of Rs. !Z5,ooo 

(b) Limits of above Rs. 
25,000 

4. .All otlur mbJances 

5. Central/State Govt. agencies 
for procurement and distri-
bution of commodities for 
sale on commercial basis. 

&1 __ Crlllit Control 

Commodities subject to Se-
lective Credit Control 

Sugar Mills in respect of all 
stocks. • • • 

15'00' 

15'00 

19'50 

Maximum 
Rates 
(%) 

19'50 

I'INANCE TO INDUSTRIAL 
HOUSES BY FINANCIAL 

INSTJTVTIONS 

2483. SHRI GHUFRAN AZAM: 
Will the Minister of FINANCE be 
pleased to state: 

<a> details of financial instituuom 
of his Ministry which finance indus-
tries ; 
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Beaami deposits in Banks (b) the loans given to industries 
during 1979-80 to top ten Industrial 
Houses in last three years ; 

(c) the increase in production in 
ratio to loans ; 

(d) if the recovery is according 
to schedule ; and 

(e) details of defaclters and the 
'steps to recover loans from them ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) to ( c). The Industrial Deyelop-
ment Bank of India (IDBI), tht" 
Industrial Finance CorpOlation 
of India (IFCI) and the Industrial 
Credit and n ~st e 1t Corporation 
of India (ICICI) provide assistall<c 
by way of term loan to industries. 
The total amount of financial assis-
tance sanctioned to the top ten 
Industrial Houses by IDBI, IFCI 
& ICICI a~ Rs. 5,168.00 lacs in 
1977-78. Rs. I 1,792.00 lacs in 1978-
79 and Rs. 9,1.;2.00 lacs in 1979-80. 
Information regarding increase in 
production in ratio to loans is not 
available. 

(d) and (c). Only three Com-
panies under the t p ten industrial 
houses have defaulted either in re-
payment of the principal to the tune 
of Rs. 2.12 lacs or payment of inter· 
est to the tWle of Rs. 18.81) lacs. 
Government does not consider it 
proper to publicise the names of the 
industrial concerns who are in default 
at a particular point of time as thi!il 
may adversely affect theit credit 
worthiness in the market. The insti-
tutions make all efforts to recover the 
principal and interest amounts due 
to them through constant follow-up, 
f!!9uent personal discussions with the 
Chief Executives of the concerns in 
default etc. In appropriate cases, 
1ep1 steps are also taken. 

2484. SHRI BALASAHEB 
VIKHE PATIL: 

SHRI NAVAL KISHORE 
SHARMA: 

Will the Minister of FINANCE 
be pleased to state : 

(a) whether Government ale 
aware that there are 'Benami De-
posits' in the Banks; 

(b) if so, what steps Government 
are going to take to put curbs on 
such deposits; and 

(c) whether there is any system 
to find out such type of 'Bcl'ami 
Deposits' ? 

THE DEPUTY ?vllN ISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ~1  BAR OT) : 
(a) Some cases of bcnami ckpo:-;its 
in hanks have ccmc to the notice of 
the Income-tax n ~ t ent follow-
ing some search operatior .. s under 
Sec tion I ~~2 of the Income-tax Act. 

(h) and (c). It is the usnal1uactic:-e 
of banks to obtain introduction of 
the pr03pective depositors from parties 
known to the banks when opc'ning 
current accounts and cheque opera-
ted saving bank accounts. Besides, 
banks have been advised to ensure 
that full and correct addresses of all 
depositors are recorded jn their hooks 
and to take such steps as will satisfy 
them about the idcntitv of their 
depositors. FUl'tli.cr, when spec.ific 
investigations are undertaken 1..,y the 
Income-tax Authorities; the hanks 
concerned cooperate with them. 

Opema.g 01 another fair Frice 
shop in Sector I, R. K. Puram 

2485. SHRI SATISH PRASAD 
SINGH : Will the Minister of 
CIVIL SUPPLIES be pleased to 
state : 

(a) whether there is only one fajr 
price shop in Sector I, R. K. Puram 
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housing nearly 1500 families belong-
ing to the Genu'al Government Em-
ployees Consumer Cooperative 
Society where long queues are seen 
very of ten and the store is not getting 
regular and proper supplies; 

(b) whether due to very poor rate' 
of commission and profit in running 
a fair price shop no othel shop is 
coming up in the area for over last 
two yc-ars: and 

(c) if so, what steps Govermnent 
are proposing to take to tackle the 
situation and open another shop in 
Sector I, R. K. Puram ? 

THE DEPUTY MINISTER 
IN THE MINISTRY OF CIVIL 
SUPPLIES (SHRI BRAJA MOHAN 
MOHANTY) : (a) and (b). Accord-
ing to the information received 
from Delhi Administration, it is a 
fact that there is only one fair price 
shop in Sector I of R. K. Puram and 
it is run by the Central Government 
Employees Consumer Cooperative 
Society Ltd. The said fair price shop 
is getting regular and proper supplies 
of specified food articles. It is not 
wholly correct to say that no other 
shop is coming up in that aI't"a due to 
poor rate of commission and profit. 
Sector I, R. K. Puram consists of 
Government quarters having limited 
commercial complex. The rental value 
and othel expenses in commercial 
complex are also on the high side. 
Hence, the main reason for delay in 
openiI'lg more fair price shops in 
that area is the non-availability of 
suitable premises in the commercial 
complex. 

(c) The Delhi Administration 
has renotified the vacancy of a fair 
price shop in the said area in leading 
newspapers in Janual'Y, 1981 and in 
response of this, two applications 
have been received. The apPlications 
are under process. One more fair 
price shop is likely to be allotted 
ahortly to cater to the requirements 
of the area. 

Emol1Ullell.ts 01 0Il1cen or .. 
Natioaall.ect Baak. 

24136. SHRI V. N. GADGIL : 
Will the Minister of FINANCE be 
pleased to state: 

(a) what are the recommenda-
tions of the V. R. Gupte Committee 
regarding the emoluments of the 
Officers of the six banks nationalised 
in 1980; and 

(b) whether Govermnent pro-
pose to introduce standardization of 
pay scales on the basis of the Pillai 
Committee norms? 

THE DEPUTY MINISTER 
IN THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) and(b). The Committee appointed 
by thff Government under the Chair-
manship of Shri V. R. Gupte to 
consider the question of standardiza-
tion and revision of the pay scales,.. 
allowances and perquisites of the 
officers of the six banks nationalised 
in April 1980 has submitted its 
report to the Government. The 
recommendations of the Committee 
are under the consideration of the· 
Government. It would not be ill. the 
public interest to diseclose the re-
commendations of the Committee at 
this stage. 

Decline in Export oILeather items· 

2488. SHRI KESHORAO 
PARDHI : Will the MinistCl· of" 
COMMERCE be pleased to state: 

(a) whether the export of leather· 
items have declined by 27 per cent 
during April and November, 1980 ; 

(b) whether Government pro-
P*? to cut the import duty to the-
leather chemicals and machineries to 
encourage the manufacturer to moder-
ni~  

(c) whether Government propolC" 
to give a ~5 cash CODlpcasatory 
suppm't to the leather exporters; and! 
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(d) what other facilities Govern-
ment propose to give to the leather 
exporters and manufacturers of the 
leather items for setting up new units 
to encourage the export ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM 
KHAN) : (a) According to the ex-
port statistics furnished by the Lea-
ther Export Promotion Council, 
Madras, for the period, April, 1980 
-November, 1980, there was a de-
-cline of 27 per cent in the export of 
leather and leather products, as com-
pared to the exports affected during 
the corresponding period last year. 

(b) Proposals have been received 
from various quarters for import-
-duty reduction OIl the inputs for 
leather which will be examined keep-
ing in view all aspects in this regard. 

(c) No, Sir. 

(d) Goverrunent have already an-
nounced on the 31st December, 1980, 
.a scheme for setting up of 100 percent 
·export-oriented units, which envisa-
ges single point clearance in regard 
to the industrial licensing, foreign 
collaboration, import of capital goods 
. and raw materials, etc. Undet· the 
scheme such units can be located 
anywhere in India, and would be 
-eligible for duty-free imports of capi. 
tal goods, raw materials and compo-
nents. Besides these facilities, there 
would be no charge of excise duties 
-on the indigenous supplies of raw 
materials to such units, which would 
normally operate in bonds. 

:Developmeat of Tourist Centre 
at Bheasmal 

2489. SHRI QAZI SALEEM : 
-Will the Minister of TOURISM 
.AND CIVIL AVIATION be plea-
sed to state: 

(a> whether there were and are 
-some plaDs, estimates and proposals 
from Maharashtra and/or Central 

Government for the development of a 
tourist centre at "Bhensmal" Taluka 
Khuldabar in Maharashtra which 
is a hill station a very good tourist 
attractive place ; 

(b) if so, the details threof ; 

( c) if not, the reasons thereof ; 

(d) whether there were and there 
are demands for VIPs and various 
organisations for the development of 
the same; 

(e) if so, the details thereof and 
the action taken to c nc ~de the same ; 

(f) how much amount and under 
what heads-have been spent during 
the last five years; and 

(h) how much amount is likely 
to be spent during 1981 and 1982 ? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARl\1A) : (a No Sir. 

(b) Does not arise. 

(c) As per the division of respon-
sibility between the Central and State 
Sectors, the development of this place 
as a tourist centre falls within the 
purview of the State Sector . 

(d) No, Sir. 

(e), (f) and (h). Do not arise. 

DirectiODS to define Dorms aad 
increase investm.eat limits ,. 

S.S.I. units 

2490. SHRI GEORGE FER-
NANDES: Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Central Excise 
authorities, financial institutions and 
banks have 80 far not defined their 
norms for small scale units in keeping 
with the statement on Industrial 
Policy announced by the Minister of 
State for Industry in Parliameat 
in ~  IgSa; and 
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(b) if so, whether Government 
propose to give immediate directions 
to thelle institutions and authorities 
to define the norms and increase the 
investt ncnt limits for the S.S.I. units ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) and (b) The Reserve Bank of 
India and the Industrial Develop-
ment Bank of India have made eli-
gible all inve<;tments covered by the 
revised definition for small scale 
indusL:ies for concessional assistance 
w.e.£ 2-3-1981. 

For excise duty purposes, the cri-
terion on investment on plant and 
machinery in respect of small scale 
units, wherever applicable, is also 
being raised to Rs. 20 Iakhs w.e£ 
1-4-1981. 

News-item captiolled "USSR ahead 
01 other. in cottou bayiag" 

2491. SHRI N. K. SHEJWAL-
KAR: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the attention of Go-
vernment has been drawn towards a 

news-item a~  in the "Ec0-
nomic Times' dated 19th January, 
.lg81 under the .9aption "USSR 
ahead of others in cotton buying" ; 

(b) the details of cotton exported 
to USSR during. the last two years, 
the value thereof and variety ex-
ported; 

(c) whether it is a fact that Soyiet 
Union is re-selling Indian cotton to 
other countries and earning a huge 
profit therefrom; if so, the reasons 
{or India not exporting cotton to 
those countries directly; and 

(d) whether some representations 
have been received by Government 
for not exporting Maharashtra cotton 
to USSR as its domestic demand is 
more to meet the country's own re-
quirements; if so, the detai ~ of action 
taken? 

THE MINISTER OF STATE 
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED 
ALAM KHAN) : (a) Yes, Sir. 

(b) Details of cotton exported to 
USSR during the last two years, its 
value and varieties, are as unde! : 

Cotton Exporting Variety of Qty.in Value 
year Agency 

1979-80 

1980-81 M'iharashtra State 
Cooperative Marketing 
Federation 

Cotton Corporation 
of India 

(c) Government have no informa-
tion whether USSR is reselling Indian 
cotton to other countries. 

(d) No such representation has 
been received. Government would 
CODtiDue to kepp a watch on the 
emeraiuJ cotton situation and take 
appropnate decisiODS. 

Cotton e~ (Rs. i., I khs) 

L.X47 39,°43 801.64-
1007 Cupto 
H-4 Jan. 81) 

J-84 52,278 14°5·29 
A-151/9 (upto 
~ Feb. Ig81) 
1007 
Varalaxmi 

lin" n lin ''''IT "'""... mq .m 
'firm 

2" 9 2. "" I'ft.'" : ro tiM 
~ 1f( ~ 11ft' prr ~ flli' : 

(II') am.- fA' lin' q'M ~ .. 
ftrt( 1980-81 it ~ wN 1fft 
1I'(t; ~ 
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( ... ) ~ ~ R ~ 111n'? 1956, back to Dellii in 1957, and to 
Ranchi in December, 1959. All these 

flftf WalQ' if '""4 -t;fto 
( "" nrf fq r",,'ifiN r )  : 
(iii) ~  ~ R'lJ1T if 1 
d~  1980 ~ 28 ~ 1981 

~ ;A' ~ ~ ~  ij''ff« 'lroI' 

if 'fTlt /fA ~ ~ ctt ~ GIrr 
qar ~ it;' ~ ~ 3339 

m=nm'li' ~ ~ I 

(q-) ~ ~ i  t ~  

sp.f1I' ~~  ~ 17. 07 ~ 

~ ~ ~ ~ ~ ~ 

~  tpft t I 

8bi.ftiag of office of SAIL from 
DeIId to Raa.chi 

2493. SHRI T. S. NEGI: Will 
the MINISTER OF STEEL AND 
MINES be pleased to state : 

(a) whether it is a fact that the 
office of public sector steel industry 
fonnerly HSL and now SAIL has 
been shifted from place to placf' in 
the past; 

(b) whether it is a fact that it is 
again proposed to be shifted from 
Delhi to Ranchi ; 

(c) if so, what are its benefits and 
what is the total expenditure involved 
in such a shifting and in creating 
office and other facilities at Ranchi : 
and . 

(d) whether the expenditure in-
volved is in keeping with the present 
national economy? 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): 
(a) The registered office of SAIL has 
remained at Delhi since its incorpora-
tion in 1973. HSL started with its 
head office at Delhi in January, 1954, 
which wasshiftcd to Calcutta in 
August, 1955, to R.ourke1a in October, 

changes were made on operational 
and administrative considerations, as. 
the scope of HSL's jurisdiction ex-
tended from one unit, viz. Rourkela 
Steel Plant, at the beginning, to 
cover other units, e.g., Bhilai and 
Durgapur Steel projects subsequently. 
HSL merged into SAIL with effect 
from r -5-1 978. 

(b), (c) & (d) The proposal to 
shift t ~ headquarters of SAIL to 
Ranchi is still under consideration. 

Wasteful Govel'Dllleat hpeacU-
tare 

2494. SHRI UTTAMBHAI 
H. PATEL: Will the Minister 
of FINANCE be pleased to state : 

(a) what are the steps that have 
been taken by Janata Government 
to stop luxurious and wasteful 
Government expenditure so as to 
check to bring down inflationary 
trends of the economy or the 
country; 

(b) the details thereof and the 
out-come thereto ; 

(c) the steps so far taken during 
I g80 and expected to be taken 
during Ig81 and 1982 on the above; 

(d) what guidelines have been 
issued by Centre to various States 
for the same "so as to bring down 
luxurious and wasteful expenditure. 
lessening their overdrafts so as to 
prevent deficit financing; and 

(e) how much per cent infta-
tionary trend has gone up during 
I g80 in comparison to the previous 
years of 1975, 1976, 1977, 1978 and 
1979 and the reasons therefor? 

THE MINISTER OF STATE 
IN THE MINISTRY OF FINANCE, 
(SHRISAWAISINGH SISODIA): 
(a) to (c): Economy orders 
already in force over the past I. 
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many years were consolidated and telephones, economy in the use of 
circulated to all Ministries/Depart- paper, creation of new posts, transfers 

! mentlofthe Government of India of Govemment" employees, travelling 
! in May, 1977. The measures allowance, contingencies, overtime 
stressed in this consolidated allowance, staff sanctioned for 
order cover restriction on crea- Centrally Sponsored Schemes and 
tion/filling up of posts, regula- Foreign Travel. It was stressed in 
tion of allowances like travelling this order that for creation of new 
allowance and over-time allowance posts, except for a new organisation, 
and reduction of expenditure· on specific Cabinet approval should 
contingencies, staff cars, telephones be obtained indicating correspond-
and other items like purchase of ing savings. 
furniture, holding of conferences, 
official entertainment, consump-
tion of petrol, electricity etc. 
Further economy instructions were 
issued in May 1979 regarding 
curtailment in consumption of 
petrol by departmental vehicles/ 
staff cars, which provided that the 
petrol consumed by staff cars 
would be restricted to 66-2/3% of 
the quantity consumed during the 
year 1978-79, in respect of non-
operational vehicles including staff 
cars maintainerl by Secretariat, 
attached and subordinate 
offices and 85°/', in respect of 
operational vehicles maintained by 
field offices etc. Further orders 
were issued in July, 1979 to the 
effect that no additional budget 
provision would be agreed to unless 
a specific assurance for considering 
such provision was given at the time 
of finalising the original budget. 
Re-appropriation of expenditure 
from Plan to non-Plan was complete-
ly banned and it was stressed that on 
the non-Plan side, no additional 
posts would be sanctioned unless 
they were matched by equivalent 
savings by surrender of other posts, 
except in the case of entirely 
new organisations, the need 
for which had been specifically 
accepted. Additional a)lotment 
of funds would not be allowed to 
the MinistriesJDepartments parti-
cularly under items like telephone 
charges, provision of petrol etc. 
The additional liability should be 
met by economising on expenditure. 
Further instructions regarding re-
duction in Central Government 
non-Plan expenditure had been 
issued in September, 1979 regarding 
restrictions on the expenditure of 

090 LS-6 

In May 1979, a Commission on 
Public Expenditure had been sct 
up mainly to identify areas in which 
economy could be effected without 
impairing efficency or adversely 
affecting growth and to identify 
activities which were not essential 
or where there was over-lapping of 
functions between various Depart-
ments of the Government of India 
or between activities of the Central 
Government and those of the State 
Government and s ~ est measures 
for phasing out or ratlonalising such 
activities. The Commission on 
Public Expenditure was would up 
with effect from the 21St January, 
1980 .. 

The above economy measures 
are still operative but it is considered 
that while these measures are desir-
able by themselves, they may not 
yield adequate savings. The Go-
vernment are, therefore, of the 
view that the economy in the true 
sense of the term can be ensured 
only through proper selection of 
schemes/projects and through their 
efficient implementation. It is only 
by ensuring proper selection, evalua-
tion and implementation of projects 
according to a time-bound schedule 
that we can achieve best results out 
of our investments. It has been 
Governments endeavour to progres-
sively improve the effectiveness of 
Government's expenditure through 
close monitoring of projects and 
programmes. Subsidies which 
account for a significant proportion 
of Government expenditure are a110 
kept under review. As the savings 
arising as a result of economy measu-
res are not reflected in any primary 
unit of expenditure or any separate. !" 
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sub-head, the estimated acheive 
:qlents cannot be identified for quanti-
fication. 

(d) The economy measures adopt-
ed by the Central Government have 
been communicated to the State 
Governments for adoption of similar 
economy measures. The guidelines 
issued to State Governments for 
lessening their over-drafts and pre-
venting deficit financing are as 
under :-

AU expenditure should be 
matched with availability of resources. 
Since overdrafts on the Reserve Bank 
of India cannot be looked upon a!; 
a budgetary resource and should 
therefore, be avoided, the State 
Governments should ~ ie  their 
budgetary ~iti n and all expenditure 
which is not matched by resources 
and which can be ~sti ed  should 
be put of until hetter time":. Pr ~ ~ ence 

should be given to e~ts which can 
yield results in the sh'lrt·term. 
Maximum economies in expenditure 
should be effected so that scarce 
financial resources are deployed 
judiciously and with a view to 
yielding maximum benefits. State 
Governments should not plan or 
undertake expenditure on the assump-
tion that the Central Government 
would provide additional financial 
assistance ; availability of clearly 
identified resources alone  should 
determine levels of expenditure. State 
Governments have been requested to 
manage their affairs so as not to incur 
deficits and consequently overdrafts 
on the Reserve Bank of India. The 
State Governments have also been 
requested to revive the system of 
prepariag Ways & Means forecast!; to 
be sent to the Department of Ex-
penditure (Plan Finance Division) 
regularly, which besides helping the 
State Finance Departments to have 
close watch on the Ways & Means 
position, would help the Central 
Government to understand when the 
State Govenunents would be needing 
temporuy help from the Centre. 

State Governments have also been 
advised that anoangements should be 
devised to prepare at regular fOl t-
nightly or monthly intervals, a cash 
flow statement showing at least in 
essential detail the likely major 
receipts and disbursements in the 
following months. If such cash flow 
statements can be prepared at regular 
intervals for successive quarters and 
the year as a whole, this would prove 
to be a most useful tool to the State 
Finance Departments, providing the 
necessary signal in time for taking 
adequate corrective and remedial 
action. 

(e) The percentage increase in the 
wholesale Price Index (1970-71 :::7 100) 
during calendar years 1975 to 1980 
on a point to point basis is as follows : 

Year Rate of 
Inflation 

----

1975 (-) 4'4-

1976 (+) 5'4-

1977 (+) 4' 7 

1978 (+) 01 

1979 (+)22'0 

1980 (-) 13'2 

----

The main causes of inffation in 
the country are the increase in 
prices of imports, particularly crude 
and petroleum products, unavoidable 
increases in administered prices, 
short supplies of certain essential 
commodities due to drought and 
poor perfolmance of infrastructure 
in I 97g-80. The excess liquidity 
created in the {)Ut years also con .. 
tributed to inflation.j 
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AdverdseDleat .... ~ 01 
Smularbaas .8 a Tourist CeIr&e 

2495. SHRI MUKUNDA 
MANDAL : Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state : 

(a) whether Government are 
aware that Sunderbans is one of the 
Tourist Centres in India ; 

(b) whether Government have 
any concrete proposal to make it 
more attractive to the domestic as 
well as foreign tourists ; 

(c) whether Government intend 
to sanction adequate grants to the 
West Bengal Government for pro-
viding better amenities like cheaper 
hotels, transport, better road com-
munication, and beautification of 
some of the selected spots ; and 

(d) whether Government are also 
considering for advertising and 
popularising Sunderbans in the Tourist 
Map of India displaying jn aU the 
Capitals of States, Railway Stations, 
Airports and other prominent part 
of our country ? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA) : (a) to (d). 
Sunderbans is one of the centres 
selected for the development of 
tourist facilities during the Five 
Year Plan 1980-85. Besides the 
provision of a motor launch for 
cruising in the Sunderbans area, 
other facilities to be provided will be 
discussed with the tourist officials of 
the Government of West Bengal 
during this month. If necessary, 
a survey will also be undertaken to 
locate where facilities are required 
to be' provided. 

As regards publicising Sunderbans 
through advertising and display of 
posters, requisite action will be taken 
after the f8ciJities have come up in 
. the Sllnderbans area. 

Export of Sugar duriD, 1981-83 

2496. SHRI K. M. MADHU-
KAR : Will the Minister of COM-
MERCE be pleased to statf" : 

(a) whether Government propose 
to export sugar during the year 1981-
82; 

(b) if so, the quantity and total 
value thereof; and 

(c) whether we have exportable 
surplus of sugar prod uction for the 
year? 

THE MINISTER OF STATE 
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED 
ALAM KHAN): (a) to (c) . The 
export of Sugar has been banned 
with effect from 2 (-2-1981. 

Target of Ex:ports by F sport 
Promotion CODDCll 

2497. SHRI SURYANARAYAN 
SINGH: Will the Minister of COM-
MERCE be pleased to sta tc : 

(a) whether the Export Promotion 
Council has put the targets of export 
of glycerin, soaps, detergents, cosmo-
tics and toileterit"s for J 980-81 at 
Rs. 50 crores ; 

(b) if so, whether it IS a fact that 
the exports of these items durings 
the last three years were not more 
than seventeen crores or so ; and 

(c) if so, how Government are 
going to meet such a big target for 
the year 1980-8 I ? 

THE MINISTER OF STATE ~ 

THE MINISTRY OF COMMERCE 
(SHRI KHUSHED ALAM KHAN) . 

(a) Yes, Sir. 

(b) Yes, Sir. 

(c) According to the provisional 
estimates, exports of those products 
during i a ~ 1980-81 have 
already touched RI. 54. gO crores • 

. 
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Dally ezpeaae. of Pnpti 
Mafdaa 

2498. SHRI SUSHIL BHATIA-
CHARY A  : Will the Minister of 
COMMERCE be pleased to state : 

(a) what is the daily expenses of 
the Pragati Maidan; details thereof; 

(b) the sources of income ; 

(c) whether Government are 
considering for overhauling the 
Pragati Maidan complex ; 

(d) the details thereof; and 

(e) the estimated cost for that 
purpose? 

THE MINISTER OF STATE 
INTHEMINISTRYOFCOMMER-
CE (SHRI KHURSHED ALAM 
KHAN) : 

(a) On the basis of the total ex-
penditure on civil and electrical 
maintenance and renovation, horti-
culture, water charges, electricity, 
commodity fairs and activisation of 
Pragati Maidan during the period 
April So-Jan 81 the daily average 
expenditure is estimated at about 
Rs. 32,000/-; 

(b) The main source of income of 
the Authority is from space rent, 
advertisement and gate money, 
))esides grant-in-aid from the Govern-
ment. 

(c) No, Sir. 

(d) and (e). Do not arise. 

1' .... tor 6th plaa tor dave-
lopmeat of a1war to Attract Tou-

rist. 

2499. SHRI SATISHAGARWAL: 
Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state : 

<a> whether it is a fact that a sum 
ofRs. 965 crores has been cannarked 
for tourism in the Sixth Plan ; 

(b) how much of this amount 
would be made available to the State 
Governments for development of 
tourist facilif es and tourist spots both 
for foreign tourists and internal toa .. 
rists ; 

(c) whether it is a fact that al-
though Alwar has very beautifUl build .. 
ings and lakhs of historical importance 
and despite its proximity to Delhi, it 
has not been developed sufficiently for 
foreign tourists : and 

(d) how much of the allocations 
mentioned above would be given to 
Rajasthan and what measures are be-
ing taken to develop Alwar in a big 
way to attract tourists ? 

THE MINISTER OF TO U-
RISM AND CIVIL AVIATION 
(SHRI A. P. SHARMA) : 

(a) No, Sir, An outlay of Rs. 
72 crores has been approved for dcvo-
lopment of tourism in the Central 
Sector in the Sixth Five Year Plan 
(1980-85). 

(b) The funds available in the 
Central Sector are not allocated on 
Statewise basis. The schemes for deve-
lopment of tourism arc taken up at 
various cent e~ on the basis of the 
potential the centres hold to attract 
tourists and accordingly the amounts 
allocated schemewise. 

(c) While • no tourist facilities 
have been provided in the town of 
Alwar in the Central Sector, existing 
facilities were improved and new faci-
lities provided in the wild life sanc-
tuaries of Sariska and Siliserh, which 
are close to Alwar as these attract 
tourists. 

(d) As mentioned in para (b) 
above, funds are not allocated on 
Statewise basis for the development of 
tourism. As to the development of 
tourist centres in Rajasthan, discus-
sions are scheduled with the State 
tourist ofticials this month when tou-
rism schemes to be taken up in Rajas. 



169 WritteR AMlDer, PHALGUNA 15,1902 (SAKA) Written 'Answer, 170. 

than will be finalised and responsibi- ~ over of A.laD. Relracto-
lity for their implementation Will be riB, Calcatta by Bobro ~  
determined between the Central and (lorporadoD 
State Seeton. 

Stock oflmportecl.teelltem. 
IaelcI by SAIL 

2500. SHRI K.T. KOSALRAM : 
WUl the Minister of STEEL AND 
MINES be pleased to state : 

(a) the quantum of imported steel 
items being held as buffer stock by 
SAIL and since when ; 

(b) the value of such buffer stock 
.of imported steel items ; and 

(c) the steps being taken to supply 
them to the steel units which are fac-
ing acute short supply of such items ? 

THE MINISTER OF COM· 
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE) : 

(a) The total quantity of stocks 
.of buffer imports held by SAIL as on 
the 31st January, 1981 is about 
.86, 500 tonnes. The stocks are being 
. held for varying periods. 

(b) The value of the stocks men-
tioned above, on C. & F. basis is appro-
ximately Rs. 30 crores. 

(c) Steps were taken to move the 
stocks at the ports by rake movements 
to the stockyards of SAIL, for delivery 
to the customers, as far as possible. 
As a result, the stocks have already 
·come down from about 238,600 tonnes 
.as on 1St April 1980 to 86,500 tonnes 
as on 3 1St January , 198 I. The balance 
quantity now held has to be moved 
mosdy in loose wagons, which are not 
readily available. Some wagons, 
ha1 also to be diverted for 
moving imported coal at Visakha-
patnam and Paradip. However, 
.eonstant liaison is being maintained 
with Railways to procure adequate 
"wagons for movement of stocks. 

2501. SHRI CHANDRADEO 
PRASAD VERMA: Will the Minister 
of STEEL AND MINES be pleased 
to state : 

(a) whether it is a fact that the 
Bokaro Steel Corporation has taken 
over the management of Asian Re-
fractories, Calcutta ; and 

(b) if the reply to (a) is in 
affirmative, the date, terms and 
conditions of taking over the Asian 
Refractories and the steps taken to 
safeguard the interests of the share-
holders ? 

THE ~  OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE) : 

(a) The Asian Refractories 
Limited, which was under liquida-
tion, was acquired by the Government 
of India under the provisions of the 
Asian Refractories Limited (Acquisi-
tion of Undertaking ) Act, 1971 (No, 
65 of 1971). The erstwhile Bokaro 
Steel Limited was nominated under 
Section 8 of the Act to manage the 
Undertaking on behalf of the Central 
Government. 

(b) The Ao;ian Refract(lries 
Limited vested in the Central Govern-
ment with effect from 17-10-1971, free 
from all encumbrances. An amount of 
Rs. 81 lakhs was to be deposited in 
the CO:Jrt by the Central Govern-
m:nt a~ c:>m )e:1')at on in e~ ect 

of the transfer, A sum of Rs.·8 lakhs 
was deposited in the ~ t within :1 
months of the acquisition. The rc-
lnaining amount of Rs. 73 lakhi was 
to be deposited in ten equal annual 
instalments with 7 % interest per 
annum thereon. So far, nin~ of t s~ 

instalments have been paid and t ~ 

last instalment of Rs. 7. 30 a ~ ph:s 
interest will be paid in October, 19SI. 
Under the Act, the Court is required 
to distribute the a ~ nt of com'J!n-
sation amongst the creditorl of the 
Company and any s ~ left after-
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such distribution amongst the contri-
butories of the Company in accordance 
with their rights and inte ~ ts  

ResamptiOD or Delhi-K.ala 
Plipt by IacIiaD AirIiDe& 

2502. SHRI VIRBHADRA 
SINGH: Will the Minister of TOU-
RISM AND CIVIL AVIATION be 
pleased to state : 

(a) whether Government have 
received representations for the res-
umption of Delhi-Kulu flight by the 
Indian Airlines which has remain 
suspended for the last few years caus--
ing sel'ious set-back to tourism in that 
area; 

(b) whether Government have 
reviewed the matter and taken deci-
sion to resume the air service ; and 

(c) if so, the details thereof and 
when the air service would be resum-
ed ? 

THE MINISTER OF' TOURISM 
AND CIVIL AVIATION (SHRI 
A.P. SHARMA) : 

(a) Yes, Sir. 

(b) and (c). The matter is being 
reviewed. 

C.I. Sheets (biota lor Maaipur 

2503. SHRI MOHENDRANGA-
NGOM : Will the Minister of STEEL 
AND MINES be pleased to state : 

(a) the periodical quantit.y of 
C.I. sheets quota for the State ofMani-
pur for 1978-79, 1979-80 and 1 gSa 
till date, period-wise and year-wise; 
and 

(b) whether an~ special quota of 
C. I. sheets was allotted to the Govern-
ment of Manipur for relief measures 
during the year 1980 and if so, the 
quantity thereof and whether the 
delivery of the same was made in time 
and in full ? 

THE· MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): 

(a) and (b). There is no statutory 
control on the di~t i ti n of steel at 
present and the question of "quota" 
does not arise. Presumably, the 
Hon'ble Member refers to the supply 
of GP/GC Sheets fOl" the State of 
Manipur. The supply position in res-
pect of GP/GO Sheets to the State of 
Manipur during the years 1978-79, 
1979-80 and 1980-81 (April 1980 to 
January 1981) is given below :-

Year 

1978-79 

1979-80 

(In tonnes) 

Quantity Supplied 

1345 

2617 

1980-81 (April '80-
January'81) 

These supplies of GP/GC Sheets 
have made to Manipur State from 
SAIL Stockyards located at Gauhati, 
Tinsukia, New Bongaigaon and Cal-
cutta. 

Advances made by Schec:lu1ecl 
Commercial Banks to Mills, 
Factories and Industrial lisen 

2504. SHRI BHOGENDRA THA: 
Will the Minister of FINANCE be 
pleased to refer to the reply given to· 
the Unstarred Qttestion No. 2603 
on the 5th December, 1980 regarding 
credit advanced by public financial 
institutions to private wh01e-salers and 
state: 

(a) what is the latest position with 
regard to the total advances made: 
by the scheduled commercial banks 
to the 'mills/factories and industrial 
users' and 'other borrowers' separately 
in cases of foodgrains, sugar, edible' 
oil etc; 

(b) what is the reason behind 
Government's unwillingness to stop 
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bank credit to the whole-sa1e traders 
as long as they are not taken over; 

(c) w'hether it is proposed to take 
over whole-sale trade in all essential 
commodities; and 

(d) if not, the reasons therefor ? 

Commodity j 

Food-grains 

Sugar including Khandsal"i 

Vegetabk OiL, & Vanaspati 

(b). Through the mechanism of 
Selective Credit Controls, Reserve 
Bank of India regulates the flow of 
bank credit against stocks of sensitive 
commodities to the level necessary to 
meet the genuine credit requements of 
essential trading activity in such 
commodities. It may not, however, be 
in the interest of economy to stop 
indiscriminately all bank credit to 
whole-sale traders. 

(c) No, Sir. 

(d) In a large country with 
s·?:eable population, it may not be 
prudent to take over the whole-sale 
trade in all esse£tiaJ commodities. 

Jaykayaalaruait of alumiDium 
Corporation of IDdia 

2505. SHRI SOMNATH CHAT-
TERJEE : Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether due to the absence of 
an integrated management policy the 
management of the unit (Jaykay. 
nagar) of Aluminiwn Corporation· of 
India which assigned to DALeO may 
lapse into sickness again ; 

THE DEPUTY MINISTER IN 
THE ~  OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
<a) The out stading advances of 
scheduled commercial banks against 
food-grains, sugar including khand-
sari and major vegetable oils and 
vanaspati as at the end of November, 
1980 (latest data available) were as 
under : 

MilJa/Factory 
& Industrial 
Users 

22.0 

Others 

11-7 

~  in crores l 

Total 

(b) whether the unit is suffering 
from marketing problems lesulting into 
poor product jon, some time at I 14th 
level; 

(c) whether the unit is also facing 
e ~ like payment, Irom both 

Government and private organisa-
tions, shortage of raw material and 
power; and 

(d) if so, what steps have been 
taken by Government to extend leJief 
to the unit? 

THE MINISTER OF COM-
MERCE: AND STEEL A.'ND MINES 
(SHRI PRANAB MUKHERJEE) 
(a) No, Sir. 

(b) to (ct.). Both on account of a 
current slackening of demand for foil 
and extruded products and because 
of unsatisfactory performance of the 
rolling mill, the plant is performing 
below capacity. These Jed to a liqui-
dity problem and the management is 
making efforts to get over it. The 
matter is still under the purview of the . 
management and Government will 
take appropriate action when re-
quired. 
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UppadatioD. of Blmhaaeswlir 
AIrport .s latera.dODd Airport 
2506. SHRI RASABEHARI 

BEHERA : Will the Minister of 
TOURISM AND CIVIL A VIA-
TION be pleased to state : 

(a) whether there is any proposal 
for upgrading Bhubaneswar Airport 
as an International Airport; and 

-. (b) if so. t'.e c.eta Us thereof? 

~  THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A.P. SHRAMA) (8) No, Sir. 

(b) nn~ not arise. 

V.hae ofRapee 

2507. SHRI SUNIL MAITRA : 
Will the Minister of FINAN. 
CE be pleased to state : 

(a) what is the pc-r capita annual 
income during the last five yeal's, 
year -wise ; and 

(b) value of the rupee based Ol" the 
cost of living taking 1970-71 as the 
base year ? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN) 

(a) and (b) : The requisite infor-
mation is ~i en in the attached t!itate-
mente 

S,."",.,., . --------.-.. _-------. ---------

1975-76 

1976-77 

1977-78 . 

1978-79 

IQ79-80 • 

Per Capita Net National Pro-
duct 

At Current At 1970-71 
Prices Prices 

(Rs.) (Rs.) 

1028.8 663.6 

1093-5 659.2 

1210.0 7°1.0 

1267.2 727.6 

1378.8" 677·8·· 

Value of 
Rupee· 

(1970-71 = 100) 

(Paise) 

64·94 

59.52 

57·80 

55.81 

49·75 

----- .---------------------------------.Ba'led on thf' All-India Industrial Workers' Consumer Price Index with base IgC>o= 100 shifted 
to 1970-71. i ~ e at ~ to last month of each fiscal year • 

•• Q.uick cs!imalc!'. 

Guideline,; to Ranks Regarding 
Prime Minbter's ~ i t 

Programme. 

2508. SHRI ARIF MOHAM· 
MAD KHAN: Will the ~1iniste  of 
FINANCE he pleased to state; 

(a) whether the nationalised ban-
ks were given guidelir..es to continue 
to support the Prime l\1inister's 20-
.Points programme; and 

(b) if so, the total amount of 
money used ill support of 20-Point 
programme during the year J 980 ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) Yes, Sir. 

(b) The RBI has recently in. 1 
trodu.ced a new reporting system to 
enable the banks to indicate the 
progress made for the implement&-
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don of !:la-Point Programme. It may 
take some more time for the data to 
start flowing in from the banks. 

fo, .m..ryr (mr",,,, ) if 
",qi\'q 11ft' _eft 

2 5 0 9. "'" fimni\' ,tT" ~ 
~ fW" ,1hn' lit ~ ctft fiIlT 
Cfim firi: 
("') ~ ~ ~  ~n  it; 

1fmiI' ",nor it ~ ~~ it 
~ cit ~ ~t t ~ iifreT vft ; 

('f) Cfl1T ~ 1i~ e  fcr'l11T 
it q tirit rn Itft' ~ t  Uct) ~ 

~ \if) m ~ ~ ~  ctl" 

~tt ~ ~ & ~ ~1  ~ 
~ ~ ~ ro:rr ~ ~ ~ 

~ ~ 1f'11rR q;'tT ~ ~ ~ 

~ 1ffl. ~ i 

~  m ~ n  ~ it 
~ itft titft it; ft;rQ: • ~ i ~ 

CfiT q;;,1iRr ~ 'If t ~ ~ tft .... ~ 

(l3fftt 1'1) it ~ wr Cfit 

~~1 i~ ~ 

~  Cfl1T ~ ifiT ~ \VI' 

~ ifl1' ~ cit fit cf.T ~  
..::I 

~ GIiT t iitl lf1SiT ~ ~e  1Y":' ffi' ~ 

~ t? 

~ ~ if ~ ~ ('1l 
-tf ~ fq ftfmmn): ~  

~  ~~ ¥itii (1011 iti ~ CfiR"l' 
if ~ m it ~ ~ CJirnf ctl' 
ii('Rft' ¥ft', ~ ~  n t i ~1 i ~ 

it '11% t I ~ 1  ~  R(I';r ief 
it tiPRr 11ft ;mEr ifit \ifRfT tit ~  

~ ~ ~ ;r(f t t 
(. ) fcmff CfiT 'fI6t1f iti f.rlrnr 

iti ftrt{ I'" "'1'1 i r.,d ~ ~ ~  

~ ci'mfiA; ~ it ~ ~ 
~1 ~it~t  

tt it ~  air Ifimf ~ ~i  

~ \if1'Eft t I mer it ~ 
~ ctT 1fT'T it ~ aT \iffit .m: 
~~ ~  ~ ifir ~ ~ 

~1 e  m iifA t ili'n:vT ~  "" .. . 

cm6' ~ ~ ~ ~ ~ Cfft iifi'lf 
~ &fir ti«(Wf'r fcti'lfr ~  t I 

( tT) \iff, tiT I i~ fd' it 
~ i '1Jir i i ~ t ~ t Qt( 
W efef it q (Pi 1 1~ ~ ~ ~ 

aIft ~ ~ ~t I 

(tf) iiff, ~ I t~ ~ ~ 

~ ~i n iIiT ~ ~ iiffift t, 
iif) ~~ct  ~ ~ 'ri ~ ~ ~  

~ ~ i i t 4.fdfqf&<fi it 1R=a' 
'IT qy ~ I 

Steps T.keD to Develop Tourist 
spots ill Maclh,. Pradesh 

2510. SHRI SUBHASHYADAVj 
Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state what are the proposal under 
con'Jideration of C'JOvernment to deve-
lop more tourist spot", in the country 
and particularly in Madhya Pradesh ? 

THE MINISTER OF TOURSIM 
AND CIVIL AVIATION (SHRI 
A. P. ~  Besides 
the- on-going schemes, the 
Central Department of Tourism 
propose; to develop infrastructural 
facilities on the concept of travel 
circuits to promote both inter-
national and domestic  tourism, For 
this purpose the State Government 
had been requested to forward a 
blue-print of tourism development in 
their State on the travel circuit con-
cept. The proposals recevied. from 
the State Governments including 
Madhya .Pradesh, and Union Terri-
tories will b! discussed in a series 01" 
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meetings with the State tourist offici-
als this month when schemes will be 
finalised for tourism development in 
the Central and State Sectors. 

0hiI Supply Corporation'or 
Delhi 

2511. SHRIKRISHNAPRATAP 
SINGH: Will the Minister of CIVIL 
SUPPLIES hf' pleased to state: 

(a) whetht"I the proposed Civil 
Supply Corporation for Delhi has 
since been formed; 

(b) if so, the composition of the 
Corporation; 

(c) what are the items which have 
been entrusted to the Corporation; 
and what other items proposed to be 
handed over to the Corporation; and 

(d) in' case the Corporation has 
not yet started n~ti nin  the ,:rca· 
sons for delay ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF CIVIL SU-
PPLIES (SHRI BRAJA MOHAN 
MOHANTY) 

(a) to (d) The Delhi State Civil 
Supplies Corporation has been 
incorporated. as a Company under 
the Companies Act, 19560n 14-II-80. 
The Lt. Governor has the 
powers to nominate the Board of 
Directors of the Corporation, He 
has nominated the following Board 
of Directors : 

I. Chief Secretary 

2. Commissioner 
(F & S) 

3. Development Co-
mmissioner 

4. Finance Secretary 

5. Managing Director 
DSIDC 

Chinnan'lla 

Managing 
Director 

Director 

Director 

Director 

Acconing tosthe Memorandum 
and the Articles of Asociation 
the following are the main objects of 
the Corporation :-

1. to engage in, promote, deve-
lop, improve, counsel fumce produc-
·tion, purchase, procurement) pro-

cessing, movement, transport, 'im-
port, expo :t, distribution and sale 
of food-stuffs, cement, coal, timber, 
building materials, beverages, 
pharmaceauticals, petroleum pro-
ducts, and other essential and con-
sumable commodities; 

2. to provide assistance by way 
of capital, credit recources tech-
nical and managerial services and 
advice etc., to promote the objects 
for which the company has been 
established. 

Stock of Pulses and Oil Seeds 

2512. SHRIMATI KRISHNA 
SAH!: Will the Minister of CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government have 
built up sufficient stock of pulses and 
oil seeds to avoid sudden rise in prices 
of these commodities during the 
current year '1 

(b) whether Government will 
disclose its stock of these commodities 
to avoid speculation etc; and 

(c) what are the prospects of 
production of pulses and oil seeds 
during the current year '1 

THE DEPUTY MINISTER IN 
THE MINISTRY OF CIVIL SUP-
PLIES (SHRI BRAJA MOHAN 
MOHANTY) : (a) : The Union Go-
vernment does not have stocks of 
pulses and oil seeds. 

(b) Does not arise. 

(c) Preliminary assessment of 
Khari! and Tabi crops of pulses and 
and oil seeds is indicative of much 
better prospects during the CUlTeot 
yeal'. 

Pbiag of seaiority in aarde lair 
Authority of IDdia 

2513. SHRI CHATURBHUJ: 
Will the Minister of COMMERCE 
be pleased to refer to the reply given 
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to Unstarred Question .'!'go. 6809 on 
14th April, 1978; regarding norms for 
fixing seniority in Trade Fair Authority 
of India and state: 

(a) has the Inter-Departmental 
Committee examined the question of 
seniority norms and submitted its 
report; 

(b) if not, when the Committee is 
going to submit the rt'port; 

(c) in case the Committee has 
ubmittcd its report for norms to be 
adopted for fixation of seniority, 
what arc the fiudings and recommen-
dations; and 

(d) by what date the recommend-
ations of the Committee would he 
implemented? 

THE MINISTER OF STATE 
IN THE J\UNISTR Y OF COMME-
RCE (SHRI KHURSHED ALAM 
KHAN) : (a) Yes, Sir. 

(b) Does not arise. 

(c) A stat ~ ent containing the 
findings and recommendations of the 
Inter-Departmental Committee is 
attached. 

(d) The recommendations of the 
Inter-Departmental Committee, with 
such departurer. there-frOln as appro-
ved by the Board of Directors, have 
been implemented. 

Statemeat 

The finc.ings and recommenda-
tions of Inter-Departmental Com-
mittee as under:-

I. After examining the terms Iof 
appointment and transfer of the em-
ployees of the merging organisations, 
the Committee concluded that no 
assurance had been given to the 
employees, regarding fixation of the 
inter-se seniority which has 
now to be fixed according 
to the rules and regulations to be 
framed by the Trade Fair Authority 
of India. 

2. The Committee decided that 
the scale of pay should · be the 
main criteria for fixing the inter-se 
seniority. 

S. Since in the case of Indian 
Council of Trade Fairs and 
Exhibitions, India International 
Trade Fair Organisation and the 
temporary employees of the 
Ministry of Commerce who 
were  transferred and appointed 
in the Trade Fair Authority of India,. 
the Cabinet had decided that their 
services be terminated, all such 
employees may be treated as fresh 
entrants and the niles applicable to 
direct recruits be applied subject to· 
the condition that terminal benefits 
are paid to this category of staff. As 
all these temporary employees would 
be joining the Trade Fair Authority 
of India on the same date Le., 
1-3-1977 their length of service in 
the scale of pay viz-a-viz each other 
may be taken into consideration for 
fixation of their inter-se seniority. 

4. In the case of permanent 
Government servants transferred to 
the Trade Fair Authority of India 
it was decided that their seniority 
in the scale of pa y as fixed and com-
municated to the Authority by the 
Ministry of Commerce would 
be applied. They would also be· 
entitled to count their past service 
for seniority. 

5. The Committee further sug-
gested rationalisation of a number 
of identical time scales carrying 
similar duties and functions and 
also revision of certain time scales to 
bring them in harmony with the 
existing ones. 

6. The Committee recommended 
that the following cadres should be 
continued in the Trade Fair Autho-
rity of India :-

(i) Exhibition Cadre; 

(ii) Commercial Publicity (it 
will include Public Rela-
tions Unit and Hindi Edi-
torial Section); 
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(iii) Finance and Accounts 
.Cadre; 

(iv) Technical Cadre; 

(v) Security Cadre; 

(vi) Establishment Cadre; and 

(vii) Stores Cadre. 

Retreaclam.eat ill Calaatta 
AIrport due to 'Vayadoot' 

Air Service 

2514. SHRI KRISHNA CHAN-
DRA HAI.J)ER : Will the Minister 
of TOURISM AND CIVIL AVIA-
TION be pleased to state : 

(a> whether consequent on the 
introduction of Vayudoot; any 
retrenchment will be made in Cal-
-cutta airport in near future ; 

(b) whether new recruitment will 
·be stopped at Calcutta airport for 
introduction of Third Airline; 
.and 

(c) if so, the reaSOns thereof? 

THE MINISTER OF TOURI-
SM AND CIVIL AVIATION 
(SHRI A.P. SHARMA): (a) and 

(b) No, Sir. 

( c) Does not arise. 

Supplying of paper to 
GoverDlDent Press at Nasik 

2515. SHRI D. P. YADAV: 
Will the Minister of FINANCE 
be pleased to state: 

(a) whether it is a fact that a 
·supplier of paper to the Government 
Press at Nasik has been supplying 
inferior quality paper at a con-
siderably higher price than the 
market price ; 

(b) ifso, whether the authorities 
have conducted any inquiry into the 
matter; and 

(c) also, whether any officials of 
the Press are in league with the sup-· 
plier; if so, the action taken 
thereon? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) and (b). On receipt of alle-
gations to this effect, investigations 
were launched by the appropriate 
authorities and the same have 
brought out enough prima. facie evi-
dence in support of the allegations 
and attempt to defraud the Gov-
ernment. 

(c) The extent to which the offi-
cers of the Press are involved is a Iso 
under investigation. 

Introduction of Vayudoot 
Air Service for Ladakh 

2516. SHRI P. NAMGYAL: 
Will the Mini.ster of TOURISM 
AND CIVIL AVIATION be 
pleased to state : 

(a) whether it is a fact that fares 
of the Vayudoot is 30 per cent less 
than the Indian Airlines in vicw of 
non-existence of Railways and other 
mode of easy transport; and 

(b) whether Government propose 
considering reduction of air fare on 
similar routes of Indian Airlines like 
Ladakh and other in view of non-
existence of railways and other 
means of easy transport and if net, 
state reasons thereof? 

THE MINISTER OF TOU-
RISl\{ AND CIVIL AVIATION 
(SHRI A. P. SHARl\IA): (a) Yes, 
Sir, but it was not solely due to in .. 
accessibility of the places in North-
Eastern region. This was done to 
further the economic development 
of the region and with the rec'. u .. 
ction of air fare no frills are provided 
to passengers in this services. 

(b) As regards Ladakh, Indian 
Airlines offer 300/0 discount for 
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Indian National on normal round 
trip fares to facilitate transportation 
to and from Ladakh. There is no 
proposal under consideration by 
Government for reduction in air fare 
on any other route. 

ReeraitIDeat 01 MallllgelDeat 
Tramee. ia Indiaa Airl.iD.e. 

2517. SHRI M. ARUNACHA-
LAM : Will the Minister of 
TOURISM AND CIVIL AVIA-
TION be pleased to state : 

(a) what are the creteria for 
recruitment of Management Trainees 
by Indian Airlines through direct 
recruitment as well as through pro-
motions/selections ; 

(b) whether it is a fact that no 
percentage of marks in the academic 
qualifications is insisted upon for 
Scheduled Caste/Scheduled Tribe 
officers coming through promotions/ 
selections from amongst internal 
employees in Indian Airlines; 

(c) if so, the reasons why 
the same relaxation in academic 
qualifications for Scheduled Castel 
Scheduled Tribe officers coming 
through direct recruitment is not 
given; and 

(d) what are the reasons for not 
giving relaxations in first Division 
reqUirement in the academic qualifi-
cations for the Scheduled Castes/ 
Scheduled Tribes recruited directly 
and not through promotions. 

THE MINISTER OF 
TOURISM AND CIVIL AVIA-
TION (SHRI A.P. SHARMA )  : 
<a) The candidates are required to 
have inter-alia a Post Graduate 
Degree in one of the fields, viz., 
Marketing/Finance/ Applied Mathe-
matics or Business/Applied Econo-
mics/Materials Management or 
in Operations Research/Industrial 
Engineering Business ManagementJ 
Personnel Management/Industrial 

Relations Labour Welfare with a 
minimum of 600/0 marks and above 
from a recognised University/Insti-
tution for being eligible for recruit-
ment as Management Trainees in 
Indian Airlines. 

(b) Recruitment to the post 
of Management Trainees in Indian 
Airlines is done by direct recruitment 
through the process of selection and 
applications of internal employees 
are also considered along with those' 
of outsiders. Eligibility criteria, 
applicable to internal employees 
including Scheduled Castes/Schedu--
led Tribes condidates is the same 9as. 
that applicable to outsiders. -

(c) and (d). Do not arise. 

2518. sr"to f.:rtit;n pm' ..wl'lM:' 
ro ~ lhil" ~ iRfR tit prr' 
rn firi : 

(ifi) IRI' tr,afi ~ it ~ fiIa..-
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Export of Prawn from Chilka 
Lake in Orissa 

2519. SHRI RAMA CHANDRA 
RATH: Will the Ministerof COM· 
MERCE be pleased to state : 

(a) the total quantity of prawn 
-exported from ChiIka lake during 
1979-80 and 1980-81; 

(b) the total qantity of prawns 
exported from Paradeep and other 
fishing centres of Orissa during the 
above period; 

(c) the total amount of foreign 
-exchange earned by exporting Orissa 
prawns; and 

(d) the details in this regard ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF COM-
_-MERCE (SHRI KHURSHED 
ALAM KHAN): (a) The details of 
.prawns exported exclUSively from 
Chilb lake are not available. 

(b) to (d). The total quantity of 
prawns exported through Paradeep 
Port and amount of foreign ex-
change earned is as follows : 

1979 10 
1980.81 

~  in 'r ~  

Vahle in R. I1Yn 

~ an a  

In 1. I] 
I )P .17 

t~ from a ad~e  P:)rt i '.1 
elude production from other fishing 
centres in Orissa. Prawns are C)t 
ported from Orissa mainly in frozen 
form and almost the entire quantity 
from Paradeep is shipped to Japan. 

lacome-tal[ concealment cases in 
Bar,aaa 

2520. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of 
FINANCE be pleased to state: 

(a) thenumberofcasesofconceal-
ment of income-tax which were de-
tected in the State ofHaryana during 
1980 ; 

(b) the amount involved in each 
case; and 

(c) the action taken againCJt each 
person or firm ? 

THE MINISTER OF ST ATE 
IN THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA): 
(a) In the charge of Commissioner 
of Income-tax, Haryana the number 
of orders passed, levying penalties for 
concealment of income during 1St 
April, 1980 to 31St January, 1981, 
is 36. 

(b) and (c). The required infor-
mation is furnished in the statement 
attached. 
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----,------------
S. 
No. 

Name of t ~ case Assessm("'nt Amount of Amount of Remarks 
year concealed penalty 

income imposed 

----------------------_ .•. _----- ._,,-._-------------

2 

3 

4 

5 

2 

Smt. Shanti Mabipal C/o M/s Ram Lal 
Raj Kumar, EJlenabad . 

Sh. Lekh Ram S/o Sh. Munshi Ram, 
Dabwali 

Sh. Raghbir Singh Clo M/s Behlsons It 
Co., Gurgaon. 

Sh. Krishan Kumar C/o ahove. 

Smt. Bhagwanti Devi Clo MIs Ramesh 
Chand Ani! Kumar, Rewari . 

6 MIs Chanan Dass Ram Chand Rohtak 

7 Haryana Rice Dan Mills, Saffidon 

8 Sh. S.D. Gupta Clo above. 

9 MIs Grean Tractors, G.T. Road, Kamal 

fO MIs Rghunath Dass Telu Ram, Taraori 

J ISh. Sadhu Ram Slo Sh. Banwari Lal, 
Kaithal 

MIs Rajinder Kumar Sohan Lal Pehowa 

MIs Daya Ram Bhagat Ram, Pchowa 

MIs Sant LaI Prem Chand, Kaithal 

Sh. Sadhu Ram CIa MIs Durga Bhatta 
Co., Pundri. 

16 Sh. Inder Pal Prop., Inder Pal & Sons 
Ismailabad. 

17 

,8 

~  

Sh. Partap Lal Adlakha, C/o 'f!.. .. f/s Adlakha 
Fancy Store, Panipat. .  . • 

Sh. Ganesh Dass C/o Delux Textile. 
Panipat. 

MIs Bharat Medical Hall, Bhiwani 

Smt. Santosh Pun;, Hissar. 

Do. 

Jla Sh. Harbaos SiDah C/o Mia Rawalpindi 
Motor Worb, AmbaJa City. • • • 

'83 Sh. Aahok Kumar, L-17, License Pinjorc. 

3 4 5 

76-77 960. 00 .So· 00 

76-77 960' 00 .80' 00 

76-77 5,400' 00 1.646-00 

75-76 18,951' 00 18,951' 00 

71-7rJ. 43,658' 00 43,658' 00 

71-7rJ. 14,566-00 14.566' 00 

74-75 10,000' 00 10,000' 00 

78-79 8,400' 00 1,45°' 00 

6 

78-79 9.000' 00 1,396, 00 Prosecu-
tion laun-
ched. 

77-78 15.000-00 9.900-00 

79-80 j,al4' 00 3,800' 00 

76-77 2,062' ()() 1,000' 00 

75-76 4.SIS· 00 4,313' 00 

75-76 33,998, 00 33,9gB' 00 

7a-78 40.947' 00 40.947' 00 

76-77 3,050' 00 571000 
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8 4 5 6 
-------------------

24- Smt. Kanta nevi, L/H of late Sh. Krishan 
La! Slo Sh. Lachhman Dass of Sadhaura. 74-75 1,000'00 232'00 

25 Do. 75-76 1,000'00 220'00 

26 Do. 76-77 1,000'00 220'00 

27 Sh. Chuni Lal c/o MIs Chuni Lal Madan 
Lal, Ambala City. 72-73 2,070'00 2,070 '00 

28 MIs Chabra Shoe Store Ambala City. 78-79 16,880' 00 1,720' 00 

29 MIs Parveem Chemicals, N.I.T., Faridabad. 77-78 10,000' 00 4-,...68· 00 

8° Sh. Ram Saran Dass clo Auto Supply Co. 
Faridabad . 

31 MIs Tauru Coop. Labour & Construction 
Society, Tauru 

32 MIs Haryana Rice Mills, Sirsa. 

33 Sh. Lal Chand c/o Lal Chand Flour Mills 
Sonepat. 

84 Mangat Ram Dhan Chand, J agadhri. 

35 Sh. Laxmi Chand c/o ahove. 

36 Sh. Bhagat Ram Dhiman Prop. Dhiman 
Engg. Woru, Yamuna Nagar. 

CeDtral aid to write oft Agri-
ealtaral LoaD Arrears of slll8.l1 

Farmers ill HaryaDa 

2521. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of 
FINANCE be pleased to state : 

(a) whether any request has been 
received from the Haryana Govern-
ment for Central aid to writeoff of 
agricultural loan arrears of small 
farmers in Haryana; and 

(b) if so, action taken thereon ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) 
(a) No, Sir. 

75-76 14,47°'00 14,470 '00 

75-76 45,5611'00 45,562' 00 

73-74 20,971' 00 20,971' 00' 

7 1-72 116· 00 116- 00 

72-73 20,000'00 20,000'00 

72-73 3,000'00 3,000'00 

73-74- 15,1168, 00 15,268· 00 

(b) Does not arise. 

Graat OfaJllOUDt to Haryaaa 

2522. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of 
FINANCE be pleased to state total 
amount of loan granted to Haryana 
Government during 1980 with pur-
pose thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODlA): 
The following amounts have been 
provided for being disbursed as loan 
to the Government of Haryana dur-
ing 1980-81: 

-------------, .----------------- - -'.-------
(RI. Crol'el) 

Central llI8istance for State )llarui 

II Central auistance for natural calamities relief 

3 Small Savings Collections 



~.> ShOrt-term loan tor 8Il'icultur&t iDput. 
·5 All India Officers HOUle Building Loan 

6 . Storage Warehousing ConttOl • 

-7 Modernisation of Police Force • 

a National Loans Scholanhip 

Steps takeD to make Air Services 
Profitable 

2523. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of 
TOURISM AND CIVIL AVIA-
TION be pleased to state: 

(a) whether it is a fact that ever-
since the nationalisation of the air 
services, it is going in loss; and 

(b) if so, steps taken or proposed 
to be taken to make it profitable ? 

THE ]\.lINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA): (a) No, Sir. 

(b) Does not arise. 

Civil Supplies CbrpOI"atioD 

2524. SHRI RAMA CHANDRA 
RA TH : WilJ the Minister of CIVIL 
SUPPLIES be pJeased to state 
whether Central guidelines have been 
sent to Staet Governments where 
Qvil SuppJies Corporations have 
been constituted for taking over the 
distribution of levy sugar, wh("at and 
rice ? 

THE. DEPUTY MINISTER IN 
THE MINISTRY OF CIVIL SUP-
PLIES (SHRI BRAJA MOHAN 
MOHANTY) : No. Sir, It has been 
left: to t.he State Governments to 
en~t the 'work of procurement, 
IUpply and distribution of Yari6us 
essential commodities in the Public .. 
Distribution System amongst ·tbe 
various·', State level cooperative/ 
~ate agaacies. ... 

r4090 ~  

.. 
0·05 

0·'0 

0·02 

TOTAL 

Proclllctioa of FerrotdUCOD 

2525. SHRI RAMA CHANDRA 
RATH : Will the Minister or STEEL 
AND MINES be pleased to refer to 
news item appeared in the 'Times of 
India' dated the 6th December, IgBo, 
"Captioned resumption of ferro-
silicon export urged" and state : 

(a) whether it is a fact that the 
overall producers of ferrosilicon of 
the country is quite sufficient to 
meet the demand of the SAIL : 

(b) whether it is also a fact that 
the production of ferrosilicon of 
Orissa, Andhra Pradesh and Kama-
taka had tried to impress upon SAIL 
last August not to import from abroad 
as they arc in a position to meet its 
entire requirement; 

(c) if so, whether his Ministry 
propose sending necessary direction 
to SAIL to stop import ; and 

(d) the detail thereof? 

THE MINISTER OF COM-
MERCE AND STEEL AND MI .. 
NES (SHRI PRANAB MUKHER-
JEE) : (a) If ferro-silicon units 
produce to capacity, which" is de-
pendent on adequate availability 
of power, they should be able to 
meet fully the domestic require-
ment including that of SAIL. How-
ever, due to low production, acute 
shortage developed in 1979-80 and 
early part of 1980-81 which had to 
be met· through imports. 

\ (b) Although the producers of 
ferro . silicon had offered in July ,lgSo 
to meet the rquireJD$\ts of ~ 
the actual supplies to SAIL diuing 
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the period, April-December, 1980, 
were only . 2,700 tonncs as against 
the order for 22,000 tonnes for the 
whole financial year. But for the 
timely imports,' production in the' 
steel plants would have been serious-
ly affected. 

(c) and (d). The production of 
ferro silicon during IgSl-82 is 
expected to be higher than that 
in 1979-80 ; non imports are, there-
foR', proposed at this stage. 

SettDai up 01 repoaal rI11'II! 
Baak. darJac SIxth Plaa 

2526. SHRI HARIHAR SO-
REN : Will the Minister of FINANCE 
be pleased to state: 

, (a) whether Government have 
a proposal to set 1.&p some more 
Regional Rural Banks during the 
Sixth Plan period ; 

(b) if so, the total strength of 
such rural banks proposed to be 
raised in the country during the 
above plan period ; 

(c) the number of such banks 
proposed to be set up in Orissa 
during that period ; 

(d) whether any such banks will 
be set up in the Keonjhar district 
of Orissa during the above period ; 

(e) if so, whether places have 
been identified in that district ; and 

(f) the details in this regard ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 

<a:> and (b). Yes, Sir. It has 
bceD decided to open lOS more Re-
pODal RW'aI Banks ~ the Sixth 
Plan period bringing their number 
to 170 by the end of March, ~  

(c) There ~ 8 Regioaal Rural 
BaDiai coveriDg 10 diatrieti in the . 
State. At pl'flleDt tbeI1e is a ~  
totet up 4Ae ,more .... in DIlen-

kanal district in th.e plan ·od. 
With this bank, II outofJ3 Ji!:cts 
of the State will be covered by Rc-
i ~ Rural Banks. 

(d) to (C). The district of K.eon-
jhar is being served by a Regional 
Rural Bank named Baitarani Gramya 
Bank, Baripada, which was establi-
shed on 23-6-1980. This bank 
has opened 5 branches in its area of 
operation comprising of Mayurbhanj 
and KeonJhar districts upto 31-12-80. 
Two of these branches are located in 
the, district of Keonjhar. 

2527. 'IT rile{n=rfi\t : Cflrj tldn 
~  ~ ~ qn;pr 

~ci  ifi 'f( ~~  i ~ ~1  

mit 5 ~~  1980 it; ~ 

n;r ~ i  2590 it; ~ it; ~ ia  

if ~~ iffl'A' ttft S-l'r ifi(ij' fcti: 

. (ifi ) IMr t ~~ ,"rf !Iff q"'( 
~ ~ m-q 1m 15 ~ 

wit '1'1' ~ 1  t ~ ~  ~ 

Gi''fffit 1981 if ~ fifrit Gi'A-'. awar 

~11  '", .,. M'fior..;prtf w ~ 
~ ~ 1Rr t; '1R 

(.) ~ ~ ~ m ~ t 
CRt i t~ t ? 

,,"'" wh: ""'"{ ~ Qt 
(-'ft ...w ~ ~  

(!i) qftmtlT q-( ~ i  

.m-f«r Sf! d$1i,IIi· .",. ~ (t. 
,lilt t t 
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~  ",.;""' _"'''4f wlt . . 

t i~  ~ ••••• f<aif ITtT 
~ ,:'( qqt '"'" 

2528. ,,' fil1T ~ fq: Iflff f..-.1 l.f'« ~~ ifiT liq'r ~~ fir;: 
(lti) IfIff ~~  it iiI'.;crit, 

1 981 it lfrt qrr. wrq. it iti~ 
~ i  ~ ~ ~ .. ~ ~

°1f)rfi:lff it .:I 21 ~ ~~ ~c1i  ~ ; 
(_) ~~ ~t  al ~ ~  

:if ~ ~  if)) ftr(1faT"( ~ 

~  ~~ a ~ fqfi.i fcf»q Sl'1fii1: 

iii c ~ t ;r;r ~  ~ 

(tJ') it ~~ fCfiJ t'" ~ iitYU· 
mq. ft;it ~ it' ~ ~ *;lftr 

-fcfi-j.ft t ? 

r'ft:t "ifTWtJ " ~ t 151" 

,«-tf fq ~  (CJi) ~  

( q ) ~ i i  ifi) flR;rl ~ 

~ q'al ~  t fir. ii ~ it ~ n  
i ~ W( srq((if ~ i ti 1  if 

~~  1981 if ii ~ ft:vfo ~ 
a1 ~ ~ ij' 14 \Wl'PI' wlt 
~~ it ~ t  21 5 6 i i~  

0-wr dt~ ~  ~  I ~  ;ret 

0'Wl' ~ ~ mtur t it~  

i ~  IJitt i1'iff ~ * i et~ ~~ t I 

R ~~ ifi ~  if ~~c t 

~ ~ cit \;fr ~ t, lff;:r 
~a 1 5 fiRtfrn ~ t ~ it I 

'"' • °lli 0 wh: .,,,1 ~ 
~ 1\'_-

2129. a1\' :fq1'W fit(: IRI' 
"'0111 1iit q -eA' ;tt PIT 
~  _·fiJ : 

(II') ~ ~ t -ifI1r ~  ' 

IRr t ° \ill 1M 'iJ";r .;r i ~  it 
w ~ ",,-~ t FiqRr if ~ 
It-t .m ~  q;If IRf SIf« ri 
~ ~ 1\11' ;fit -um ~ t  t ; 
.rtt -

(.) ~it ij-~i i Ifil ~ 
rro firRrift' fcP.IN q11fffi' ~ 'If 
'Ii t ? 

1nm l' cn ~ " ~ ct  ('flo 
,\6 ~  (It) (Ifi) ~ (lSI). 

i i i~ ~a  ~ t I 

~c a ss sta ce froID World 
Baak tor Laad COD8Olic1atioa OIl 

Programme 

2530. SHRI R. PRADHANI : 
Will the Minister oof FINANCE 
be pleased to state : 

(a) whether it is a fact that the 
World Bank is going to provide 
financial assistance to some States 
for the implementation of the land 
consolidation programme in 6th Plan 
peliod ; 

(b) if so, whethet any such finan-_ 
cial assistance is going to °be provid-
ed to Orissa for the implementation 
of the land consolidation programme 
during that period ; 

(c) how many districts of Orissa 
are proposed to be brought 0 under 
this scheme during the year 1981-851; 
and 

(d) the details in this regard ? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN) : -
fa) Assistance from the World Bank 
Group is received by the Govern-
ment of India and is ~ on to the 
eoncemedStates ~ to stan-
-dafd norms for Central asaistaDce °to 
States. Assistance &om the World 0 

Bank Group ~ca  for Laid 
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:Consolidation -Programme-is not 
. contemplated, at dus stage, -for the 
.period of the 6th Plan. 

(b) In Orissa, there -is an on-
going IDA assisted project, namely, 
Orissa Inigation Project, which 
includes a component of land COllSO-
lidation. Out of the IDA Credit 
of $58 million for the project, $3.3 
million have been allocated for land 
consolidation. This project is 
expected to be completed by Octo-
ber 31, 1982 and the Credit shall 
close by October 3 I, J g83. 

(c) The Command Area Deve-
lopment Programme under the Orissa 
Irrigation Project would cover 
seven districts and consolidation 
of holding would covel' a ~ t 2 lakh 
hectares of irrigated lands located 
in the Hirakud, Salandi and Maha-
nadi Delta Irrigation Systems. 

(d) A total of about 24,450 
hectares of land had been covered 
under the Land Consolidation Pro--
gramme of the Project till March 
1980 at a total cost of about Rs. 4.04 
crores. Out of this amount, IDA 
assistance under the ~ ect is pro-
vided at the rate of Rs. 150 per conso-
lidated hectare. 

Beach Resort at Koaark 
aad Tourist Hotel at Pari 

2531. SHRI GIRIDHAR GO-
MANGO : Will .the Minister of 
TOURISM AND CIVIL AVIA-
TION be pleased to state: 

(a) . whether the project reports 
have been ·prepared for Beach Re .. 
sort at Konark and tourist Hotel 
at Purl and joint sector project of 
Orissa Tourism Development Cor-
~~ n and. I.T.D.C. in . Sixth 

(b) if so, whether these projects 
have been considered by his Ministry-
for s ;arting the· construction of the 
ame 

(c) the· funds placed by the:. 
Government of Orissa to OTDC aRd ' 
his Miillstry of ~ for the year 
1980-81 and 1981-82 therefor ; and. 

(d) whether the Forest Lodge at 
Similipal National Park and Tourist"-
Village at Bengireposhi has been. 
cleared by his Ministry for construc--
tionin the year IgSl-82? 

THE MINISTER OF TOU-
RISM AND CIVIL AVIATION 
(SHRI A. P. SHARMA) : (a) and' 
(b) . The I.T.D.C. and Orissa Tou-
rism Development Corporation prc-
pose to construct jointly ho tels, 
one each at Purl and at Konark during: 
the Sixth Five Year Plan 1980-85. 
These schemes are under formula-
tion and thereafter project reports. 
will be prepared and sbhmitted t() 
the Government for approval. 

(c) For the present only a token 
provision of Rs. 1.00 lakh has been 
made for each of the schemes during· 
1980-81, and a lump sum provision 
of Rs. 30.00 lakhs has been made for 
schemefi to be taken up with, the-
State Tourist Development Corpora .. 
tions as joint ventures during 1981-82. 
Funds required for the above twO' 
schemes however, will be provided 
once these are cleared by the Go-
vernment. 

(d\ The site for the construction 
of a }'orest Lodge at SimiJipaI Na-
tional Park has been se ected~ The· 
State Government has been request':' 
ed to improve the approach road to-
the site and provide electricity be-· 
fore the work can be taken up. Pi e--
sently there is no proposal under-
consideration regarding the construc'" 
tion of a Tourisl Village at ~en i
reposhi. . 

Picture 01 Parliament-House ia. . 
Plfty Rupees . ~ e c  ,. ~ .... 

2532. SHRI· -OIRIDHAR '. 
GOMANGO: Will the inis~  of 
FINANCE be pleased to ~st t  -
. {a} whether e n e~  '--t,f 
India are-aware of the fact ,that-the: 
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picture of Parliament House has been 
given'in Fifty Rupees worth cur-
rency notes; 

.. (b) if so, whether in that picture 
on Iy the rod has been shown with-
oUt the symbol of National Flag; 

(c) if so, the reasons ther.efor ; 

( d) the steps taken by his Minis try 
to print the National Flag above the 
picture of the ·Par liament House ;and 

(e) instructions issued to the Re-
serve Bank of India in this regard ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) ·Yes, Sir. 

(b) Yes, Sir. 

(c) The omission of the National 
Flag from the picture of Parliament 
House on the reverse of the fifty rupee 
currency note escaped notice at the 
designing stage. 

(d) and (e). To rectify the omis-
sion, the printing of re-designed fifty 
rupee note i~ a new colour scheme 
and with the National Flag on the 
Parliament House has already been 
taken up and the first supplies are 
expected-to be made to the Reserve 
Bank of India. in April, 198 I. The 
existing n')te of fifty rupee denomi-
nation will also continue to be legal 
• tender. 

Visit of delegation frDm. France 
for Department of Tourism 

2533. SHRI G. Y. KRISHNAN: 
Will the Minister of TOURISM 
ANDCIVILAVIATIONbe pleased. 
to state:· . 

"\ <a> et e itisa a ctt ~ tade e
gation from France which  visited 
. DClhi had-discussion with him re-
ga.-ding developing tourisTIl.between 
Fran cc ~d India; aiJ.d .. 

(b) if so,. the details regarding 
the outcome of discussion and deci-
sions taken? . 

THE MINISTER OF TOU-
RISM AND CIVIL AVIATION 
(SHRI A. P. SHARMA) : (a) atld 
(b). No, Sir. However, a proposal 
has been received irom a French 
organisation to operate weekly char-
ters from France to India to bring 
in over I 1000 French tourists. This 
is under consideration of the Go-
vernment. 

Loan advanced by CeDtral Go-
vernment to Assam 

2534. SHRI SANTOSH 
MOHAN DEV : Will the Minister 
of FINANCE be pleased to state: 

(a) the amount of loan advanced 
by the Central Government to 
Assam till the end of Ig80; and 

(b) the general terms of repay-
ment of these loa:1S and the amf)unt 
outstanding thereon so far at e ~nt ~ 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN) : 
(a) and (b). The accounts for 1979-80 
have not yt't been finalised. Accord-
ing to the a~est inl()rmation available, 
the total amount of Central loans 
outstanding against A')sam as at the 
end of the year 1978-79 i3 Rs.601.89 
crores. A major portion of the Central 
loans outstanding against the State 
of Assam as on 3 t -3 -1 979 has been 
consolidated and rescheduled as 15" 
year and or 3o-year loans, after 
~c din  a part of the loan which is 
to be written off, in terms of the 
. recommendations of the Seventh Fi-
nance Commission. The other Cen-
tral loans outstanding on 31-3-1979, 
which are not covered by the scheme 
of consolidation, mainly relate to 
Small a in ~ loans, in respect of 
which no repayment is to be made by 
State G:wernment during the s-year 
period 1979-84. For subsequent loans 
given to tne StateJ the repayment 
term; vary with reference to tbe 
nature of each individual loan. 
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.. .m i1' ·,",-'fiN '1,1 . If( ~nt had appointed a panel· of 
officials to go. into the question -Of 

~  . simplifying direct taxes.; " 

253 5. "" ~ i  ~ : Iftn' 
~ Qi ~1  imA·1Ift' \Nf ~ fit; : 

~  Ifttf 1ft{ ~ t fifi ~~ 
f1N111' itr Slmn ~  ta~  

'" crf qU it c t ~ W 11'( 

~ W.t it Wrtr ~  ~ it; 

((f) qN{t, t'(T ~ wAf it ~ 

~ ~ ~ t  ct:r ~ ~  t ; 1fR: 
('1') ~ 1m ~  q)lif 

it femr Iftn' ~  Cfil' ~ t ? 
f1m qim(q if ~ ~ai ~  

want ~ ~ t  : ~  ~t  

~~ ~ ;, 1 ~  1980 

tr 2 8 ~  1 981 a~ Cfif Wffa-it 
~i  ~~ 'TlTd if fi.ffq ~  

q,:, ~ it ~ avn ~~ ~ 

~ ~ ~ ~ 1842 a~ t ~ 

t I ~ it ~ 1tt t  atn ~ 
Wttff iii 1 1 ~ 1 ~ t 1 
(.-) ~ ~~ 1  t~  S(Vf1f 

~  ~ 10.21 ~ ~ ~ 

i t~  crr&:,'11 ~ ~ ~ 

'I 
~  ~ ~ it ~~ .mr .. 

f..f'lf1{" e'ifT ~ ~~~ ~ 1  ~  .. "i 
ita ~1  ~ ~1t ~ ;tl' Gr, 

~ 'I 
Recommendations of Committee 
08 Simplification of Direct Taxes 

'2536. SHRI B. V. DESAI : 
SHRI NAWAL KISHORE 
SHARMA: 

Will the Minister of FINANCE 
be pleased to state: 

(a) whether during the m.onth of 
January, Ig81 the Union Govern-. 

(b) if ac>, whether the committee 
has s i~tedt ei  recomIlienda. 
tions to the Government in this re ... 
gard; , 

(c) if so, what are the. main re-
commendations ; 

(d) whether Government have 
taken any final decision in this. 
. regard; and 

(e) if so, when it is likely to be 
implemented? 

THE MINISTER .OF STATE 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) ~ 
(a) to (e). The Government have 
taken a decision to appoint a Com--
mittee of officials to make recom .. 
mendations on simplication of direct 
taxes laws and necessary formalities 
are being taken to constitute the 
Committee. & th.e Committee has. 
not started functioning, 'it is not 
possible to give details about its. 
recomrnen,dations etc. 

Lossea ia SAIL 

2537. SHRJ B. V. DESAI : WiU 
the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether the Public sector 
Under taking under SAIL had de-. 
faulted any payment of interest and 
payment of loan to Government; and 

(b) what are the steps. beUig 
taken by Govenunent to overCOI;llC 
this loss ? 

THE MINISTER OF COMMERCE 
&. STEEL AND· MINES (SHRl· 
PRANAB ~  .: (a) aDd r 
(b). It is true· that SAIL has ~  

~ e tb ~  its . i a~ns . in 
:respect .. oi ~t a  •• , ~ 
repayment of loans to the. 'Gt)Wrn.. . 
mente Thii has been d\le to"an ex .. ' 
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cep!ioUUy advene'finaDcbd sitUation (d) the numba' of UAauthotised 
ansirir Diainly from a substantial &ctories brought to book and the 
loss, or producQon because. of serious penalties imposed ?" , 
infrastructural problems as well as 
'steep escalations in costs ,which could 
be only partially compensated froan 
the Steel ~e1 ent Fund. Both 
SAIL and the Government have bef.n 
making concerted efforts to bring 
about an improvement in the situa-
tion through a variety of measures. 
As a result of these efforts, the pace 
of production of saleable steel has 
improved since October, 1980 and a 
reasonable production target has 
also been adopted for 1981-82 which 
should result in an improved genera"! 
tion of resources in that year. Govern ... 
ment have also recently allowed price 
increases on iron and steel and a part 
of the proceeds of these prioe increases 
will be available for meeting the cost 
increases to which the steel plants 
have been subjected. Certain cate-
gories such as bars, rods and semis 
have also been released from l.P.C. 
control, and this too should result in 
increased realisations by the steel 
plants. As the combined result of all 
these steps, it is hoped that subject to 
adequate availability of essential 
inputs, e.g., coal and power, SAIL's 
financial position will improve signi-
ficantly in 1981-82 and Government 
have every confidence that SAIL 
will liauidate the a ~a s of loan re-
payments and interest in due 
course. 

Lieeaeed Powerloom Factorfe. 
i. Tamil Nacla aDd ia tile 

Country 

.. 2538. SHRIN.SOUNDARAJAN: 
Will the Minister of COMMERCE 
be pleased to states : 

(a)· the number ofHcenced power-
loom factories in India and in Tamil 
Nadu separately; 

(b) the annual production of these 
factories in India and in Tamil Nadu 
separately; , 

. (c) t e~ted number of lID'" 
authorised looms in India and 
ill Tamil =-.ately ; and . 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN): (a) to (d).The total nwnber 
of powerlooms with valid permits as 
on 31-1-1981 is 4· 54 lakhs." This 
includes 83,272 powerJooms in Tamil 
Nadu. The estimated ·production of 
powerlooms cloth during 1979-80, 
was 3450 million metres which indu-
ded an estimated production of 408 
million metres in Tamil Nadu. . No 
assessment has been made as yet with 
regard to unauthorised Powerlooms 
in the country. However, unauthorised 
Powerlooms which were in exis-
tence as on 31 -1 2-78 and in respect 
of which applications have been sent 
to the Office of the Textile Commis-
sioner before 31-12-79, are being 
considered for regularisation. After 
the process of regularisation is over, 
Excise Authorities are expected to 
impose penalties on the unauthorised 
powerlooms; 

Coaensio. to eatrep.reuear8 
Beloagi1ag to aehedaleel e •• teal 

Scheduled Tribes 

2539. SHRI A. C. DAS: Will 
the Minister of FINANCE be pleased 
to state : 

(a) whether Government have 
a proposal to give certain concession 
to the eontrepreneurs belonging 
to the Scheduled Castes and 
Scheduled Tribes ; 

(b) if so, the name of States 
where such facilities have been given 
to the Scheduled Castes and Scheduled 
Tribes entrept'eneun'; and 

(c) whether such facilities have 
been given to the. entrepreneurs 
of Orissa ? 

THE DEPUTY MINISTER ,IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAIBAROT) ,:' 
(a) Concessions/f&cilitiea provided 

~  
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by banks and financial institutions 
to elitrepreneurs belonging to 
SC/ST are as follows : 

(I) Preference in lending under 
Priority Sector. . "". 

~  Special bankable schemes. in 
District/Block Credit Plans. 

(3) Preference in Integrated Rural 
Development Programme and 
Training of Rural Youth for self-
employment programme. At least 
30% of the beneficiaries should be 
from Se/ST. 

{4) Such entrepreneurs as are 
eligible under the D.R.I. Scheme 
can obtain loans upto Rs. 6,500 
at 4% rate of interest. 400/0 of the 
credit under the scheme is earmarked 
Cor persons belonging to SC/ST. 

(5) In the case of I.D.B.I. Refi-
nance Scheme, promotelS' contri-
bution might be reduced to 5 ~ ~ of the 
project cost. 

(6) For composite terIn loans 
upto Rs. 25,000 a concessional 
rate of interest of 10' 25%, is charge-
able even if the unit is not located in 
backward areas. 

In addition, the Small Industry 
Development Organisation has 
formulated, a special compone'nt 
plan lor Scheduled Castes/Scheduled 
Tribes under which following 
facilities are being provided to SCI 
. ST entrepreneurs. 

(i) Training Courses exclusively 
for SC/ST candidates in vario us 
EntrC"preneurial Development Pro-
gramme. 

(ii) Reservation of .seats for 
candidates belonging to SC/ST 
communities in all the training 
courses conducted by SIoo. 

(iii) Subaid:sed assistance to 
small entrepreneurs belonging to 
SC/ST for availing services &om 
private consultants. 

(iv) Reacrvation in Interest sub-
. sidy Scheme.' '. . .. _ 

(v) Concessi6nal rates for SC/ST, 
entrepreneurs in . Providing consul-
tancy services and testing facilities. 

(vi) Special publicity for SC/ST· 
Groups. . 

(vii) Organisational support in 
tribal and backward areas. 

(b) and (c). The above facilities 
are available to all SC/ST entre-
preneurs desirous of setting up small 
scale units in any State or Union 
Territory of the' country including 
Orissa. 

Development or Tourism alo,. 
Pcmg Dam Lake, Himachal 

Pradesh 

2540. PROF.NARAIN CHAND 
PARASHAR: Will the Minister of 
TOURISM AND CIVIL AVIA-
TION be plaased to state. 

(a) whether I.T.D.C. have taken 
any steps to develop tourism along 
Pong Dam lake in Kangra district 
of Himachal Pradesh; and 

(b) if so, the nature of the steps 
taken and the amount earmarked 
for the purpose ? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION ·(SHRI 
A. P. SHARMA) : (a) No. Sir . 

(b) Does not arise.· 

Supply ofwheel sets by dargapar 
steel put to Railways . 

2541. PROF.· MADHU 
DANDAVATE: Will the Minister 
of STEEL AND MINES be pleased 
to state : 

(a) what was the toa! number of 
wheel sets promised by the Durgapur· 
Steel Plant to the railways to be 
used for wagona during the year. 

IgBo ; aoo.: _, ... , . 



. f(b) what. is the . actual SupPly 
made to the Railways l' . 

, 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
. {SHRI PRANAB MUKHERJEE) : 
(a) and (b). . Nonnally the produc-
tion plan and delivery comitments. 

Particulars 

Assembled Sets • 

Loose Wheels 

Loose Axles 

Total Eluivalent sets @ 

210 

pertain to a financial year (April.. . 
March). However, based on the 
commitments made by DurgaFUt 
Steel Plant for the 4th Quarters of 
1979-800aonary-March) and 
the three Quaters of 1~80 8  (April-
December), the delivery commit-
ments and actuals for 1980 (Calendar 
year) are as under : 

Commitment 

9,817 

2,550 

(In NUlubers) 

Supply 

11,401 (Plus 178 Nos: 
10-T sets un-
planned) 

6,461 

1,087 

@"Eluiv.llent set-:\,sembled set+ 1/3 ~se Wheels + Loose axles) 

Loa.s aivanced by GoveralDent 
FiBauclag InStitutiODS to Mohan 

OrtmaDD 

2542. SHRI PIUS TIRKEY : 
Will the Minister of FINANCE be 
pleased to state: .  . 

(a) what are the loanc; advanced 
by Government financing institu-

, tiOD to Mohan Ortmann ; 

(b) what is the repayment sche-
dule ; 

(c) what was the' projected profits 
and what are the actual profits and 
the reasons for the shortfall and the 
action proposed·.to safeguard the 
institutions advances ; and 

(d) are institutions advanCC$-.·-
sufficiently secw"ed, if so, in what 
a manner? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRr MAGANBHAI BAROT) : 
(a) and (b). The Industrial De-
velopment Bank of India, the Indus-
trial Finance Corporation of India, 
the Industrial Credit and Investment 
Corporation of India and the Life 
Insurance Corporaion of India have 
advanced loans of Rs. 127.36 lakhs 
and a Foreign Currency loan of 
DM 11.46 lakhs to Mohan Ortmann 
& Herbst Ltd. The loads are re-
payable in 14 half-yearly instal-
ments commencing from Novem-
e ~ce e  Ig81 and endil'g 
in May/June, Jg8is. 

(c) & (d). The projected and 
actual profits of Mohan Ortmann & 
Herbst are as under : 

For the year ended gIlt March 

19'17 1978 1979 IgSo 
""'\,----.;... ... ~~ ~ ~
Projected • 

ActuaJ .. 0 

". '. -li·ga 

-0003 

+65-61 

-44,60 

+40-94- +59·51 

+°,38 --+3·39 

. ...-....... ~ .... ~
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The shortfal). in the prop:teQ to inc d~ ,SC/ST memberl in their 
profits is stated ,to be due to r..c;ta respective Sele¢.on Committees t 
such as the iDa'eased ~t  of produc-
tion of ~ plants because of 
hike in the pnces of raw materials, 
petroleum productS etc., drop in 
demand for the product from the 
small scale sector, total disappea-
rance of demand for, the plants from 

~ the brewe'ry industry etc. 

A review of the affairs' of the 
Company with a view to examine 
the feasibility of ensuring its con .. 
tinued viability will be undertaken 
by the institutions. Taking mto ac-
count the state of affairs of the Co. 
the institutions, at the instance of 
the Co., recently decided to extend 
relief to it by way of postponement 
of recovery of the instalments of 
principal/interest. The institu-
tions jointly hold a first charge, 
on a pari passu basis, on the assets 
(other than moveables charged to 
the bankers in respect of working 
capital facilities) of the "'Company 
by way of equitale mortgage, and 
hence the institutional advances 
are sufficiently secured. 

IacluslOD of SC/ST persons •• 
members of their respective 

selecdoa committees 

2543. SHRI CHANDRA PAL 
SHAlLANI : Will the Minister of 
FINANCE be pleased to refer to 
the rc;ply given to U nstarred Ques-
tion No. 1810 on ISt December, 
1978 regarding SC/ST employet"s 
asaociated with Selection Com-
mittees/Boards of nationalised banks 
and state; 

(a) the names of the Banks which 
have included SC/ST persons as 
one of the m('mbers of their respec-
tive Selection Committees and those 
whicb have not done this so far ; 

(b) the reasons why these Banks 
have not acted ~ t ~ advice of 
Govemrnent in regard theretO ; and 

to ~~  1 ~ s ~ c  

THE DEPUTY· MINISTER IN 
THE MINIS1'R.Y OF FINANCE 
(SHRI MAGANBHAI BAROT} 
(a) to (c). Information is being co-
llected and will be laid on the Table, 
of the House to the extent avail. 
able. ...., 

mR='I'" if wrm w ,fa" .q w 
~  ill ffiq Qnf'l1fi ~~  

2544. 151'1 m ~ ~  iflIT 
, ... 

~  dh: ~ farIn'A QT '" 
~ ;it \lq'T ~ A:: 

~  ~ srft;cpf ~ ~n  

t ~  iti q\"iff it ~~ ~~ q 
it1fT crm i 1~ S(lt{: 1 ~  it 
~  ~~ ~ ~~ f;m;ff ~ 
WfT !t SI\T1'fcrd ~ i  ~~ t it~ \"', ff 
t; 
(w) ~ ~  a) tRT ~ c int  

~ ~  iImff, ~ \lR:rtf ~  ~ em ~ 
~ Cfilt Qrfi.-;;i' $ltliij .. ij lif fctnn t m 
~~t  m ~ ~1 ~t  ~ 

(tr) trN w;m: it ~ ~i  

ifI-p;£ if'{f fcp;rr ~ t a1 ct1n" fcrIn1r 
~  a tn~ ~ i t  m crT 'JI1f1tt«t 
it ft;N ..rtf 1~ ~ am t ? 

. qqA ~ ~ ~ "., 
~ """ 1Rnt .n) ( -.r) . Gft" 
ttl 
(w) Gft',;r(f , 

(11') ~  if.", ~ ~ 
it; ftIQ: ~i1 i 1fr(ir 11ft' i i ~  

;r(t t~~  ~~
...... q'tM ,. 



2545. .,.ft. ~i ii t i  

~  #r '" ~ 11ft Ptr ~ f.: 

I ~  IfIIT 70ft ~11  t fiN (I\i1ii liij I 
ttt ~ 1963'fl'l' am. 3 (3) itr 
~t  1 5 ~ liJl1 ft1rTlfl1f ~ 
(fft(crrf ~ a  t ; 

( .. ) ~~ 8'f, tr'r Cfl(f l:if srrcralifi 
;fr ~~~~1 ;pi) tu ~~ it; ~t  

~  it; ~~  ict ~ ~ ~  

at\' ~  i"( CfiT ~  t ; 

( if ) ~ t[f, aT Cf1TT tit 'IT ~11  t ~ 
~i ci  QT«tr ~ ~ t f«tJ: 

~ ~~ 1  ~ ~~ it ~
m CfiT 'frrn ~~  ~  t; ~ 
. (11') ~ ~t  aT Cf4T t ~ 'Uiif'il ~t  

~ ~  t SI'lCnn'iff t~ ~~  iTtt 
, ? 

~ mwQ' if '(T", ., ('11 
~  ~~ ~  : (itt) 'lft' ~t I 

( .. ) ,,"1"( (if) ~ rimtif an 
'fU ~~ t ~ ~ ~ ro it; ~ 
!n:Cfin\: ~t  ~~ 

it ~  'fTftr iil ~~~ it; f{W1t:t, 
~ it ~ 1  Cfif ~ sPf,,"( 

~ ~ 'Tt, ~  ~  tilT ~ t I 
(11') ~  ~  'a'Qm I 

~  ...m ~ "" ~ 
25 46. "" IN« finm -" : 

If'.n' ",",,". 1M'\' q iRfR Ii\' ,,=IT 
~i~ ~  

(1tf) IRr ~~ rtrmr ~ 
lip. ~ ~ ~ .-r·tiPmt 
fiRr '1m t";:· 

(tI) ~ tt, m·.,: 1984)-81 itr 
~ ~~ firlfRr ~ iii 1fRri" IR1; 
t ; 

(11') 1fqf ~ 1 i ~~~  

~ ;rAr' ; 
('Sf) ~ _ it ~ it; ~~ 

it firr.-d"( Cf:fi: ~1 ~ ~ q. 
~ t; 

(11) i ~1  ~ ita~t 

q"( ~~  

~  ~ ~t  allt1il' a~  ~ 

~  ~ ~  at ~  1Rf· 
~1  t? 
W'lf'tlq ~ if ~ wiift (,", 

\!mt 1 ~ <It) : ~  iift' -
~t I 

(v) ~  1980 ~ 3,16,208 . 

e;:r if IIITq "'1 ~  ~~ INI' I 

~~~1 ~1 

( if) n~ it; f;:p;ffir {r ~ t t 
(11' ) ~ i ~~ lilt"'" tl' . 

~~ ~ ~ ti  ~ ita 
rnr tt ~ ~ it t~~ IIftt . 
Cf'!1iftr t ~ ~ iITGIT"( if ~tt  . 

iti ~ ~ Gfli ~ ""if ~ 
1 t~ f{"( SI"fA' ~ ~~ (1', 1Ift'. 

~ ;:r(f« I 

(,) if (9) 1981-82 it; 

ft=ro:. ~ ;f\'ftr ~111  ~ . t.1fA\' 'I 
W11r ,,",,1 if wq·m\'ft( 

25 47. ~ "" '" W1'IT: -

IflfT '"'""'" tfiI 1idT q af.r. 
~ ~ i  . 

(iIl)br it .,.. ~ 1 t fir 
qfIr ~ t ~ ~ "W': 
~it lmIf-fini-c t i 
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( .. ) ~ ~  m witl" m .. ro-r 
·t ;. 

(11') ;p;rr q ~ t r.lTftr ~ 
~ 3. 36f1fr«nrPr if lliq ~ 3.30 
~  ~~ 1ft t ~ ~ 

iffr ~ ctr O. 80 ct ~ ~ Ifi"1' 

~ O. 74 firi«nrPr ~ 1ft t ; 
(11') ~ (1', ~  ~ ifi' Gflfr i ~ 

.if. • • 
~  

( 1= ) Cflfr ~ ctii tre m-'=f ~  

·it V11r ~ ctn' -.ft '111mf ~  tilT 

111' m-t ~ (1', m c ~ 1fRIT if 
1itt w ~ fCl\;r ~  ~ it; 

~ ~ cr:r ~ ~ ~  

(:q) ~ gi ~~  iIlT SlI'f'f 
it ~  ~ ~ m 1IT( ~  it; 

~ it 1 ~ ~ CfiGl' a ~ ~ ~ 

~  \if'R iftl' WmCf'lT t; ~  

('f§) w ~ it ~ it  f ~  Iflrr 

~ \;OA' it)f fcr:qr( t ? 

~~~ ii  
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( 188o..81)" ~ ... ~ • 
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~~ i ~iti~ 

~t I 

(1T) ~ (11') W ~ it ~ ~ . 
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iiffflr t fiti ~  ~ ~  it ~ ~1 
ctrr m CRffcm ~ it ;f.i 1ft I 
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fcfarnT it ~ ~  t I 

(:q) 'fR: ('f§) ~~ ~ ~~ ~ 

t ~ ~ ~ CliT ~ n  ~ ~

ctmft;r ~ t ~ ~ ~ it 
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~ t I 

~ 

~ "'" 1977-78, 1978-79 ~ 1979-80 iti uu;r ~ ~ 
~ 1m ~~ c ~  ~ ~~ c n ~~~~~ 
1ffi!n' ~ m;r CfOO ~ , 

.... ... 
\1141 ... ., • 

~~ 
~  .,. ijw 

~  tf\'o tro 
a 1 1 i ~ 

1977-78 

3,67,908 

65,948 

87,338 

12,333 . 

+rOO +rT!ft ~  if 
1978-79 1979-80 

5,15,972 5,88,419 

1,10,987 1,28,087 

19,855 81,727 

57,142 89,631· 

1,20,101 2,61,259 

8 2 ~05  11,49,la3 

1 ~ ~ 2,933 
~ ~ ~ ~~ ef.·, 5,36,460 
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1548. SHRI BAPUSAHEB 
PARULEKAR : W111 the Minister 
of FINANCE be pleased to state : 

(a) is "it a fact -that the total 
income of Agricultural Finance 
Corporation, which has a paid up 
capital of Rs. 5 crores, is Rs. 83 
Iakhs, but the income shown is only 
Rs. 5 lakhs ; 

(b) Expenditure of the Corpora-
tion in the last three yeas, year-wise, 
with the detailed break-up of the 
expenses year-wise; and 

(c) whether attention of the 
Government has been drawn to the 
newsitem in Current dated 24-1-81 
at page 21 under the heading 'AFC 
blows up Rs. 70 lakhs' and Go-
vernment's reaction thereto ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) tht.: gross revenue of the Corpora-

·dOD during the" -year -1979 . was-· 
Rao 83.01 1akhs and the net profit-
after -providing administrative, " 
operational and tax expenses etc. was-
RI. 5. og lakhs. 

(b) The expenditure of the Cor-
poration during the last three years 
is as under :- " 

1977 1979 

-Detailed break-up is given in-
the -attached statemmt. 

(c) The Government have seen 
the newsitem referred to. 

Details given in the annexuro-
indicate the factual position of ex-
penditurt incurred by the Corpora-
tion. The expenditure was com-
mensurate with the type and scale· 
of activities undertaken by the 
AFC. -

StateJDeJlt 

Detail!! of expeno;es 1977 1978 1979 

I. Salaries, allowances and other incidental expen-
ses J 7,78,494 19,45,532 25,77,161 

I. Rent, Electricity charges, Postal charges, Printing 
and Stationery ..•. 5,35,108 5,88,555· 7,1I4t444 

S· T.A./D.A. and Boards meeting expenst's • 4,34,731 6,83,521 10,68,651'. 

4· Depreciation 73,479 81,964 1,03,650.' 

5· COnsultancics, Service charges, remuneration to 
investigators .. 59,140 11,76,371 8 818~ 

~ Expenses relating to pt'C\'iOUI year !Z5,630 1,3«),646 4,Bg,6?7' 

"" 
7· Other Miscellaneous ExPenses 3,3"'413 4,01,1150 ...,06,aag. 

TOTAL 31.40,995 41,13.839 61,71,899' 
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~ --,"", 111 ."''''' 
~  1980 

~  1980 

~  1981 

1965 

163.7 

167.3 

170.3 

1225 

102.1 

102.5 

102.7 

102.9 

~d t ~e  na'r 

iii r !I'Rr«a' 

102.2 

104.0 

100.4 

100.6 

-100.8 

----------------------. -
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2550. SWAMIINDERVESH : 

SHRI RAM VILAS PAS-
WAN: . 

SHRI RATESH KUMAR. 
SINGH: 

Will the Minister of FINANOE 
be pleased to state : 

(a) the names of the financial 
institutions which have financed Dat-
mia Group of Companies during 
the last five years, year-wise. 

(b) what are the namu of DaImia 
concerns which have been financed : 
and 

(c) what is the total amount 
financed ; and the terms on which 
the companies were financed ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) to (c). For purposes of classi-
fying companies as belonging to 
Houses or Groups, financial insti-
tutions use a list of undertakings re-
gistered under the MRTP Act, which 
d ~ not contain a group caIJed 
DaJmia Group. 

However, information on finan-
cial assistance extended by the term 
lending financial institutions to 
concerns owned by the Dalmias is 
being collected and to the extent 
available will be laid on the Table of 
the House. 

Sepa1'&te orpal..... r-
tf.Un, wIda Iadiaa eemp. .... 
~ aqtit:aI ill '0 .... Me- . 

DeY Market. -

2551. SHRI B. V. DESAI: Will 
the Minister of FINANCE be pleas-
ed tQ. state : 

'(a) whether a separate Centra-
lized organisation bat been . ]XIO-. 
poled to deal with Indian Com--' 
~ raiaitw ca~ directly in 
foteip money ~ ; .. . 



. . (b) jf 10, when a· final ·decision 
is likely to be taken ;  . 

.  . (c) whether the modalities of 
the ?,roposed organisation have been 
cOnsidered and if so, when they are 
likely to be cleared; . 

(d) what art the main reasons for 
this separate . organisation i-· 

(e) what were the difficulties faced 
by the companies and to what extent 
this decision will help them ; 

(f) whether several . Indian 
Comparies have approached the 
Government to permit them to raise 
capital with the foreign financial 
institutions and banks; and 

(g) if so, in how many cases the 
Goverrunent have given its appro-
val ? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): (a) 
No, Sir. 

(b) to (e). Do not arise. 

(f) and (g). Information is be ... 
ing collected and will be laid on the 
Table of the House. 

2552. ..n q;".t..,n : IIlIT 
cuir.\' Vi".: ;nft".: tt ~1it  f.tJr ~a~ 
110' f"'fT ~~ fifi : 

(Cfi) lifii·r ~1  1 ~~ iii ~~ 
t ft;ro: tw if 11 0 ~~  tit ~ it; 
~  ~ ~ t i ~ n~ ~ ~1  

t; 

(.-) ~ ~  m ~ Sf" it 
~ ~ ~ ~  'f( ~ ~ 
~~~ ~ . 

(tJ) W ~ it '{(f;rffir ifln t? 

".A ~ ~ ~ ~ 

~11 n  (if') GIl, ~  

('i') ~ iF fcmnr '1T'IT if .;; 
~1 it ~ nt  cit q1ft iilt;t cit· 

~ . 

;rr ~ t I 
(;r) ~ 'f(f ~  I 

. Sapply of Cottoa Dres .. 
to U.K. 

2553. SHRI JANARDHANA 
POOJARY : 

DR. VASANT KUMAR 
PANDIT : 

Will the Minister of COMMERCE. 
be ea ~d to state :  -

(a) whethcp BBC over its nation 
wide pl"01gramme labelled the Indian 
Cotton dress imported into thac 
country us a danger to women and 
children because of their inflam-
mability : 

(b) if so, whether our Govern-
ment have taken up this matter with 
the Britilh Govenunent; and 

(c) if so, details thereof ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF COM. 
MERCE (SHRI KHURSHED 
ALAM KHAN) ; (a) to (c). The 
BBC had telecast a feature on the 
inflammability of loose fitting cotton 
dresses from India. This· was taken 
~ st ~  by ~~ High Commission 
WIth the authontles concerned. As 
a result, ill a subsequent pregramme, 
BBC brought out a stawJ;I1ent to the 
effect that the dangers apply equally 
to Asian and other imported cotton 
dresses ~e a  and not just . to 
Indian (:otton dresses, as their earlier •. 
report had ilnplied. The Govern-
ment of India haa.a1so suitably taken 
up the matter with the conca-necl 
authoritic;s in U.K. . 



.. ' Wrttt.m A,....... ~  11, I9Q(SAlCA) Wri,. AASW .... ' la$ 
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~ ~~ t~ ~
1 ti ~ to ate:· "'" • 

. fa} wbdher Govemmeot haft 

..... tOoaideratioa- '_I.·fbr 

..... up dfY ports ~ the 
~ai a measurcto boost eipol1I ; ,.. , , 

. , : ~  if so, specific steps taken in 
6tlteprd? .. 

" 'I'HEMINISTEROFSTATEIN 
nlBMINISTllYOF . COMMERCE 
~  KHURSHBD ALAM 

KiJAN> : Ca> and (b) : The 
Government is not ccmsidering 
.abliahment of dry porta. 
Ifoweva', decision has been taken in 
pinciple to set un inland container 
~ts at Delhl, ~ and 
AliJnedabad which will make dry 
port facilities avaiIable to the ~ 
.. and at the same time confer on 
than the benefits of conta.Uterisation. 
Peading establiahment of ~ 
iDJand container d~ts at tIU:Ie 
three locations, it has 1ieen ' decided 
tp let up an Inland Container Depot 
~t Banjalore Cantt. and &DOtbel' at 
~ au Maidan Siding, New Delhi 
on ~t project basis. . 

2551. '" 'Q'I ~ qfim : 
i t ~  1ilft q ~ '1ft PIT 

.ror fit; : 
" (,,) 2Rf Rtft it ~ ~ if 
i t ~ q'Ifi8T '11n' t ; 
" <'I) ~ tt, ~ ~ 11'RfT 
~ t "" If( qt tR ~ ~ 
t; ; ~ 

1 ~  ~ ,,·W,,· ... 
, ~ If ~ r. ~it  ....... ~ ... ,., ~  ,'II .. 

"ti tft'( . ' . 

,tIiJ',L1-8 

,f1Rr an.c ~ if • ~ tAft' ('-
... ~ i  : 

(IIr> 'W (11'). Vt'm: 'aA SIR 
~ t -m ~ t fir m.ft' i ~ .' 
W.¥ii\N .. ra'lUf(at'i ~ ~  1980 

~  1981 itr ~ 1 if ~ 
ftIm' fid1fw qfurif tR 1I"R: am t' 
~ 'I1i1I1r 2.' 44 l=I1W wi P 
.,. i1mft' ~ IfiT i1mft' '"'" ~ t 
~ 1II¥i"IT .. Rt+l t~ it w: III'f1Rr 
fir<'RIl( ~ 'I"f ~  

~ 1II¥i"IT it ~ qN w 
aqfiRpif it;' f1n;nq; "'ilt"' "fdr"'4f1 
1962 it;' ~ ~ "'14Ci1I{i 
~ ift GIT ,. t ~ . 

~55  SHRI ~  MOo 
VANI: Will the MiDiatet of CML 
SUPPLIES be pleasfti to state : 

Ca> whether the Centre 'iM 

"ecently warned vanaspad units and 
traders that Government· would 
take strong action against them it 
they failed to ~te with it in 
checking price rise in vanaspati ; 

(b) if so, details of such warning ; 

(c) whether the vanaspLti traders 
have in the Ft few days made 
heavy profiteenng due to COnoessioDi 
extended to them in the form of morc 
imported, edible oil for vanaspati 
manufacture • . 

. . ' .' 



.., '. \MIen AtufHrI 

.,f) t e acti n~ ...... ; 

(f) what were the market rata 
0[ various types of edible oils and 
~ti gbee during 19 5 ~ 31St 
~ '1'977.' tst ~ J977 to SIst 
December, 1979, I_JWxuary, tgIo 
to Slit ~~  IgSo aDd during 
lit January, 19fh to 10th February) 
IgBl p' ." 

THE DEPUTY MINISTER IN 
THE MINISTRY OF OIVIL 

1~~~ (SHRI ~ 
~ : .(a) to (e). As the 

priCC8 of '!&Jl8SP&ti had' shown a 
~ of finDing up towards the 
..a' of December, .lgBo, discussiODI 
\Wft immediately iDitiated by the 
Government with the vanaspati 
mauufacturers, 81 a result of wliich 
tbe iotIuatry agreed to obIerve a 

. . . ':-..... 

. Writtet& ,Aft8tDet"l .. 
vohmtafy price ' restraint .. ii!t the 18th'" 
~  ·YftAI. ae ~ . .• '" .' , ~ __ ~  ~ 

.... "01' . were 'GMjgI&Ua;& to . .".. 
~ti mimtDcturen iD the .P'J!l 
few cia in the. torm ofhigher aHoca.. 
ti s ~ i s an a  
lUre iof ~ti  In fact,. 
,..na,nnn1yon . UIlAa:e of imported oils '. 
~~ ad e . of vanaspatl .. 
heeD reduced from 950/0 to '19" 
with effect from 1st January, IgOl. 
Government is CODtinuing its dialogue 
with the vanaman manufactu ... 
regardiDg t ea ~ i it  orWw.spati 
in su&icient quan1ities and at· reaso-
nable' prices 8.nd woold continue'lD 
_e a~ te ste s as ~e si~a~ 
dema from time to time. ' 

(f) The average prices of cdiWe 
oils and ~ during .• 
~ed peripd WC1:e 81 in the ta~  
enclosed. 

vuupati Grouac:IDut Seame 
Oil Oil 

MuataI\I 
Oil 

Ra. per 16.5 
kc·tIn 

~ R./tonne RI./per .... 

IdJaD. ~ ~  Silt Mar. '77 -

lit Apr. '" ~ Slit gee. '79: 
lit Peb. '80 to Slat Dec. '80 • 

l.tJan. '81 to 1_ Feb. '81 • 

.. 
INr lim Iftr ~ emA cif "'" 

~ 1 
,." .... -.. ~  ..... ....,.' . 
. ~ ~ 

(lit) ...,. 'ITQf ~ ~  

tr'If "" (\' it ~ ... ~ pr 
t; ~ 

(') '" ~ .. 
~  _·t' ' 

136·83 6559·8S 7162-95 588&.00 

ISO·91 78SI•8:2 77SO·o0 ga6s." 
178·s6 10670.00 11750.00 1297S··· 
191.00 12875.00 ISOOO·oo ISooo.oo 

'fiIm .n (_.mo " .. " .... ) : 
( 41) ."" ( .. ) • Gft', tt t .'1TQt 
~ ~ ~  G"(It!I'1: _ aft"If 

6 ~  1981 ~ 1.tIff 'lII[Uf IItV( n 
~~ f'llq 'lqiii''': '11m: ill 
~ strmcaft· ~~ 
~ ~ iIr ftrtt 10 ~~  

"" 'JI."If 1RA Ar2Il .qqy ,,' . q 
... 1~ ~  1983 W .. 
~ 25 ...... ~it __ 

.. ,. ..... ~  

~ t~~  ..... 



... til ...... GQW SeW. b7 

..... ·W': ........ ·lL .-. ..... -... . . ~~ ,  . ap 

2558. SHRI G. Y. KRISHNAN ; 
WiD 'Ilt: Minister or . 'STEEL' AND 
~  be pleased to state: 

·(a) whether it is a fact that a 
Monitoria:J .Laboratory was set up 
by' the Bhabha AtomicRe'Search 
Centre in collaboration with the 
&arat Gold Mines Limited to 
&ftecjt, and study reic:adiDg the work-
mg .de KOlar Gold Field in the State 
ofKarnataka ; and 
. (b) if so, the details regarding 

its litidings ? 

THE MINISTER OF CQM-
MERCE AND STEEL AND MINES 
(SHIll PRANAB MUKHERJEE) : 
(8) and (b). Bharat Gold MiDcI . 
Ltd., have set up a seismic recotdiiig . 
laboratory in collaboration witli 
Bhabha Atomic Research Centn: 
to record the foci of :rOckbursts and 
to calculate the ·energy liberated from 
c ~ts .that occur in .and around 

~ e ~ ad ns 'which:qften 
~ ia IIeYere d' '. eSt Data 
with regard to the v=; charac-
teristics of rock bursts sinpIs has 
lJeen 'oollecited which'bas nwwcd 
1We&d in mOnitoring and~ ca~ ~e 
Ikri'·tjfrock'ursts . for study ~ ei ic 
activity . occurring in and arouiid 
un!1ergroUDd mine 'Workings and 
~t ti  stability. 

...... Import olCoc:oa ..... 

2559. SHRI P.K. KODIYAN: 
Will the Minister of COMMERCE 
be ~ 'to state : 

. (a) whether the Indian Arecanut' 
and Cocoa Development Council 

-----------------

,. 1'. 

..' 
..... --.". 

has suggested ~  of· import' . 
. of cocoa beans ; mer . 

(b) if so, the details thenaof and 
GoVernment's decision thereon? . 

THE MINISTER OF STATE IN 
THE MINISTRY OF OOMMERCE 
(SHRl KHURSHEDALAM KHAN) 
(&.) and (b). The Indian Arecanut 
and Cocoa Developmeni Council 
e ~ed the view at its meeting 
held 10 January, IgBl that t ~ 

should .be no impnt of Cocoa ea~  
This item has been cana.1ised throUJdl 
State Training Corporation of India 
Ltd. on 16th July, IgSO. The 
canalising apcyhas not made any 
import so far. 

2560. SHRINAVIN RAVANI: 
Will the Minister of FINANCE be 
Pleased to lay a stateDieDt ~ 
how much amount has been saDCtioiftd 
·and ~ by nationatisM bub 
for 'hOuse building 108.Q8 etc. in tke 
ttiItriots of AmreIi, ·.Rajkot aud Bhav-
~ duriiJg 1975 f:<) ,1977, I. 
~ 197.7 to st~ ec i e 19 9 
and durll. utFebruary, rg80 to. 

~e e  1980 and the cletaiII 

THE DEPUTY MINISTBIl 
IN THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAR9T) : 
According to the data ~ ~ 

esen~  in ~e  ~ct ~ is-. 
formation regarding hOUSIng 'finaDce 
is not available The available io-
fonnation ~  total baDk 'eredit 
Outstanding in these districts is as 
below 

(Rupees iii laca) 

AI at the eI'Id of 

June, June, June, 
9~5 1977 1979 .. 

2;,6·99 
. ~ ~ 

lJ,,?·a, .' 5'17 .• " 
9115.80 . 351·'.fi a~ .. ~  

. tIS9'1.l • a6ag.,. ·N ... 
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A.b: LIek' ....... Ami.B 
fJ6G8juat .. .. 

2sSl. SHR.I NAVIN RA V ANI: 
Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state' : 

(a) whether it is a fact that an 
Aerodrome was constructed at Amreli 
during Ex·Baroda State Rule : 

" (b) if80, the purpose of the same ; 

(c) whether the same Aerodrome 
is existing at AmreIi but no Air-
Service is opel'ating since long ; 

(d) whether Government are 
aware that the people of Amreli area 
have links with nearby areas of ' 
Bhavanagar and Rajkot where aero-
dromes and Air Services exist ; 

( eo) whether it is also a fact that 
the1'e are demands from Bhavanagar, 
Rajkot, Amreli and such other nearby 
an".as for a link Air Service with 
each other for the speedy development 
of AmreIi District as well as regular 
Air service so that people of these 
areas can have Air Service aci i~ 

uom Amreli as they have to rush 
to a ~  and Rajkot for getting 
pJanes for onward journey to various 
parts .of the country ; and 

(f) if so, when the said demand 
is expected to be conceded for starting 
Air Link Service from Amreli? 

, THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A.P. SHARMA) (a) and (b). There 
is an airstrip at Amreli owned and 
maintained by Government ofGujarat 
This airstrip is fit for the use of small 
light aircraft in fair weather. 

(c) No air service is operating 
to AmreIi. . 

(d) to (f). There have been 
ftquesu for airlinking Amreli but 
at Prolellt thete are no plans Cor 
cxmnec:-iDi Amreli by lCbeduled ser-
~  . 

I'nDcIa eNdIt .. 'OrJua ....... 

25&.2. . SimI CHINl'AMANI 
~  : Will the Mi.nistCr of STEEL 
AND MINES be pleased to state : 

, (a> whether it is a fact that India 
and France have recently signed a 
Financial Protocol for a Frendl 
Credit to the Orissa Project ; and 

(b) if so, the details thereof ~ 

THE MINISTER OF COMM-
ERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): 
(a> and-(b). Yes, Sir. An agree-
ment has been signed in January, 
IgBl between the Government Of 
India amI" the Govemment of France 
for a loan of French Francs 400 
million comprising of French Francs 
200 million under Treasury Loan 
and Franch Francs 200 million under 
Bank Credit. 

Cookiag Coal stock. at Steel 
PIaats 

2563. SHRIJAGDISHTYTLER: 
Will the Minister of STEEL AND 
MINES be pleased to state : 

<a) whether it is a fact that the 
coking coal stocb at the varioUS 
steel plants art' at a precariously 
low level ; and ' 

(b> if so, the, measures being 
taken by e n ~t to. meet ~e 

situation? 

THE MINISTER OF COMM .. 
ERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): 
(a) and (b). No, Sir. As a result of, 
various measures taken by Govern .. 
ment, the position regarding cbJPng 
coal st:ocks in the. steel plants has 
improved considerably in recent 
weeks. The total stock in the, steel 
plants as on the 1St March, ~  was. 
a~ t 2 ~ ~ t n ea 81 agaiQst, .the, 
dcsiredl1l1llUDlDD level or 3,50,0Q0r, 
tcmDeI fOr safe operations. ' :, '" 
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~~  ~ a 1a~ 
..... may.'provide a DW'ket for another 

I m.illion tonnes of cencentrate j 
2564. SHRIJAGDI$H TYTLER. 

SHRI MANMOHAN- -(c) whether a high delegatior. 
TUDU :' ofhis Ministry has visited the ~ ands  

Will"the Minister of CIVIL 
SUPPLIES be pleased to state : 

(a) whether Government have 
under consideration any proposal to 
a ~ cash/credit available to agencies 
nommated by State Governments . 
at concessional rate of interest for 
public distribution of essential co-
mmodities ; 

(b) if so, the salient teatures of 
the scheme ; and ' 

(c) when it is likely to be im-
plemented? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF CIVIL SUP-
PLIES (SHRI BRAJA MOHAN 
MOHANTY) : (a) to (c). The question 
r of making availcl.ble cash credit facili-
l ties at concessional rat<.' of interest 
t lrom Commercial Ban}..c; ~  agencies 
f nominated by the States and Union 
Territories for the public distribution 
of essential commodities is under 
examination. These facilities arc 
i lknded to strengthen the public 
distribution system. 

LlftiD.g oIKadremukh coacea-
trate by USSR 

~5 5  SHRI B.V. DESAI : 

SHRI JANARDHANA 
POOJARY: 

Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether finding of immediate 
market for the part of the Kudrc-
mukh c ncc ~tes has brightened 
~t  the USSR ha$g expressed 
its williDgnees to lift: a170ui Sini11iOD 
tonnes. of fines ; 

during the month of December '1980; 

Cd) if so, whether any agreement 
in this regard was reached therei, 
and 

(e) 'to what extent both the Port -
of Spain and USSR have so iu IiItecl 
the fines? 

THE MINISTER OF COMM-
ERCE AND STEEL AND MINES 
(SHRl PRANAB MUKHERJEE) i 
(a) An offer was made to U .S.S.R: 
as a part of the Indo-Soviet Trade 
Plan for 1981-85 to supply about 
3 million tonnes of Kudremukh 
concentrate to them annually. How-
ever, USSR do not seem to be in 
a position at present to buy iron ore 
from India on account of the high 
freight _charges. 

(b) to (d). A two-man delegation 
of KIOCL visited Trinidad and 
Tobage in November, 1980 to ex-
plore the possibility of supplying 
Kudremukh concentrate to that coun-
try for their proposed pellet plant 
likely to come up by IgB4. As a 
result, a delegation from that country 
is expected to pay a return visit to 
India some time during the 3rd 
quarter of IgBl for further discussions I 
in the matter. 

(e) Does not arise. 

Jacome.tas raW. 

2566. SHRI ,VIRDHI 
OHANDERJAIN : Win the Minister 
of FINANCE be pleased to state : 

(a> how many raids were con-
ducted by the Income-tax Depart- . 
ment in search for tax evaded income 
and wealth during the past six 
months ; 

(b) ~ addresses, designa .. 
tions aDd particulars of those penoQi;.; 
who evaded income-tax and wealtli-. 



. . 

-ss .. 1rrutea. AUfDet'B' '.' . KAB.CB &.1.1 

. • ~tin t  e~ ees 
twenty-five·lakbs i . .. '.' 

. (c). at ~ ~ actJ.On. if=x, 
II heiDI taken in thii regard ; , 

(d) are aD)' crimioal cases insti-
tuted agaiDst them? ' . 

THE MlNl6TBR. OF STATE IN 
Ta,E MINISTRY OF FXNANCE 
(SHRI . SAWAI SINGH SISODIA) 
(Ii)' to' (d)". Sir, during the period' 
J-9-Ig80 to st8-a-lg81 the. Income-
_ ~t bai-qmduCted about 
114a Searches for die· purpose of 
unearthing concealed income and 
~t  ~ ~ courae of these 
~ ~ facie ~ted 
uleta appiOXimate1y to the extent 
ot'Ib. 1().2J crores have been seized. 
~e extent of concealed income/ 
wealtJt· ~ be known only after 
-.cU!'l\fmt ~ are completed 
in these cases. The cases are under 
investigation and prosecutions in accor-
danee with law Will be launched in 
appropriate cases. 

"Wtm ")fiAr f1Rr ~ Ifi) • 
~ "",. ~  ... fttq 

.nq-w ~ f'tiIn \111'''' 

2567. "" 911 '411i 'tTf'fff: 
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a \1'Q1f ~ fiInn' ii\1. 
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~ ~~  

~ " qf(4"'ii5i"I t ttmt " ~ '" 
~  scf«Eti 141' trnr qir qtt .rl it 
~ 100 ",u. ~ i  1{;r eft fimfr 
91' iIft' ~ ~t *" ' .. «IF ..... 
SPIlfA ~ it ~ ~ 

(l':arA it ~t ~ ~~  
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, 8568., SimI ~ S.WAMI : ...... 
Will the Minister of STEEL AND ~ 
MJNBS be pleued to, atate :' 5156.9. SHRI CHITtA BASU : 

Will tlie Minister of FINANCE be 
(a> whether Government a're 

taking steps to ~ supply of 8~ 
.. CODItruction in ruDl areas, specially 
.. Andhara Pradc8h; 

(b) the amount of steel sttpDlied 
by the SAIL Stock Yards in i~ 8  
Wada aDd Visakhapatnam rapediVe1y 
~ 1980; 

• (c) the measures being ta ~  to 
.. crease allotment of Del to the above 
two stock-yards i-,a:nCJ 

Cd) the meaSures taken to eui. 
phasiSe allotment of steel for coDI-
trumon in rural areas under the 
,jurisdiction of the Vijayawada and 
Viaakbapatnam SAIL Stockyards P 

THE MINISTER OF COMM-
ERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE) ; 
(a> Under the present system of 
distribution, a specified quantity of 
different categorIes of steel materials 
i8 programmed every year to cater 
to the needs of consumers in rural 
areas, including constructional mater-
Ial. 

(b) The amount of steel supplied 
by SAIL stockyards in Vijayawada 
and Vishakhapatnam is '7,710 tonnes 
and 42,814 tonnes respectively durirla 
April cBo'-Jan' 81. 

~  ~tc es of steel to stock-
yards inclUding Vijayawada aDd 

a a a~ are ~ed by 
the availability of steel and the extent 
of priority demands to be serviced 
~  t e ~ e ~  
witlWi the constraints of rail m0ve-
ment. 

(d) Constant liaison with Railways 
is maintained to overcome problema 
of movement t a~ ~  arise &om the 
to time 80 that overall quantum of 
steel mOved to these stockYards shows 
~  

pleased to state : . 

(a> whether the NatiOliaUICfI 
BankS in Weat Bengalr0vide ·loau 
to ~~ an allottees of 
the vested land ; 

(b) if so, the total credit advaocecl 
to them in 1979-80 and Jg80-81 ;. 

(e) the number of such borroWC'l'S 
and 

(d) the target for the year 98 8~  

mE DEPUTY MINISTER IN 
THE: MINISTllY OF FINANCE 
(SimI MAGANBHAI BAROT) : 
Ca) Yes, Sir. 

(b) and (c) ! The programme for 
khaiit 1979 ~n isa ed financing of 
79,255 share croppers/assipees by 
the commercial banks out of the 
total . number of recorded share-
croppers and assignees in the stat~  

lktails of finance given are as under: 

No. of Amount 
borrowers out.standing , 

s~ croprrsl 32,720 Rs. 93.32 lakhs 
8IS1gnees 0 

vested land. 

Information regarding financing of 
share cropper/assignets during the 
~ seasons of IgSO is not readily. 
available. 

The Banks and the State Govern-
ment have been coordinating . at· the 
operatiOnal level for financing 'of 
identified share croppers and assignees 
of vested lands. . 

i 
! 

\ Cd) The . target for IgB,-8I is 
Bot available. , 
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2570. SHRI cHrrrA BASU: 
Will the Minister of ,FINANCE be 
p1eucd to8tatc : 

(a> whether it is a fact that the 
target of industrial growth for the 
ClU'l'eDt year was fbted at 8 per 
cent; 

(b) if80, ~t c  the said target 
is likely to be achieved; and 

(c) if not, the reasons therefor? 

THE MINISTER OF FIN-
ANcE (SHRI VENKATARAMAN) 
(a) to (c). The Sixth. Five 
Year Plan 1980-85 enVIsages 
an annual average growth rate of 8 
per cent for industrial production 
for the plan period. However, 
industrial production continued to 
suffer in the first half of 1980-81 due 
to infrastructure problems and the 
impact of drought in last year. 
Concerted efforts were made by the 
Government to improve infrastructure 
performance -during 1980-81. As a 
mult, the power, coal and railways 
IeCton have shown distinct improve-
ment. Notable incre8ICS in pro-
duction have also taken pace in keY 
industries such as steel, cement, 
transport eq.uipment etc. Industrial 
production unproved by I • 9 ~ c~t 
and 6.0 per cent respectively m 
the second and third quarters of 
1980-81. During the year I gS0-81 
as a whole the growth rate is ex-
pected to be about 4.0 per cent. 

2571. SHRl R.K. MHALGI : 
Will the Minister of FINANCE be 
pleased to state' : 

(a) whether Govemmmt have 
t'eCeived in August, J g80 a memo-
randU11l from members of Par lia-

~~~~ 
(Jomm-oa; and . ~ 

(b)-iflO, atacti ~ ... _ ... _ 
have taken 10 far, or propose to take 
in the near future ? 

THE MINISTER OF STATE 
IN THE MINISTR.Y OF FIN-
ANCE (SHRI SAWAI SINGH 
SISODIA) : (a> Yes, Sir. 

(b) The requcst was considered 
carefully but it waa not found possible 
to accept the same. 

Meche.iatloa/Aatomadoli 
ill State IJaak 01 Jad.Ia 

2572. SHRI NIREN GHOSH: 
Will the Minister of FINANCE be 
pleased to state : 

(a> whether Government are in-
troducing mechanization/automation 
in the State Bank of India; and 

Cb) if so, the details thereof,? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) and (b). The State Bank of 
India does not have any proposal 
just at present to introduce any 
further mechanization/automation. 
The Indian Banks' Association 
(IBA) which represents the manage-
ments of all the banks including the 
St,te Bank of India has however 
raised . a general issue for a more 
exte.nsive use of. mechanjzationl 
automatiao in all banb for greater 
efficiency, and that issue is under 
consideration before a Board GC 
Arbitrators. 

Jaaenaal 't ....... 1adaIpd 
.. ., MIS ldada.taIa 

Lever . 

2573. SHRI INDRAJIT 
GUPI'A: Will the Minister of 
FINANCE bep1eased to state: . 

Ca> whether it is a fact: that tho 
the Government have fou Dei subs-

,./' 



· . .':'. '. .... ........ .' ..:.... : .' .. 
CIIid:ial ,'Y.!'OQIIt of iDterul", trading 
~ i  by BiDdustaD ,Lever 
withouttbe 'perm.jIsioD of Reserve 
Bank of' IDdia UDder FERA; aDd. 

~  if 80, the extent or iIlegel' 
activity discovered" against the com· 
pmyand action taken thereupon? 

THE MINISTER OF FIN· 
ANCE (SHllI R. VENKATA· 
RAMAN) : (a> No, Sir. 

(b) Does not arise. 

Special, Bearer BoDde 
Scheme 

257+ PROF MADHUDANDA· 
VATE: Will the MinisteI, of 
FINANCE be pleased to state : 

(a) whether it is true that the 
Wanchoo Committee on Direct 
Taxes had expressed its view 
that inducements and concessions 
to those who break the tax laws has 
a deleterious effect on honest tax 
payers and weakens the Working of 
the tax laws and tax administra-
tion,; and 

(b> if 80, will not the Special 
Bearer Bonds Scheme run counter 
to the views of the Wanchoo Com-
mittee and put premium on evasion 
of taxes ; 

THE MINISTER OF STATE 
IN THE MINISTRY OF FIN-
ANCE (SHRl SAWAI SINGH 
"SISODIA) : (a) The Direct Taxn 
~ i  ,Committee had observed 
that dilclOIUI'e schemea have dele-
terous efFect on the level of oompli-
ace 8.IIlODg that ~ 1  public 
and OD the, morale or the adminis .. 
tradon. 

(b) The Special Bearer Bonds 
SdMme, is completely independent 
of, the tax, -Adm;nistration and 
~  is DQt likely to have any 
.. .-mtbl" C6cta u 'respects morale 
aDd ',eft"ec:tiveaas of the tax admi-
i~ , . 

, $1575. PROF. MADHUDANl)A-
VATE: Will the MioisterofFINANCB 
be pleased to state : 

<a) whether it is true that alter , 
the presentation of the Central Budget 
, for Ig80-SI the investment has d· 
eted considerably ; 

, (b) if so, the reasons thereof; 
and 

C c) the extent of fall in the growth 
rate due to declining investment ? 

THE MINISTER OF FINANCE 
CSHRI R. VENKATARAMAN) : 
Ca> No, Sir. On the contrary the 
trends in the indicators of invest-
ment in the industrial sector available 
so far such as, consents for capital 
issues, loans sanctioned and disbur-
sed by the term lending institutuions, 
import licences issued for 
iDlPOrting capital goods and 
heavy electrical plants, as also 
the approvals given by the 
Capital Goods (Main) Committee 
for import 'of plant and machinery 
reveal that there has been a signi-
ficant ~ic  up in industrial invest-
ment m the current year. The 
general sentiment on the stock ex-
changes and the capital market also 
reinforce this observation. However. 
the precise magnitude ofimprovement 
in Industrial investment in Ig80-lh 
over 1979-80 can be estimated only 
when comprehensive data relating 
to the above indicators become availa-
ble. 

(b) and (c). Do not arise. 

aS76. PROF MADHU . DAN-
DA VATE : Will the Miniiter 
of FINANCE be pleased to state : 

<a> whether it is true that thO 
.. Union Minister of State for Fmanc. . 
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8nnounced in a prt?SS conference at 
Alnno:babad OQ. lId;. Juuaty', IgBl 
that-silver wor.th lU. nine . crores was 
aeized during the fii.st eleVen months 
. c!- ~ as agaiDst the eIltire q.\UUl-
tjty worth ~ I • as -crores 'seized 
during the whole or 1979 ; and 
(b) if 80, what ~ are· taken 

to Pl'e!ent this. exorbitant rise in the 
eDuggling activities. 

THE MINISTER OF STATE 
IN:'rHEMINISTRV OF FINANCE 
(SHlU SAWAI SINGH SISODIA): 
(a) Yes, Sir. The Customs autho-
rities seized silver valued at about 
RI. 9 crOres dqriDg ~ fkst II months 
of IgSo as compared to the seizure 
of silver valued at about Rs. I' 23 
crores during 1979. 

(b) The Preventive and Inte-
WCencc 1Jl8CbiDery of the Customs 
Departments has been strengthened 
. to ~ent the smuggling of silver 
out of India. 

The provisions of Chapter IVB of 
the Customs Act, 1962 containing 
regulatory provisions on the storage, 
transport and sale of silver were 
extended to the 50 Kms. belt along 
the Indo-Nepal and Indo-Pakistan 
borders with efFect from 27th March 
1980. These provisions were al-
ready applicable to the 50 KIDs. 
belt along the West coast and the 
coast of Tamil Nadu and Pondi-
cherry. 

Steps to raise se ~ IJmit 
for Jaco ..... 

Q577. SHRI HARlNATH MIS. 
RA: Will the Minister of FINANCE 
be pleased to state : 

<a> whether it is a fact that the 
present limit of exemption from in-
come-tax at RI. 8,000/" 'per annum 
has become too low in view of rise 
in the. cost of Jiving index of various 
categories ; and· . 

(b) if the answer to (a) be in 
the dkmativc, what atepI Govern-

ent~ to tab"tOraUe up· 
the - t limit -of the iDcame td . 
to ~ the 1 ~ 0' tie ftIetI' 
income groups of society p. . 

THE MINISTER OF'· STATE 
IN THE MINISTRY OF FINAN· 
CE (SHIll SAWAI SINGH SIS().; 
DIA): (a) aDd (b). TIle FinatlCe 
Bill, IgBl secb to raise the exemption 
limit for income-tax iD the cue of 

~te taxpayan,-other thai 
registered firms and Hindu undivided. 
fainilies with one or more mem-
bers having separate income exceeding 
the exemption liniit, from s~ 12,000 

.. . to Rs. 15,000. The Bin further seeks 
to raise the nil rate slab from Rs. 
8,000 to Rs. ~  concurrently with 
the restructuring of the rate schedule 
up to lb. 30,000. 

Moaey Supply 

2578. SHRI HARINATH MI-
SRA : Will the Minister of FINANCE 
be pleased to state : 

(a) the rise in real national in-
come, money supply and prices in 
the country in the period 1977-78 
to 1980-81 ; 

(b) the-extent to which rise in 
prices are due to rises in money 
supplies ; and... . 

(c) if the ansswer to (b) in the 
affirmative, what steps are Govern-
ment taking to restrict money supply 
in the country ? 

THE MINISTER OF .FINANCE 
(SHRI R. VENKATARAMANl:-
Ca) A statement is .enclosed. 

.(b) and (d). There is DO precise 
relationship between growth in moDe)' 
supply ana increase inpriee· level. 
thOugh ~ t  in the &mer is a. 
factor a ~ the ~ pice level. 
Hence it is not possible· toindiaate 
the extent the price rise·· due . to in.--
·crease in money ea~  The Oovemw' 
ment has been a number of· 
step to .. cUrbUDdue'llODetatT ... 
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1977-78 

1978-79 . 
1979-80 

1980-81 

1 QJ.1ick estimates 
IAnticipated 

Year 

, ... ,' . 

. zDent of reserve rfXluiremeDte orbaob: 
,The ~t u·UJo ~  a 
_ Watch on the ai~ .' 
·fbrther steps would be ~  ai _ 
when necessary. ' 

Percentage change over the previous 
year 

Gross 
National 
Product 
Cat 1970-71 
Prices) 

8·4 

5·9 

-4·5' 

6.51' 

18 .... 0., 
21·9 4.6 

17.8 21 .... 

13.2' 15 .... ' 

lAs on February 6, Ig81 compared with March 31, IgBo. 

I 'As on February 14, Ig81 comparrd with Marcb £9. IgeO • 
• Variations are on point to point basis. 

~ of Packagecl Roan 
to Soviet UalOR 

2579. SHRI HARINATH MI .. 
SRA: Will the Minister of CO· 
MMERCE be pleased to state: 

(a) whether it it a fact that 
Govermnent propose to export 
packaged roses to the Soviet Union ; 

(b) if so, the foreign exchange 
likely to be earned by this ecport 
during the current financial year ; 
and •.. 
, (c) what measures Government 
. have taken to ensure their safe trans it? 

THE MINISTER OF STATE 
IN·, THE MlNISTRY OF· .cO. 
MMERcp: ... ~  ,KHURSH;ED 
ALAM ~  <a> to (e). The 
eq,ort' qf roses to ," Soviet Union 

is not included in the Trade Plan 
with the U.S.S.R. for the year 
Ig81. 

Propos.1 to exteDd RadODlag 
System to All Vlllap. 

2580 SHRI HARINATH MIS • 
.RA: Will the Minister of CIVIL 
SUPPLIES be pleased to state: 

(a> et ~ c ~t pro-, 
pose to extend ati n~ 9Item 'to 
all Villages and covering die" ent;lte 
population under.. comprebeDlfve 
social welfare scheme; 

(b) if so, the details thereof; and '. 

(c;) if Dot, the reasou thereb? ' 



THE 'DEPUTY MINISTER. IN 
THE MINISTRY OF CIVIL'SUP-
PLIES' (SRRI' BllAJA MOHAN 
MOHANTY): (a) to (c). No, Sir. ' 
Buential CODimOdities such as wheat, 
rice, levy lugar ~ ted edible .oll 
aad kerOsene on are a ead ~ bemg 
·distributed under the Public Distribu-
tion System. which covers the rural 
areas also. 

I:aaprovem_t la the worJdaI 
.fSTe 

~581  SHRl M. V. CHANDRAS. 
HEKARA MURTHY: Will the 
Minister of COMMERCE be pleased 
to state: 

(a) whether there is any improve-
ment in the working of the State 
Trading Corporation during 1980-81 

(b) whether there was an increase 
or 10 per cent over its performance of 
last year; 

(c) if so, in what field; and 

(d) to what extent the trend is 
being continued in the 1981-821 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEDALAMKHAN 
(a> to (c). As against the turnover 
of Rs. 15g9 crores in 1979-80, the 
STC is likely to achieve turnover 
of RI. 1600 crores in IgSo-8l, an 
increase of about 50/0 over the tum-
'OVer for 1979-80. 

(d) This trend is likely to continue 
in the year 191h-8g, also. 

Dela, ill Pa"._t of AddI. 
doaal Dearae.. AIIowaace to 
, EaDp1oyee. 

"2582. DR. KRUPASINDHU 
BHOI: Will the Minister of FINANCE 
be pleuc:d to state: 

, (a> whether it is a fact th.a:t .even , 
after the payment or' Additional 
Dearnesa Allowance ~ea due it 

·Writlcft. AtInoen :148 
. '" 

.:abOut smoothS e nen~ , 

. to. pass orders fOr its payment to the . 
·GoVernment employees; 

. (b) whether it is a fact that ia 
other sectors Hke Bank etc. the 
payment of Additional ~et  
Allowance becomes automaticu 
soon as it becomes due; and 

(e) the reasons for not taking 
similar action by Government in 
respect of its employees? 

THE MINISTER OF STATE IN 
THE MINISTlt Y OF FINANCE 
(SHRI SAWAI SINGH SISODIA): 
<a) to (e). The Consumer In-
dex figures for a particular month 
are received from the Labour Bureau, 
Simla in the middle of IeCODd month 
fonowing the month to which the 
figures relate. On receipt of the figures 
it is determined whether on the basis 
of the 12-monthly average of the 
index, an instalment of additional 
dearness allowance to Central Govern-
ment employees has become due for 
consideration. If an instalment beco-
mes due for consideration on this 
basis, action is initiated for taking a 
decision in the matter. As the payment 
of an instaJment of additional dear .. 
ness allowance to Central· Govern-
ment employees at present costs the 
exchequer as much as Rs. 62 ctOrcs 
per annum, the question of its pay-
ment has to be carefully considered 
at the highest level having regard to 
the impact of such payment on the 
general economic. situation. The pay-
ment of dearness allowance to emplo-
yees in other sectors like Banks etc. it 
made accordin, to the norms followed 
in this regard In those sectors which 
are general1y determined "in accor-
dance with the agreements entered 
into with the Unions of employees in 
the sectors concerned. Those norms 
have no bearing in respect ofpaytnent 
of additional dearness allowance to 
Central Govemmentemployees, to 
whom dearness allowance is paid aD 
the basis of a.Cheme recoD'iinerided 
by the Third Pay CommisSion. 
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• 2583. SHttI ~  
BOSU : Will the MilUstrel' of PIN-
ANe! 
.  . ~a ~~t e  it is a fact that polar 
Itar • . ad was sold in Geneva for 
~ 6 rDillion dollan ; 

(b) is it a fact that purchase was 
made by an Indian citizen; 

(c) if so, details thereof ; and 

(d) action taken threon ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
~  ~  SINGH SISODIA: 
Ca> Accordinlr to the information 
available witli the Goverrunent a 
. diamond, known as "Polar Star" 
mounted on a ring, was auctioned at 
Geneva on 19/20-I1-1980. 

.(b) and (e). The diamond is re-
ported to have been purchased by a 
precious stone dealer said to be or 
Sri Lanka domicile. 

(d) In view of (b) & (c) . above 
docs not arise. 

a!i84. SHRI jYOTIRMOY' 
BOSt] :-Will the Minister of COM .. 
MER.CE be pleased to state: . 

<a) whether it is a fact that-
Tobacco Board had recommen-
ded 15 per cent increase in the Jj 
minimum export price ofTobaccoj 

(b) is it a fact that the Ministry· 
has redut'Nf it substantially; 

(e) if so, details thereof; and 

(d) if so, reasons therefor ? 

THE l·HNISTER OF STATE 
IN THE MINISTRY OF COM. 
MERCE (SHRI KHURSHED _ 
ALAM KHAN): (a) to (c). The 
increase/decrease in minimum 
. export prices of various . 
types Qf tobaccos for J gSr crop re-
commended by the Tobacco Board 
and fixed by the Central Government 
is given below:-

Variety of 
tobacco 

Percent increase/decrease in MEP of IgBr crop.. 
0'Ie'r MBP of IgOo crop 

YJriinia . 
IIut Cured 

I toLBY lZ 

LMG/Brown 

Stem & Stembits. 

AlUow grada except 
Item .& 
. Stembita 

Ihia Cufed, . AU GradeS 
~ at ~ 

I •• ·. 

15% increase 

Fixed by the Central 
Government 

5% increase 

10% increased 10% inceasc 

Ita price should be equi. 5% increa!!e 
vafmt to ~ce orPL 
~ in redried leaf 
form. 

NU 10% increase 

10% decrease in MBP of NolDcreUe/decreue hIi 
. IgIo'ad 19 1 ~  . boIIl made.· , 
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.,' ~ 'TIle miDiJIlum ,'export'prices 
have, been fixed' by QOvc'rnment 
ai~ duc c side a~ n to ~c rc-
CO'ID1nendatiOJis' ofthc Tobacco ~ 
.a' after taking 'into account t ~ 
need to ens~ ·that our prices in 
the international market remain 
~ ctiti c  while at the same time, 
'reJ,'Dunerativeprices to the growen 
are ensured. 

.. oa ... on of oD-c:akH 

RS8S. SHRI JYOTIRMOY 
.BOSU: Will the Minister of COM-
,MERCE be pleased to state: 

(a> whether Government are 
aware of the fact that indiscrimi-
nate export of oil-cake is cuasing 
serious difficulty particularly to 
poulay and diary industries; 

:(b> whether there is increase in 
value and quantity of such export 
4uring the ,last three years; 

(c) details thereof; and 

'(d) whether "Government propose 
'to put a ban on export of oil-cakes 
and other protein items? 

81. 
,No. Description of the item 

qty. "alue 

I Groundnut ExtractioDs 5'41, 8885·7. 

• 80yabean Bxtractions 0.15 asS·" 

S 'Oottcaeed Bxtractions 1 ~ 178I.n 

., RiCe .. ExtIiIi:tMG. 3·aa ~18 J 't. ,. 

10.54- ~~~  

THE MINlSTElt OF STAT! ' 
IN THE Ml1'-tsfty ~  
MERCE. (SHRl KHURSHED 
~  KHAM : ,(a)'. ~~~ Qf 
major Items of deoDed extractio11l 
~ groundnut extractions, c6Uon. 
seed extractions and rice an~

tractions-is being allowed witbbl 
limited ceiling after taking iilto ac-
count a~n like produd'ion, d0-
mestic requirements' etc. and hence 
the inference drawn is not wetl 
founded. 

(b) and (c). Quantity and value 
of actual' export of groundnut ~  

tractions, soya.bean extractimia, 
cottonseed extractions and RiCe 
~ Elttractions in the years 1977-78, 
78-79 and April, 79 to January. 
80 are indicated in the statement 
attached. .,. 

(d) Export of all expeller ~ 
is banned. Export of major iteml 
of deoiled extractions is testrictod 
within limited cei1inp. There is 
DO ~ sa  to impose a total:baD 
on export of all oilcakes and p..otebl 
items. 

(qty. Lakh tonnes) 
• ( Value: RI •. LakhI) 

19 ~ 9 ~ i1 9 Jan. So 
Value " 

------
qty. Value qty. 

5·38 74·09 5.15 6956.51 

0·49 b.8g , 0.31 579·9S 

I·Sf 1~  o.go IIOS·*' 
~ .. 

. _ . .--' 
' 4'79 196J -57 _ ... ·SS ,.11U" -- 1  ' 

11.110 ~ s  ~ ~  'I,.,,, 
.' .-
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;Expansion of Durgapur Steel 
Plant 

2586. SHRI JYOTIR110Y 
�OSU: Will the Minister of STEEL 
.AND MINES be pleased to -tate: 

(a) whether the scheme fo: th·� 
proposed expansion of Durg;).pur 
Steel Project has been includ,�d in 
the Sixth Five Year Plan; 

(b) if so, the salient featw:;s of 
the scheme; and 

(c) if the answer to (a) be i'.-, ttv: 
negative, when the constructio:1 work 
is expected to be started ? 

THE MINISTER OF C0'.\-1:­
MERCE AND STEEL AND J\,fl. 
NES (SHRI PRANAB MUKRER­
JEE).(a) to (c): A provision of Rs. 
50 crores has been made in the Sixth 
Plan for the modernisation of the 
Durgapur Steel Plant. British Sted 
Corporation (Overseas Services), 
who were commissioned to prepan: :i. 

development plan for the pla.nt, 
submitted their report to the Steel 
Authority of India Ltd. (SAIL) 
in November 1980. SAIL are at 
present engaged in an in-depth 
examination of the report. 

Foreign Exchange Reserves 

2587. SHRI R.P. GAEKWAD: Wili 
the Minister of FINANCE b� 
pleased to state: 

(a) the amount of cou:w-y's 
fareign exchange reserve that st,nl 
as on 31st December, l 980; 

(b) the amount of COUiit:'.,,·s 
foreign exchange reserves that st,.},d 
when Janata Government came t•.tD 
power in the Centre in March r977 
and when left in the beginning ')f 
1980; 

(c) whether it is a fact that 
during its two and a half years rut(!, 
it h�d nearly wiped out the reserve. 
at}d tJi.e country is now facing its 
adverse effect; and 

( d) if so, steps taken to re-build 
the reserve ? 

THE ::VHNISTER OF FI-
NANCE (SHRI R. VE:'ll"KATA­
RA.\1:\:\) (a) The country's 
forei2·n cxch:i.ng·e reserve5 ( ex­
cluding Gold & Special Drawing 
Rights) stood at Rs. 4760. 70 crores 
::i.s <rn th:.': 31st December, 1 980. 

b·, Th,: rcserv�s (excluding Gold 
& SDRs) amounted to Rs. 2806.30 
crores a;; on ihe 25th �farch, 1977 
and Rs. 5:10H. o.�> crores as on the 
r1th .Janu::r'.·, ::;Bo. 

The country's balance of 
crack shnwed :i surplus of Rs. 72 
,:;rnrc� at the ,·,tel uf l\,farch, 1977. 
During the ye;," 1977-1980 the 
,radc deficit of the country incrc:iedl 
from Rs. G:."?1 crores in 1977-78to 
R,. :.:262 crores in 1979-80. lt is 
•:xpcctcd to widen in 1980-81. This 
is the outcome of the substantia 
increase in the import bill largely 
on account of the steep rise in price 
of crude oil and their products 
without rnatching increase in the 
exports during this period. The 
after effects of the continuous trade 
deficits are being felt now and the 
result is that there is a draw-down 
Ill the foreign exchange reserves. 

,:J; The Government have been 
taking a numb r of steps to reduce 
the strain on fo?·eign exchange re­

,crvcs and to remove the constraints 
rm their future grm;th. These in-
clude: 

(i) varic,us measures to improve 
,he fonclionine:; of the infra$tructure, 
remo\·c const;·aints on production, 
brin.-:;· about better capacity uti­
lisation and expand capacity in 
critical areas of production in order 
to reduce imports (ii) efforts are 
also being made to (a) reduce the 
heavy dependence on imported crude 
oil by stepping up domestic explo­
ration and production of oil and gas, 
(b) develop alternative energy 
sources, and (c) increase export per-

, • 



fOl'lD&bce so that the eountrycan 
~  for the rising import requirements 
or a. growing and modcrnisingeco-
aomy. 

. Valae of Rupee 

1588. SHRI R. P. GAEKWAD: 
Will the Minister of FINANCE be 
pleased to state: 

Ca) whether "it· is... a fact that value 
of rupee in terms of its purchasing 
power in the domestic market has 
patly diDlinithed in recent year; 

(b) if so, what is the value of 
rupee at present as against its value 
ten years ago; 

(c) -what are the reasons for fall 
in the value of rupee; and 

(d) action taken or proposed to 
be taken to revive its lost prestige ? 

THE MINISTER OF FI-
NANCE (SHNI R. VENKATA-
RAMAN) <a) and (b). The internal 
purchasing power of the Rupee as 
measured by the. reciprocal of the 
All-India Consumer Price Index for 
Industrial Workers' 19 ~  

declined from 53.76 paise in De-
cember 1970 to 24.51 paise in De-
cember, 1980. 

(c) and (d). The fall in the 
value of Rupee is synonymous with 
the rise in prices. The factors 
responsible for the rise in the prices 
are discussed in the Economic Sur-
vey, 1980-81, and include higher 
international ic ~ of oil and oil 
products, upward adjustments in 
administered prices, shortfall in pro-
duction of some essential commodities 
such as pulses and oilseeds due to 
drought and excess liquidity in the 
eystem. 

Government attaches high prio-
rity to contain inflation and hence 
the stability of ~  Greatei' em-
~ iI"being a~ in the Budget 

. . . 

of IgBl-h on ~ atin  in~ .', 
an~ .. remova1 or· infi'astrUetura :toIl-
straiDtI for stepping up p:odactiou.. 
It i;' eqx:cted that ecoaomic reviwI 
whIch has . been in evidence 8iDce 
middle of Ig80.8I; will contInUe 
and gather further momentum.· k 
will have salutary impact on the 
price situadon. 

BalIk encIIt lacked up hi dell .... 
2s8g. SHRI ARJUN SETIII: 

SHRI GEORGE FER-
NANDES : 

Will the Minister of FINANCE 
be pleased to state : 

(a) what is the total amount of 
money of bank advances locked up· 
in sick industrial units in the country; 

(b) how much of this is in units 
with advances of Rupees one crore 
and more and how much in smaU 
scale units; 

(c) how much of this money is 
likely to be recovered; and 

(d) whether Goverrunent are 
taking any special measures for the 
speedy recovery of these dues ? 

THE DEPUTY MINlSTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) and (b). As per the latest in-
formation availabfe with the Re-
serve 1Sank of India, outstandina' 
bank advances to units identiflea 
and reported as sick as on 31-12-1979 
amounted to Rs. 1622.55 crores. Out 
of this, the amount outstandng against 
large sick unitS, each enjoying bank 
credit limit of Rs. I crore and 
above,· amounted to Ri. 1158.48 
trores and the amount outstandinsr 
against the small scale sick industrial 
units amo:unted to Rs. 261 .. 74 crOl"es. 

(c) and .(d). . e an ~ 
all 1~ eIlbrta to ensure tbDf:I . 
a~ ~ a ~ . 
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of loans. In deserving and viable 
cases, on detailed examination of 
requests from assisted companies, 
re-scheduling of loans' repayment 
as well as postponement of" instal-
ments is restored to. Efforts are 
made to recover the overdues 
through constant follow-up, increase 
in the frequency of periodical 
inspection, frequent personal dis-
cussions with the promoters/chief 
executives or the defaulting con-
cerns etc. In appropriate cases, 
legal steps are also taken. 

»iscassion with Vaaaspati 
Manufacturers 

2590. SHRI RAMJIBHAI 
MAVANJ: 

SHRI P.K. KODIYAN: 
SHRI P.M. SAYEED: 
SHRI R.L. BHATIA: 
SHRI K.P. SINGHDEO: 
SHRI K.M. MADHUKAR 
SHRI BHIKU RAM 

JAIN: 
SHRI GHUFRAN 

AZAM: 
SHRI VIRBHADRA 

SINGH: 
SHRI RAM PYARE 

PANIKA: 
SHRI S.M. KRISHNA: 

Will the Minister of CIVIL 
SUppT .. IES be pleased to state: .... -. 
""(a) whether Government had 

a meeting with the traders and manu-
facturers of vanaspati and edible oils 
during 1-12-80 to 10-2-81 in con-
nection with the various issues of 
production, distribution, stock and 
prices of these commodities; 

.(b) if so, the details of the talks; 

(c) the outcome thereof; 

Cd) what assurances had been 
given by both Government and tra-
ders and manufacturers to each other; 
4D9O LS-g 

(e) action taken to implement the 
same; 

(f) whether the said assurance. 
have not been kept by Vanaspati 
Manufacturers and traders; and 

(g) if so, the action taken against 
them ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF CIVIL 
SUPPLIES (SHRI BRAJA MO-
HAN MOHANTY) : (a) to (g). 
Government has had a series of 
of discussions with the Vanaspati 
manufacturers in the recent weeks in 
connection with the various issues 
concerning vanaspati, particularly 
prices. As a result of these discus-
sions, the vanaspati industry agreed 
to observe a voluntary price res-
traint till 28th February, Ig81 and 
to maintain production at a high level. 
Reports from the field show that 
this understanding has generally 
been implemented by the vanaspati 
industry. Government is conti-
nuing its dialogue with vanaspati 
manufacturers regarding the availa-
bilityof vanaspati in sufficient quan-
tities and at reasonable prices and 
would continue to take such appro-
priate. steps a~ the situation demands 
from time to tIme. 

2591. SHRI KAMAL NATH: 
Will the Minister of COMMERCE 
be pleased to Cltate: 

(a) whether there is a decline or 
increase in the value of project 
exports in the current year compared 
to the same period in the previous 
year; 

(b) if there is decline, what steps 
Government are taking to stop such 
decline; and 

(c) total anticipated value of pro-
ject exports durmg the current 
yeat ? 
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THE MINISTER OF STATE 
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED 
ALAM KHAN): (a) There is an in-
crease in the value of project con-
tracts secured during 1980 as com-
pared 0 1979. The total value of 
civil construction contracts secured 
during I g80, according to the re-
ports received comes to Rs. 1558 
crore-s. As again .. qt this, the total 
value of contracts secured in 1979 was 
approx:ima tell'. Rs. 500 crores. 

(b) The question does not arise. 

(c) As in (a) above. 

Fluctuation;;; i.D value of Rupee 
in Intel'national Market 

2592. SHRI JITENDRA PRA-
SAD: WilJ the Minister of FI-
NANCE be pleased to state: 

(a) the particulars of fluctuations 
in rupee value in the international 
market during the last three yean, 
year-wise; and 

(b) reason, if any, for the fall 
in the rupee value in the international 
market? 

Name of Currency 

-----_ ..• _--_. 
J. Pound -Sterling 
Pound ~  

2. U.S. Dollar 
Dollar I=Rs. 

3. Deutsche Mark 
DM I=Rs. 

4. Swiss Franc 
SF I=Rs. . 

5. French Franc 
FF I:=Rs. . 

6. Japanese Yen 
Yen IOO=!U. 

7. Italian l..ira 
Lit loo=Rs. 

8. S.D.R. 
SnR I=Rs. 

Rate 
8IOD 

THE MINISTER OF FI-
NANCE (SHRI R. VENKATA-
RAMAN): (a) and (b). The 
Hon'ble Member is probably re-
ferring to the exchange value of the 
rupee. With effect from 25th Sep-
tember, 1975 the exchange value of the 
rupee is determined with reference 
to t ~ daily t",xchange rate move-
ment of a suitably wc,ightcd basket 
of currencies with Pound-Sterling 
as an intervention currency. With 
the help of this basket of currencies, 
th.,· exchange value of rupee with 
Pound-Sterling is fixed by the Re-
serve Bank of J ndia ii'orn time to 
time. The rupee value of other 
international cUl'l'cncies is calcula-
ted on the hasis of t c~ inte ~e ex-
change value of Pound-Sterling with 
those currencies. Thus rupee value 
in the international market will 
fluctuate every day, upward or down-
ward. The exchange value of rupee 
as againt major currencies dwing 
past three years have heen given in 
the attached statement. The details 
on the annexure show that the rupee 
has, in fact, appreciated against major 
cumencies except the Japanese Yen 
and the Pound-Sterling in the past 
3 years. 

Rate Rate RAte--
as on as on as on 

31-3-78 31-3-79 31-3-80 2-3-81 

15'75 16.80 17·85 18.00 

8'4552 8.1364 8.2467 8.2550 

4·2101 4.3506 4.2324 3.8377 

4'&56 4.7914 4·4,0653 4· 1723 

1.8589 1·8g38 1.8345 1.6302 

3.8368 3.8739 3·!l946 3·91°5 

0,9950 °'9657 0.9196 O'7g80 

10'49R7 10'4498 lo-g07R 10.05°1 
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UppadatloD of BhalJaanwar 

2593. SHRI CHINTAMANI 
PANIGRAHI : Will the Minister 
of FINANCE be pleased to state: 

(a) whether representations for 
upgrading Bhubaneswar city, the 
capital of Orissa Statc', to B2 position 
are under the consideration of the 
Government; and 

(b) if so, why this declaration 
is being delayed, when other cities 
have been lcccntly upgraded ? 

THE :rvUNISTER Of' STATE 
IN THE :MINISTRY OF j.'INANCE 
(SHRI SAWAI SINGH SISODIA): 
(a) No. Sir. 

(b) Certain cities, whose popu-
lation, according to 197 I census, 
was marginaJIy short of the minimum 
prescribed for classification as 
B-2 cJass, were upgraded on the 
basis of their mid-census population 
estimates. The case of Bhubaneswar 
could not be taken up fol' considera-
tion as the shortfall in population 
was more than marginal. 

M.M.T.C. NegotiatiDg with 
IIIdppiag Corpol'adoa or lDctIa 
lor IroD Ore EzpoJ't 

2594. SHRI CHINTAMANI 
PANIGRAHI : Will the Minister 
of COMMERCE be pleased to 
state: 

<a) whether Govenunent arc 
considering a proposal to associate 
Shippping Corporation of India 
with Mineral and Metal Trading 
Corporation in negotiating for 
iron ore export; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF COM-
MERCE (SHRI KHURSHED 
ALAM KHAN): (a) and (b). Yes Sir. 
To ensure utilisation of Indian ves-
~ for transportation .of iron ore, 
It 18 proposed to assoaate a repre-

acntative of Shipping Corporation of 
India when MMTC's delegation goes 
to Japan for finalising contracts 
for supply during the year 1981-82. 

Openmg or Office or State 
Bank of India in Jaypur, 

Orissa 

2595. SHRI K. PRA1)J-fANI : 
Will the ~ inis e  of FINAN(;E 
be pleased to state: 

(a) whether Government have 
a proposal to open a Regional Main 
Office of the State Bank of India 
at jaypur in thr Koraput district 
of Orissa. 

(b) if so, when such proposal 
is going to be implemented ; and 

( c) the details thereof ? 

THE DEPUTY MINISTER 
IN THE MINISTRY OF FI-
NANCE (SHRI l\1AGAN BHAI 
BAROT): (a) No. Sir. 

(b) and (c). Do not arise. 

4wi tni "'" slq '" qt. .... 
f&fn w ...., ~ ~ 11ft' 

• 
2596. II1\' ... .mw '"""': m 

tim ~ ~ ~~ til' lfq'f m fctJ : 

(atr) 4ri' i ~ ill' ~ ~ 
~ ~  ITU cr«f 1976-11, 
1977-78, 1978-79 ~ 1979-80 

if ~~ ~  tit1~  -urn (If 
1ft' 

('I) ~ crrtif .. ~ 
mr ~ ~  ct)T ~  
... ~ a nn n ; 
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(q') ~ ~ cr.1 iAfr 4T mtn" 11ft' 
1f'J'I' t ~ i 1 ~ rnT 'f( (fit' iRf 

~  cr.')' ~ t; q-)-( 
(1f) IRr q ~ t fctr 'mT" 

~ ~ «"Cf..ad ~ it ~ q'"( 
~~ ~ ~ ~ t ~ d'1T 

~ m:t W iff=t it CRf iiltl4cfl(\ ~ 
q t? 

1976-77 

1977-78 

1978-19 

1979-80 

(1£) q-"h: (1£). 1 i, 83, 758. 33 ~  

tf.t ~~1  et\' ~~ if. ~ qttf ern t:?;ati' .. 
qI1r ~ CfI'l ttt t, ~ q4" 1979-80 
" ~  .. acu(f cti1 wafur;;(l ~ 
tN iii if,\' ~1  ~ ~a  ~ 

~ '('Ctflf t I 1 1~  ~~ 

~ t I ~ it Wtl qF"oiaA it 
~  ~ i~~1 ~ i i ~ 

i 1 ~ ..ron I 

JDdo.Sovi.et Agreement for 
~e t 01 Bhilai aad 

Darppar Steel PJauts 

2597. DR. VASANT KUMAR 
PANDIT: Will the Minister of 
STEEL AND MINES be pleased 
to state : 

(a) whether Soviet Union has 
agreed to provide further technical 
know-how for improvement of Bhilai 
and Durgapur Steel Plants; and 

(b) whether the agrement is 
on payment or on barter syatem ? 

~ ~ if ~ .nit {--' 
nrf fW( fmR4i'>: (iff).m: 
( .. ) . finrir 1fllT"{ Cf'SIl it; ~ 

Qi ~~ ~ ~~~ 

d"'(q; ~ ~ ~  ~ M 
'lit ~ ~ ct.' ~ ~  ;rf 
t :-

~ ~ ~1t ~ rm trt: ~1t 
~  '10 

26,21,632.82 26,21,632.82 

32,59,940. 37 32,59,940.37 

40,59,900. 86 40,59,900. 86 

1,18,87,522. 32 1,01,03,763.99 

THE MINISTER OF CO MME 
RCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): 
(a) and (b). The Soviet organisa-
tions had, at our instance, prepared 
a techno-economic report called 'Ba-
sic Technical and Economic Con-
sideration' (BTEC), for moderni-
sation of Bhilai Steel Plant and 
augmentation of its annual pro-
duction capacity through intro-
duction of new technology and 
modernisation of equipment. How-
ever having regard to the changes 
that had occurred in the quality 0 
inputs into the steel plant, it was felt 
necessary to get an in-depth study 
made by the Metallurgical and En-
gineering Consultants (India) li-
mited (MECON) in c ~ati n 
with CUPROMEZ (SoVIet) for 
specifying and determining the tech-
nical parameters. Further nego-
tiations with the Soviet side will be 
held on this suqiect after the submi-
ssion of ME CON's report, its examina-"," 
tion and an investment decision 
thereon. 

There is DO proposal or agreement 
with the BoWt lide in respect of 
Durgapur Steel PJanL 
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25gB. SHRI KRISHNA PRA· 
TAP SINGH: Will the Minister 
of COMMERCE be pleased to state : 

Ca> whether his attention has 
been drawn to a news-item which 
appeared in the "Times of India" 
dated the 17th January, IgBl under 
the heading "Export subsidy system 
under fire"; and 

Cb) whether Government pro-
pose to review the whole question 
of export subsidy and if so, the salient 
features thereof ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF CO-
MMERCE CSHRI KHURSHED 
ALAM KHAN>: Ca> Yes, Sir. 

(b> The rates of Cash Compen-
atory Support are under continual 
review by lhe Government and nece-
BSary changes are made in the rates 
on various items as and when the 
situation so warrants. 

Ezport of Tea, Jute, Sap.r 
aacl Rice 

2599. SHRI R. P. GAEKWAD: 
Will the Minister of COMMERCE 
be pleased to state : 

(a) total quantity of tea, jute, 
sugar and rice exported out of the 
country during the calendar year 
1980 ; 

(b) value of each of the above 
commodities expol ted during the 
said period ; 

C c) whether figures of export of 
t ~ above commodities show an 
upward or a downward trend ; 
and 

Cd) if downward trend, reasons 
for decline in the export of these 
commodities and steps taken to 
boost export of the· same? 

THE MINISTER OF STATB 
IN THE MINISTRY OF co. 
MMERCE CSHRI KHURSHED 
ALAM KHAN): Ca> and (b). The 
provisional figures for the quantity aad 
value of tea, jute, sugar and rice 
exported during the calendal year 
1980 are as under :-

Quantity Value 
(RI. cron.) 

Tea . A24.49 m. kgB. 4IA·M 

Jute ra,757 bales 
of ISo kg. each) 

2." 
Sugar %000 tonncs 116.05 

Rice 4.541akh MT '33·93 

(c) and (d). While there has 
been an increase in the exports of 
tea and rice, as compared to the pre-
i ~ year, the exports of sugar have 
been less because of the restrictions pl-
aced on its export. In so far as jute is 
concerned, it has been increasing 
in quantitative terms, but the lower 
value realisation in 1980 was due 
to global glut of raw jute. 

Llceaee to Coca Cola Esport 
Corporation 

Q600. SHRI DHARAM BIR 
SINGH : Will the Minister of 
COMMERCE be pleased to state : 

(a) whether it is a fact that re-
serve Bank of India had given time 
to Coca Cola Export Corporation 
to close its operation by 5th May, 
1978; 

(b) if so, whether Commerce 
Ministry did not give the ad hoc 
import licence to Coca Cola in 1977; 
and 

(c) whether the annual licence to 
~ given to Coca Cola was for . 
Rs. 16 lacs ?'. ~ ~ ._ _ ~  ;g 
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. THE MINISTER OF STATE 
IN THE MINISTRY OF CO-
MMERCE (SHRI KHURSHED 
ALAM KHAN): (a) The timc-
limit upto 5th May, 1978 was appli-
cable to the Cor.poration only for the 
purpose of diluting its foreign ('quity 
to a level not exceeding 40% • The 
Corpora tion, however, decided to 
wind up its operation in India. 

(b) In 1977, no ad-hoc import lic-
ence was issued in their favour because 
the Corporation ceased to manufac-
ture Coca Cola concentrates in India 
before final decision on their appli-
cation in 1977 could be taken. 

Does not arise. 

IZ.OO hrs. 

RE: QUESTION OF PRIVILEGE 
ETC. 

PROF. K.K. TE\VARY (Buxar) : 
Yesterday I had made an enquiry 
about my privilege Motion against 
Shri Jyotirmoy Bosu , .... 
(Interruptions) 

MR. SPEAKER: It is under my 
consideration. (Interruptions) 

PROF. K.K. TEWARY: And 
you assured the ~e .... (Inferroptions) 

MR. SPEAKER :The hon. Mem-
ber should know that it is under 
my consideration. . ... (Interruptions) 

PROF. K.K. TElVARY :  I had 
given you a notice. But a report has 
been published in the newspapers that 
it has been rejected. (Intmuptions) 

MR. SPEAKER : Please listen. 
What do you want ?  I have already 
given my observations yesterday that 
it is under my consideration. What do 
you want ? (Interruptions) 

What do you want ? (Interrup-
tions) 

~ IRl"W fqni .. , ... i ( if 
~~  : ~ t ~  ,w ftc",) ij 

WP(f fqrf''Al III ~ ~ PT t. .. 
..... ",m: ;':'N ~  ~1 t  I 

SHRI JYOTIRMOY BOSU 
(Diamond Harbow') : I had written 
to you about the increase of allowa-
nces for Members of Parliament. 
(Interruptions) My Party Member and 
Shri Vajpayee's Party Members and 
others have opposed and questioned 
it. We want secretarial assistance 
from 10k Sabha .... (Interruptions) 

DR. SUBRAMANIAMSWAMY 
(Bombay North East) : This hypocrisy 
must end. If he does not want he need 
not take it. We need it and we will 
take it. (Interruptions) 

SHRI GEORGE FERNANDES 
(Muzaffarpur) :  I want to call your 
attention (Intm"uptiOtlJ). I had sent 
a brief note. (Interruptions) 

~  ~t  : 9;l'Trr ~ ~ 
ttm I 
SHRI GEORGE FERNANDES : 

I had sent a note about this economic 
Administrative Service Commission 
which has now been announced. There 
are certain very important points ari-
sing out of this decision of the Govern-
ment. How should we raise it ? (In-
terruptions) You p]ease listen to me. 
(Interruptions) How and where do we 
raise this? How do I rinse it in the 
House ? The Government is trying 
to undo completely the admini-
strative structure. (InteTnlptions). 

MR. SPEAKER : You are raising 
this in this. 

~a ~~~ I 

SHRIGEORGE FERNANDES 
How to raise this in the House ? 
How ~  we discuss this question' 
(Interruptions) Please see. There are 
other aspects. Govermnent have taken 
a decision. The One is that the Govern 
ment went on leaking out some in-
formation. If they had taken decision 
they should have had the courage 
to come and tell the ~ They 
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could not do that. (/ntmup tions). 
There are certain things. (Interrup. 
lions) 

SHRI SUNIL MAITRA (Cal-
cutta NOl-th East) : I have given notice 
of an adjournment Motion regarding 
military ammunition. (Interruptions) 

MRI. SPEAKER: No, No. I have 
admitted a Call Attention motion 
for Monday on this. (Interruptionr) 

-
22.02 hrs. 

PAPERS LAID ON THE TABLE 

REVI&W ON AND ANNUAL REpORT 

OF INDIAN TOURISM DEVELOPMENT 

CORPORATION LTD. NEW DELHI 

FOR J979-80 AND A STATEMENT FOR 
DELAY. 

THE MINISTER OF TOURISM 
..AND CIVIL AVIATION ( SHRI 
A. P. SHARMA ): I beg to lay 
on the Table :-

(J) A copy such of the following 
papers (Hindi and English ver-
sions) under snb-section (1) 
of section 6JgA of the 
Companies Act, 1956:-

(i) Statement regarding Review 
by the Government on the 
working of India Tourism 
Development Corporation 
Limited, New Delhi, for the 
year I97!1-Bo). 

(ii) Annual Report of the 
Indian Tourism Develop .. 
ment Corporation Limited, 
New Delhi for the year 
1979-80) along with the 
Audited Accounts and the COlll 
ments of Comptroller and 
Auditor General thereon. 

(2) A statement (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentioned at (I) 
above. 
[Placed in Library. SII *-

~ 2015 8  

REVIEWS ON AND ANNuAL-
RBOORTS OF BASIC CHEMICALS, 
PifARMACEUTICALS AND COSIIB-o . 
TICS EXPORT PROMOTION, 

COUNCJL, BoMBAY FOR 1979"'80 
and MARINE PRODUars EXPORT 

DEVELOPMENT AUTHORITY, Co-
CHIN FOR 1979-80 . 

THE MINISTER OF STATE 
IN THE MINISTRYOF COM-
MERCE (SHRI KHURSHEED 
ALAM KHAN) : 

I beg to lay on the Table:-

(I) (i) A copy of the AWlUal 
Report (Hindi and English 
versions) of the Basic Chemi-
cals, Pharmaceuticals an.d 
Cosmetics Export Promotion 
Council, Bombay, for the 
year ~ 9 80 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Basic Chemicals, Phar-
maceuticals and Cosmetil"S 
Export Promotion Council, 
Bombay, for the year 19i9-
80). 
[Placed in Library. Sec No 
LT-2016/81.] 

(2)(i) A copy of the Annual 
Report ( Hindi and English 
versions) of the l\1.arine Pro-
ducts Export Development, 
Authority, Cochin, for the year 
'979-80 along with Audited 
Accounts, S u h-section (3) 
of section 22 of the Marine 
Products Export Development 
Authority Act, 1972. 

(ii) A copy of the Re\·iew 
(Hindi and English Versions ) 
by the Government on the 
working of the Marine Product 
Export Development Autho-
rity, Cochin, for the year 
1979-8o). 
[Placed in the Library. See No. 
LT-2017/81 ]. 

---
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18.06 Ian. 

COMMIITEE ON PAPERS 
LAID ONTHE TABLE 

MINUTES 

DR. RAJENDRA KUMARI 
&\JPAI ( Sitapur) :  I beg to lay on 
the Table Minutes (Hindi and 
English versions) of the sittings of 
the Committee on Papers laid on the 
the Table relating to their Fourth 
Report. 

COMMITTEE ON PAPERS 
LAID ON THE TABLE 

FOURTH REPORT 

DR. RAJENDRA KUMARI 
BAJrAI (Sitapur): I beg to lay 
on the Table the Fourth Report 
(Hindi and English versions) of the 
Committee Oil Papers Laid on the 
Table. 

• 8.07hrs. 

CALLING ATTENTION 
TO MATI'ER OF URGENT 
PUBLIC IMPORTANCE 

FOREION EXCHANOE RACKET 

SHRI RAM SINGH YADAV 
(Alwar): I call the Attention 
of the Minister of Finance to the 
following matter of urgent public 
importance and request that he may 
make a statement thereon : 

"The reported operation of a 
rupees one crores foreign ex-
change racket from Delhi with 
contacts in Hong Kong and 
U.S.A. and the action taken 
by the Government in the 
matter." 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): 
Mr. Speaker ~ Sir. On the basis of 

iDtcUigencc developed and work-
ed. out by the Directorate of En-
forcement, Shri Santosh Kumar Jain 
son of a known racketeer and an 
EX·COFEPOSA detenu 8hri 
Manak Chand Jain, was appre-
hended on the 23rd February, Ig81 
by the Officen of the Directorate 
and foreign currencies equivalent to 
approximately Rs. 47,000/· were 
seized from his person. As a follow 
up, a number of premises in Delhi 
were searched resulting in further 
seizures of foreign currencies equi-
valent to approximately Rs.lr6,ooo/-
Indian currency of Rs. 1.47 lakhs 
and inc i inatin~ documents. Besides, 
contraband goods consisting of elec-
trical watches, cameras, etc., were 
found in one of the premises and 
seized by the Customs Officers. Five 
penons, namely, Shri Santosh Kumar 
Jain, his brother Shri Suresh Kumar, 
their father Shri Manak Chand 
~  Shri Ram Niwas Shar,ma and 
Shri Ashok Narain were arrested., 
8hri Manak Chand Jain was released 
on bail on medical grounds but the 
othen have been remanded to judicial 
custody till the 11th March,lg81 . 

The documents recovered includ-
ed accounts of purchase and sale 
of foreign exchange by this group 
to the tune of Rs. One crore. The 
documents further show dealings in 
contraband goods by this group. 
Two of the members of this group 
are maintaining accounts with banks 
in Hongkong. The documents 
seized. also indicate transfer of funds 
&om Hongkong to U.S.A. 

Further investigations are in 
progress. 

SHRI RAM SINGH YADAV : 
The reply given by the hon. Minis-
ter is lacking in details which have 
appeared in the newspapers regard-
ing this racket. It has been re-
vc8led by the information given 
in several newspapers that the king-
pin of this racket was operating in 
this business for the last three years 
and he was even detained for 19 
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months under the COFEPOSA at 
the time of Emergency. (Intmuptions) 
It has been alleged that not only Mr. 
Manak Chand Jain whose name has 
been given by the hone Minister, 
but his two sons and two employees 
of Indian origin were working in 
lOme foreign airline. They are 
also involved in this racket and 
one of them is absconding. The 
important point is that not only they 
are dealing in purchasing and 
selling of foreign currency racket but 
also in smuggling of foreign goods, 
electronic watches and. other sophi-
sticated cameras and other luxury-
items and those items sold in India. 
Not only this, bank accounts were 
maintained regularly by these 
rackeieers and the money which 
was there in the banks of Hongkong 
was transfeJTed to U.S.A. I wish to 
know from the hone Minister what 
measures he is going to take under 
the Foreign Exchange Regulation 
Act and COFEPQSA to ensure that 
such cases are curbed in future and 
are not repeated and such anti-
national and anti-social activities are 
not carried on in such a fashion. 
Therefore, I want the hone Minister 
to make provisions to take strict 
measures to curb these activities and 
I want a reply from the hone 
Minister on this. 

SHRI R. VENKATARAMAN : 
The hone Member has given a little 
more details about the activities then 
I have done in my statement, from 
various Press reports. What I stated 
in the House is that we are investi-
gating and as soon as the investiga-
tions are over, we will be able to give 
further details. As at present, 
we have found that a number of 
persons have been involved in the 
racket and we have arrested all of 
them.. Only one person 8hri M. c. 
Jain has been granted bail for reasons 
of Health. All the other penons 
have been remanded to custody. 

Thehon. Member wanted to know 
as to what action we propose to take. 
Actually Manak Chand Jain was 
a detenu under COFEPOSA. We· 
detained him and he was in deten-
tion for about two years. It was 
only later that he was released. If' 
the investigation warrants, we will· 
not fail to take appropriate action. 
against others also. 

(Interruptions) *. 
MR. SPEAKER : Not allowed •. 

."(.-upr1:fq (Ni<llillilICl) :. 
~  ~ 1i'efi '*" it ~ ~ 
~ it iRI'ItIT '\flfr ~ ~ it ~ ~ 
~ ~ fcta ~ ~ ctfr ~~ 
~~t ~~ nt  

it it~~t I ~ it ~ 

furli '111ft-

"A search on his person led to. 
the recovery of 4480 US dollers, 
190 pounds sterling, 115 Canadian 
dollers, 35 Kuwait dinnar, 1000 
Saudi rials, 60 Singapore dollers . 
and 930 dirham." 

if( ~  CfiT ~  ~  

t i i~~~~ t~ ~ 

bff ~ ~ ~ fifiit §1:{ ~ I. 

~~it~~tt ~ t~t I 

~~~~~~~~

"During the three years ~19  
to 1978, 16504 cases were insti-
tuted by the Enforcement Dire-. 
ctorate by issuing show cause 
notices to the parties concerned. 

During the same period, 18286. 
cases were adjudicated by officers 
of the Enforcement L Directorate 
including cases where show cause 
notices were issued in earlier years, 
resulting in confiscation or"' 

-------.... --------------------------··Not fCQ)rded 
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['11 mflT ~ ~ ~  
foreign exchange of the value of 
Ra. 37.15 lakhs, Indian currency 
129 .98 lakhs and levy of penal-
ties aggregating to Rs. 746.86 
lakhs." 

~ ~ ~ ~  'fA ~ ~ 

a ~~ ~ ~~  ~ 

t~~~ ~ i~ 

~ ifiT ~ ~ ~ :dR ~~ GffiT 
'1T ~  t fcti ~ U.ifi ~ rn 
GI1ir ~ crrr ~ ~  I Am 
'In: iIMff it ~ ~ ~ I1'lIT 1fT I 
~ mit ~ iit~ U ~ ~ 

~  i ~ iflfT ~ iti 'Ii1i ~ 

~iti ~ mit ~~ 

q'QI' it '4\' ~ 'IT ~ ~ \S11 s ~ 

t ~~ ~~~ ? 
CRT ito ;m:p;ror 1ft!ri ~~ 
if ~ «lit it ~ ~ ~ 

it '1'1' ~ I!fT fct; ~i  fi«rr fcmr 
~ if -t I iflrr ~  ifi i ~ 

it 1~~~ta ~~ itc~ 

~ & 9/r{ ~i ~ iffUlror 

Cf)'T iNT ~a t ? Cfl1T ~~ ~~ it 
tffiT \iff fcti 1iiT'Vf ~ iti 1 ~ 

it 'ff 9/n: \ill ~  ~ I fM Iii recti 
tmrcfti ~  Gftl'f ~ fiflm ~~~ 
~  it ~  ~ ? ~~ ~ 

mq' ;r mqj ~ f.;w;rr , 
~ it 'f ,-q' ~ ~~ ~  

~  ~ Ri ~  i c ~ ~ qit &, 
iNf ~ ~ ii c  it ~ ctfT tfiIJl 

it!" ;rn:r ~ liT ift.T ~ fati 1"*1' ~ 
GfiT ~ ~ ~  J;('W WT 
~  ~  Cfl1T i~ it ~~  ~ fifi 
~ '51,;ft c;*' \ill fati ~ ifi'1iit ~ it 
~ lfnr -it t.T file Itt if ~ 
~ ~  ~ ~ ifit 
~ ~  ~ q;ror ~ ifiT \ltv 
~~ ~ ~ 

ifi1t ~  !AN .., f1flft t, ~ 
~  m q ~ t ? 

lie: ijf) ijtT Cfl rtf c ~ ~  " 
\itT Ai ~ ~1 i ifiT '4T ~~ it 
~ ~ ~ iff( ~~~~  i ~ ~ !R'rtr 
GfiT ~~ 9;1'11: ~ i if mt 
~  ~11  i~~ liq1t CflT 't1TCr pr 
t, ~~i  arrt it mq' ep;rr ~ ~ 
ijfT ~ ~ "fR ~ off, Cflrr ~ 
~ ~  

SHRI R. VENKATARAlVIAN : 
It is unfortunately true that in this 
racket one person name Amok Naray-
an is involved. Our investigation has 
revealed that he is the son of our for-
mer diplomat. We are investigating 
into this matter. We have taken.very 
serious notice of it. We will do every 
thing possible to see that the entire 
remification of this transaction is fully 
investigated and those responsible are 
given the highest punishment that the 
law can give. Ido not want to say more 
since it will hamper investiga tion. 

P..lT '(1itr 1 t ~~ : ~  ~~ 

5 c i ~ ~ ~ ? t~  ~ tfi'fl if, ;rnr 
<.;, " -

~ ~  ~ ? ~ ~ iiT ~ s  ~~ q'Tq' 

cf.rf ~  ~ ~ ~ ? ~ ~ n ~ c ~ 

~~ 'fi1' ~~ ifiT ~  ~ 1 

SHRI R. ~i  : 
I will mention that. He was employed 
in the British Airways. 

DR.SUBRAMANIA?\,1 SWAMY 
(Bombay North East)·: Did you say 
former diplomat ? 

SHRI R. VENKATARAMAN: 
He has retired. He was not a high 
level diplomat. 

MR. SPEAKER: He has clarified 
that. 

-n (1"'14(U-': ~  (qe;n): 

~~~ t~n~~ t~ .. 
flAim ~ ftrtt fifia'ott ~ ~  qv 

~t t i t~ t I ~tnt 
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t~~~~ ~~~~ 

~ ~t ~ ~ ~  t ~ ~ I W 
~~ iii) ~ ~nt  ~ t I ~~ iti 
~~ ~  N'«'r ~ 1 ~~ ~ q'r;;::r 10 

t'IN crill', tro: ~  ?;f( ~  it gq'f ~ I 
~~ ~~ ~~ am-fcra:m ~s  ~~ if'if) 
it ~ ;wft at v.fT I Wt ~ ~ ((ifi ~ 
~ ~ it 91ft ¥fi, ~  ~ ~ ~ 

~c ~ Cfl'f aJ'r;r 1Tlfr c:rr ;r(f, ~  ~  

-iii it ~  vn: it 12 ~  ~ ilfi'f c ~  

~  crrf 'It v.fT I (1") l'« ~ $ m 
~~ (IT ~ ~ i 1 ~ ~ ~ 'l'qf ~ct ~ 
~ t~ ~~  ~ ~ ~ I ~ ~~ 

ctt 'if?:ifrQ: lfe:r {\' ~~ t \;far ~ i ~  

~n ~ ft:qfao ~ ~ ~  it ~~c~ t I 
'fcr(Qft' ~  cfr 'frtT ifi'll t I 'l'.n fcm' 
lim ~ ;r ifie:r t fill' 1300 ~  ;fft 

'f1r(qff ~s  CfI''I' ~ ~ ~ ~  ~ I ~ 

'f1r(m ~n f.:rllfm ~ ~~ c1ft ~ t ~  

6000 ifift?' ~~ it ~ ~  tf?")fi:;'fq 

~  q"( .-Ii{ ~ t ~ t ~  ~  i ~ 

~ ~  ~ I ~i  ~ ~ ~~  ~  

i ~ 6.1 ~ i  t I ~  ft:qftr it it ~ 
t~ e 1  & it fq(Qr"r ~n ifir dtt 'l'rf:1C1l 

.:I 

~~ ~  Cfitrrr :q1l[et ~ ~ ~ i i i ~ 

'it ~~n  i ~ t ~ ~ ~ ifir,*qrW 
~ i  t I ~ i ~ a ~ ~~ ifirlftTIW 
~ ~~ t I ~  1 9 ~~ Cf<ti ~ 

it ~  if ~ arre: \if''I'r;rcr q"{ w)? R-lr I 
~~  Gflrr ~~ t ? Gflrr ~  ~ ~ 

~~ it i ~ &T i ~  ~ ? ~  ~ ~~ ~ 

it ~  aiTqn,: ~ & a-) ill{( ~ i  s'ff.:rT 

~ i  i ~ ~  ,fiiTtf')fu-fi ~  i;r,TiTJit 

iil ij'1"f ~  ~ &Ta'r t I 

IpqI ~  ~ i  q'41fatn: ~  

ijfm'r t, ('I' ~ ~ ~ t \il'ffl' t I 

eft '(iiiiifiC''( WMl: ~~ ~  .,. 
~ WJ1t ~ ~ ~ t I W iffi1' iIlr 
~ ,,+iftfiR4iif t fila ..m ~ i  'R 

ft(r ~ N!fr ;rqr t ~i i  \Vf'iiI)r ~ iii  

~ if ~ ij'iIl'6" ~ I 

~  ij'amwr iru ~  t ~ vrtA l1t 
\ill ~ iIis it; ~i  if ififTJ if", fiIlqr t, 

~ t ~~ f.:rrr.RT ~ ~ c ~ tnr 
rti:;r t \ill ~ i  a ~ ~  t, at i i~ 

it t~~ i  ~i 1 i ~ ~ 6) ~ 

~ tt  I ~ ~n ~ it; ~ 1 ~ ~ \J;r 1 ~  

if CfinT i 1 ~ c ~~  ~~ q'J'ij' 1,Q ~ 

cit '1'fu cit gf fcrbit ~ t ~ ~ ifiT 
1fT '1'i"1:f ~  ~ m if ~~ ~ 
~i  ? ~ ~~  ~ t1  ~ ~~  q.m \;ft ~ 
ai ~ q ifi'frqr gq-r t ere: i ~ ~  ~~ 

q'R It ~ ~  ~ i ~ if ~ i ~ ~ 

ifirtlir l!,rrrq;r ifi'fr iit I ffi ~ ~ cfr 
'1'rWifir 1fi t fcIi' W ~ qjs ifil'iA' q 

i ~ ~~ ~  ~ ~i  i i 1 ~ ~ 
~~ urr if ~ i ~ ~ I ~ ~ ~  

~~ ~ ~ i 1  iti ~ t  .. I 

1 1e111~  : r:iiTa-~  ~ «ij' fft 
ifm '1'I'ij-'1'f iif1l:tqT I 

~  ~  ~  ~ i~ ij'rfircr 
i ~ ctft em-fWw i i~ ~~  ~ fCfi W(1: i ~ 

Cfir ~ ~i  f..r<lim ~ ~

as ~ 1 e ~ : ~ ifr '\(r t ~n  

~~ ~~ ~ q-;: GIt1 ~ I 

~  n~ umft : ~ i ~ ~ W 

~~ .. ., em-~~  ~  ~ fGfi ~ ~ ~ cit 
qffi Cfir ~  6) ~  wcfiT q'fq' ~ I ~ 
~ ~~ ~ t~~ ;reT t ffi ~~ ani: 
if ..rr lj" ~n  ~ fer;m: ~  ~1 i I 

~ ~ e ~ l"1llff it; firU&: ~ 
~ I ~i  q 1 ~ wm;:r ~ t ~ i ~ 

~ iia f"r'Ii c ~ ili'ront * t ? 
~ t1 ~ ~1  '{f.rqif cr.,""'" ~ ~ ~ 
ffi ~ ftrmRit ~ iM' fc'Ilr t 
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[6ft ~1 ~ mit1 
~ ifIfI' ~ \"rPiT ifiT 1ft w ~ ~ ~ 
mq;m"( ~ '1'l1T t ~ 1fIR: ~ 'Pn' 
t ~  ~ ~~ fcmf.ft t ? CflI'r ~ 

~ ~~~~~n ? 
SHRI R. VENKATARAMAN : 

Mr. Speaker Sir, I am happy to get 
the support from the hon. Member 
in the concern for foreign exchange 
which I have, so that in the steps that 
I propose to take for conservation of 
foreign exchange I will have the fullest 
eupport from Mr. Ramavatar Shastri. 

So faras the question, what steps 
the Government have taken, is concer .. 
ned, I would like to give some figures. 
In the year 1980 we have registered 
5,270 cases under the Foreign F..x .. 
change Regulations Act. 

AN HON. MEMBER : How 
much money you have got ? 

SHRI R. VENKA TARAMAN : 
So far as the total amount involved 
in the offences is concerned, it is Rs. 
55,27,56,980. We have also filed 110 
cases in the courts during the year 1980. 
I am happy to infonn the House that 
we have secured convictions in 81 
cases and the number of persons we 
have arrested under FERA is 59. 
Therefore, on these figures Shastriji 
would at least ••.. 

SHRI RAMA VATARSHASTRI: 
How many? 

SHRl R. VENKATARA-
MAN : I have no figures about the 
arrests under National Security Act 
because this deals with COFEPOSA 
and other things. 

SHRI JYOTIRMOY BOSU 
(Diamond Harbour) : Economic offe n-
den must not be touched under this. 

SHRI R. VENKATARAMAN : 
Therefore, the charge is totally un-
sustained. The third point which Mr. 
Shastri made is : why are you so 
liberal and kind hearted towards one 
of these racketeers and why was he 
_given bail ? It is not in our hands. 
He was granted bail on medical ground 

by the Sessions Judge. (IntmuplifIfU) 
Therefore, the point is that it is not 
a matter of complaint against the-
Government. 

SHRI SUNIL MAITRA (Cal-
cutta North East) : Did the Govern--
ment oppose the bail ? 

SHRIR.VENKATARAMAN: 
I do not have any information here' 
now. But I presume we never allow· 
any bail to be granted. That is the 
attitude of Government in every case. 

(Intm"..tptions) 

SHRI RAMA VATAR SHASTRI ~ 
There may be some. 

SHRIR.VENKATARAMAN: 
Except there, we do not think that it 
is necessary in all cases, and particu-
larly in cases of this kind I do not 
think we generally agree to the bail 
being gt'anted. But this has been done 
on the medical grounds and therefore, 
we have n.o say in the matter. 

I am happy to infonn Shastri Ji 
and Mr. Sunil Maitra that the bail 
was opposed. The position, therefore, 
is that the matter js under inVestigatiODpo 
very effective steps have been taken 
and I am sure the House would agree 
with me in at least passing a word 
of compliment to the Department ~ 
which has acted so promptly in busting 
this particular racket. If they do not 
get the necessary strength from Parlia-
ment, they will not be able to perform 
a rather onerous' and difficult task in 
these circumstan, 'es. 

SHRI JYOTIRMOY BOSU : 
What has come out, I am not going 
to cast any aspersion. Well, they 
have detected something. But it 
is only a tip of an ice berg. Small 
fries have been caught. They are 
being exhibited and the are trying 
to concince people that they are doing 
a grand job. It is not so. 

It could be perhaps to-day esti-
mated that the illegal outflow of 
foreign exchange from this country 
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to-day comes to about RI. 2000 

crores a year. Ten years ago Madan 
Gopal Kaul Committee which took 
~dence from those who were them-
~ es doing this thing-Bengal 
Chambers of Commerce executives 
etc. put the figures at RI. 240 
crores. 

I can assure you almost without 
ecception, that all purchases of 
foreign assets done by Indians col-
laborations, export import business 
have a big amount of invoice mani-
'PulatiOD fictitious figures while buying, 
fictitious figures while selling. The 
'Enforcement Directorate has been 
'kept as a very small ineffective unit, 
that we realise. Mr. Subramaniam 
Swainy, my former colleague in the 
Committee on Public Undertakings 
will bear me. The officials bitterly 
·complained that they do not get 
-mfficient people. They are not 
.allowed to grow. They are not 
,allowed to expand. It is totally 
unequal to the task. I am very 
JIOrry to say it is ineffective. 

I will quote from the sixteenth 
-Report of the Committee on Public 
Undertakings which was laid on the 
'Table of the House. On page 36 
it says : 

"As the law Commission observed 
in its 47th Report on Trial 
and Punishment on Social and 
Economic Offences : 'These 
offences affecting as they do the 
health and wealth of the entire 
.community require to be put 
down with a heavy hand at a 
time when the country has 
embarked upon a gigantic 
process of social and economic 
planning' r" 

Then it says -

"Unfortunately, the examina-
tion of a nwnber of cases dealing 
with jute offences as detailed 
in the preceding Chapters 
have given an impression to the 
Committee that the depart-
ments armed with new powers 
have not only not useQ the 

powers given to them in a 
proper and effective manner 
but on the contrary acted in 
collusion with the resttlt that 
the economic offenders, parti-
cularly, in the jute trade and 
industry have been acting with 
impunity to the detriment of 
the State whatever be the 
legal provisions enacted to deal 
with them. It would suffice 
in this context to refer to the 
facts of one case viz., J. K. 
Udyog Limited." 

Bharat Hari Singhania was their 
Headman who was caught for under 
invoicing of Rs. 49,03,500/-. This 
was one under-invoicing. 

"There are clear materials of 
evidence to indicate collusion 
between certain high officers 
of the Directorate of Enforce-
ment including the Director 
and certain persons connected 
with the J.K. Udyog Limited 
who were involved in a very 
serious violation of Foreign 
Exchange Regulations Act. 
A twist in the whole case was 
given by Shri S.B. Jain, 
Director of Enforcement in 
June, 1976 asking for a complete 
reappraisal of the issues in 
the case and the turn of events 
that took shapes thereafter." 

Mr. Subramaniam rswamy, 
because he overstayed abroad, he 
was prosecuted and here is the 
recommendation . 

I would like to ask the hone 
Minister as to what steps have been 
taken on this. The case should 
be re-opened and prosecution should 
be launched against Bharat Hari 
Singhania, Rameshwar Agarwal, 
N.P. Puria, R.L. Rastogi, J.K. 
Udyog and Ganges Manufacturing 
Co., without any delay. 

The Central Bureau of In-
vestigation and Central Vigilance 
Commission should be asked to 
launch prosecution against 
Sarvashri S. B. Jain the then Director 
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Shri Jyotirmoy Basu 

(Enforcement). T.N. Kaul and 
":N. Banerjee for having entered into 
aiminal conspiracy of committing 
offences punishable under Section 
~18 of the Indian Penal Code. 

The Central Bureau of Investiga-
tion and the Central Vigilance Com-
mission should be asked to initiate 
action against Shri S.B. Jain for 
purpose of prosecution under :218 
IPC for saving Bharat Hari Singhania 
from legal pumishment. His 
finding that Bharat Hari Singhania 
had ceased to be a Director w.e.f. 
11-2-1971 and not liahle fc)r contra-
vention of any offence under the 
Foreign Exchange Regulation Act 
is clearly perverse. 

We have made clear indications. 
If you come to Appendix I, page 40, 
you will see a galaxy of real bandicoots 
the people who are looting the coun-
try. 

You kindly see Appendix I, p. 
40, giving details and the present 
position of cases of violation of foreign 
Exchange Regulation Act by persons 
in the Jute trade detected during 
the period from 1-10-67 to 30-9-77. 

Serial No. I-MIs. New Central 
Jute Mills; it is a Shanti Prasad Jain 
and Sabu Jain group. 

You now come to big magar 
"","hA ones. Serial No. 4-MJs. 
Bird 8t Co. Ltd., at that time headed 
by 8hri Pran Prasad, the biggest 
economic offender in this country. 
How many times has he been caught 
aDd what action has been taken ? 
How is it that he moves about freely? 

Serial No. s-M/s. Fort Gloster 
Industries, Calcutta, Bangur group, 
one of the richest jute tycoons In 
the world and the richest man in t ~ 

country. What action has been 
taken ? 

Serial No. 6-M/s. General 
Industrial Society Ltd., Shri G.D. 
Kothari, the nephew of Birlas. He 

cannot be touched. You are only 
fiddling about with Rs. 60,000 or 
Ra. I lakh. 

~ ia  No. Pr-M/s. Girdhari La! 
Mahaeswari. 

Serial No. g-The Fortwilliam 
Co., Ltd., again Bangur group. 

~ ia  No. Io-Singhania Enter-
prices, Calcutta. 

Serial No. I I-MIs. Birla Jute' 
Manufacturing Co. Ltd. 

Serial No. 12-M/s. Victoria 
J ute Co. Ltd., Sir John D.K. 
Brown, twice made the Chairman 
of the Associated Chambers of Com-
merce, the Bengal Chambers of 
Commerce. He was also a member 
of the Advisory Committee of the 
Central Board of Excise and Cus-
toms and member of the State Bank 
of India and the Reserve Bank of 
India local advisory committees. 
An economic criminal is made to 
sit in judgment on himself. That 
is the class character. 

Serial No. I3-M/s. India Jute 
Co. 

Serial No. 14-M/s. Delta Jute 
Mills Co. Ltd., Poddar and Kanovia 
group. 

Serial No. 15-M/s. Cheviot 
Mills Co. Ltd., again Poddar and 
Kanoria group. . 

Serial No. Ig-M/s. Dalhousie. 
Jute Co. Ltd., again Mr. Pran 
Prasad is there. 

Serial No. 20-M/s. Alexander 
Jute Mills Ltd., Mr. C. Hockley .. 

Serial No. 2 I-MIs. North 
Brook Jute Mills, again and again. 

~ Pran Prasad. I am asking a 
pointed question: What has he 
done to catch him, punish him and 
put him behind the bar, who baa 
looted the COUD!ry? We have now 
nationalised the Bird &. Co. whm aU 



PHALGUNA 15, 1902 (SAKA) Racket (CA) 

the juice has been taken out. He 
is happy with the jacket. 

Serial No. 26-M/s. 
Budge Jute Mills, again, 
Prasad Jain group. 

Budge 
Shanti 

Serial No. 28-M/s. Caledonian 
Jute !vlills Co. 

Serial No. 3o-M/s. Hastings 
Mills Ltd. 

Serial No. 3'.l-,-M/s. Louis 
Dreyfhs & Co. Ltd., an Interna-
tional rcckctecr of the world, She 
Jeen Louis. How many times has 
he been caught and detected? 
Ne\'cr you can put them behiIld the 
bar.'· 
Serial No. ~1 s  Titaghar 

Jute Factory Co. Ltd., again Sir 
John D.K. Brown. 

Serial No. 38-M/s. Juggilal 
Kamlapat Udyog Ltd. You see 
the amount ; it is Rs. 49,38,500. 
Mr. Venkataraman., you can fool 
people one day ; you can fool people 
two days but you cannot fool them 
every day. I would like to ask 
him what happened to the famous 
Bird case where an underinvoicing 
of hessian for draining our money 
by Mr. Pran Prasad to Benthal group 
amounted to Rs. 175 crores, by an 
officer for whom, the Collector of 
Customs has been transferred, dismis-
sed and humiliated? Earl Mount-
batten, came to this country and the 
case was settled and hushed up, the 
then Finance Minister, Mr. Sachin 
Chaudhuri was the lawyer. He 
cannot be touched 

Coming to multinationaJs, if we 
look at the Unstarred Q. No. 6277, 
You will find the Gramaphone 
Co. Ltd., the Brooke Bonds India 
Ltd., and the India Tobacco Co. 
Ltd., maintaining the most powerful 
lobby in the capital, in the best 
hotels of the country, and they keep 
the black money with their distribu-
ton, the biggest contributors. I 
would like to ask why the multina-
ionals have not heen touched in a 
big way. 

What happened to the Foreign 
Airlines, Sabina, the Manager was 
caught the other day. What have 
you done to him? Granted bail. If 
you apply NSA to Shri Ram 
Avtar Shastrj, his relations would 
not know where you have detained 
him. You are a God-fearing, pious 
man, I am told. But do you thiak 
that you are acting according to' 
your conscience ? 

MR. SPEAKER : You cannot 
believe it ? 

SHRI JYOTIRMOY BOSU : 
I have not got the address of god 
, yct. I will take it from him. 

About the Handerson case, how 
many times, their ships are ripped 
open and gold plates are found, 
Eastern Wing, Eastern Sudder, 
four or five, they all thrive. I had 
been to at least four or five or six 
jails. But I have not seen a rich 
man in a jail yet. 

In the case of National Grindlays 
Bank where they had been l'emitt-, 
ing foreign exchange illegally violat-
ing all nonns and evading income-' 
tax in this country, the whole Board 
of Directors came from London and 
nokki was done in Delhi, and every--
thing was dropped. 

During the last elections, we know -
how the Indian rupee price suddenly 
shot up in the international money 
market. Mr. Venkataraman, you, 
were Dot there. I am talking to 
your Department. Are they worth", 
theil' salt? Did they  ever enquire' 
as to how the Indian rupee price' 
shot up in the international market 
and which arc the countries which 
were buying to subvert our demoaacy 
and influence the elections in this 
country? We know these countries ;, 
we can give you the details. I have' 
given the details recently to RAW' 
and the Prime Minister about some-. 
thing so serious, but so far I have not-
heard anything. Do you knowr 
when we were behind the ban, many 
of us this side, a circular wertt .  . • 
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SHRI R. VENKATARAMAN : 
Many of us were also behind the ban. 

· . SHRI JYOTIRMOY BOSt.T : 
Your bungalow window must be 
. secured properly. 

f-:' Mr. Venkataraman, now four 
years have passed. Could you 
kindly take the House into confidence 
and lay on the Table of the House-
· do not force me to lay it on the Table 
-a copy of the circular which was 
· sent out by the Government under 
Prime Minister's order that big busi-
ness houses, specially those who are 
· involved in export business, even if 
they do under-invoicing and over-
invoicing and violate the Foreign 
Exchange Regulations Act, should 
not be prosecuted or proceeded 
· against? I have got this circular. 
I would request the hone Finance 
Minister to take pains, take the House 
into confidence, and lay it on the 
· Table of the House. If he does not 
· do it, I have to take pains to lay it on 
t ~ Table of the House. 

SHRI R. VF..NKATARAMAN : 
We have had. a foretaste of the debate 
· that we are going to have on the 
General Budget. Not one point 
raised by my esteemed mend, Mr. 
· Jyotinnoy Bosu, related to the 
present issue before us ...• 

SHRI JYOTIRMOY BOSU : 
~  do not touch one-Iakh business. 

DR. SUBRAMANIAM SWAMY: 
~ t is only a tip of the iceberg. He 
has gone down deeper. 

SHRI R. VENKATARAMAN : 
lie said only one thing : you can fool 
some people for all time, all people 
for some time, but not all people for 
all time. If I have the choice, I 
would like to fool Mr. Jyotinnoy 
»Om for alJ time, rather than do other 
things. 

He haa copiously quoted from the 
:Report of the COPU. I have aJso 

seen this. The bon. Member wanta 
a detailed statement on what action 
has been taken on this particular 
Report. He can either ask a ques-
tion •..• 

SHRI JYOTIRMOY BOSU : 
I have put the question here. I am 
putting it now. What action have 
you taken on all the recommendatiOlJl 
and findings of this COPU Report 
under reference ? 

SHRI R. VENKATARAMAN : 
I am also eJ1titled to say that I want 
notice. 

SHRI JYOTJRMOY BOSU : 
I gave you notice last night, at 
dawn day today ... 

SHRI R. ~1  : 
A Minister is not omniscient though 
sometimes he pretends to be .... 

SHRI JYOTIRMOY BOSU : 
I thought you get up before sun-
rise ; but today I am mistaken. 

DR. SUBRAMANIAM SWAMY: 
You need notice to unrearth the 
Report ! 

SHRI JYOTIRMOY BOSU 
S. B. Jain has been promoted. 

SHRI R. VENKATARAMAN : 
The position is that, when these 
Reports come, they are processed 
and action is taken. If any question 
or questions are asked in respect of 
them, then I will prepare the reply 
in respect of those particular ques-
tions Indicating the action that has 
befon taken .•. 

SHRI JYOTIRMOY BOSU 
I have put three questions. 

MR. SPEAKER : Specifically 
you can write to him, you can ask 
him. 

SHRI JYOTIRMOY BOSU: 
Therefore, the questions are... 

SHRl Rt VENKATARAMAN : 
Not now. You will have to pu 



~ ~ ~ ~~~ ~ 
., SSRI JYotIKMOY ~  . . .SHR.ljYOTIRMOY· ~ s  :' 
MF • .;'Veob...nsan; yotiwrite ·thean I am not satisfied. . , , , 
down . on ,a . pieCe 'of a ei ~ For· 
cyclostyling, It will cost Rs. 5 and 
for distribution, another Ra. ~  How 
cail .. r afford it .. (IntmiljJtions)-. '. 

Th.iru Venkataranian, I beg of 
you . to understand one thing. .. 

I. These are the people against 
whom. the committee after going 
into the fuDest detaiL, and after an 
in-depth examination have recom-
mended prosecution and they have· 
recomm4£nded stern mesures I, 2, 
3. -All tbat we want you is : please 
come -before the House, if not pre-
pared now, somf'time next ~  ... 

MR. SPEAKER : That is what 
he says.· 

SHRI .JYOTIRMOY BOSU : 
Next week you come before the 
House •.. 

~ DR. SUBRAMANIAM, SWAMY : 
Assurance. 

SHRI JYOTIRMOY BOSU: 
You give an auurance-as to what. 
action . you llave taken. Because I 
. undentand Mr. ~ Jain has been 
kept untOuched· ,and, I am told .. he 
has beenprotlloted oruaual promotion 
is coming" and' ,they are, all having 
,a tushy life, collecting their usual 
bl)\:,e ,al well.; , ' . 

SHRIR.VEN-KATARAMAN: 
~ st  now ,a te~ has been ,placed 
.. ~ a~  ',Th,g • ,a ~  the 

t ti ta e ~ e govern-
ment di~ ~ endati na~n
Ulined iA, the t n~ e ~  the ' , 

i ~9i ~ ~a  • · 
1 i ~  'jepl-all tt-

09 ~  ~ ;.' ,', ~ ,. ,. 

DR. SUBRAMANIAM'SWAMY:. 
Itis Ktion taken on Action· Taken 
~ t  . 

SHRI JYOTIRMOY BOSU . 
Qpeations on Action Taken Report. 
{lntmuptiotu) Sir, if I had been 
satisfied with that, I would not have', 
bothered you with these questions. 
Mr. Vcnkataraman, I request you, 
I humbly request you to personally go 
into the matter and satisfy yourSelf. .. 

MR. SPEAKER : Yes. ves. 

Mr. ,It"810ro. 

SHRI EDUARDO FALEIRO 
(Mormugao) : The figures mentioned 
by the hone Finance Minister just 
now, coupled with the reports we; 
have read in the Press on this incident 
and other incidents like the Jaipur 
case of the jewellers do go' to show 
that there bas been a spurt in prose-
cutions under COFEPOSA and, that 
is most commendable. 

There may not be much subs-
tance in what has been-· said just. 
now regarding some important people 
or people in high places and bUSInesses. 
Yet, may. I submit that there is· a 
feeling in this country-this feeling 
has been there for a very very long 
period of time, that though the legis-
lation is good, the implementation is . 
faulty. 'The implementation is' 
faulty, though now it is improVing. 
From the reports we can say. But 
stilI, the feeling is very much thtre tbat 
the implementation is faulty because .. 
the R.evenue Intelligence or whatever 
authorities a~~  concerned, are' n~ 
implementing tbis legislation efFecti-· 
vely: 

,.Now it., Jw been.' enti n~d by' 
Mr. Shastdand.it has been mentioned" 
in t e~ ~tc i ed  e t~t  t ~ .. ' , 
, , ~~ '1Dvolved In ~  ca80has ~ , 

~ '. : " . .' , 

,'\,. .,'" . 
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' · ·· · ':.: -Now anybody'who .is :even cunpr,ily-. . . na;suBRAMANihtSWAMY:: 
-conccmed-Wlth our law courts does Th�n at what level?. " 
bow --that .--,, often it is �Y �-�:.to.� pr.ople out. qne
thing lS .. opposing th� ?f gr� 
?f � and-the other t¥ng !8 opr.>5mg
it strongly a.,nd opposllli - 1t with.· all
the � .. Verry often it 'happens that 
the people are ·released .on bail.. l am
quite confident and if the Minister 
and the government tell me that - it 
was a genuine- ·case of illness, I will 
accept it without reservation. I will 
just point · out to this House that 

· very often people, rather the kingpins
are released on bail on. medical
grounds. So they go out, tam�r
with the evidence .and they intim�­
date the witnesses and the net result
is. that . the prosecution is weakened 
or it .is lost and the case is lost. This :: is one important aspect-that very 

( often investigations are launched but ._;, 
the ca.ses are lost. They are lost ; 
because for one thing,. for instance ; 
on an imp_ortant aspect if the lawyers iare paid so poorly, you get the type of {lawycn who �t really put a strong 

1 
defence against the legal luminaries f 
who appear on the other side. So. f 
my submmionfor the hon. Finance :1
�mister is . that this machinery . of ; 
implementation.of COFEPOSAmust 
be strengthened in all its aspects so 
that firstly . investigations. and prose• 
CUUQDI are launched against the king"'. 
pins, against the top people, pc;opl� 
who,everybody in thls country knows,
ate_·· the. pec>ple who �� �vading. -� 
_violat.il)g foreign exchange regulations 
-not ·in lakhs but in � and that
nothing is - done · to - touch them.
--� ·when: _you launch an iuvesti-
gatj.QJ:i, so�� yoti must ·sec that 

. it. is �c�y :complet�d. and the 
. . nian -1' actually_ �ght to Qook and 

.if,sev�rcly · punished. . . . .. · 

SHRI EDUARDO FALEIRQ,:­
I am putting it before you in all its

. aspects. The SCCQnd . as�t w�i�h 
I again support stro�ly is that-there. 
are lots of big' fish . in this country 
who enter into contracts · with. the 
foreign parties. There . is under�·
invoicing. . The actual value received 
by the Indian parties is not 'sh� in 
the contract. A part of the amount 
paid in foreign exchange is never 
revealed in the contract. This money 
very often goes into Swiss Bank 
numbered accounts. I would like 
to know from the hon. Minister 
whether there is a way out to find 
out who are the people who have 
numbered accounts in the Swiss Bank 
and who are the Indians who hold 
this type of accounts and whether 
this disclosure can be obtained. 

SHRI INDRAJIT GUPTA :
(Basirhat) : It is known to them. 

SHRI EDUARDO FALEIRO: 
There is another side to the whole 
question of foreign ex�ng�. r,here 
are some small-people ; people from -­
the Punjab, people from Kerala, 
from Goa and from other places 
who go to the ·foreign cQunmdl. who
WQUld very much like to: send their
remittances • io · this country. . Bui;, 
somehow, the incentives given art 
not enough. ..I would. like to-. know 
from the Government fiatly wh�e.r 
they_ will give_ further :irice,n.�va. so 
that. out emigr�tlf. abrc>ad u¥· 

- couraged to send theb-. :renut�es
here and to invest them· here .



�S�:ii:·Et 
other :l)riority item u:.: di� , ceremonies · 
inclu� wed.dings. . Tb.at coinci. to
9.6%··. ··This is< ·a .. relevant point.
I would �C. to, �w your. ��ention 
to one point. -Only. a sm.all F9por� 
lion of the -.remittances, only 6·. 1 % 
of their remittances is used for pro· 
ductive iz;lvestment for the purcha.se 
ofagtjtultural and farm equipments 
and the inputs like the seeds, fertilisers 
and pesticides. ·May I know from ·
the '·hon. ·. Minister as to what steps ·
the Government contemplate to see 
that these remittances, instead of 
being used for, ci>ilsumption-oriented 
expenditure, are used for productive­
expendfture so that the· investment 
made results in the accretion to the 
capital and to the wealth of the coun­
try. 

SHRIR. VENKATARAMAN: 
Sir, the hon. Member said that there 
is no will to implement the various 
legislations. I am sorry to say that 
he sh,ould have just made that kind 
of -� sweeping statement. 

The will to implement any legis­
lation certainly stems from the par­
ty which rules! If the Government 
wants or, i(the·party wants to imple­
ment the legislation effectively, the 
civil service will always respond. The 
civil service in our country has a· very 
good traqition of serving whichever 
party i, in PQWCf. . .

. . '.. 

PROF. N. G. RANGA(Guntur) 
Why giw a blanket certificate? . It 
ii not tips party which is · icsponsible. 
It is th6 Janata· Party. . We are not 
so much· responsible. ; 

·sHRilt: VENKAT.AllAMAN
You ·1iave not heard me ftilly. · 
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the fullest .. re&po1*bilil)' for .t:he ·_.� .· · ,plaaentation of die laws ·�::I� wti.ul� : .. .  
see.·��lar�y. thaf·tJi:e :����-:,· · relating to oreign exchange :ill'C :veyy / . 
�erely dealt with. -· I . cae aay iu.t·· '· 
our performance is not bad: in dJ.at· 
ragard. . You will notice that. �e . 
number of complaints which WC :have . .

. filed in respect of these offences .. io. . 
the courts was 110 in on� year; that 
is, in 1g8o and the number or e9n- ·. 
victions that we secured was 81-a • 
very high record .. of conviction� 

12.49 hrs. · · 

[MR. DtPUTY SPEAKER in the· 

C/iair] 

Therefort>, I would say that it is not 
the lack o.f will on our part that is 
responsible · for any laxity in the 
administration. On the contrary; I 
would say that the race between the 
tax-it is unfortumite · and ttc tax 
dodger is such a keen one that each 
one-� trying to ,:outstrip· th�:1l�rr
sometimes by trying to take :aavan· 
tage of some loop-hole or sometb4�-of
that kind. · · ··'· '. · · 

. , ·. 

. . 

Sir, I- . assure the hon. Mcinber 
as well as the House that the· Go-- · 
veinment will take the fullest res­
ponsi�ility for implementation. of this· 
legislation. The second . point which 
he wanted to know was whether one 
could. find out the number of people 
holding t,numter . two account in 
Switzer.land. I would be very happy if 
anybody can find .. Under the Swiss 
Law you cannot get thai information. 
The information is protected and it 
will not be- given. The hon. Member 
bows that the previous Govern­
ment tried to get some kind of �1-- · mation and it had been . denied ... 
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. withOut ~  '40 ~ ~ted 
~  e~ ta ~  ~ that 
they can keep a fonngn account here 
in ·doUarsarid . foieigD CUI'I'eI1CY and 
.-n' take it back. We' ba"e' also 
, offered incentives by 'way ~ ate of 
interest on" the money which they 
hold here • .t\ll these have tally helpd 
anei" if you look at remittances in the 
year ~ 80 it is that v.:hich has goDe 
to really sa.ve a verydiflicult ba18nce 
of payments position. In 1980-81 as 
agabist a noimal ~  crores last 
year we had almost double the am .. 
ount by way of; JCJDittances from 
abroad. Therefore, every effort is 
being made and ,I am happy to say 
it has borne fruit. 

-
."511 lin. . 
BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIA .. 
MENTARY AFFAIRS AND 
WORKS AND 'HOUSING (SHRI 
BHISHMA . NARAINSINGH) : 
With your permission, Sir, I rise to 
announce that Goveriunent Business 
in this House during the week com-
~ 9th March, IgBI, will con-

sist .of: 

, t{ I) ~e a1 discussion on the 
GeDeral' Budget 'fot IgSl-82. 

{2} Submission to the vote of the 
House of the Demands rOl" Grants 

.. on Account (General) for.lgBI-B2. 

. (3) Consideration of any iteni of 
Business carried over from the Order 
Paper of tOday. .' 

'. (4) Discussion and voting on : 

a ~ ~ds 
. for ~ ants (General) for 1980-81. 

.  . {b) Deniands for Excess 'Grants 
(Geueral). 'for .. 1977-78 and 
. 1978-79·',' '. . .., 

" ~ ~ ~ ai1

(eJ..Deinands fot Exceu· Grant.·· . 
(llailWays) for 19 ~ 8 and .. 19* . 
79· '. . ': 

(5) Discussion on the Resolution . 
regarding' . recommendations of the . 
Railway Convention Committee. 

. . 

SHRI R. K. MHALGI (Thane) : 
Sir, there are' two points in my 
notice but .1 am .goinR: to ~enti~ .. 
only one4 S1I" I would like the Agn-' 
culture Minister .to make a statement 
in the next ~ regarding a very 
important point concerning paucity 
of raiDs in ~te e ct e  1980 
because of which kharifI' crop" in 18 
districts of l\.fahal"ashtra have been 
adversely affected. Besides Rabi 
crops in sizeable areas suffered dama-
ges due to the moisture ·stress • 

The total loss of crop production of 
kharif foodgrains, cotton and ground-
nut is to the tune of erores of rupees. 
The total number of villages affected, 
according to aise 1a ~  Estimate.is 
about 11,800. . 

Scarcity of drinking water is being 
experienced right now. ~ whole 
summer season is still· togo. 

The State Government has re-
quested for the Central assistance of 
Ra. 28.62 crores:' RI. 20 crores 'for 
Relief Employment. under the Pm-
ployment Guarantee Scheme and Rs. 
8.62 crorcs ~ in in  Watel-Supply 
measures. In addition, .. -Rs.. ~ 80 

Jakbs have been ~ ested fot gIviDg 
Taccavi loans for purchase of fodder 
for cattle upto 31-3-81. 

The 'Central team visited!thc State 
of Maharashtra in .. the. second' 'week 
ofFebi'uary,·lg81. The team,aCcorci-
ing.·w in ~ti n  is. ~  
aatiafted .. with the field., ~  

th\ftiore, . urge , upon . the-. ~~ 
ment .to ma.ke aeategorica1 st a~ 

i ~~  
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'13.00 br .. 
The £Ok Sabha then adjourned for lunch 
till fourteen oj the. Llock. 

The H"use rl-llssnnbled aft". Lunch at 
five in te~ past fourteen of the Clor.k. 

[Ma. DEPUTY .. ~  in thl Chai,] 
#. 

BUSINESS OF THE HOUSE 
-Gontd. 

SHRI K. ~ ic  
Sir, J just want to bring to the atten-
tion of the Minister for Parliamentary 
Main that in this House' for the 
last three or four weeks we have been 
.. consistently from his&de of the 
House, irrespective of di ~es  

as i ~ for a statement on the public 
sector employees' strike, wh;ch has 
bc-en going ol1 .. for the last ont-hWl" 
dled and odd days. You know the 
importance of' the whole thing.' I 
do not understand the caUous atti-
tude of the GOvernment regarding' 
, this very jmportant strike which 
. 'threatens. the' economy of the coun-' 
try, . which also concerns Jakh,s ,of 
, e ~  This is the oilly poi"t I 
would 1 ike to makesubIDlSSlon' ':on. 
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': .. ~  ...... s ~  . : . 
.. ' Yo\i .. ~ going ... to ~  the entire. 
tbiDg:.. .' "  .  . '.: " . 
. . . ~ ~ 

~ '.' . 

. ,SHR.· .. ltAMAVATAR sHAs-
TRI : YeS.YO\l alWays say like that, . 
'therefore {: liaV'ewritten. .' . , 

. ~  DEPUTY-SPEAKER :' 'Two 
or three minutes. 

.. ' SHRlRAMAVATAR SHASTRI: 
. Only one page. T nat 'is all. . 

MR. DEPUTY-SPEAKER: Only 
oue page you are going to read. 

SHRI RAMAVATARSHASTRI: 
Two 'ines in the second page. 

~ e t~ srumft ~ flii'il 
t ~  ~t qe;rr ~ ~ ~ if 
'aW'f, ~ ~ f.:rl1fi«r ~ ~ if(f 
~ ~~t ~ ~~ ~iiii  ctit 
~ ~ ~ n ~  ~ it. 11\ 11\ ~  

~ ~ tr.rr ~ n t I ~ ~ it It 
qeon Jl'li 'iT ~ lflQ prr fap ~  i4l'1 
~ ~ \3Q\i)CfdIQ1 i t ~  ~ t t 

tr'fi ij"+1ti .q"'( ~ ~ ~ ~ t I ~  

. '.l4ii-.c:tI'<t tit f1T;r;flftr t ft ~ ~ 
W ~ ~ ~ q,: . .m it IC4JfZMttl j it; 
"1m ~  ;rtY Rqr ~  I . W 

sram: 'fir '1ITQ' ~ t  ~ fliarn F<41 t 
~~~t  tt~c t~ 
. it; ~ "" ~ rot 1lt t I W: ii ii ~1 ( 
\tR\' ~ n t m ~ it t-ir ~ t I 
"" lAm: 111ft 1if,'iH4d 1fR qe;n ~ it; 

, .,.. ,': -0 

. ¥til'iijfliift' ~ ~ ~ it; \ii'M ~ 

." ~ t ,''''''tl'i'. ~~  ~ .'1'I1I1<ft 

' .. i ii ~ .. t ~  

~  
'{t vftAr '(J\iitftfti-lt. ~a  ~ t ~ ~ t. 
;rfr ~ i i i ~ c ~ ~~  

~ ..... ~~ c  .• ifn44i't1i"" q"(ait 
:ar'*t", ~ tni ~ rfNi4lPl. 
~ ~~  . ~ em -L. to 
1ii'W'11. 1~ t1 ~ i ~~  "-I.a . 

1ffe \15'm ~n t"il t' e ~ it. ~ 
q\ft ~ it iti~ 5 i~ ~  ~  1:toi4l'1 
~i ;tf t1f I $fhl ~~ it ~ t  ~ 

~~ ~ \ijf.;' it lI'R ~  I ~  F.1 

ctNIClij4G6 i ~ ~ 1ft ~~ ~ I 
~~  ci ~ ~t  

. I mean political d~ s as distinct' 
from other murders. 

. eft r.. pT( t ~  

~ ~ it iti ~ i ~  ~ ~ 

. ~i i ~~i i i~  ~  mfo ~  

~ i ~ it; ~  it If ~  q« 
~ 1~ t I ~ ~~ if \ill ~~ \il'ftr 
~ 'J"qj ""' ~ ~ 9~ it q %: 
~it1 ~~t~~ ~  

~ ~ ;:ftftr ~ i a~ 1 ~  

~ ~ ~ ~ ~~ ;ftftr(.Nif(d ' 
. c n~~ ;1ft ~ ~ iti ~ 
t~~  .. 

, .ral ~ t ~ q5" ~ arlit ~  

;rnft't I ~ ~ t ~ ~ 

~ t A; ~ • 1 t ~ ~ 
11ft . . * '" ~ If;) 1ft .. ~ ~  :"" 
~ ~ it; ~ it ~ ~ i ~1 

. ~ ~ .. 

it mr;r am ~ ctn'1ft tttl f(tn 'Nt' t I . ·DR..· SUBRAMANiAM SWAMY: 
~  ~ ~ 1 i~  t ~ (Bombay·· .. North.;Ea.;t}:';Mcn-e '.'ct.n 
.' anf\.qy ... ~ t 1.1nt R:ti'ifij('fl 6 lIT, II' rr ~ e year has ~~  ot.· .. t ii ~ 
0 ~1 ... ~ ~ .'. and' or this GOvernment. 'And ~ 

~ ~ ~ ~~ 
, .• . ... ,' .. ;: . ·.t· . 
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~ ~  
time' J:J the ·'iiDle· ~ 1iao))eDed. 
We' were: -pNpared··to .... &if tfif mid-
ii ~  Said,:, uWe .. wiU disCuss it," 
In the: last··'sesSipn-l· think, Sir, you 
werem . the' ·auUr.;· yOU Woulc:l 're-
member vividly-they got a motiOfl 
moved saying that. th!s .. inUst be"put 
off for' the neXt session. The ntxt 
seSsion' has corlle. I don't see any-
thing of it. I have' given noticeS 
under rules 184 and 193 on my OWll. 
Now I am expc cting Government to 
come . forward with their motion, 
But I have also done it. .  . 

Wltat. is serioUs is that KuJdip 
Nayar in Indian Express has carried 
an article on the front page, saying 
that Government is thinking of pro-
secuting Mr. Morarji Desai"and Mr. 
Kantibhai Desai, and .of course, 
Gayatri Devi, for whom I hold no 
brief as such-because I don't know 
-(Jntl:rmptions); I have Dot looked at 
that part of the report. I have· only 
looked at that part relating to 
Morarji Desai; yes, naturally because 
Gayatri Devi has got many people to 
defend ·on that side. I am also pre-
parC'd' to join (lntmupeions). We 
have to choose. Time is limited. 
There is. the question of time, which 
is scarcc. And it has to be efficiently 
allotted, to· get the best results. (In-
terruptions) so,you defend her. (In-
terruptions) I am interested in defend-
ing one of them, ·viz. Morarji Desai 
-by implication Kanti Desai. 

I am asking the Govenuncnt and 
the' Hoiise to allot. time for a discus-
sion ·onthis-not at· the end of tbe 
sesSion, Dot as the' but item, but as the 
tint time. .... 

.. ' . ,'1 boW ~  Morarji Desai to-. 
day baa. ~t ea  Vel'Y" p.,opWar. pet.-. 

I 'iOil· .. ·in . the . coUntry •. ~  

I ~ ~t~ ia;getting veIY 
• '. " t· ....•. 

. ~~~i ~ .. 

~  SUBllAMANlAM" .. SWAM\r;··· 
He has:' "'becoDie .the !DOlt 

~ st now.'. W.e ~~ ~t  
specially afWo ceasing to be the: ~ 

Prime Minister, his stature has' 
up. .They have got nervous.·. C 
feel that somehow he should" ,be 
. maligned. This kind of thing-how 
can we put up with? Then it .comes 
in the ne s a~ that they want 
prosecution, We don't see any prose-
cution. If they want to prosea.lte him 
let them prosecute; do it quickly. Do . 
they have any a~  If they have 
. any material, let them come before 
this House and present it. Ml'. Morar-
ji Desai is completely inpocent; and 
these people have nothing to pin 
point on him. So, they go on drag-
ging the matter and not bringing it 
to any conclusion. I want that the 
matter should be brought t.o the con-
clusion. If they do not bring it for-
ward in the coming two weeks, then 
we will have to think of some un-
orthodox way of getting them to 
agree. I don't think you would like 
that. . 

I am allowed to raise three items 
because Mr. Mhalgi had raised only 
one item. -

MR. DEPUTY-SPEAKER: Only 
two. 

DR. SUBRAMANIAM 
SWAMY: Mr. MhaIgi had raised 
only one. 

MR. DEPUTY-SPEAKER: No, 
only two. . 

DR.. SUBRAMANIAM 
SWAMY: Is it not t ans e a ~  ?' 

MR. DEPU1Y-SPEAKER: No; . 
now the Gujral Committee e ~ 

DR. SUB'RA'MANIAM 
SWAMY: Again there is s ~ 
abOut the' ~ a e s  . ne 'IlIdian, . 
EkI!US, of courae, 18' a' 'good-' paper; . .' 
.'it· does' a ftry. ioo4 .. Woik; :lbil:ve '."', 
complete :appddatiqa' for it. n~ 
'.' ." " I. 
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.�r,p,ioni). There is:.·,��- thai.
· the. Gajra_l. Oommissioti'i :R�rt �n U�u ha.s -been put aside •. 
, ·AN HON. M�ER: 6 That is
.an old. story. . 

,. DR. SUBRAMANIAM SWA­MY· : It is an old story whidi is oo.n­tin�ng. ·. -There are some allegations
. also in that Report about what ha ..· ppen.cd during the Janata rule,which is not correct. On the top of it,we have another Gopal Singh Pa,­uel Report on minorities, muslims,SC and weaker sections, etc., thisreport has cpme. Then Mr. Ansarire!f.gned or his term expired and youdid not think it fit to extend it.You appointed somebody else. There is a parallel body. So, the whole ·thing is in a confusion and the mi­norities are in a greater confusion plus the fact that pro-Soviet Lobby created a chaos in the Aligarh Mu-·

slim University about which you should take notice. So, all this puttogether, I would like that this wholeissue of Urdu, G�jrtl Commission's Report plus Gopal Singh Commi­ssion's Report sho�ld be discussed in this House at the earliest oppor­tunity. 
SHRI CHITI'A BASU (Ba­rasat) _ : I have got two points to be included in the agenda for next week. &· you know, on many occa­sions, the hon.· Minister of Law,Justice and Company Affairs ·a had declared in this House that · the Government · had under conside­ration several ·proposals on electoral reforms in . the country. You alsoknow that there is an increased in­fluence of' money power in the elec­tions of our cpuntry. Therefore,I want that the GoverDD'lcnt shouldmake a statement ·as to what are thedifficulties on· their part to come to a definite conclusion with regard tp vari01,IS pro�.· ·. r:�arding tht ele�or.-·. refo� .'i� .our .country:--.

U)t��:xl�\t�·. ::,:·· .. 

. .. �
" .

. 
:.,.,.. •..

ftt¥{�� which·-IQgplt that they ha�started c,cpancling :Piego ._G�in order to facilitate the�· dei*)y·ment of B 52 apinst lndia:and otherlittoral countries. The situation iavery grave because of the. increasing.presence of the Uoi&ed States of Ame­rica in the Indian Occa n ; ..and theGovernment's position regardingDiego Garcia had aJ�dy beendiluted by the stand taken by theGovernment of India in the recentNon-aligned Conference held inNew Delhi. Therefore, the Ho�demands that there' should be astatement on this or a subject ipcludedin the agenda for the next 'week sothat we can make our point of viewin this regard. 
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SHRI GEORGE FERNAN. 
DES (Muzaffarpur): . Sir,while 
supporting the point which Comrade 
Rajan has made in regard to the public 
sector employees' . strike, I would 
like to suggest to the Government 
that either they come with a statement 
or enable us to have a discussion by 
any other means. I do not .think 
this matter should be allowed to drag 
on in the manner in which 'it has 
been dragging on. 

~ m'f ~i q,,"-,a-. l' ~ ~ Having said that, there -are two 
~ ..n-~ ~ ~ U'f ~ ~  issues' which I would like to ai ~ • 
..,.. no . ..A ~ ~~ i  '!:I".Gi ~ * ~ ,One is the Economic Administration 
...... '"1 "tl, "II'lIt ~  .... ~  ~  ~  q, Reforms Commission that has now 
~ am\' Ifti' l§\'ii-ift;{.' rn ~ 1i1 ~d  been constituted . by the. Govern-
.. c· ~ it; ~ ment. Fot the laSt. eight or teD 
'i lifi ~  .' ~  ~ . days, we were reading in the news-
t ~ ~  '(t.if ~ ~ ~ papers very well .. leaked out stories 
~ fapij-~  ~  .. ~ I ~ ~ ~ that: Government is considerings,uch 

... a proposal; it is reported to be uDder 
~  q;rr ;f ~ 1t1t,m W consideration; services s e ~  
~ it ~ qtllf(t··· it ~ it ~ distinguished .' economists are· now . 
. ~  it·1ft' ... abir;t\" ~ to be secured; some. new jobs'are . 

~  . I < being made ilvailable forsorne,retired 
. ,", '. ~~  ft qrm J. fet: ~ people and so on and· .. JIO·. ~  
. •.... . ~ " , . ..,A. r:rr ... . . These leaks continUed for· . abOut Aiaht 
"9=8T( .1:\t"'''I\lf''t ~ •. .." Villi', """"0 

. ~  ~ ':.,:. "Jinb.!M ;. c... W'ZI' orten. days.. Thensudc!enly 1tir. . 
~ ~  ~ .... , .. '1-roV<1 '" I .... ~~ ;terciay evenmg at6 .o<iloclt, .1 ' . 
. . -'t\1t .•.. ~ .. ~~  . ita· ··ftItt Ifltt ~ . think the Minister· of State lOr. ,Par-.'. 

'liantentary . Afl"airSor.I d i t~  ~ ." ~ i  ·tt '.'-. \" . . .) .whetheritwas.the e t ~ . 

· .. ~~~ ~~~ ~~t~~ i ~  
. ..' ,. . .... . .".' .. ~  ....... 
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~ ~~ ~ t ~ ad a~ ~~~ ~i 
UMO ~1  UN ~ ~  ~ ~ the .'budpt:·7··QtiIy; 
SOlutiOn, ·that . a~a ttai i  e i ~ . ·a· tew days ago and.;'. now':· .:." 
, aioA '--been Set ..p with Mr. to disaDI it. , ~ at the term. ~ 
.. L.K. jha, ~ e  Gc;wernor of Jammu '" reference· of. this Commission,w, '1 :'. 
· &. Kaibm1r as the· CIWrrnan and WOUldUke td knoW ··whether . the 
.. Mr.' TirumaIai and Dr. Hanumantha budget proposals are the m.' word 
R.ab are the· ~  .. It will· have for' the cOming twelve months Or 
a ec ~ and the Commission whether they are gOing to be modi-. 

. ' may, . with· ~e approval of. the fled, because one finds here 
Government, . coopt flfl Aoc members that the terms of referellce includ.e"': . 
on a part-time basis as well as enlist . 
assistance of exJie!1s and institutiotw "(i) tax administration, its rationali.;,; 
and so on and 80 forth. The Govern- sation and improvement; .. 

· ment is. supposed also" to refer to . (ii) use of non-tax . devices fQr 
this Commission· various matters raising the level of saVings." .  . 
pertaining to economic adminis-
tration, economic growth, etc., though We, of course, have the black money 
. the C.ommission would be ~ e  bonds which I presume, is one of'lhe 
an ad~  d ~ In the first iristance, non-tax devices and the Finance 
four ~te s hav!=. already been given Minister's ingenuity in these matters, 
· to this Conmusslon for its report. we heard a bit about it the otlier 
.There are a number of questions day. Are we going to have 
~ at arise. Firstly, if you had an more such devices-non-tax 
Idea to set up a commISSion of this devices-for raising the level of 
Da:ture rather than go on leaking out savings? Then there are two other 
these stories, you should have come to items c~ are equally. important, 
this House and said, "This is what the The question therefore anses whether 
· Goverriment is intending to do", this budget can be seriously discussed. 
because' 1 am assuming that this Then you have the Five Year Plan 
is a very important decision of the which you have already presented. The 
~~ent  Govenunent. may say, National Development Council has 
this IS' a . very casual thing; that end ~d . it. Is this s~ e  annin~ 
Mr. Jha had no other job; we needed Comnusslon or something that' 15 
a Nehru in Srinagarj so we put a subservient to the Planniilg f'...ommis-
Nehru there and. we brought Jha sion ? Is the ~n going . to· be affec-
out and we wanted to have some sine- ted or modifIed with the setting up of 
CW'C position for him; so we have set this Economic Administtation Reforms 
· up this ~ n  it is not jmpor- Commission ?:Whatisgoingtohappen 
. taut decision; it 18 one of those t ~e Plan ~ to t~e P.lanning ~  . 
casual decisions of the Government 11l1SS1on we wOuld like to know.;" . 
and therefore, it, was not necesSary ,. .. 
for . US to come before the House. . One other; question a i~ C)l,lt of the 
Or, this·is a ~ bnportant decision appointment' . of this eonunisSiOn. 
· where you are taking certain new One also'sees that . this .• CommiSSion 
. pt)licy initiatives; yoU are concerned is. going to ~ directly under the Cabi-. 
. with economic . adminjstration, with net e~iat  , .  . '. . . 
econom·icrefonns. and so on in 
which .... an a dcci~i n ' MR 'l1E1'UTV' -SPEAk.Ett: -
you had no business to . out to the '" Pase c ~ 1 de  :"-. . ::' ... :. . ... 
. ~t at this" is what .we. I 

~t~ ~ at e~ ~nin  .' .' SHRlGEORGEFERNANDES: ":. 
Mr. Jha..JS being .. t~ .• nd 10 . Eitheri1 take thcvieW tbat'tbiabl .' . 
~ .. Therefore,". I· wOuld . like . a casual:'. to get a sinecUre job'fcw::" " . 
. . ' e ~ ~tc t~t~  . .' . .' .. ~ .. ::t' ~ ~~a n  ~ t  .jJdn .. ~  ~ .' .............. .. 
. ' ~ . the "'I"'&r.,Dot of ~ ~ 1 -.. uua.. ~  deci-.... " ,...... .". ~ i ~ t i ~~ a a i~  .' 
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t ~  rna.-. ":1 . must;· 'tnerefOi'e. convey . 
10. "You aDd thrOugh. }'O\!tO·the 'MilD';' 
ste 1 ~ ~ .. that ~  
is a ·.seriOl28 matter that needs·' to be 
discussed i ediat~ and every other 
business before the House can wait. 
We must di$cuss this matter •. 

The Finance Ministe is sitting 
here. He is the man who is primarily 
concerned with the budget. He is the 
man whose budget we are going to .... 
discuss. Here is a Commission . which 
is under the Cabinet Secretariat,direct-
1y reporting to the ·Prime . Minister. 
What exactly is the Cabinet Secretariat 
becoming?Is it becoming a Super Cabi-
net? Is it now once' agmn getting into 
its hands aU those powers which once 
were given to it and we know with 
what consequences, in' 1974-75 ~and 

1976 where exactly are we going ? 
I would, therefore, want that the Mjnis-
ter of Parliamentary Affairs shou1d 
take. up this matter immediately and 
Jist it as a priority matter for discussion 
next week. 

My last point pertains to the Mino-
rities Commission. The Chairman of 
the Minorities' Commission has resig-
ned. His resillnatioD was forced. ~~  
body knows It, though I am told and 
the 'Home Miniiter. has been making 
atat~ ents here, there and everywhere, 
"No, no. It was not forced. It was beca .. 
use his term expired." We. know that his 
term had not expired. He had a three 
year ·term as Chairman. Why did Mr. 
Ansari have to resign? What 'were the 
~s that he had . given which 
~ t is en nen~ P. What 

. Were:the decisions·' of the Minorities 

. Ccmimi8iion which. ~ this 

. Government and made·this Govern-
IIleI)t put Pfessure M.. t~ Ansari· to 
~  We_ve.bad a. munber or 
. ~ fi'QQ;ithe ~ities  ~i

i ~~  

. . . 

." lbo ~~ ~  
ta ~ i  take uaeriOtiiJY'the8e 
. two'issues, alOng with P the iaRle raiaed . 
by, ~~ Rajan and ,put'pp ~ .. 
for dlSCUSSlOD next week.. .' .. 

, .t\' tPRlW rq ~ ~  
~ ;aQlulq:t ~  !I('1Q1'·.tt 
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SHRI GEQRGE FERNANDES: 

what abOut the 'arrest or tWo" bon. 
Members' ' (if Parliament:?,', ' ' 

'MR. DEPUTY "spUxm :' I 
&Ill;, 'Qot, ':aJloWlng,yOu; >, t" 

:14.34 hr •. 

( Shri Jai Pal Si tag" 'Kashyap then 
left th, HOUse) 

SHRI BHISHMA NARAIN 
SINGH: I am extremely grateful " 
to the han. Members because they 
have made valuable suggestions. Some 
of the hone Members have asked the 
Government to make statements 
on certain issues. I have noted your 
points. I will go through the pr0cee-
dings and bring those points which 
I feel necessary to the notice of the 
Business Advisory Committee. I will 
communicate you other points to the 
concerned ,Ministers. 

J4·3Shrs 

SUPPLEMENTARY DEMANDS 
FOR GRANTS (RAILWAYS) 

, 1980-81• 

,THE MINISTER OF RAILWAYS 
.(SHRI KEDAR PANDAY) :1 beg 
to pre.:;ent a statement (Hindi and 
English versions) showing ~ ~ en~  
tary Demands for Grants m respect 01 
the Budget (RailwaYl) for 1980-81. ,.' ' 

DEMANDS' FOR '"EXCESS 
GRANTS (RAILWAYS) '1977-78 

THE ~  RAILWAYS' 
(SHRJ KEDAR' PANDAY) : 'I ' 
beg to present a statement (Hiftdtand 
, Engliih veniorislshOwing,Demalldlfor 
&c. Grants In t'C8pCCt of the Budget 

"' ,(R.ailwaya) , ~ i 8i " ',,_ ':',: 

..... ,., ,'. 
~ ~  

: .. ,.' . 
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. -'DEMANDS 'roa. .' EXCESS -, ·'S8B.I· JYOTIlU40YBOSU .. 
~ a ~t 8 9 .-: . ~ d  ~  .. _ it ~ 

. I. :iii&'-. 'MINISTER' ~ your kind ~si  1 ~ nt ~  
_ WAVS:'CSHRI KEDAR PAN-DAY): .' make a sublDlSSlon. 1 hardJy IJ*k. 
1-beg to -present a statement (Hiridi - ' .. 
and' 'English verMons) shoWing Oem- MR. DEPUTY-SPEAKER -. • . 
an~1 t BJteess Grants in repect of the You never s,peak. . 

Budget. (Raitways)-for 1978-79. 

14.3', .• -. 

STATUTORY RESOLUTION BE: 

-DISAPPROVAL OF LIFE INSU-

RANCB . CORPORATION (AMEND-

MENT). ORDINANCE, 1981--Contd. 

AND 

LIFE. INSURANCE CORPORATION 
(AMENDMENT) BILI--Contd. 

MR. DEPUTY-SPEAKER : 
The House will now take up fur-
ther comideration of the Statutory 
Resolution and the Life Insurance 
. Corporation, (Amendment) Bill, . for 
which 4 hoursh:1ve been allotted. 
Three hours and fifteen minutes are 
already over and 901y 45 minutes re-

'. main. We h:1ve to complete it within 
45 minutes. Mr. Indrajit Gupta. 

(Intmuplions) 

SHRI GEORGE FERNANDES 
(Muza1£arpur) : The iniste ~  

is \yilling to_ extend the ti~ if nece-
ssary. 

MR. DEPUTY-SPEAKER : 
That . is all' right. ~t the Mover of 
the ReSolUtion reply. I have called 

.. hiJnto reply. 

SHRl GEORGE FERNANDES : 
The ti i~ .0£ his reply' will depend 
~n t e allotment of:time .. 

- - -

-····M:R •.. DJPVTY-SPEAKER . 
. ~eti~e ~ ~  -_.-. 

. ~~~ d~ ~~  
ti ~~ ~ a  .tht.·Bnhs P'nito 

-_" be·:p.rt;i ,:_< '. _'_ .,,: .: -;?:' ..:-, 
',: .' .. ~ ~ ~  ~ 

SHRI JYOTIRMOY BOSU. _: -
We take this Bill as an attack on the . 
working class. Therefore, we want to· 
oppose this Bill at _every stage. So, we 
would be asking for division on every 
clause and at every stage. Let us not 
live in fools' paradise. The Bill will 
take -its own time. So, why ulll1eCeSw 
sarily get agitated over it ,? 

THE MINISTER OF FINAN':' 
CE (SHRI R. VENKA,TARA ... 
MAN) : Our only request is that 
the Bill may be passed today it-· 
se1£ We are prepared to sit after 
60' Clock. 

THE' MINISTER OF STATE IN 
THE MINISTRY OF HOME AFF-
AIRS AND DEPARTMENT OF 
PARLIAMENTARY -AFFAIRS 
(SHRI P. VENKATASUBBAIAH):: 
Sir, you were present in the' BAC .. 
8hri Jyotirmoy Bosu was also present. 
We have allotted four hours for this 
Bill for the· simple reason that 
at the introductory stage we have 
already spent at least two· or three 
hours. So, it was felt that four . hours 
would be more th1.D sufficient fOr this 
Bill, becauseit has been discussed in .. 
the' introduction stage also. I would 
appeal to Shri ]yotirmoy Bosu,. who 
hardly speaks, that what we have 
generally agreed to in the BAG should . 
not bethere. 

. MR. DEPUTY-SPEAKER ' 
Now no more discussion on t is~  
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'. SHRI R. VENKATARAMAN : ' tcxWar(k so . I HaVe conSUlted, the 
.  I ,will stand dinner for 'everyone" tif,UpremC' <hut ' ndeS: 'The Su;"· 
you. '  ' e ~  Court· rules are, very ,clear 

on this point. The SuPreme CoUrt 
rules:ay: ' SH,RI INDRAJIT GUrfA : 

No late sitting. . 

Yesterday I was just beginning 
my ,reply and I had jtist stated 
the fact that the hon.· Finance 
-Minister built his whole case on 
the assumption, which is a totally 
unwarranted assumption and a 
rather bold' assumption, that 
the hone Judges of the Suprem.e 
Court were incapable of under-
standing correctly what the Attorney-
General had meant when he gave 
an assurance before that Coutt. 
This' is what the hon. Finance 
Minister wants this House to believe, 
that only the Government is wise 
enough and sagacious enough to 
understand it, that the Attorney-
General had never said that he was 
prepared to pay a bonus, t ~ only 
thing he was prepared to say was that 
they would abide by the decision of 
the Court. Well, the hone Judges in 
a subsequent claJification have 
stated, as I read out and quoted 
here,. that what they had understood 
the Attomey-General to say was, 
that the Government would imple-
ment that part of the decision which 
related to the payment of bonus, 
and nothing else. 

Any way, this contempt petition 
is pending in the court, it will be 
heard on the 17th March and then 
we will see what happens. 

Then, I had, with the kind 
permission of the House laid on 
the Table of the House a certified 
ropy of the' actual Order which was 
~ by the court on the lOth 
.of November, 1980, and when 
I laid this on the Table of the House, 
the . FinanceMinister' - said 
that this . Order was signed by. the 
Court Master, whQ is a sort of a 
~  H;eadclerk, and~ et 
It was DClt the valid ord«· of the 
court. I was -really ~ i ed at' 
thia kind of algumentbelilgbrought . 

"Subject to, any general or· 
special directions given by 
the Chief Justice the 
seal of the Court shall DOt 
be affixed to any' writ, 
rule order, summons or 
other process. save under 
the authority . in writing of 
the Registrar or the Deputy 
Registrar. The.· seal of 
the court shall not be 
affixed . to any certified 
copy issued by the court 
save under the authotity 
in writing of the Registrar 
or of a Deputy Registrar 
or Assistant Registrar" . 

Here, in the certified copy which 
I had laid on the Table of the HoUSe, 
you can see for yourself that the 
signature of the Assistant Registrar 
of the Supreme Court, if I am reading 
it correctly, is of Mr. K.K. Sehgal. 
His signature and his seal are affixed 
to this certified copy. So, I do not 
understand how a Finance Minister 
of the c,ovemment of India can 
take shelter behind this . argument 
that this is not a genuine or the 
bona id~ order of the court because 
it is signed by some Registrar or junior 
officer of i court. This Order, 
as I said, is . te IcatcgoricaL Other .. 
wise what i e imrPose of the court 
writing this, viz. 

"An order has been, passed by 
this court dated 22-1 J -78 
where the fonowing direc-
tion has been given :  ' .' 

iBut incase . the .• petitioner 
feels in the -appeal, 
the petitiontt Will pay 
the amount of bonus 
together With. intCres't:. 

, a~  ~cen~  
annum frOm the' . date 

.. . it becomes . due thiS: ' 
.. , will-be . im ~i te t  
by:the a~t  ':' 



317' ~  ~ ~  ~ 1 t  ,DiIi4pp.o/, 'LIC' t8~ 
, ',',' "':,', "',"(Alftdt.), Onl. "LIe (Amdt..) Bin 

, t c ~~  'Thb: ~ e  ',Also he, has, 'not ~ ed  ,m 
~ted  ~t e •• ppdlant" int~t  how c ~ ed e ~ 
~  ,it 'is nd n ~ This' is the .,cutiVe, ~e  the ~~  ~ . 
certified COPY", properly, oCrtiCied 'emoluments of Government.,' ~~ . ' 
accorcling t() the rules"of the Supreme a~~  of e ~ who. m:e in the, 
COw:t. :, I ,do n tt i~ the Govern- SfTVlCC . of the Umon as It IS caDed, 
ment'· has ·a,leg to stand on n ~ without ~ to Article,s60 of 
. But now, unfortunately we cannot the Constitution. 
qecide -it here in this House. ' It 
will have to be decided sOmeWhere 
else. But unfortwlateiy, in the mean 
time'they have carried out a sort of, 
I do ' not know what, to call it 
~  coup d'etat or something like that 
against. the court by the surrepti-
tious resort to this Ordinance and 
he has not ' answered the Point 
I raised. I would like to hear the 
Government's view on that. What 
is yuur vieW on the Suprem Ceourts 
categorical opinion which I have 
quoted so many' tUnes that the 
LIC Act which is a general Act 
cannot subvert or replace or 
substitute the Industrial Disputes 
Act which is a specific Act governing 
the industrials relations between 
the employer and the employees? 
What your action amounts to is that 
the Industrial Disputes. Act is of 
no concern here and the ,industrial 
relations or the disputes between 
the employen and employees in 
the LIe are to be e~ed not by 
the Industrial Disputes Act, but by the 
LIe Act. This is absolutely wrong 
in the face of what the Supreme 
Court has said. I am at pains to 
point out here that it is not the 
question of how many rupees ,are 
going to be reduced, in their bonus 
or dearness allowance. I will be 
least concerned 'about that. 

.,' , If the ,Industrial Disputes Act 
is, to ile· set aside or negated in this 
,round-about fashion, then what 
wiU ,renlain of industrial relations, 
what will.. remain of theconstitu ... 
tional ~ n by which a citizen' 
of this·' country has -got the right to 
~ himself in, a trade union 
or' :in',' ,aa.odat,ion . for the ,purpose 
ofC4llcetivc ' a aini~  ?-' You ~t 
. totakc;away'that righUIl thi. inaDDer •. 
~  tartnotdo ~t  ~a e &t.riving 
up ... a a~~~8 ~  "I"'am,,'striving 

~ " 

Article 360 of the ConstitutiOn 
provides for the promulgation of 
financial emergency which ihe 
President can do if he 'so con-
siders necessary. Minister ' when 
he replies finally will kindily •.•... 

'·SHRI R. VENKATARAMAN: 
I wiU do that. . 

SHRI INDRAJIT GUPTA : 
You kindly clarify to the House 
what jc; the meaning and purpose of _ 
this Article 360 if you can do the 
samething by an Executive 
Order. Is this all that the found .. 
ing fathers who drafted and pre-
pared this Constitution had in 
their mind? Has Article 360 not 
been pUt here with a specific purpose? 
-viz., only under the provisions of 
fmancial emergency? 'It read: 

360 (4) (b): "it shall be com-
petent for the President during 
the period any proclamation issued 
under this anicle is in operation to 
issue directions for the reduction of 
salaries and allowances of all or any 
class of persons serving in connc-
ction with the affain of the Union 
including the Judges of, the Sup-' 
reme Court and the High Courts." 

Naturally employees of Lie arc 
also covered under this. What is 
the whole purpose of this Article ? 
This ~ ~e Article inscribed in ~ the' 
Constitution.. If you', say now 
that 'you can do the samething iim-
ply by passing _an Executive 'Qrdq-, 
this is my submission, this cannot be 
done unless you have rec6une to 
Arf:icle 360 which ~eans the prQinuJ-. 
gation . of financial· emergency. 
Only in tenns of financ ial emer-
gency you can order emoluments arJd 
salaries to ~ ,reduced. ' What: 'is 
. hiJi'reply to this? He aa~ t .• .ut . 
a ,single wQl'd, : 'this,is a, ·snatter. wlPch 
can aJso be tested in a court whetheT 
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i ad i~ Gupta]. ' SHIll _INpRNITGUPTA. : -- '. 
you ue vioJatiDg:Artid.e 360oi' n t~ You have clarified lt now.' This, i ~
Natuta8y'nobody here is satisfied with what you said. I have read it out.' _ 
the kind or reply we heard yeiterday. How does ~ understand &om it .. " 
We are waiting' to hear what they have to what you ~n
~ t ~ after having slept over it_ 
and having come here to-day. "A person in LIC at the entry 
Whether contmtpt of court has been- level will get Rs. 1567/-." 
committed or not, this is for the 
court to decide and when the con- Now you say you are referring to 
tempt petition is heard we will know. the officers .. (ltlletnlptiotu) -

He has made certain observations 
about the 1inar.cial working of the 
LICand has implied that only by 
reducing the bonus and dearness 
allowances of the LIC employees, 
the financial health of the LIC can 
be restored. I ptuume that is what 
he meant to 8ay. 

I want to point out two things. 
Yesterday, Mr. Venkataraman has 
said, I am quoting from his speech-

"I will make a comparative 
atatement of the wages. A 
persons in LIC at the entry level 
will get Rs. 1567/-" 

What does the House undentand-
press or public or anybody? 
That the penon when he is first 
recruited--entry level in English 
means when he tint enters into 
service-entry level in the LIC 
according to Shri Venkataraman, 
a Class III employee of tile I..IC .. 

SHRIR.VENKATARAMAN: 
I waS dealing with the total expendi-
ture. I was dealing and saying that 
the Class III people are getting 
more. I was saying Class I people 
are getting e~ This refers to 

ass ~ .. , 

. SHRI· INDRAJIT GUPTA : 

. Thisrefet'l, to Class I. -. That is totall'l 
irrelevant. ~ 

, ' 

SHRI R. VENKATAllAMAN . 
I t is aD i t~  . ~t may' ~ J'elevant 
or' not, but do not is ~ me.· . 

SHRI R. VENKATARAMAN : 
It is a comparison •. (interruptions) 

SHRI INDRl\JIT GUPTA: ". 
(Interruptions) employees-Class II I 
people and not Chss I Officers. ' 

~  
If you look and compare them, I 
said lAS Officers. Is lAS Officer 
at the Class IH level . 

SHRI SUNIL MAITRA (Calcutta 
North East): You wanted to say 
that lAS officer was getting less 
than Class III. This is exactly what 
you said. 

SHRI JYOTIRMOY BOSU : 
Do you see what in Air India Shri 
Naridas drew as his salary and pre-
requisites in vouchers/ Bills in one 
years? (Intnruptions). 

SHRI INDRAJIT GUPTA : 
~~ a  for the EUl pose of record, 
It IS better to clanfy what a person 
at the entry level of LIC.. that is, 
Class III, when he.first joins service 
gets. We should know that. ,Direct 
recruitment is only for Class III 
Assistants. All other posts of Steno-
graphers, higher Assistants . and 
Superintendents are all . promotional 
posts. Nobody enters these catc-

i~  a.t the entry level. They 
enter . as Class III hsistants and, 
when they enter as Assistants, . this 
is, what they get. Basic salary-, 
RI. 17s;Dearnesli Allowance'--
Rs. 388,50 p.; House Rent AllOw-
ance - Rs. 28 and it ~ 
satory Allowance, ht big .citia.-
Rs. 110. The total istRL 611.SO p. 
1;,hese a e t e e ~ta . ·at ·thc-
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entry te~  or t i~t~ t i e~~ .. ·.· '., ~  -_ . t 1 ~ ~ •. &DO:"' •... 
t a ~t~ d t~  . ~ ~ ~  a~ 'd¢: ~ 0.. 
'IhoQIc1 ··be:· Do. is nd~ ad ~n means ·the·totat COl. 
about·cit that they are· beinl given. ofadininistatton.· It dads notmean, 
famaStiCal. 'ly high salary. I. on acbount of emolumentS bf ~ ~ 

eel. The' total cost of adntlnfstta..· 
Shri' R. VENKATARAMAN: non includes so many things.· 

How much does it come to .'? However, I bothered to find' ~ 

SHRI INDRAJIT GUPTA : It 
-comes to s~ 611.50 p. If you arc 
png to say thatthia is more than 
what some erttp'loyees are get-
ting in some other public sector 
undertakings, that m'ly be. 

SHRI.·R.. VENKATAR.AMAN : 
That is aU my case. C'lmp'lrcd 
with level to level , Class I level or 
Class 'III level, whatever' it is, level 
to level, the LIe employees are 
getting ~ e th'1n other employees. 
. That is my case. 

SHRI INDRAJIT GUPTA : 
So, . they must be brought down ? 
How did they get more? Did the}' . 
commit theft or dacoity? They get 
what they have got through' agree-
ments, negotiated agreements, to 
which your Government and 
the LIC were a party. You 
may say: "We made a mistake." 
Why should the employees be made 
to pay for that now? . If you 
.commit a m:stake in entering 
into such type of collective 
.agreements, that was yOUl' mistake 
Why should. you penalise them 
for it now ? 
I do not understand. 
Another ~nt which he made was, 

a t~ I quote from his speech yes. 
terday : . 

"In 1959, the cost of administra-. 
· tion per i~ was Rs. 
'Itz '45p. In (1969-70, it 
went up to'.Ra. 23.57p. and in 
1978-79, the cost of .-.dmi •. 
. ntstration per policy became 
.. s~ 42.30.· p. . . Now, ! you. 
'.'eQuW' :.easitY· .see·how ~ a~ .. 
· .' :m.i.Iiistt&tion '. co.t ~ gone up. 
I. ay. it.apin, it:is the adDU-' 
. ·nistratiOn·coat ·which has gone" . • 
· ~ ~~  .: '. ,....,., .., .. ' 

09 ~  . 

a more aCcurate and precise way. of 
making an assessment and that 18 to 
take a certain Ul\it, Rs. 1000 sum· 
assured, and find out what is the· 
cost of servicing that policy. You. 
will find, in relation to salary. of aU 
classes of LIC employees, what is 
the cost of servicing Rs. 1000' sum 
a!Bured and compare it over a period 
of time. What do we find? In 
1957. the salary expenses of aU 
classes of employees was Rs. 12. 12 
crOre5. and, _. in force, the total 
business was Rs. 1375 crores .. 
This works out that the cost 
per thousand rupees sum assured, 
in 1957, was Rs. 8.58 p. and, simi .. 
larly, I have calculated that, in 1974-
75, it has come down to Rs. 7.93 p. 
and, in 19 9~80  it has come down . 
to Rs. 6.24 p. This is the cost of 
servicing per thousand rupees sum 
assured in relation to the salary of all 
c1a ~s to LtC employees. 

How can you ~ e out a case 
~ th'it becau1e of the high sa a i~ that 
they are gettinl' the cost of servicing . 
is in~ UR? It is n")t going up. It 
h'is come down and in,tead of giving' 
them some credit for that, a case is 
sought to be made out here for ~ t
ting down their em'lluments unila-
tera.lIy by a methf):i and by ~ ea~
which I h'ive a ~1d  descrIbed as 
mf)3t h')trifying and obnoxious. 

I think Mr. e 1 t~ a t 1n kn()WJ 

this journ"il "YoJa K,hem'i" brought 
out by the LtC. In ~ is ~~ 
I find th'it they h'ive n.ld slJmethtng. 
which I must quote : 

'Not all our critics mf:rcifiIUy." 

This is what the LIe if writipg. 
'. not the employee. .. . . 

. "Not all our'. eritlCa ~  
. have been uDfalr." . 
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, [sbi'j ~ndta it Gupta] , ~ to aWl out 'whether,because the. cost ' 
',ForiDstanoe, to' quote, from the .. or;'adm1uiitfation, in yourGovcm-' 
"Eccmomic Scene." I think you ment departmenti' ~ ~ up.,'iD" 
la}ow Eccmomic Scene. Economic suCh, an ,uncoJllC1ODa way, 
SCene jJ a publication of the 'tatas, you have declded t ed cet ee ~  
the Houie 'of Taw who are,Tata merita of yourofticers of, your' 'emp-, 
consultancy people and who are by Ioyees unilaterally by an executive 
DO means welt-disposed towards the - order? Have you done it 'anywhere 
public sector at all. Day in and day in the neme of bringing down the-
out, they carry on,a campaign against administrative coat of your Govern-
the public sector. Even that Tatas ment departments? Can ~  do 
joumal called The Economic Scene it? I say that you cannot do it 
has written thus as : unless you take that extreme measure 

of recourse to Article 360 and de-
clare a financial emergency h1 this. 
country. You are trying to catty 
out the measure of financial emer-
gency without declaring the emer-
gency openly. That is what you 
are doing. So many other things 
are being done in the case of 6'ther 
emergency provisions also. 

"In faimess to the LIC, it 
should a1so be mentioned that the 
, ratio of its expenses of manage-
ment to total outgo has fallen 
from 48% in 1973-74 to 39%J in 
1977-78. In fact, even in abso-
lute terms its total expenses ex-
cluding as payments to policy-
holders have increased by just 
31 % over these years. Conse-
quently, its not annual contribu-
tion -to the Life IDSUallce fund 
has gained .. sPectacularly year 
after alld shows a rise of 
as much as 600/0 over the last 
five years from Ra. 345 . 74 
crores in 1973-74 to Rs.. 547.82 
crores in 1977-78. Not a mean 
achievement by any standard. 
Unfortunately, the critics of the 
LIC management and employee 
efficiency seem to have ignored 
this significant development 
altogether. After all, Rome was 
not built in a day." 

This is the oblervation ofaJoutnal 
brought out by _ODe of the top mono-
poly houses which is well-known for 
Its antipathy to the public sector. 
Even they are having to make this 
admissi° , on ° 

'I do not want to take more time. 
I think it is better for the time being 
to avoid this sort se d~c n ic 

and financial ~ts because by 
they are not going to prove anything •. 
And then we have to go, into, all the 
other public sector nd~n  and -,.' 
the Government c:ieparbiLents them-
aelves to find out whether anywhere 

a ~ . applied the.samc ,t;neasure, ' 

-s.co bra. 

Therefore, I feel that the HouSe 
cannot at alll be satisfied with the 
explanation given for what the Go-
vernment has done. You can pass 
. anything. That is a different matter.-
That is all right. Why not dispoDSC' 

~ it ~ House altogether if you want 
to save the trouble of listening to 
us talking also ! 

Therefore, I appeal once again. 
to the Govenunent. I am appeal-
ing only from one angle. Please-
do not stir up a homt's nest. If you 
want to take this category of emp-
~ ees out of the Ind:ustrial Disputes.' 
Act, come fonyard With an amend-
iQg Bill to the Industrial 'Disputes 
Act an say there specifically, tJva.t: ' 
this Act, the provisions of this Act, will 
not apply to the LICemployees., 
(InlmuptUms) • 

AN HON •. MEMBER: That is. 
~t~~ t ~~~ 

SHRI INDRAJIT GUPTA: Of 
coUrsc,tbat is what the Court meant' 
by e is ati ns~ Do it. . Why don't: 
you have the courage 'to do it? Why 
at"e you ~n  tothis 8ubw#UF? {,. 
, ,Tben., puaDy, you can..vc, a. 



.' saS.::: '.":: •• ·R"; e~~ ~~~ t i . 1901:::<SAItA·)· . . is ~ ':01 :£lC'·. eJ: 
:'.:.<. '.":." . '!, .' .•.. :. .. dt~  .Onl ... LIC (A,mdt.l·BilZ·· ~ 

. ,t= .. :;OU· ~ ~ a ~t  ..... a~ a at ana a a t ." .. 
t e d~ tlisp¢esAct . a d ~  . ad a ~ 8hri ~ MiShra' .. 
on ad~  . putting, more aild ~ ait a~ Shrl Sunil "" .. ~ .. ' 
. ~es of employees, intO: that anda ~ 8hri Dhanik. La! . 
. Sehedule every ~ or several .. times 
in.a year sa~ that they have to be Masudal Hosain, Shri Syed 
taken out or the Industrial . Diiputes MhaIgi, Shri R. K. 
Act.' Do it by aU means. and you Mukherjee, Shrimati Geeta, 
~ be fC?SPOnsible for wrecking the 
whole edifiCe of industrial relations Pandit, Dr. Vasant Kumar 
which is sought to be built U

Le
' in Pathak, Shri Ananda 

this c n~ with the help of tIn- Rajan, Shri K. A. 
dUltrial Duputes Act. " Roy Pradhan, Slu'i Amar 

TherefoTe, please don't do it. 
Retrace your steps while there is still 
time. That shall I want to say. 
Of Oourse, as far as this· Ordinance 
and"' the Bill go, we wllloppose them 
lock, stock and barrel. . 

MR. DEPUTY-SPEAKER : I 
shall now put the Statutory Reso-
lution to the vote of the House. The 
question is : 

"This House disapproves of the 
Life Insurance Corporation 
(Amendment) Ordinance, IgBl 
(Ordinance NO.3 of IgBl) pro-
snulgataed by the President on 
the 31st January, I gOl." 

The ~ S'lbha diflided. 

DhWoDNo·S] 

. AYES 

Acharia, Shri Basudeb 

Agarwal, Shri Satish 
Balanandan, Shri E. 

Barman, 8hri Palas 
Balli, 'Shti Chitta 
. ~ Shri Ajoy 

Bosu, 8hri ~ti  
Cliaudhuri, Shri' Tridib . 

Dandavate, .PrOt Mad}tu 
ast i ~ P. 

~~  
. :' .... ! :", I, . ~ ~  

Saha, 8hri Ajit Kumar 

Verma, Shri R. L. P. 

Yadav, Shri Vijay Kumar 

Zainal Abedin, Shri 

NOES 

Ahmad, 8hri Mohammad Asrar 

AIluri, Shri Subhash Chandra Bose 
Anand Singh, Shri 

Ankineedu Prasad Rao, Shri P. 

Arakal, 8hri Xavier 

Dagun Sumbrui, 8hri 

Bansi Lal, Shri 

Barot, 8hri Maganbhai 
Bhardwaj, 8hri Parasram 

Bhatia, 8hri R.L. 

Dhole, 8hri R. R. 
Chakradhari Singh, Shri 
a~ a a  Shri Chandu LaI 

Chavan, 8hri S. B. 

ChirilfWllg n a ~ 8hri. 
Dennis, Shri N. 

Dev, Shri Sontosh Mohan 
Dhandapani, Shri C. T 

Doongar Singh, 8bri 

Era Anbarasu, Shri 

Gehlot, 8hri Ashok 
JafferSharief,' 8hri C.K •. 
Jain, Shri" Bhilai .j, Ram . 

....... 

Jain,.'· ~ .. Vin;lhi . Gander :" " 

~~  ~~ i . 
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~t t  ,',,',., ~~ ~ i  
: ,",' tA""dt) ~ • ~ dt  B;ll ,,',' ,', 

,K8laniclihi,' Dr. A., ' , 
, 'Xaul,ShtimafiShiela ''';' 

.". Reddy,ShriT.DamOcla,.. , , , " 

Sabu,Shri ,Shiv 'Prasad 
, KUsUma, IGishnaMurth;. ~ n .,' 
• MandaI, 8hri ,Sanai' ,Kumar 

Mishra" Shri Nityananda 
Murugian, 8hri S. 

Muttemwar, 'Shri Vilas 

Nagaratnam; 8hri T. 
'Nair, 8hri B.K. 
Namgyal, 8hri P. 
Nandi Yellaih 8hri 

.. " 
~eta  8hri Arvind 

Nlbal Singh, Shri 
Odedra, Shri Maldevji M. 
Oraon, Shri Kartik 
Panday, Shri Kedar 

Panigrahi, 8hri' Chintamani 
Pardhi, 8hri Keshaorao 

Patel, 8bri MQhanbhai 
Patel, 8hri Shantubhai 

Patil, 8hri A. T. 
Patil, Shri BaIasaheb Vikh.e 

Paul, Shri' Chandrabhan Athare 
Patil, 8lui Veerendra 

Phulwariya" Shri Virda Ram 

Qwiri, Shri 8. T. 
Ranga, P1 o[ N. G. 

Rao, Shri Jagannath 
Rao, Shri M. Nageswara 

Rathod, Shri Uttam 

Raut, 8hri Bhola 
Ravani, Shri' Navin 
Rawat, 8hri Harisha Chandra Singh 

Reddy, /Shri G. Narsimha 
Reddy, Shri K. Brahmananda 

Sethi, Shri P. C.' 
a ta a~  ~ NinnaJa ~ 

Shakyawar, 8hri Nathuram 
Shankaranad, Shri B. \ 
Shanna, Shri, Chiranji Lal 

Sharma, Shri Kali Charan 

Shastri, Shri Dharim Dass 
* Shastri, Shri Ramavatar 
Shiv Shankar, 8hri P. 
SiDgalavadivel, 8hri' S 

Singh, Shri 9. P.' N. 
Sinha, Shrimati Ramdulari 

Sukhadia, Shri Mohan La! 
(. 

Sultanpuri, Shri K.ris1ian lWt 
8uryawanshi, , 8hri Narsing 

Tayyab Hussain, 8hri 
, Tewary, Pro£ K. K. 

Thorat, 8hri Bhausaheb 

Tiwari, ShP Narayan Datt 

Venkatalaman, Shri R. 

Venkatasubbaiah, Shri P. 

Verma, Shrimati Usha 

Virbhadra Singh, Shri 

Wagh, Dr. Pratap 

Yadav, Shri Ram Singh 

Yazdani, Dr. Golam 

MR. DEPUTY-SPEAKER: ~

e~t  ~ C?rrection, the result·. oCthe 
D1V1S1on IS : 

es~2n Noel -gl. 

nwtion 

~d  8hri. K. Vijaya Bhaskara MR. DEPUTY.SPEAKER: 
Reddy, 8hri M. Ram Gopal Before I put"'-the motion for. c 8i~ 

deration of the Bill to vote, there are . 
Reddy, Shrt P. Venkata. some amendments which have to be 

·Wrongly . Voted for Noes. . 
.·The following, Members· also recorded their tes~  

. AYES:". Sarvasbree MohamDHd Ismail, A.K.· &lan, Subodh,' Sea, 
SanatKumat Mandai and Ramavatar.· Shastri: '., 

NOES!, ~  _, a a an~  _ ~  S.JtarOl., •.. ~  
. ~ a a ~  lLN.N&D.Je GoWda, ~ a  a~  

~~ 1f..,!ariq ~ ~ ~  ·'",'."i;-,·" 



,......8tot .... i... ~  15, ~t~ i  . ~~ Ltc. ~ ..... 
. '. . . " .... " (Amdt.) 0nJ. .• LIC'(Amdt)'BiU,' . 

~~ ia t s ~ :::':.:ti}hri Syed 
.' SHRl RAMA VATAR. SHAS- Mohammed Ismail, SJu"i'· 
TRI (Patna) : I' wt'Jlt to ~ Mukherjee, Shrimati Geeta 

. . Pandit, Dr. Vasant Kumar 
-MR. DEPUTY -SPEAKER: This 

is .. only the consideration motion Pathak, Shri Ananda 
and members ~ e already spoken. Rajan, Shri K.A. 

SHRI RAMAVATAR SHAS· 
TRI: . I want to put forward my 
arguments why it· should be cir-
culated for eliciting· public opi-
nion. Please . give me at least 5 
minutes ....... (Interruptions) . 

MR. DEPUTY-SPEAKER: This 
iJ only consideration motion ...•• 
Mr. &Su, please tell him. 

SHRI JYOTIRMOY BOSU: 
Yes, Sir •.... 1 have made him 
to agree for 4 .. minutes! 

MR. DEPUTY-SPEAKER: Now, 
the question is : 

"That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 30th June, . ..J981."(I) 

The Lok Sabka divided. 

Dlvisioa NO.4] 

AYES 

Acbaria, Shri BasUdeb 
Agarwal, Shri Satish 

Balanancl.an, Shri E. 
Biswas, Shti AjoyJ 
. Bosu, ShriJybtirmoy 
ilandavate, Prof: Madbu 
. as ~i R.P. 
Gupta,. Slirl 'Indrajit' 
. " Hannan Mollah,· Shri .' . 
. a~ Shri Satyanafa '. _, .' .' .... '. . . .ran ... 
~  ·ShrIKamla Mislu'a 
~ i a i  ~ ... 

~a ~ SaQat&1imar .. 

Roy Pradhan, Shri Amar 
Saha, Shri Ajit Kumar 

Shastri, Shri Ramavatar 

Verma, Shti R.L. P. 
Yadav, Shri Vijay Kumar 

Zainal Abedian, Shr-i 

NOES 

.. .... ..Ahmad, Shri Mohammad Asrar 

Allul'i, Shri Subhash Chandra Bose 
Anand Singh, Shri 
Ankineedu Prasad Rao, Shri P. 
Arakal, Shri Xavier 

Bagun Sumbrui, Shri 
Bansi Lat, Shri ~ 

Barot, Shri Maganbhai 
. Bhardwaj, Shri Parasram 
Bhatia, Shri R.L. 
Bhole, Shri R.R. 
Chakradhari in ~ Shri 
Chandrakar, Shrl Chandu'Lal 
Ohavan, Shri S. B. 

Chingwang Konyak, Shri 

Dennis, Shri N': 
DeY, Shri Sontosh Mohan 
Dhandapani, Shri C. T. 
Doongar Singh, Shri 
Era Anbarasu, Shri 

. Gaikwad, Shri Udayslngrao 

Gehlot, Shri AsOOk 
Gowda, Shri H. N. Nanje 
JatTer Sharier, Shrt O.K • 
. Jain, Shri Bhiku Rarrf . 

.' ~in  8hri Vinlhi. Cb.&nd.cr 
Jamilur Rahmari, shri . 
. a ani~i i  ~ ~ 

. Kaul,Shrlm&ti ~ e1 a 
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Kuauma ICriaIula Murthy, Shri ' . Sahu, Sbii Shiv Prasad: . ' ' -.. 
Milta. Shri ,HariDatha . Setbi,'Shri p.e. ,'--,. 
YiIra, 8hri Nityananda a ta at~ Prot Nirmala· Kumari 
~ Shri S. Shakyawar, Shri Nathuram ',': 

Muttemwar, Sbri Vilas Shanbranand,Shri ~ 

Nagaratnam, 8hri Sharma, SbriChiranji Lal 
Nair, Shri B.K.. Sharma, 8hri Kali Charan 
Namgya1, Shri P. Sharma, Shri'Mundar 
, Nandi Y clIaiaht 8hri Shastri, Shri Dbaram Dass 
Netam, Shri Arvind Shiv Shankar, Sbri-P. 
~1 a  Singh, Shri .Singaravadivel, Shri S. 
Odedra, Shri Maldt"Yji M. - Singh, Sbri C.P.N. 
Oraon, Shri Kartik Sinha, Shrimati Ramdulari 
Panday, 8bri Kedar SolaDki, Shri Babu La1 
Panigrahi, 8hri ChintamaDi Sultanpuri, Shri Krishan Dott 
Pardhi, Shri Krshaorao 8uryawanshi, Shri NaraiDg 
Patel, Shri Mohanbhai Swaminathan, 8hri R.V. 
Patel, SIui Shantubhai Tariq Anwar, 8hri 
Patil, 8hri A.T. Tayyab Hussain, Shri 
Patil, 8hri Balasabeb Vikhe Tewary, Prot: K.K._ 
Patil, 8hri Cbandrabhan Athare 'Thorat, Shri Bhausaheb 
Patil, Shri Veerendra ' Tiwari, 8hri Narayan Datt' 
Phulwariya, Shri Vuda Ram Venkataraman, 8hri R.. 
Qpadri, 8hri S. T. Venkatuubbaiah, Shri P. 

llaDga, Prot N.G. Verma, Shrimati Usha 

Rao, 8hri Jagnnath Virbhadra Singh, Shri 
ho, 8bri M. Nageswara Wagh, Dr. Pratap 
Rathod, Shri Uttam Yadav,·Shri Ram Singh 

Ra-, 8bri Bhola Yazdani, Dr. Go1am 
Ravani, Shri Navin 
R.awat, 8hri Barish Chandra Singh 
Reddy, 8hri G. Narsimha 
llecldy, Shri K. Brahmanauda 
. Ileddy, Shri K. Vijaya BhaRara 
Ileddy, Shri M. Ram GopaI 
1leddy, Sbri P. Venkata 

Reddy, Sbri T. ~ 

MR.. DEPUTY·SPEAKER: Sub-
ect ~ ~ t e~ es t  of the 
DIvision II: ' 

A)'eI: .6 

Noel: 95 

.Tbe roDowlDg Members a1ao recorded tbek voteI: 

AYES: ~ ~ a.thurl, A. It. BalaG ~ ~ SeD. 

NOBS: Sar\'8lihre6· CJUtturi_ 'Subba Rao a da ~  Mohan La1 -•• ';" 
, a ~ ~  -":" ..", ,';,> "':'" 1",,,,;-., 
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.. ::'MIl. 'DEP1JTY-5PEAKBll:<NoW' .. ' .  . NOES . .... ' 
dae., ~ n • is! .' .  . .. Ahmad, . ~ Moba1ft"i!Ml· _ 

-'That . the Bill bC . circuI&tecI AIluri, shri· Subhash a.8ndsia, ..... 
fOr· the purpose 0(. 'eliCitlng' public'" . ADaDd Sinal..· 8hri 
~ . thereon by·the 13th' -aAAJ "'-f' p. •. 
. ' ,.,. 19B • .'.' (10\' . '. . '. n i~  Prasad RaG, ....... 

'I Arakal, Shri Xavier 

TAl . Ltik &lbha tliIIUW. Bagun Sumbrui, Shri 

AYES 

Acbaria, 8hri Basudeb 

~ 8hri Satish 

.Janandaa, Shri E. 

Biswa, 8hri Ajoy 

Bosu, 8bri Jyotirmoy 

DaQdavate, Pro£ Madhu 

nu, 8hri R. P. 
Gupta, 8hri Indrajit 

HaDDaD Mo1lah, 8hri 

ladya, 8hri Satyanarayan 

Madhukar, Sbri Kamla Mishra 

Maitra, 8hri Sunil 

.MaQdal, Shri Sanat Kumar 

.Masuda! Hossain, Shri Syed 

Mbalgi, 8bri R. K. 

)4obammecl IamaiI,' Shri 

:Mukherjee Sbrimati Geeta 

Pandit, Dr. Vasant Kumar 

~t a  Shri ~ 

RajaD, Shri K. A. 

Roy PradbaD, 8hriAmar, 

_ SbriAjit Kumar 

:m.tli,'Shri·Ramavatat 
. . , . 

Veraaa;" Shri'lt. L. P.' ' 

~1  ::-

Bausi La!, 8lari 
Barot, 8hri Maganbhai 
Bhardwaj, Sbri Parasram 
Bhatia, Shri R. L 
Bhole, 8hri R. It. 
a.akradhari Singh, Shri 

Cbandrakar, 8bri ChaDdu Lal 
Cbavan, 8hri . 8. B. 
ChiDpaDg Konyak, Shri 

Dennis, Shri N. 
Dev, Shri Sontosh Mohaa 
Dbandapaai, 8bri C. T. 
Dooagar Singh, Shri 
Era Anbaruu, 8hri 

Gaikwad Shri Uda • • . yungrao 
Geblot, Shri Ashok 
Gowda, , 81ui H. N. Naaje 

Jatrer Shafte£, 8hri C. Ie. 
Jain, 8hri Bhiku Ram 
Jain, Shri N1hal Singh 
Jain, ~ VII'dhi Chander 
Jamilur Rahman, 8hri 
Kaul, Sbrimati, 8heila .. , . 

Kusuma KrisIma Murthy. Sbri 
Misra, , Sbri Harinatba 
Misra, 8hri Nityanaoda 
MUJUIian, 8hri 8.' 
Mtlttemwar. Shri VlIas 
Nagaratliam, Shd T. 

, Nair. Shri B. IC.. 
NamgyaI, Shri P. 
Nandi , YeUaiab, Shri 
Netam, ,8hri ArviDd 
Odedra, Shri MaJd.evji Me ' ," 

. 0ra0D. 8hri Kartik, 
,'Paad.ay, ,Sbri Kedar', 
.'Paipahi, Sbrl Chi_m,". " , ,,' 
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a ~ ~  . .,. aQrao ~ 

~ . Shri ' MObaDbhai :'., " 
Patel, . Shri ShautUbhai" ' 
PAtiI, Sbri A. T •• , . , 

Patil, \ Sbri ~  VJkhe 
Patil, .. 8J¥i Chandrabhan Athare 
Patil, Shri Veerc:ndra 
Phulwariya, ·8hri Virda Ram 

'0Jwhi, 8hri S. T. 
BaDp, Pro£\. N. G. 

. ltao, 8hri Jagannath 
RAo, . Bini M. Nageswat'a ' 
Bathocl, Shri' Uttam, 
Raut, ~ Bhola 

Ravanl, 8hri Navin 
Rawat, 8hri Harish Chandra Singh 
!leddy, Shri G. Narsimha 

lleddy, 8hri K. Brahmananda 
Reddy, Shri K. Vijaya Bhaskara 
Reddy, Shri M. Ram Gopal 
,B.eddy, 8hri P. Venkata 

Reddy, Shri T. Damodar 
&hu, 8hri Shiv Prasad. 
Sethi, Shri P. C. . 

Shaktawat, Prot Nirmala Kumari 
Shakyawar, Shri Nathuram . 

Sbaakaranand, Shri B. 
Sharma, 8hri Cbiranji LaI 
., Sharma, Slui ~ Charan . 
Sharma, 8hri, Mundar 
. Shastri, 8bri Dharam Dass 
Shiv .' Sbaokar,'" Shri P. 

Sizapravadivel, 8hri S. 

Singh, Shri O. P.' N. 
SiDha, ~ti Ramdulari 
SoIank;, Shri Babu La1 
.whadia, Shri Mohan La1 
Suitanpuri, Shri.Krtshan Dutt 
SuryawaDlhi, ' ~ i 'Naniag 

. "-;. 

Tariq • ai ~ "Shri . , 
Tayyab Huaain, 8hri' 
Tewary, ' ~ ~  ' 

neat, Sbri Bhausahcb 
Tiwari, . 8hri NarayanDau 

Venkataraman, Sbri R, 
Venkatasubbaiah, 8hri P .. 

Verma, Shrimati Usha 

Virbhadra Singh, Shri 

Wagh, Dr. Pratap 

Yadav, Shri Ram Singh. 

Yazdani, Dr. Golam 

MR. DEPU1Y .. 8 ~ Sub-
ject to cOIrection, the result of the--
division is: ' 

Ayes: 26 

Noes: 95 

ns' motion was negatiwd. 

SHRI JYOTIRMOY BOSU:, 
Sir, I am on a point of order. Si1lCCt 
the machine is out of order, the-· 
consideration of the Bill may be post ... 
poncd. 

MR. DEPUTY-SPEAKER.: I rule 
your point of order as out oC order. .. 

Now I shaD put the mot»n fbr-
consideration to the vote oCtile Rouse. 

'The question is: 

''That the Bill Nrtherto· aIneIMf 
the Life IDSurance Corporatioa ' 
Act, 1956,. be taken intO .. c:cqi'l"" 
der.tion." " ., 

.... . " 

.: .... ' . 
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. ~ ~ i'BAt.GlJlfAt=> ~  ~~ ~ ',;$' 
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ani a i 8~ 1 nta ani ~ .. 
Patdhi, Shri Keshao.rao .. 

Ahmad·Shri MohBm",juf Asrar , .... 
~  Alluri, 8bri .Subhash. Chandra Boac 
.. ADand 'singh, 8hri 
ADkineedu Prasad 'Rao, Shr;' P. 
Arakal," 8hri Xavier 

Bagun Sumbrui, 8hri 
Danai Lal, Shri 
Barot, 8hri Maganbul 
Bhardwaj, 8hri Parasram' 

Bhatia, Shri R.L. 

Bhole, Shri R.R. 
· Cbakradhri Singh, 81ni 
.<;1handrakar, 8hri Chandu Lal 
Chavan, Shri S.B. 
(lbingwang Konyak, Shri 
Dermis, Shri N. _ ' 

Dev, Shri Sontosh Mohan 
· Dlaandapani, Shri C.T. 
· Doongar Singh, 8hri 

Era Anbarasu, 8hri 
Gaikwad, Shri Udaysingrao 
Gehlot Shri Ashok 

Gowda,.Shri H.N. Nanje 
Jaffer Sharier, Shri C.K.·., ..... , 
J-m, Shri Bhiku Ram '. 

Jain, 8hri "Nlhal Siagh 
jain, 8hri Virdhi Chander 
]amilur Rahman, Shri 
Kaul. Shrimati Sheila 
Itusuma Krishna Murthy, 5hri 

MiSra, 8hri Harinatha 

Misra, Shri Ni.tyananda 
M.uemwar. Shri. Vilas 
~ ai T. 
Nair;Shri B.K •. 

Namgyal,' Sbri P. 
Huidi Ye1Iaiah, 8hri 
NetaiD,":Shrt AiVind. ' .. 
Qcledra,\ Shri ~i M.. 
~ni ~  

· ...... y ... Sbd.Kodar· .' 
.j , 

Patel, Shri Mqhanbhai 
Patel, Shri Shantubhai 
PatiI, 8hri A.T. 

Patil, Shri Balasaheb Vikbe 
Patil, 8hri Chandrabhan Athare : 

Patil, 8hri Veerendra 

Phulwariya Shri Virda Ram 
Q.uadri, ,8hri S.T. 
Ranp, Prof. N.G. 
Rao,8hriJagannath 
Rao, Shri M. Nageswara 
Rathod, 8hri Uttam 
Raut, 8hri Bhola 
Ravani, 8hri Navin 
Rawat, Shri Harish Chandra in ~ 

Reddy, Shri G. Nanima 

Reddy, 8hri K. Brahmanda 
Reddy, Shri K. Vijaya Bhaskara 
edd ~ 8hri M. Ram Gopal 
Reddy, 8hri P. Venkata 

Reddy, 8hri T. Damodar 
Sahu, 8hri 8hiv Prasad 

Sethi, Shri P.C. 
Shaktawat, Prof. ~ a1a KumariL 

8hakyawar, ShriNathuram 

Shankaranand, 8hri B. 

-Sharma, 8hri Chiranji Lal 

Sharma, 8hri KaU Charan 
Sharma, 8hri MUDdar 
Shastri, 8hri Dharam Dan 
Shiv Shaakar, Shri P. 

8ingaravadivej, 8hri S. 
Singh, 8hri C.P.N. 

Siaha, Shrimati Ramdulari 
Solanld, 8hri Babu Lal 
. Snkhadia, Shri MobanLal 
Sultanpuri, Shri Krisban Dutb: 
Suryawanshi, 'Shri NaniDg 
Swaminathan, 8hri R..V •. 
. Tariq Anwar, 8hri 
Ta)'YI.b HUssain, Shri 

. ".,' 
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,,;(Mndt.) Ord.. UC(Atndt)JJI1I. ., . '". 

~ en  ,PrOf K..K., 
"'Th.orat, Shri Bhauaheb· ... 

. RoY'Pfadban, Shri·AtiUir , ... 

Saba, Shri it t~ ... 

. Shastri. 8hri Ramavatar 
Verma, shri B.. ~  

Yadav, SUi Vijay KUDiar 
Zainal Abedin, 8bri 

-nwari, Shri a a~ Dutt 
. Venbtaraman, Shri 1l. . 

Ven.katasubbaiah,' Shri P. 
'Verma, Shrimati Uiba 

Vibhadra Singh, Shri 
'Wagh,' Dr. Pratap 
'Yadav, Shri Ram SiDgh . 
'Yazdani, Dr.' Godam 

NOES 

Acharia, Shri Basudeb 
Aprwal, 8hri Satish 
Balan, Shri A. It.. 
BaJanandan, 8hri Eo 
'Basu, Shri Chitta 
1tiawas, Shri Ajoy 
1IoIu, Sbri Jyotirmoy 
·Olaudhuri, Shri Tridib 
Dandavate, Prof. Madhu 
Du, Shri R. P. 
Gupta, 8hri Indrajit 
. Hazman MoDah, 8hri 
Jadya, Sbri Satyanarayan 
Xalanidhi, Dr. A. 
Maitra, Sbri SUDil 

MandaI, Shri Dhanik La1 
Masuda! Hossain, Shri Syed 
Mbalgi, Shri R. K. 
Mohammed lsmaU, Shri 
-Mukherjee, Shrimati Geeta 

·Murugian,Shri S. , 
PaDdit, Dr. Vasant K.umar .. 
Pathak, Shri ARanda· 

lUJan,Sbri K.. ~ 

*Wrongly voted for NO.. . 

MR.. DEPUTY -SPEAKER. : 
Subject to correction, the resultt or 
the d!yiJion is: ' , . 

Ayes t,94 

Noes :.30 

TM _,ion WlU4Ilsp,,4. 

• 
Claw, I-AmeaII ..... oISecd-41 
MR. DEPUTY-SPEAKER. : 

Now we shall take up clause by 
clause Consideration. There are 
amendments. 

8hri Somnath Chatterjee. Be is 
not here. 

8hri Rajan. 

SHRI Ie.. A. RAJAN (Trichur) : 
I beg to move : 

Page ~
",jItJr line ~  itum-
"Provided that such termI· 

and. . conditions aba1l not be 1m-
. favourable to the employees and 
~t  as compared tei the ter_· 
and conditioDB existiDg prior to 
January 31, IgSJ."-(8) . 

~

Jor lines 5 to SO, IrIfI.rIiIU-
"(SIA) All ruJes made UiicIer thiI' 

. aectiODshall be subject to au, , .. 

·tThe fo11owmg Members .. record.ed their . Votes : 
,- AYES : ~ ,Chitturi·. Subba .!tao a d ai ~ e ~ '.I,' 

-.ju and S •. Murugian. ,". . ... ... .  . 
. ,NOBS: SavasJu:ce BaQat.'Jt1:&1D&r"Maodal, Kamla Mishra "Mac.thukar aDcl! 
PalM Barman. . \' , '. .  . ,. " ..' :> 

,: ;"' .. ~ 

... " . 



~ ~~~~ ~ ~~ , 
.. ~ 8 ~ t t e ~ of the ee ~ ~ a ~~  ... 
n d t ia1 i tes~  '1947, ,or . IgSl."(16) ., " ' . 
·aily ',other la\r'or,.,.ny other agree-, 
.Dieilt; settlement, award. C)r other 
inatntments £or the time being in . 
, forcett(g). . . 

SHRl RAMAVATAIl SHAS-
TRI : I beg to move : 

Page 2,-
Jll'llines 5 to 30, mbslitu»-

"(2A). All rules made under 
this section shall be subject to any 
d~ent  decree or order of 

any court, tribunal or other autho-
rity and subject to Industrial 
Disputes Act, 1947 or anyagree-
ment, settlement, award or other 
instrument for the ,time being in 
force. ~  13) 

Page 2,-

tift" line 30, insIrt-

• (0) for sub-section (3) t, the follow" 
ing shall be substituted, name1y-

"(3) All rules made under this 
aection shall be laid before each 
House of Parliament within a ma-
ximum period often days while 
it is in session or within the said 
~ from 'the c ~nce ent 
of the neXt session Of the House 
and shalt lapse and cease to be of 
any eft"ect if' the same are not 
approved in each House by. a 
majority of the total membershIp 
of that ~  and by a majority 
of not less than three-fourtbs of ' 
the memben or the House present 
anc:t Voting. II (14) 

, , 

SHIll SUNIL MAITRA: I'llcg 
to move, :', ,> 

~ ~~  ' 
~ inet ~  

~~ ~~ ~ 
: ':"', I' -' ':;.. ~  'I •• 

Page 2,-. 
for lines 5 to 30, mbstitutf-

C!(2A) All rules made under 
this section shall be in conformity 
with t¥ provisions of the nd s~ 
trial DlSpuu-s Act and shall not be 
in disregard to any judgement; 
decree or order of any court or 
any other law or any agreement, . 
settleDlent, award or other instru.. ' 
ment for the time being in force. II 
(17) 

SHRI R. L. P. VERMA: I beg 
to move : 

Page 2,-

jor lines 5 to 30: .6stitutl-

CC(2A) AU rules and sub·rules 
made under this section. shall not 
be contrary to the judgement! of 
Courts, awards of tribunals and 
the _ agreements and settlements 
reached under the Industrial 
Disputes Act, 1947." (19) 

MR' DEPUTY·SPEAKER: 
Would you agree if I ~t alJ the 
amendments to the Clause together ? 

SHRI JYOTIRMOY BOSU : 
No, Sir. 

MR. DEPUTY·SPEAKER: I 
am only suggesting. 

Mr. Rajan. 

SHltI K. A. RAJAN : Mr. 
Deputy .. SpUer, Sir, my amendment 
No.8 reaOs as foUows :-

uProvidec1 that ~c  terms and 
conditioDs sbaIl:.DOt be unfavour-. 
able to t ee ~ and apntl , 
. ai ~t t e ten ~ con.·: 
. ditic:. Csjatingprior to January 
.... 81 1~1 1t . 



.. " 

[Shr.i. K A. RIljanl . 
lleg8rdiag chis p&1'tieWar ameadment 
'to the· Act, at ·the introductory ~t a e as 
well the second stage, various' points 
bve been raised from the. Constitu-
tional as well .. from the legal points 
of view on thi,s a tic ~  :Bill. 

Sir, this Bill has been brought 
in such. a condition that fuis scuttles 
the root of the industrial relations. 
There is an anxiety as to what will 
happen to the Life Insurance Corpora-
tion employees. A large number of 
workers are covered by the Induttrial 
is ~es Act' and -. by various 
agreements that have been entered 
into by the L. I. C. for the protec .. 
tion of the service conditions of the 
employees. Now the Ordinance had 
been promulgated. and this Bill has 
now been. brought fOlWard before 
the House. Prior to that there is a 
long history ofthe-agreements entered 
into by the Life Insurance' Corpora .. 
tion employees and the management 
from 1914 onwards. The agree-
ments were entered into after crossing 
SO may' hurdles. The workers 
fought inch by inch in the courts as 
well as outside and by bargaining 
with the management arrived at an 
agreement with them. This is just to 
Pl'otect their service conditions and 
. so that position should not be dis-
turbed even with this enactment. 
Tkat is the crux of my a end ~t 

which I have moved. 

Myother amendment reads as 
follows :-

~ 2  All rules made under this 
section shall be subject to any 
d ~t  dec~ or ~e  of 

.any court, tribunal or ~~ e  
authority and subject to the pro-
vision of the Industrial Disputes 
'Act. 1947, ,or any other law or . 
other instruments for the time .. ' 
being in ·ror.:e". 

a e cen e ~ to t ~ ~  
the ta~t  RCloluqon, ~ ~ :Iiidrajit 
Gupta.." ... ~ . whole n~t ia  reia-' 
tions are governed by xnajori\cti like 
the· Industrial Disputes -Act. 'This 
Act prevails over any other'. Acts or 
B:Dyoth,er legislatiollW"' That . provi:. 
s~ n  has been made. . The' whole 
industrial relations are going to be 
affected by this amendment which 
you are bringing in.'. The entire 
working class of the COWltry is awa.re -
of the way in which the se:, lement of 
1974 was sc;uttled. They have tot 
come through various courts and 
they have to fight so many battles-
Sir, how . can workers have any faith" 
. hereafter in any settlement arrived at 
with the Govel·nmen.t Of any other 
public sector nde ta in ~ if this is 
going. to be the situatuon hereafter? 
Sir, Goverrunent will have to act as 
the mod Ie employes in res )Cct 
of all industrial relations. But if they 
overthrow all cannons of in ·tastr ial 
relations what is going to happen ? 
It is going to cause havoc to all 
indust.rial relations of the country, 
. if you take away all t es~ thitlgs 
from the purview of the 1"ndu41trial 
. Disputes Act. Sir, the working class 
of the country have got some protec .. 
tion of their status and other working 
conditions. These are protected 
.. under the Industrial Disputs Act. 

. ,', 

You should not take away those ... 
rights. This is a very. dlngerous 
. ~  This is ~ to cause havoc 
for th whole working-class move-
ment of the country. I hove moved 
my amendments 110 thattne legitimate 
rights of the WOrkers are t~ted  
I request the . bon. Minister to accept 
these a end e~ts  Thank. you. 

.,' "'.' ~ 
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, '. '." . '. ..'. " . , .. (A1ftdt.) 0riI .• LIe (A,tntltJ BiU 

'. ~  .. ,. ~  ... , ~ ... ~ ... ';.; ~  
·'··iI.llilckr Clause ~  . How' We' ·are·. '<ill"""'''' .... , i'. ~ ~~  ~ ~  
. on ClauSe· 2.' •... . '. . ... R 11'1' "fij4i'.<., .' WPIf.. ~~ •. '  . 

. .•. . .ftI!r • .• ...w\t .. 'm ... " 
'. ~ . SHRI . RAMA \TATAR SHAS- "'V" ~  
TRl: What about Clause I ? ~  ~ t ~ ., '. if :-. 
.  . , f.I;q'r t , ~ 111 ~ aftll'f\'-4 
MR. DEPUTY-SPEAKER: It . ~  ---"-...A." .  . .. .At , .. ,.." ... r ~  ~  WN M'... . 

will come in the end.. That is ~ if' W 1Irrr. ""'" ~ ~ w ~ ~ ,' . 
. the Title. You are..ft)rgetting every- .... v"· ~ 1  .. ~ ~  
' .. ~ n  . . 

"" (''''''1'( utft·: ~ t, 
it ~ 2 ilr . .,:t.ftl'et;it ~ ~ 
i 'W ittrtWM ~ t I 'fN 
~ ;to 13 til' tiiA I' am " 
'l'trtl ~ iN ~ firqq ~ 

;oqi4iiji4' ~ ~ IIPIr 5Uftllfl(G' 
• ~  ~ mrr q"(.rih' it; ~ 

'l't( ~~~~ 1 ~  1947 

• ~ ~ Vqq ~ 11 fariUt ~  

~ ~ 'I'ftl ftmra' ~~ • 
mf\'ir (fit I I 

~ ~ ~ i\' 1fffr fila " .,. 
~ IIPr 'UZI' ~  iIr M 
mnfuf iIi'U at it ~ tW t fir 
;r;nrr ~ W11{ t, qfi: 'IN ~ 
tn1n 1Irdt t f;r ~ m itr WI1I' 
t~ m ~ Wf It ~ 
~ i ~ it ~ ~  
sr.t'( ;f;r«T tit. q iir f. 11 ~ 
aI\';rT . 1 i~ \5£) 4 ~ ~a

~  tii« t ~ cit ;ft';l '"'" 
~ '1'"f iiia:i'ililf(q'i ifft' ~ ~ 

;pn;n 1 ~ a1 ~ ~ iii' I Wfit;';r . 
;r;r trof i5ftlffi ~ tt(t IIii ~ 'fR 

W cr:r ~ ..n a"Q[ {( ~ ~ t ~  ~ 1fti -q *4C' 
;r(t tl'rr _ -;r iW, .. 1fiilJ ~ .;r(Y t I 111 1980 ;n ~ ~ t , 
iIr ~ ~ ~ ". {r ~ ~ ~ ~ lli1··.'I1f Ift'«,.,r 
.;ftc;{ ~ ~ ~ • ~ it Gft " ;r;m ~ {rm ~ ft'f 

~~ ~t ai ~ ~ t ~ ~ ifW'f.\'.;r(t 
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~ ;r(f> tf.tr_ -~  iIidr t I W Mt • q. i' 
~ 1m '1'««81' q\' t I ~ fifl ~ .. ;f ~ I"W.tf ifr 11ft 
~  ~ ft.1IiT ~  Ifi'm Jc ~ itr rirIIM't qyq. t I 
_ t , ~ ~ ~  AN ." ~ .... ...fWrrtr .Ift"(. ~ .. . R" ;(f' t, ~ .If ani i\' ~ fWhft '.1ftftRf it; ~  • It(' 
~~ti ~ i ~t  \tit. ~ t"'" 1 i ~ 

ti ~i  ~ 19  .n ;rn: ~ I, .. "" 'fAIT qt t wft;tt • ~ . 
ftRr· .. .,;rIr:1I\' \ftt.-.m-lilt. lAIn' fir ~ w nw.r ~ ~ . 
., . n iit~  t 1 ~  fiIr \Tn 1 i ~ ~ ." .. Ift .. " .... .t. ~ .. 
t.W itftPpr'·1f ~ I .... " ~ .. if . "". t ~ i~  " ''"=·1Iftt .••. 
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341 .. '-::: t ~ ~~~ 19t~  
(catcutta '. North ... .. East): My : .. ett ei ents a e ta t~a  . 
amenduierdl . read:' . . . '.' .. . . .confIict-resOlution .::. On .' a" ~  

,; . of itmns includIng (a) seals'. or .. '.: 
Page. ~ ~ .. 

""" line 2, insm--. . 

"Provided that such tenDs and 
COnditions shall not affect· tbe-existing 
rights-and/or benefits of the em-

~ and agents, available to 
them prior to January 31, IgBl."(16) . 

Page 2,-

for lines 5 to 30, mbstituu-

~  All rules made under this 
section shall be in confomiity with 
the provisions of the Industrial Dis-
putes Act and shall not be in 
disregard to any judgement; de-
cree or oroer of any court or any 
other law or any agreement, settle-
ment, award or other instrument 
for the. time being in force." (17) 
. . '. , 

Sir, while moving the amend-
ments I invite the attention of the 
hone Finance Minister to the judge-
ment of the Supreme Court. 'In 
exercise of the powers vested in 
the Government, you are seeking 
to amend the service . conditions 
reprding bonus and the Dearnt.ss 
Allowance, of the L.I.C. employees. 
Now, I wintead out the relevant 
portion of Mr. Justice Krishna 
Aiyer: 

"The anatomy of the 1974 settle-
ments is 'no more confined to 
bonus than the physiolO$Y of man 
is· limited to bones. It IS an inte-
gral,. holistic and delicately ba-
Janced . ensemble. of clauses, with 
aile calculations· and hard bar-
gaining on many matters.' To 
dissect is to murder, in the art of 
t1,"ue . pc>etry . as in the craft of settle-. 
ment in industrY; and, t e e ~  
it is i e~ e to single out 
,a clause and, extinguish it, as . the . 
. 'totality· is a . living entity which does 
nOt pemUt of diamemberment, limb ' . 
. ~  : .without doing v.ioIeace. 
·to the . wholeness ·and . identity of 

pay, (b) methOd or flDtion in. the· 
new' scales (c) deame. allOwances, 
Cd) house rent' allowance" '(e) 
. city . compensatory allowanCe, .. 
etc." . . . 

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS AND 'DEPARTMENT OF 
PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBAlAH) : 
Sir, now it is 3-30 P.M. Accorc:ling 
to the List of Business today the Non-
Official Business will start today' at 
3. go P.M. I would request Mr. 
Jyotirmoy Bosu to be' more ,helpful 
and cooperative so that this discu-
ssion may be taken up at 6 ~9  

SHRI JYOTIRMOY BOSU': 
No, no, it is not possible. 

SHRI P. VENKATASUBBAIAH: 
We are already in the second"reading 
of the Bill. . 

(Interruptions) 

SHRI JYOTIRMOY BOSU: 
Since he has Dlentioned my name, 
I would like to say this. i st1 ~ 

the mover of this resolution is Shri 
Indrajit Gupta : therefore, it is upto 
him, to some extent, to say. what he 
. wants to say. As far . ~ I am con-
cerned, we would. ~tee  to ,co. 
operate with them, and I suggest that 
we should do it on Monday because. 
many of our Men:l'bers who have 
accepted engagements outside have . 
got tickets and are going out. There- . 
fore, to sit beyond 6.0'colck today-
is next to i ~ e  '. '.: 

SHRI ATAL" BEHARI VAJ-
- PAYEE (New Delhi) : We had' su--
ggested este ~  when we were. . 
discussing the Gujarat situatioD that .' . 
. the discussion might .' be· taken up" 
tQCl3.y atiez,6. ~ a te~ t e ~~ , 
. official ~s . ~ e  but 'the' , 

~~~~ .. 
" .' . " 

". ". ,.,.' ";" ' 



SOME HON. MEMBERS : 
No, no. 

MR. DEPUTY -SPEAKER : 
It is not acCeptable; we will take 
up thi& Bill on Monday. 

. SHRI BHlSHMA NARAIN 
SINGli : After 6 O'clock. 

SHRI °JYOTIRMOY BOSU 
We will see on that day. -

MR.. DEPUTY-SpEAKER 
Now, Private Members' Business. 

15:33 ....... 

COMMITTEE ON PRIVATE 
. MEMBERS' BILLS AND 

RESOLUTIONS 

SIXTEENTH REpORT 

SHRI DONGAR SINGH 
(Ha1nifPur) : I beg to move : 

·'That this House do agree with 
the Six.teenth Report of the Com-

o mittee on Private Memberi' Bills 
and Resolutions presented to the 
Ho,* on tile srd March, rgSi." 

o MJt. DEPUTY-SPEAKER. :-
1 e ~ti n is -: oj "-

~ ~d ~  

'. "0#"- .' •• 

IS·J3Iars• 

CONSTITUTION (AMEND';' 
o MENT) BILL. . 

(AlmNDIlENT OF ARTIOLES ~  325,-
BTC.) , . 

SHRl G. NARASIMHA REDDY 
(AdiJabad): Sir, this BiU bas.. 
financial involvements. Earlier, our 
office did not detect it. Now. 
they have detected and have informed 
me. I have already applied to the 
President of India for pennission. 

I beg to move for leave to inao-· 
duce a Bill further to amend the 
Constitution of India. 

MR. DEPU1Y .. SPEAKER : e~ 
_ question is : 

"That e~ e be granted to-
introduce a Bill further to amend 
the Constitution of India." 

The motio1Z was adopted • 

SHRI G. NARASIMHA... 
REDDY :  I introduce the Bill. 

15.34 lar •. 

CONSTITUTION (AMEND-
o MENT) BILL. 0 

o (AMENDMENT OF ARTICLE 171) 

SHRI ERA ANBARASU 
(Cl.an&"81pattu) :  I beg to 0 mo.e 0 

for leave to introduce a Bilr 0 

further to amend 0 the COuatifution Oc·· 
India. 0 



. '" .  : .• 0·:· :  : ..... 'I ........ :.:. :--... ~ ~~  .. ;. : ~  ~ 

:4$\; ...... ,. ·'.RI'."..e4:·: .. ~ .... , ..•. ,;'::, .. : ,: .... ~ ~~ •.. ~~ ~~ ~  .. 

n ~~~ ~  ...•. 

, nat ea ~ be. granted to' . 
introduce a. Bill furiher to amend 
the Constitution of ndia~ tI 

The motiina waS' ad d~ 

SaRI' ERA ANBARASU • 
'1 introduce the Bill. 

"15.35 hra. 

"BLIND PERSONS (EMPLOY .. 
MENT) BILL-

SHR.I ATAL BEHARI VAJ-
PAYEE (New Delhi): I beg to 
'move for leave to introduce a nUl to 
-make provision for enabling blind 
persoD$" to secure employment and 
for matten incidental to or connected 
therewith. 

MR. DEPUTY-SPEAKER : 
"The question is : 

"That leave be granted to 
introduce a Bill to make provision 
for enabling blind persons to 
sec ~ employment and for matters 
incidential to or connected there-
with." 

• The motion Will adop,ted. 

SHRI ATAL BEHARI VAJ-
'PAYEE : I introduce the Bill. 

,"15·3' ..... 

~  FOOD ADUL-
TERATION (AMENDMENT) 

BILL· 

. <AMBNDlIBNT OF SEOTION 16 ETC.).", 

~~~~~~
MIl. DEPUTY-SPEAua ~ Tie 

question is: ' . " . 

. "That leave be' icranted . to 
introduce a Bill further to amend 
-the Prevention of Food Adultcra-' 
tion Act, 195 ~ It 

The motion Will adopted. . 

DR. VASANT KUMAll PAM. 
DIT :  I introduce t ~ BUI. 

UNIVERSALISATION OF 
ELEMENTARY EDUCATION 

BILL· 

DR. VASANT KUMAR PAN-
DIT (Rajgarh)' :  I beg to mate 
for leave to introduce a Blll to provide 
for univenatisation of elementary 
education in India. 

MR. DEPUTY SPEAKER : 
The question is : 

"That the leave be granted to 
introduce a Bill to provide for 
univetsalisation of elementary 
education in,. India." . 

The mo,ion,wlU adopted. 

DR. VASANT KUMAR PAN-
DI'I' :1 introduce the Bill •. 

REGIONAL RURAL, BANKS 
--r (AMEN·DMENT). BILL.' 

PROF. MADHU DANDAV4T1.. 
(Rajapor). :-I beg to . move _ 

.. ' . DIl. VASANT KUMAR PAN· leave to introduce a Bill further to 
"nIT (Rajpih) .:, I . beg .' to moVe. ,amend '. the Regi9nal ,·ltutal '8anIia" 
·tor leave to intrOduce a Bill Nnw" , ~ 1976. ., .':.. " . 

*Pubimed. in"GaZette ~ ~ ~ di at a 1~  ~ d~  
~ 1 81  .' 



.. ;�· -:1·59. eo.tr,,·�J· �A.11� � (S�) Protection Biii - SH 
_':?·· . . )dL · ·r-,.BPUTY�PEAK.ER : . ate about fifteen lakh ielt-em.�-: 

·. ·_ �e :question ·is '•: . . country-boat fishermen .in: the m.ari-. · · ··.,;. · ..... ·. · · · · ,··· ·· · ·: ·· · · · ·· · time sttaits . of the - ·cotintry. - ·:And 
. •,. < :c•That· 'teave :· �- . _granted to . according to another estiniate taken .

· hi-troduce·a·Bill further to -amend in-1972 these.country boa.t fishermen_-
.. the : Regional'·. Rural Banks Act, possess nearly twoJakh country� 

•
. '1976.'• : - . · · - · · and catch about 75 per_ c:ent. of the 

· TM motion . was · adopted�
. . · I. . . : . 

___ ,.,. PROF�MADHUDANDAVATE: 
:·1 introduce �er Bill. 

-----

-i5.37 hrs. 

-OOUNTRY FISHING BOATS
_ PROTEarJON BILL-Contd.

• 
MR."

. 
DEPUTY-SPEAKER : 

'The House will now take up further 
-consideration of the following motion
.moved by Shri R. K� Mhalgi on 19th 
December, 198o, namely :-

"That the Bill to provid.e for . 
'the protection of country fishing 
·.boats from the competition of
·motor boats and trawlers, be taken

. :into consideration."

SHRI UTTAM RATHOD 
·{Hingoli) : Sir, thjs Bill was allot­
·ted only two hours and there �
-other Bills pending. for discussion.
Instead _ of allowing more time, I

· would $µggest that the Minister may
.ttply.

MR. DEPUTY-SPEAKER : Mr. 
Chitta Basu is already on his legs. · 
Mr. Chitta �u you will be the last 
�speaker. 

1'.j.38 hrs.·.: 

_ '·{SHRI - ffARINAtH MISRA in fk, 

�h�J �:···.
- · 'SHRl ·CHITrA BASU (Bara­
·•t}· ; .- . Sir,' l·was discliSSing

_
· the, pro-

� blem 'which faces th:e country's fisher­
;men ··'on ··the· 1ast .occasion. Sir, J ·

'-��;�; 

total fish haul all over the co�try. 
This constitutes about 8o I*". cent 
of the foreign � earned from · 
fish export in the whole of our country • 

. This figure I quote only to underline 
the importance of the country-boat 
fishermen because they contribute 
to the 80 per- cent of foreign export 
earning by way of fish export in our 
cowitry. Therefore, their interests 
are to be looked after, well protected 
and the legislation or the Bill which 
is before us for consideration aims at 
protecting the interests of these self. 
employed country-boat fishermen of 
our country. 

Sir, there arc certain problems 
before them. Let us enumerate them. 
The major problem before this 
country boat fishermen of our country 
is that the trawlers or the mechanised 
boats have started invading their 
area of · operation. There has been 
constant erosion, rather invasion in 
their areas. 

Sir, as a result of the invasion of 
the trawlers or mechanised boats, 
the lion's sruue of the catch is being 
taken by those trawlers and mecha· 
nised boats, who are naturally owned 
by the richmen i. e. the rich section 
or rich traders or those who can 
afford to have a trawler · or mecha- -·
nised country boat can have more 
catch of the fish in these coastal areas. 

There are. certain processes by which 
these trawlers and mechanized boats 
operate.. Usually, they draw wood� 
lop or wooden hard-boards or some­
thing like them-big ones ; and with .. 
them, they plough the en� sea�bed 

·of. the shore area._ - The· result u· that' -
the fish eggs and larvae arc killed '�nd. '.
dest_roycd; and this di$t(>rts the _yety - .· 
�mg ecology 9fthe area� In .. tcclam· -
� �m,,, it is. �,lled· �killing of �y ,, . 

. · ·  .... . · -;_ . .  ; 
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The
: 

Plann
"' _ P. .. .. 

·· .. 1��!e� r:��:.· 
� :?�· . tuTbidl .

.. . arici'oii' cila-
they prepared ·a report and ·1Q8cie 

�.-· .. F.isli·'run a��-to 8 m�h
recommendations. Their 

.. recom- · 

' ·· ··tdr diiiance because·· of these mcn�atio�, .' a�rding to, the: �t. 

�- · · · . - ··· · . • . on this very ·subject was that traditio-.
. U1vaaions by trawlers and mechan1&ed na1 fish · needed tected. . 
L'--ts 

. . .
. . , . ermen. i-a· .. �t.'.!"° .. , . � • zone. I am g.111 _. �-.���­

,., Yo:u kno� that prawns anc:l 
ehrimps are the priz,e ��-

-for traw· 
lera.· . I only want to e1tc one �' 
to. show � importance�. in. foreign 
trade, of .ihrimps and prawns. In 
1978, shrimp export in our country 
«.JlCd a total amount of Rs. 179 .. 06 
crores out of the total export earning,
for .that year, of Rs� sz IR crores. 
Shrimps and prawnk ··.are the prized 

···item for the trawlers and mechanized
boats. So, � prawns and shrimps
gtow very near the shore. So, in
order to have more catch of these
shrimps and prawns, the trawlers
move closer to the · shore ; and 
naturally, the country fishcnt!en or
ttaditional fishermen who arc used
to have quite a considerable catch
of the shrimps and prawns could have
earned money. But now, because of
this inv8$ion by trawlers and mecha­
nized boats, their catch has been
lessened..· Ultimately. many tradi·
tional fishermen who were engaged
in this profession have become
jobless.

ment has prepared. guidelines keeping 
in view that repm . .and those guide­
lines now required statutory backing •.

I quite support Mr. Mhalgi 
because of the fact that the Bill con--
tairis the · guidelines-the. guldeluJ.rs.. 
were prepared by the'Central Gov�-­
ment on the basis of the study made 
by the Planning Commission rccom· .. 
mendinJ-protected zone for the 
country s fishermen. . As I said ear-­
lier, now these guidelines require · 
statutory backing. Without statu-

- tory backing, the gui�elines already
prepared by the Central Government
would not be effective. . Therefore,.
the purpose of tac Bill is to give
statutory backing to those guidelines.
This is what I have understood from·
the Bill, from the Government accep-:
ted basic principle of the Bill. What
stands in the way of the Government
not to a.ccept the spirit of the Bill 'f'
Therefore, I would urge upon the
Government and the members of the
House belonging to different.
sections to protect the interest of· the:

· ·There � ·other handicaps also. country's fishermen and it merits.
The trawlers ·cut the nets of the support of all.
fishermen. There is an estimate that 
in the last 5 years, nets worth Rs. 7 I would only suggest to the Mover·· 
crores have been damaged. There- of the · Bill that the Bill should also-. 
fore, you can understand the diffi- provide for the . registration of the-
culty of the coun� fishermen. They vessels including the ttawle�.country-
cannot go deep .into the sea for the boats and. the m.cehaniled beats. 
catch.. They have to confine them.; Therefore, 

. 
if there is a syste� ,oi 

, ·. selves along the shore area. The registration, then �e Government."_· 
ahore areas · are being invaded, by of India .-and the -State Govel'QD)ents 

. trawlers 
. 

and mechanized. . . boats, wm be in a position ·to kno\\t·�whai ... 
�dering. them joblcu. Bearing in the . �t .: :number ... of .. trawlen.

:. ':rpind .tllat these. country-boat fisher- opq-�iing •
. 
wt.a,. is the· � D,�· 

. men -�rn· -�bo�t ·8:t%·of .the. total. �r .medwuled :bqats,-wqrk�,, ..• �:· 
export . ·earnmgi ' of . the. cownry. II the dtaCU>.umber of ooun� -� 

.. 'They are now in-such a iituation dutt , : 
·
_.

·
. ·-��-

-
-
.. � .... 

-
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·
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-
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-
.: :: .·. ·they hr\vr. become joblea: .C?f they �\ · &u,;;&� �� -� -- ._,u.qv1. 
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they can operate it if there is such a
system of registration. Along with
those guidelines which have been
incorporated in the Bill itself, my
suggestion to the Mover of the Bill
is to include a provision by which the
registration of those vessels is made
compulsory for future guidance and
for formulation of action. \-Vit!"".
these words, I support the Bill.

MR. CHAIRMAN: Now, the
Minister. A lot of it depends on the
Minister. Let him have his say and
full say.

THE MINISTER OF STATE
IN 'IHE MINISTRY OF AGRI-
CULTURE AND RURAL REC-
CONSTRUCTION (SHRI R. V;
SWAMINATHAN): At the outset,
I have to express my sense of grati-
tude to Mr. Mhalgi for bringing
forward this Bill because he had
given some ideas regarding this.

MR. CHAIRMAN : The very
sentence is indicative of the way
the minister's mind is working.

SHRI R. V. SWAMINATHAN:
Many members from the other side
as well as from this side have partici-
pated in the discussion and given very
valuable suggestions; particiularly
with regard to the traditional fisher-
men who unfortunately form
the weakest section of our society
and who are living in very very poor
conditions. Hon. members will be
happy to know that our fish produc-
tion in marine fish has gone up from
5.34 lakh tonnes in 195 I to 15 lakh
tonnes now. The value of our fish
exports. also has gone up from Rs. 3
crores III 1951 to Rs. 250 crores last
year. Where is 3 crores and where
is 250 crores? With our total fish
production of 20 lakh tonnes in-
1 . 'c uc.ing 9 lakh tonnes of inland

fisheries, we rank seventh among the
world fishing countries. Our Marine
fisheries export COIIlesto nearly 5%
of our total exports earning in the
country.

Though the mover. of the Bill
has brought it forward with very good
intentions, still there are loopholes
in it. It is not perfect, the simple
reason that he has inserted in the Bill
that upto 5 km. of our territorial
waters should be left for our country
boats, canoes, etc., from 5 to 10 Km.
for mechanised boats, but between
10 to 20 Km,. he has left it without
saying anything.

SHRI R. K. MHALGI (Thane) :
An amendment has been given for
that.

SHRI R. V. SWAMINATHAN :
From 20 Km. onwards, trawlers can
fish. This is what he has stated in
his Bill. Our intention is that our
traditional boats should be allowed
to fish not only up to 5 Km. but up to
any distance they can go and desire
without any limit and fish.

MR. CHAIRMAN: It should be
up to a distance to which they can
go and come back alive.

SHRI R. V. SWAMINATHAN :
Of course, they will come back.
Only for coming back, they will go.
So far as mechanised boats are con-
crened they should not fish within
5 Km. But they can go from 5 Km.
onwards upto any distance. We
do not want to put any restriction
for them also. They can go upto 15
or 20 Km. or any distance they want.
From 10 Km. onwards our Indian
trawlers can fish. Beyond 20 Km.
foreign trawlers can fish. That is
our idea.

A committee was appointed by
the Government of India which went
into the question and prepared a
model Bill on the lines I have just
indicated. That model Bill has been
circulated to all the maritime States.
Kerala and Goa have already enacted
the law on the basis of the model
Bill. Orissa has prepared the draft
Bill and sent it to us. We have
approved it and returned it. So,
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_ -- ~ i  v. ~inat~ n  _ _ _ 
~ Winat,o ~ 1a  ~ lOOn. 

-We ,are asking: ~ _-other Maritime 
States; to enact laws:oo the basis of 
'the model Bin. we ~a e circulated. 

'. MR. CHAIRMAN : When was 
. the model Bin circulated·? 

SHRl R. V. SWA,MINATIIAN : -
One year ago, in 1980. 

SHRI R. ~ MHALGI : That is 
not comet. -Please check up. 

. SHRIR. y. SWAMINATHAN: 
It is subject to cOrrection. Any how, 
we have sent the _Qrodel Bill to all 
the maritime -States. 

-', MR. CHAIRMAN: So far' as 
the year is concerned, YOli are cent 
per cent correct. 

SHRI R. V. SWAMINATHAN : 
That is not a ~i  thing. 

We have got an exclusive economic 
zone which has been defined by, 
UNO extending from 12 nautical 
miles i.e. 22 K,m. to 200 nautical 
miles or 360 .Km.-this zone is 
_exclusively reserved for our own 
country. We have got vast resources. 
,The sea wealth, the marine wealth, 
has not been properly used. We 
'have not property tapped it. We have 
to _ tap ,all our resources. AB I 
said, our trawlers can go from 10 KM. 
onwards. A number of people en· 
gage foreign trawlers for fishing. We 
have given permission to them to 
fish from 20 Km. onwards. ' 

_ PROF.MADHUDANDAVATE: 
_ Trawlers belonging to foreign coun· 
tries are fishing in our sea ?  ' 

",.' ,. . 

SHRI R.. V. SWAMINATHAN : 
Foreign t~a e s en ~ ed by.lndiaDs 
,are _fishing_·iJl ,O,ur sea. -• - . 

" ,,' ,gHRI R. K,.MHALGl :.. WhAt 
a ~t 'I'aiwanese ships coming into 
lridJall.&eaS ? : What action has -the 
. 'Government taken·? ' 

, , 

.. t t~ ~ 
~ ~e ~ n e ~1a  
prepared a i ~ . It. has ~ apPro-
ved ,by the' \ ca~inet alSo. Very 
soon it will be introduced in this 
House. .. It wi1l' be paSsed into Act, 

ic~ i en~ e .us to ,Punish foreign 
traw en coID1lig illegally 'to poach 
in our territory._ .• :' 

_SHRI ATAL DIBARi VAJ-
PAYEE: There is no law at'the 
moment to punish them ? 

SHRI.R. V. SWAMINATHAN: 
We have no proper law: to }luni sh 
the foreignen who come and poach 
'in our territory. Hitherto We have 
no law for confiscation that is the 
state!of affairs now. 

MR. CHAIRMAN: If you are' not 
in a position to catch the fish, at 
least cannot you catch hold of the 
foreign trawlers ? 

SHRI R. ~ SWAMINATHAN 
We have caught many. For ins .. 
tance, we-' have . caught many boats 
in Tuticorin and in Vizag also. 
We brought them here and confis-
cated the fish. . 

MR" CHAIRMAN :' Have they 
been regularly. prosecuted ? 

SHRI R. V. SWAMINATHAN: 
We have no Act-to prosecute . them. 
We are Confiscating the fish ·catch. 
The ,boats we let off.:' For that we 
have no proper 'Act. ,Now' we are 
bringing a Bill which win give powers 
to the -GoVemment to punish. them. . 

, 16,;'00 lars. 

SHRI ... -~ . NARASI MHA4 
-REt>DY d~ ad  t ~ e~ 
, ,trawl.', :catchts' ~  area" I)Ur 

~~ i ~~ 
..... ,' '.":,, 
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. .".:SHRIR.K,. MHA;Lot : In 1971 
an exclusiVe econon'lic' zone of .100 
miles .tW!. been declared. . 

~  ; 

~  R. ~ SWAMINATHAN : 
In that ,·zone they are coming.aIu1 
poaching .. Our Depal'tn1.ent con-
sidered all this. The Law ~a t .. 
ment also ~ide ed this. .. , 

.  . MR. CHAIRMAN. : That may 
he indicative of their cleverness and 
our passive attitude. 

SHRIR. V. SWAMINATHAN: 
. ~~ we are chasing them. 

SHRI R. K. MHALGI : In the 
month of January, one vessel of our 
Government ·was drowned by the 
Ceylonese vessel. , 

. SHRI R. V. SWAMINATHAN : 
That aspect is quite different •. '. A 
vessel of the Ceylonese Navy intruded 
in"our area. It was . caught. ~ t 
. that is a ·different aspect. . The ques-
tion. of . poaching is altogether diffe-
rent .. 

:it" , 

SHRI R. ·V. SWAMINATHAN': 
We haVe got abOut "70t(, i~ trawlers •. 
SlpalJ countries like Thailand ana . 
Taiwanbave 'got 4000 traWien ~ .. 
Japan has 'got 7.090 trawlets.·Our 
country is very -. backward iIi dUs 
respect. We have given them' per,;; . 
mission to fish from 10 kms. .... 

One more loophole has been left· 
by Mr. Mhalgi in his BUt He has 
not mentioned anything a bout punish-
ment. If anybody violates, he has 
left it to the Government to deal 
with that .. 

MR. CHAIRMAN : As you' are 
not punishing, the foreign trawlers .? . 

SHRI R. V. SWAMINATHAN: 
What is this? You have not under-
stood it? When you are in the Chair 
do not talk like this. I aJ;ll talking 
of the foreign trawlers which. are 
poaching in our area . 

These are our own country boats 
and, if they violate the law, ·they will 
meet with punishment. In .fact, .' 
there are model· Bills in KeraIa and 
t ~  States, which prescribe puni.. . 
shment. You should not mix up 

Therefore, we have got very great our country boats and mechanised 
interest in the welfare of our poor boats with foreign. tfawlers. . I· was 
fishermen.. We· have. got 1.2 laIth saying that ·we have no provUion 
COJ:Ultry-boats •. ~ Six lakh of our popu- to . puni$b.; foreign trawlers who 
latton IS dependulg 011. these country violate the· Jaw. So far· as . our . 
boats. If you go into . details, 62 country crafts and mech&.w.ea. 
per cent of the catch is done by the crafts are concerned, we • have 
t a iti~na1  ~ 1~  Only 37 per already provided the punislmient: 
. ~  ~ ~~tc  ~ done by the e ~ a  If a mechanised boat comes within 
~~~~ .tlJ..Qugh ~e  have go't tllou.. the 5 ~~ i~i~~ it ~~ e is~~ 
~ .of... mecba1l1Sed boats.' One ' with.· fine ~~c  may'. e te~ ~  R.i. 

~ ~ centot: the; catth. is' d ie ~  10,000: . Under the Kerala and Go.a 
llidian .. trawlen. 'Thifis the situa- "Act nobody iiiri:fishWit'Jiin the'-S'btt. 

'" ti ~~  e n~ tect it traaitional' Hmit .exttpt our Tr4cUtlonal Fialier-
.. fish .. crm. trio u.' ho. are' ha·· ;" 1"" . " I fi ...... . ~ 1t ~  

~i~ i in ~ ~de 1t~~e~ :::firip" t~~~~~~in ~ ~ .', . ... 'w . e ~ .. ·fisherie;· to"'eoDsider ' t is ~ ~~  . 
. ~  ~n  .' ~ ~t  abo.' pe 'A' par .. ~  't '. ~ ....... t ~ .. l;j. ;...a.e·· i 1 t~~a  .. 
. tW:iD ·InQ1'c,:mccn.tives:. and. ' . better "b

O
' a·-.:t .. tiy': ... ~t ~ d1 e en  ~ ~  .... ~ .... 

~ ies ~ t  ,.::: ..... :'. ~  '" TO \II" ~  ,QlIU .DUiU"U 

c ~~~ ~~~~~~  . 
. ot effective ? .Are the·· _1'; ··man;. ... ·· . ' .. · .. a e ii ~n c n aei  ~ i e ~t . 
:. ~ t ~~ t 8 i ~ 1 ~  .... ~  ~ ~ .• , ~  ~ e a d~e t~ 1 ~~ i~~tii  . 

. ... 
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~ ~i~  . ~ ~~ 
...... :·lIOUftlC!iofr.cl .. income, . ~~  blenis .. ·or.:·.·6sliL.· ........ ; ..... 'M.]{ · e~ a  ~ atteation:to. thii ~ ~ 
. sulI .. eel. of '. '.' '.' ~ a e ~~ ~ ~~ 

would· be. ~  1-aiD· a~ t at 
'. .' .  .  . . .' the. n ~  .. ,;.:' . ..,; ,t has.' v.en·· td.;._ 

.' -'1be. ' .. ·lrhne 'U': ... :..... . is interested .. . ~ ~  t;Rt: 
~ ... ~ assurance. . .' ... 

in teeing ~t wehav.e· another· law • 
on the subjeCt. We are . consulting' .. .. 
~ ~  inist ~ nd we will bring . 80zJle loopholes have been point-. 
i~ ·fOrWard.. .. • VI'!rV SQOIl. .  . eel out in the BiU. . I do not want'to 

--, a s ~ wliethCr" tbey re8ny are there . 
or not.. . 8hri a ~ made some 
new points and iUftested so_ 
ste s~ If e n en~ introduces a 
Bill after taking' into consideratioR 
all the points m,ade, it would . be· a 
welcome t~ The Bnl should 
come in this sesswn •. If that is. not 
possible it may be introduced in, the 

• MIl: CHAlR.MAN : Your word 
JJ m$CJent .• 

SHIll I.. V. SWAMINATHAN : 
The suggestioQl wJlidl Qe has made 
wiD ~ 1nc ated in the Bill which 
"wi111W:-;". 1' ____ -1. So 

'We _UAts' IUI"WiIUU soon. .., 
I would request hone Member Shri. 
MIWIi to Withdraw. his Bill. 

. ·SHRI R. K. MHALGI (Thane) : 
~ Chairman, Sir, t· am thankful 

to the hone Minister and Membeii 
. who ~ci ated in the debate on 
my Bill. S/Shri Faleiro. Prof. 
· Jd'adhu Daadavatc, Prot Ranga, 
lJap.asaheb· '-ulekar, Nair J Arrakbl, 
· ~ and alitta· Basu ~i ated 
~ t e~and ade ..... ous.sugpI. 
~  the upliftment of the ea ~ 
IOCtiOD ~ the IOCiety. Three crores 
of fithermen and their de end~ts 
e.pe.d ~ fishing .; ten &altes have 
CCMUt.aI lines. Our coast is 6,500 
kilemetn:s long and the problem 
oS"country fishermen concerns vast 
.... ; and: Jarge multitudes of OUr 
peeple. . 

next seision. ~ 

From Hon!ble Minister we have 
heard today that foreign trawlm 
come into our tenitorial waterS b11't 
we have no law to deal with them. I 
am s1Jl1)1'Ued: that even after thirty 
yeanofindependence we have failed 
to enact such a law. Trawlers or 
foreign origin come to' the Incllan 
-ocean and stray into our territorial-
wateR and gobadt menily. I am.&lad 
that the Government have expressed 
their intention to introduce also 
legislation to deal with them. 

As ,the Government have.' given 
the aaurance to introduce a Bill, I 
seek leave of the HoUle. to withdraw 
my BiD. 



~ ~~~ t ~~  ~  
. · .... k.it ·.'the.·urlidictioii of ·the 

.' 'S.ies.That is ~  we h&ve' sent 
~  .. ~~ . B¥1 to ~ to enact the 
·l,w ·to protect· the fishermen' and 

~ ~ ~ ~ the"'follow-up 'actiOn 
. 4>y·. ~n iiin a Ineeting of 'the State 
.. Ministers . ~  ~e " of . is ~ 

08.00 the Central Board of is e iei~ 

~ we are leaving ~ n:tatter .. to 
die State 'Govemttlents. . . 
; .. ~ ..... 

MR.. CHAIRMAN : I think 
1 ~ ~ e who 'are rUnning the Staie 
GoVeriunents are tdia' reasonable 
. men and certainly they will listen 
to ~ and act. . 

• . (lfllmuptions) " 

AN HON. MEMBER : He 
has asked for the permission to, 
withdraw the Bill. 

MR. CHAIRMAN :  I am 
conscious 'of" it' and I am doing 
Itht needful. 

SHRI B.K. NAIR (Quilon) : 
What about the assurance ofsubsi-
odlted supply of diesel to mechanised 
boats ? .,' 

. (lnlmuptions) 

MR. CHAIRMAN : The 
bon. . Member who has moved·the 
~ wants to withdraw the BiU.' 
. . ... ,', '. ~ 

SHRI ll.V.SWAMINATHAN: 
I wanfto intOnn the House and also 
~~ to: c ~ my previous state-

._ ~0 ~e ~ e s la:nd: . 
~ cts  we'have no law'to canfia-
a i ~ foreigQ trawleJ'$. That' is 
'What ~tt ~  . . " 

~  r '. . ••• ,' " .. I" 

. ' •. '. ~  R...Jt. UHALGI: There-
. ~~~ ~ ~  ~  ~~t  

~  .: ~ , 
~~ s e e e  . ting·them 

.. ~ .. _ ~ i st  . them 

. for' ~  rew. .. ··inoIlttii; ··'tbt"w1II'1:. tl\e 

~~  

" MR..' CHAIaMAN:, :- I rlUtll·· 
··n.?W ~e~~t i t e a~~~~ts  '''< .. 

" . ',' . 

. ShriBapuaaheb ParuleJcar ~d . 
moved an amendment .. n t nai ~t t '. 
~ is not here in the ~  .. '1 put . 
hiSamelidment . to the vote ·of the 
House. .' .. ' , 

Amendment No. I' WIlS put tmd' . 
, ne,gatiftd. ' ... ' 

M1\. CJlAIRMAN :Shri ,Il.x.. 
Mhalgi . wants to it d a ~e Bill.' 

, . ~ 

SHRI R. K. MHALGI : ' ] 
beg to move for leave to withdraw the 
the lHU to ~ ide for the ~ecti n '. 
of coUntry fishing boats, from the 
comPetition of motor boats and traw-
lers; . . 

MR. CHAIRMAN: The 
question is : 

"That leave be granted to with·· 
draw tlle biD to provide for the 
protection of"' country fishing 
boats from the competitiorl of 
motor boats and trawlers." 

Tlu motion was adopted. 

SHRI R.K. MHALGI J i 
withdraw the Bill. 

.... , ..... 
CONSTITUTION (AMENDMENT) 

BILL 

(AMBNDMENT OF 5 ~ ~ 
, ',. "." . eo.t4.. '. ',: . '... ~  . .'. 



ti~ ei d a }hal '. . 
Union··aUld coming' into' being 'of 
. our Republi«; in· 1950. . .' '. 

At thai time our' Constitution 
tOok .into -eonSideratiOn the sOcial 
and· ec n ic a~nd of our 
social set-up which had been in-
herited . from . the past thousands 
of years. . In 'the beginning there 
. was no caste division in our society. 
There was no caste based on birth" 
in what we characterised ·s.,,, 
Icrit M and brakm JU( •. At that time 
tbe!e ~  ~ ~ t  based on any pro-
essi ~  So, whosoever perfoTmed any . 

~ n  ' irrespective of. his or 
her . birth was charactensed or 
taken 'by' the society' 'to belong to 
Brahmin, Kshatriya, Vaishya or 
Shudra. :" 

There are hundreds of such ins-
tance~ i~ ,the vedas and, particularly 
in the Mahahharata, in some of the 
Upanishads and, above all; in Had 
a~  'there, it is categorically 
stated: ... . . 

~  .. 
Wnpvr: ~~~ i: Q{ ~~  lift 

That griluuth had got Several des-
cendents, one of them was Shunak, 
his descendents were called Shaunak 
and they were Brahmins, s t i ~  

Vaishyas and Shudras. 

. . . ". 

There asnei~e  the: ndd-nor-the' 
ruled, nor any force of State power.. . 
The people cooperated With eaca 
other and helped each other QY 
nature itself. .  . 

So, at that time, the societY waS; , 
divided -not -between the rich and 
the poor, but on the basis of duties. 
and the rights performed by them. ' 
They were c ~acte ised as such •. 

There are thousands of such 
instances. For example, we know 
Ved Vyas, very popUlarly ~ 
as Bhagwan Vyas .. His mother was· 
Shudn\. He became a great scholart 
a compiler of Vedas, a writer of the-
Brahm Sutra Vedanta and of the 
Pnrnas. He was characterised not 
only as a Brahmin but as a Brah-. 
mast. In the Chhandogiya ~ 
nishad, not an epic, only Sutras. 
are tbere. There it is narrated that 
-one ~ as Satyakam who went to 
Gautam. GauWn asked him, what 
his father's name was. The boy 
said, he did not know it. He went 
and asked his mother JwaIa. 
Mother Jwa1a told him, "In my 
youth, I lived with many . young 
people, many men. .. 1 ~ not 
sW'e from whom you were born. 
So, I cannot exactly say as to who 
actually your -~t e  'is. . So,. you 
go and tell your· guru Gautum 
that your mother's .; name is . Jw.hl 
and, therefOre,. your . ggtra will be 
Jwala from_ a at ~ The' s n ~t 
and narrated this· very· story in . 
those very . words: ,to. Qautam •. 
Had there becn.:.any ~  
our era, he or she . would have_ ex· 
pelled' the boy. frOmtlle d s~ ,: But 
Gautain tells ~  ~ Jll-" ~ ~ 
Brahmin because you have told this 
t t ~  So . he ,'taught i n ~ and . 
. Satyakam . ~ ~ ~ ~ ~ 

. DJ.in rishi whOse ',' fti:MS, ~  fow¥l'1n 

.dJ.e VM V .... -...itse)£ .. ".-;;-

. ', .. ~  ... ~  '.... :", .. 
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~~a~ e n ~a i~ , 

"labour . of others, which ,have, 
"acc.Orc:IiDg ~ th&t social set-up,accor-
d.iDg to·. that econOmic set~  
a new social set-Up ,was born, a 
new philosophical super-str.ucture 

. was· born and, then, caste . based 
, on. birth emerged which, has been 
a .. an~ to our' society. 

. Sir, I am not going into all aspects 
of· this problem. Though we know 
that everyone in our society is against 
thiS system, every one is criticising 
this system and· yet we see that· it 
is flourishing. It is flourishing to ' 
the • extent that now this caste 
backwardness does not belong to the 
villages only. Because of the necessity 
to, defend the capitalist system, this 
capitalist order, the caste or political 
life goes from Delhi to the State 
capitalst' district headquarten and 
then to the villages and so on. The 
Country is divided on caste lines. 
This is the tragedy of the situation. 

~ Taking t ~ aspect of the situation 
into account, the founding-fathers 
of .. our Constitution at that time 
thought of. how to minimise the ri· 
gaun of this class system, how to 
. help the society to develop gradually· 
towards less int ~ a e system. 
The Constitution-makers did not go 
to :the basic root of the system which 
is ~n ic inequality and class ex· 
8~ti n .. ~t is why sa ~t they 

tried tto slightly, modify the. system •. 
It·was a hesitant-stepr,ther a. lialf· 
hearted step, but a step in the right 
~n none-the>1ess.. . .. 

"", So,.in . ~d ~  1.5 of . the ~  
tit.ution it ~ :given that ,: .... ~ . ,. 

~ ........ . 
.. n i ~ ~ .... ' .'1..!_ Arti· ·'':1_ •. 
;',' ••.• ~  ~ t\UII. . .. ~  or m .. 
... :':, ' "Article' .. i or Article 29'·· 
, . . ._ . shall .. ,. , t·· the '. "State' 
... ." .. ~ .. t-.'.( ..• ~  

~  &om a ~ any speCial-· 
.... isi~  for ~t e  adviulee· 

.' . .,' ~~d~ ~ a  t~~  ~ 
, :::j. '.'," : an . C; lIc&wUwwy . UM4 .. . . ~  ~  aa.es. ·0(· .. · .t!ti .... ' 

If. 

o·r of ·.t:he ~ d  d' . ·C8ate. 
ar.dl(hu:l:uJed t i ~ ~  

• ..1 • ~  . 

. That is· what the· COJlstituuOn 
. provides and consequential cllanp 
were made in· Article 335 and ~ain 
in Article 340 of the ConstitutIon. 
This had been in force since 'then.l· 
and we do find that the educational . 
backwardness, the social back;'· 
wardness, the cou!'$e of untouch .. , , 
ability and the backward conditions· 
in our society of the scheduled tribes 
and non-scheduled tribe people have 
not been eliminated or minimised 
to any extent ordegree. 

We all know that this division 
of India into those who were originally 
Indians-and by the Britishers they 
were characterised as aboriginals-
the original Indians, who were 
declared by Veda to be much more 
advanced, much more civilised than 
the invading Aryans, and the Aryans. 

Mohanjedaro is a proof of the 
cultural and material development 
of India and thoUsands of years of 
age-old Stu pas have been excavated 
near Baluchistan which now forms . 
part of Pakistan. At that time, the 
pre-Aryan India was much ,more 
developed and much more advanced 
than when the Aryans came to India 
and settled here. The Aryans. . 
tried ~  keep themselves separate 
from the original Indians. 

, .... 

. Another tribe developed led 
by Visw8:l'atb, the disciple ofAgas(ya. 
Viswarath, wheii he was ~ is ied 

by Atnbarishi, another tribe de e~ 

loped. Viswarath decided that there 
should be inter-mingling and that 
there . should . be. inter-marriages·' 
between the Aryans 'and the origjiW .. 
nd~ who ~e called n ~ ans  
So, .. he himself ~ ied  BecauSe" , 
of t ~ a s~ n  t~e ~  . 
decried hfm. But 'hesttick: to it';a . . 

e as~~ca ec n t as·Vis)vax:atb:, . 
butqnl .' i a t a an~  

~~ ii  
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inter-mingrmg of blood and that 
there ,should be matrimonial allian-
ces between different races, different 
colours of people and not oni y 
among different Varnas which were 
prevalent at this time. 

I have given the example of Vedav-
yasa.  But there are hundreds of 
instances. Guru Vashisht himself 
ill known to be the son of a pros-
titute : 

CC l' aishya Putro Vashishta" 

We find this at several places, be-
cause at that time it was d~ endent 

upon merit, upon scholarship, 
upon profession, upon the quality 
()£ the individual, and not upon 
his or her birth. So, these things 
were there. But, 1 think, after the 
enactment of these provisions and 
coming into force of the C0n.s-
titution, it seems that progre.ss In 
thiS direction is almost non-exlStent, 
the progress in: ~ e  direction of 
inter-racial marflages 15 almost non-
existent, though it is true that those 
of us who reside in India at present 
are not of pure Aryan blood; we 
are of the mixed blood because 
of the trend led by Vishwamitra ; in 
that sense we are all Kalmis, we 
are of the mixed blood, of the 
mixed origin. Even then, marriages 
or matrimonial alliances between 
~ese rople and those who . are 
i i~ . ndia~ knows. !is ~ a s 

~ e very rare, awost neghgtble. 

~ i a  a section of 0';lr so-
ciety 'who e s~d to be sUbordmated 
to ~ e slave. system, and later to ~ e 
e ~ s ste~  who revolted agatnst 

t~~t~ who reslSted thaJ were c~ ac  
tensed. as Sudras. Society was diVIded 
intO Brahmins, Kshatriyas and 
~ ~ ., . and th?se ~  refused 
to'" a ce ~ subordination,. slave!,)" 
Were called Sudras. One ·1mportant 
s~~t  . of it 'was characterised 
•.. D.fatllwa ' that 'is, vety difficult 
to c~t  ~ bec&uSe they ··were . un-

controllable; now-a-days t~~  . 
are kaowa· aa.. DwtuIJt" an i ~ 
tant section of Scheduled Castes. 

So, those who were the actual 
tillers of the land, most of them,' 
were characterised as Sudras, and 
later made untouchable. This was 
not there in the beginning. I do 
not know if there is, in any part 
of the world, such a thing in recorded 
history, text, as we have got with 
us here. Previously, formerly, the 
land was uninhabited; there was no 
settlement, no villages, no towns, 
people were moving here and there; 
they li'fed on fruits, roots, leaves, 
etc., a_d also fish and mutton. e~  
that was the social order, many people 
died because of starvation. Tkere 
was· one individual; for the first 
time he levelled some portion of land, 
then he sowed some l'eeds and grew 
some com; he was the first farmer, 
he was the first person who tilleq 
the land, who produced foodgrainlJ 
for the first time; his name was 
. Pr,ithu. a~ is why, after his n a~~  
thlS world 1S known as ~ It'D!. 

This is not my interpretation. This 
is the interpretation given in so m3.ny 
words in H4rivamsh Mahabharatl. 
At that time, .' labour was not a 
taboo; labour was a matter of 
honour. As I said, the world was named 
'Pritluii' after the name of the first 
farmer, Pritku. Later when the slave 
society emerged, when the feudal 
society emerged, when the ex-
ploiters emerged, at that stage 
they decided that those who toiled 
should be untouchaole, those who 
produced foodgrains should not 
be allowed to touch the food. They 
could plough the land'; at that stage 
they are not untouchable; they could 
do the 'planting, at that stage they·are 
not untouchable; they could harveS.t 
it, at that stage aUo they are not 
untOuchable; '. they . ·could thrash it; 
eVen '. theft', the· paddy ~ es ~ t get 
ppUuted.·· .. 
j t.; ~ ..... 

When the time for eating comes, 
tl1eY should' be ~ t a ~ t e  shoWd 
be kC' t .w '. ' ... 1'hat' is·' : t\1e caste .. · ... 11 . ~  " ;.,j 
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exploitation in its cruellest. form, in 
its most terrible fonn. It is not only 
the soCial thing but it is a· class 
thing resting on the economic 
~ itati n of the real producers of 
wealth, the produeen of, foodgrains, 
'the Annada'a. So, this class exploita-
tion . got a superstructure in the 
fonn of caste system which has 
J;c.petuated itself in the social 
order. This is one of the factors 
why a big country like India-
by 'big country' I mean when Pakis-
t.u was also part of it-such a vast 
COUl).try could not defend itself 
.against the minor aggressions 
from abroad. When I was a child 
and when I read Indian history, 
I was perplexed how it could be that 
whc:.n any conqueror came with an 
army of one lakh or two lakhs men, 
he could defeat some emperor 01' 
King in Delhi and the whole of India 
lay prostrate before him, what the 
·other prople of the country were doing. 
One Rana Pratap and then Shivaji 
o metimes fought but what was the 
rest of the society doing? The reply 
lies in this pernicious caste system 
which prescribed that those who 
toiled, those who had the strength 
in their arms, those who used the 
blades and other means of labour, 
they need not take to sword, they have 
nothing to do with the defence 
':>f the country and they hove nothing 
to do with the ,aksho of the society 
or the COUIltry. They were damned 
socially and morally and they 
were kept aloof and the defence of 
the country was put in the hands of 
the few. Some' of them excelled 
~ es as in~n  Kumar 
Sb,lgh, Shivaji and others but .the 
reel or them bowed· their heads before 
any conqueror or invader. 

So, this is the baDe of our social 
order which has been persisting for 
lOIDe thousands of yean. Our Consti-
t\l&;Pn ~s et i  hesi-
~~~ it ~~ . t ~ 1in  ~ e 
eeenoinic and e e~ l:he soc,a! 
d~ and that is why the result 
h_, :pt. been ~ desired by most of 
us aid'by many of s~ 

So, what I W'lnt to submit : 
is this. I personally know that as' 
long as the land relatipnship e s~~ts 
as it is tt)day, 'as ~  as the share 
in the land, in the unearned income 
of the land, the traditional hereditary 
land is there, the caste system is 
bound to prevail. it is bound to exist 
and it is not going to Ill:: eliminated. 
Because now-a-davs we find medical 
students, the engineering students 
-they have no thread-what is " 
called the sa.cred thread. They are 
without the thread for Inore than a 
decade. When some trouble a ~e  

with knives and spears they att;ack 
otber people in the name of the 
thread. When I inquired, 'Where 
is your thread ?', they shrugged 
their heads saying, 'That is not there'. 
So, this is the modern caste, where 
the caste travels from Delhi, the new 
leaders of groupings, Prime Minis-
ters, ex-Prime Ministers, would be 
Prime Ministers-their caste 
character ~s romped about ~ is village 
and that village. I am not talking 
of any onc individual. This caste 
is now transferred from Delhi to 
the villages. That is the new reality 
and an unfortunate reality. In 5flCh 
a situation, this Bill is br,Jught. 
Sir, this Bill is not concerned with. all 
aspects of the pro blem. The Bill 
I have moved is very limited in its 
scope but it trie, to ~ e the S.ta-te 
one step forward in thesoAm= di~ c i i n  

Article 150) says: 

"Nothing in tills article or in 
clause (2) of article 29. sb'lll prev.ent 
the State from making any ~ eci a  

provision for the ad an~e nti  of 
any so:ially and ed ~ti n~  
backward classes of citizens or for 
the SchedJ.,lled Castes and the 
Scheduled Tribes." 

Here I want to add 'and economically 
abo.' In our society, in our 

~t  recently there has bcensharp 
polemic on this iasue-wltether-~ e 
can be reservations, Cihcre should-he 
preferences on the basis of ca&teor ec0-
nomic consideration-either or ROt. 
This ~ een  the balTicade diVidi.og 

'" '. ·f 
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[Shr i Bhotenc1.ra· Jta] . ..--..... . .. -.... , 
our society and our political life 
for the last few yean in: a very serious 
form, particularly, in most parts 
of northern India. But this 'either 
or or' will not do because, as I have 
stated, the caste division itself is 
historically based on class exploi-
tation. That is the root cause and 
the basis of the caste superstructure. 
So, sir, where it is written socially 
and educationally I want to add 
'and economically also.' Sir, the 
social and educational backwardness 
: must remain a criterion for the 
present for reservation and for giving 
special impetus to the people but eco-
nomic backwardness must also be 
included as one of the criteria. 
So, it should social, educational and 
economic. I hope the l\1ernbers 
of this House will take this into 
account while disc~ssin  i~ Bi!I. 

I would like to submit another 
thing. Where in Article 15 there 
is mention 'for scheduled castes and 
scheduled tribes' I want to add 
'or for those having entered into 
inter-caste matrimonial relationship 
or their offspring' . I mean those 
of the people who are from non-
scheduled caste and non-scheduled 
tribes section if they enter into 
. matrimonial alliance then' their 
offsprings should also get some . im-
petus and encoura.gement in the form 
of reservation etc. so that our social 
. set-up becomes mobile and does not. 
remain stat~c  There should be 
. some impetus for this mobility, for 
inter-mingling on social' lines and 
inter-mingling on ~ac~a  lines .. also. 

Sir, there is another Section 
335. This is also a consequential 
amendment on those very lines. 
Where the present Article. reads 
cthe .claims of the members of 'the 
scheduled' castes and scbedulediribes' 
I want \Ct., ·add 'and of those. having 
en~e ed into matrimonial e ati ~ i  

w.ith any membc;r of .. the . selle-
. duled c.a.stes and. sc;heduled tribes 
and.the \l$.prings ,of s.l1ch marriages.' 
Furthe1 this Article says 'shall be taken 

into consideration; c nsist~nt  ~ ith 
the maintenan ce . of efficiency of 
administration. etC. etC. 

Again in Article 340 there is· a 
consequential' amendment· of mine. 
Where it is written s ci~  and edu-
cationally backward classes I want. 
it to be amended as 'socially, edu-
cationally and economically back-
ward classes' . Sir, as I have 
already stated since the coming 
into being of our Constitution ·and. 
despite our reservations we have not 
been able to do social, justice to t~e 
oppressed. 

MR. 
conclude. 

CHAIRMAN: Please 
" . 

SHRI BHOGENDRA .JHA: In 
all tile censuses of 1951, 1961 and 
1971 the ratio of the scheduled 
castes has. e a~ned the same. 
There has been no inter-mingling 
and if there has been the society 
has not taken. cognizance of that. 
Law has not taken cognizance:. of 
that. 

Sir, I myself got some inter-
caste marriages brought about .but 
later on I found that from both 
sides they were decried as unsoqiill 
elements. That is th.e tragedy .of 
the situation. It is only all enabliAg 
amendment. So, I hope, the a~ 1 e 

will take into consideration the 
points put forward by ~e ~~d i Win 
appeal to the Law. inis~  ~~d 
others who are here that theyshov,1d 
give due consideration anQ GoVCfrn-
ment should support ~  so: that 
it becomes part ~  our ConstitutiQ},l. 

MR.. ~  
moved: 

Motion 

" ., ". ,',. ~ 
I " '. 

': .. 
.' 

"That the·Bill further·tO,amelid 
the Constitution of :Il'ldia, be' taken 
into consideration!:" . '.'. 

Mr. a~ '.re ~ ~ in~ YQ}lr 
amendment""! ? .. .,; ' .. 
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SHItI MooL CHAND DAGA 
(Pali): . Yes.' 

I beg to move : 

"That the Bill be circulated 
~ e purpose of eliciting opinion 

thereon by 30 June, Ig81 .• " (1) 
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~ il 
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".J:lm ~ ~tt 9~ ·iAw, tUtion, t dei 5 as ~~ d ~ed~ 
JUSTICE, AND COMPANY The Mover 0 t e aDlendment", 
AFFAIRS (SHR.I P SHIV SHAN who has gone down in history 1141; 

. . .; • one of our best Conititutional'ex .. KAR):Mr. Chairman, Sir, ..... . 

MR. -cRAI:RMAN': 1 'think, 
on this Bill, only those members 
who are married or who have issues 
Jiave the right to speak. 

'SHRI P. SHIV 'SHANKAR: 
Then why did you permit Mr. 
Vajpayee ? 

SHRI ATAL :BIHARI VA]-
PA VEE: I spoke only one sentence 
and I sat down. 

MR. CHAIRMAN: If I were in 
your positioo" I would not have 
spoken anytliing. 

~  the hon. Minister. Please 
cont4tue. 

SHRI . P. SHIV SHANKAR: 
Sir, this Bill seeks to make amend-
ments to three Articles of the Consti-
tutionof 'India. The first one is 
Article 15(4). You may kindly 
recal) that Article 15(4) was intro-
duced by virtue of the First Amend-
ment of the Constitution. This 
atte~ came up before the Madras 
High Court in the Champakam-Do-
rairajan case! and later the Supreme 
Court struck down the Govern-
ment order which gave reservations 
to the backward classes. What 
was argued before the Supreme Court 
was this. Article 46 of the Consti-
tution makes a  definite provision 
for safeguarding the interests of the 
socially and economically back-
ward classes and the scheduled castes 
and it was because of this Directive 
Principle that the Government order 
was issued. But the High Court 
and the Supreme Court felt the 
Directive Principles arc not justi-
ciable and they a~e not enforceable 
in a Court of Law arid therefore, 
for want of proviSion, the Govern-
ment order was set at naught. It 
is to· get over this difficulty that in 
the First Amendment to the. Cansti-

perts, Dr. Ambedkar, expressed: 
the view that this Amendment was. 
being brought in oriler to sa e a d~ 
the intereStS of those classes wmch'. 
historically had suffered under the' 
burden of society. I t is with this 
concept that he ,.propounded the 
thoery Qf socially and educationally. 
backward classes. Now, it iii no· 
doubt true that the. c nc~ t that as~ 
originally thought of w" ~ e1  

socially and educationally back-
ward classes. Now, it is well 
settled by the various judgements', 
of the Supreme .. Court a tic ~  y' 
what is called Balaji case decided by 
the Supreme Court at. the end of' 
1962 that the caste is also a relevant 
factor for the purposes of deter-
mining a dass. 

Now, one fact that stands con-
firmed in the Indian ~s ciet  is the 
recognition of the caste. Notwith-
standing the fact that our leaders 
from time to time had been taking-
up the issue of a caste-less society 
unfortunately ,we have not reached. 
that stage. Well, personally speaking 
for myself, I am very much in favour 
of a class-less and caste-less society 
both but this is an ideal which is-
yet to be achieved. One is faced 
with a situation where one has to-
take a pragmatic approach in these 
matters and situated. as we are, we 
confronted with the problem of 
caste and their social and educational 
backwardness. 

[SUR! CHINTAMANI PANIORAHI in' 
the Chair] 

.Sir, I may bring to your notice 
that as it was ·very rightly said even 
yesterday that it is hardly in Dine 
States of the country where an enu-
meration based on SOcial and edu .. 
c:ational backwardness· Of the cJuses 



has been· cOinpIeted.or . course, 
tli¥ has· been sUbjected to a rigo-
rous teit by thevariou. cOUrts frOm 
timet<>: time and notWithstanding 
~ fact that Ulis particular clause 
. was nt d~ced  by the very first 
a ~d ent still there are many States 
where the backward classes have not 
at all been enumerated and in the 
nine States where backward cla$ses 
have been enumerated this enumera-
tion is of a very recent origin. 
Therefore, what I am now more 
conCerned is that this amendment 
which was brought in to ameliorate 
the conditions of the socially and· 
educationally backward classes has 
not satiSfied the ends that were 
thought of by the propounders of 
this amendment. 

Now, what has been sought to 
be introduced is the concept of eco-
nomic backwardness. Sir, as I 
said we have not reached the ideal 
stage so far and it is possible when 
the society reaches a particular stage 
perhaps one will have to think and 
I am firmly of this opinion that even 
among the socially and educa-
tionally backward classes the first 
stage should be the economic criteria. 

So that even among those classes, 
really backward people start getting 
the benefit instead of only those that 
are at the·-upper strata getting all 
the benefits and the benefits not 
seeping down to the people at the 
lower ·level. . Perhaps, that will have 
to be the. first stage. As I said, 
this particular Article was i~  
in my view in· the shape of Article 
46 and I personally feel that without 
this amendment also, the courts 
could have upheld the principle 
contained in Article 46 because that 
was the. objective which the 
ConStitution maken wanted to 
achieve. But once that was dec .. · 

~ ~ :,SI.,,·' n~~i1  ·this amend;. . 
ment was brought tn. As -I said, 

this has a histOrical ~  
If you pe:mit me to say, I will recaU 
to the House a particular part or 
.the speech of Pandit Jawaharlal 
Nehni rendered on the midnight 
of 14th aud 15th August, 1947; 
addressing the Constituent Assembly 
he said that long ago we had tryst 
with destiny and the· time has come 
to redeem the pledges that we made 
to the nation. These pledges were 
made from time to tIme to ameliorate 
the conditions of ~ peop'le, and ori.e 
of the pledges in my submission is 
the pledge of social justice. In order 
to ameliorate the conditions of the 
weaker sections, this is one of the 
pledges leading to the principle of 
social justice which is adumberated 
as one of the main objectives in the 
preamble of the Constitution. This 
very objective is sought to be achieved 
by introctucing Article 15(4). 
Because of the historical back-
ground, when this amendment 
has been brought in, I would very 
much whish that at least people 
who are really socially and educatio-
nally backward, must get the proper 
benefits. And after the society comes 
to a stage where there is a feeling 
that these benefits are, more or less,. 
sufficient for this segment of the. 
society, which has been reeling 
under the burdens of poverty t 
squalor and hunger for centuries, 
perhaps then one could think ill. 
terms of putting a hedge, a-s I said., 
making two sections in thi, class. 
itself, where the economic concept 
would be introduced among the· 
socially and e~ cati na  backward 
classes. Then, perhaps one could 
think of the other concept of back-
wardness at a later stage, but this is 
not the time to think of that. 

I. for one, am of the view that ·as. 
on today as the Constitution exil\ts, 
if we have not been able to subserve. ' 
t ~ interests that are e':1grained ~ ii 
this clause, e e ~  Introducmg 
the other provisions or, by giving ,&. 
directions to a different .concept 
you are noti-eally subserving 'ib.e . 
interest· of 'the . sOciety; you would. 
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be creating a complication, and a 
commotion in that-society whicb 
soCiety is not in a position to accept 
this amendment. And this chunk 
of the society is a large chunk and 
if'you permit me to say, it is in any 
case not less than 60 to 65 per cent 
of the population. Unless we ame-
liorate the condition of these people, 
I do not think, it would be well 
advised to introduce the concept 
of economic backwardness alone and 
create complications and create 
further dissatisfaction in this large 
segment of the society. 

While I concede that certain 
(:oncept could be ideal, but this ideal 
concept will have to be judged in the 
conditions that prevail. I for one 
would like to commend to the House 
that it is not time that we conceive 
of this concept at this stage, this 
might be considered as an ideal 
·concept-and it is from this point 
. of view I would request the mover 
of the Bill to consider and withdraw 
the amendment that he proposes. 

Sir, the later part of Clause 4 of 
Article 15, by an amendment which 
is sought to be added, the concept of 
inter-caste matrimonial relations or 
their off-springs, is against a very 
wide concept. Inter-caste matri-
monial relationships or their off .. 
springs is an expression in my sub-
mission of a very wide connotation. 
Inter-caste marriage could also be 
a marriage within the two different 
communities having faith in the same 
religion. And supposing if the two 
castes which are already upper ca~tes 
and if inter-marriage takes place 
in these two ca~te  and if you would 
like to bring in the concept of sub-
article 4 of Article I 5 to the benefit 
of such people, I regret that it would 
be a matter of very wide amplitude. 

Even allsuming f'Jf a ~nt 

the amendment only confines itself 
to the marriages of an upper caste 
man with the Scheduled Caste, even 

there I do not know whether in the 
case of Scheduled.· caste man marry-
ing a girl from the. other caste, :the 
concept need not be. introduced 
ec~ se he himself and his ofF .. springs 
are automatically taken . to be the 
Members of the Scheduled castes 
and as the provision stands today 
they take care of ~ e  

But the difficulty arises where a 
man 'belongs to an upper caste and 
the girl belongs to a Scheduled Caste. 
H this amendment is sought to help 
only this type of cases, I do not think 
again would be doing a justice, 
beca1fte ultimately it is the male 
dominated society; and the fact 
remains notwithstanding the great 
compliment that lean give to Professor 
Sahib: . 

PROF. MADHU DANDA-
V ATE: But the Government is not 
that way ..... . 

SHRI P. SHIV SHANKAR: 
Society I am saying. Government 
has got to work for the furtherance 
of the benefit of society . t ~  

I am saying of the society that is 
constituted today. And looking 
from this point of view if the man has 
already advantages, merely because 
he happens to marry the girl from 
the Scheduled Caste, it is a big 
question mark where we should 
effect the concept of socially and 
ed ucationally backward classes 
and try to bring 'in this concept 
also within the peripheral approaches 
of the concept of socially and ed u-
cationally backward classes. It is 
~i e the gentleman may be verv 
forward and socially and educationaU}r _ 
much more advanced. Afterall, 
when we consider the social and 
educational backwardness of that 
person or his family merely because 
he gets,. married, he does not become ~ 
S9cially and educationally backward. "'II 
It is purely from thi, point of view. 
that I don't ·thirik that this part of 
the amendment is such which should 
~ accepted at this ~~~ .. J, ~t 9~ 
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say; may be that oilce, as l taid, 
·'the concepts· of the society and the 
socia-economic conwlsions that this 
country is taking, take a turn where 
. it becomes neceSsary for us to . int ~ 

ducc the other social and economic 
concepts, perhaps at that moment 
somebody can take it up. But· I 
submit that this is an inopportune 
. time for the purpose of taking up 
this amendment. 

On the same grounds, I would 
like to oppose the amendment to 
Article 335. 'Thc're also, the concept 
of matrimonial relationships with any 
member of the sa and ST and the 
off-srpings of such marriages, is 
s ~ t to be introduced. As I have 
said, merely because a man marries 
a Scheduled Caste Jady, that does 
not mean that he becomes a per-
son, as though belongillci to the· SC 
or ST, as the ca,e may be, in order to 
achieve the benefits which arc pro-
vided in the various provisions of 
the Constitution. As I said, our 
society undoubtedly is a caste-based 
society, and there is no provision, 
in law, as on to-day where 
under merely by vitrue of the 
marriage a person converts his own 
caste to a different caste. As on 
today, a man retains his own caste 
even if he has married a person be-
longing to sa or ST.' If this be 
the position, I am not in a position 
to understand how we bring in the 
concept of Article 335 for the consi-
deration of employment opportu-
nities. 

The last is with reference to the 
enumeration of the socially and 
educationally backward classes. Hon. 
Memben are aware that under Article 
840, the ~esident has the power to 
appoint a commission 'for enumer-
ating the socially and educati9nally 
backward classes. This drill was 
undertaken some time back in 
. 1955 when the Kaka Kalelkar comm-
ission was appointed.· Notwithstand-
ing the report of that commission', 
it W8$ decided by the Central Govern-
.. ment ihat the matter ahoWd be lea 

to the realm of the States,1O that the 
States may themselves take it up; an!! 
the House is aware that' some ·or.he 
States did appoint the Commissions. 
ThOse Commissions went into ·the 
problems of thesocia1ly and educatio-
nally backward classes in those States: 
They went into the details as to the 
criteria for enumerating a particular 
class as a socially and educationally 
backward class. After obtaining 
the requisite data-educational an(f 
t e ise~t e  decided as to which 
particular class could be enumerated 
as a socially and educationally back-
ward class. And, as I said, even 
in a State like that of mine viz Andhra 
Pradesh, this matter could be resolved 
only sometime in 1970 because in 
every State-I must bring this to the 
Dotice of the House-i.e. wherever the 
list of socially and educationally 
backward classes was prepared, it was 
subjected to the rigour of scrutiny of 
court ; and it is only in recent times 
that the courts have upheld those 
lists. And those socially and educa-
tionally backward classes have started 
getting the benefits. So far as the 
Centre is concerned, there is no 
such en e ati n~  SO far, except 
that the prtDYious Government had 
appointed the Mandai Commission; 
and they have submitted their 
report in December 1980. That 
report is under the scrutiny of the 
central Government. Therefore, so 
far as the Central services are 
concerned, there are no socially 
and educationally backward classes, 
enumerated backward classes 
who have been given the benefits 
as envisaged either under Article 
14 of the Constitution or 16 ·ot 
the Constitution which deals with 
equal opportunity for employment. 
There is none of that tyPe. But some 
. States, as it was very rightly said 
yesterday, in 9 States socially and 
educationally backward classes have 
been enumeratocl and some· benefits 
are Bowing to them for the reservation 
of seats in educational institutions or 
fo1'" a little bit of scholarships tor the 
off-springs of theSe c1~ or· ill the 
semccs they are getting a little reserva-
tiOn. ·So, as I said, to bring'in: again 
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the concept of economically backward 
dassess.I would rather say that Article . 
340 is still born in the sense that 
it has not been brought into force at 
a1l There are no enumerated socially 
and educationally backward classes. 
~  this is the state of affairs, to bring 
m the concept of economically back· 
ward classes into it and again going 
through the drill of enumerating 
the backward classes, I do not know 
whether it will take a quater of a 
century or more or whether it 
would only be brought into practice. 
I would rather put if this way. 
The same arguments that I 
have advanced with reference to the 
other two articles, namely, these, I 
consider to be not an opportune 
time for bringing in the concept of 
economically backward classes and 
injuring the feeling of a large 
segment of the society which the 
Indian society has recognised to be 
a society which . has undergone 
suffering from centuries. Therefore, 
let those who have suffered claim a 
little priority by virtue of the constitu-
tional prov1Sion which our founding 
fathers 80 assiduously fought that they 
should be extended to them. It is 
perhaps at an opportune time that 
these issues could be taken up; and 
in my submission, this would be a 
premature approach to consider these 
amendments at this stage ; and I am 
confident that the mover of the 
Bill would kindly consider it proper 
to withdraw the Bill having regard to 
the explanations that I have tried to 
. give. 

These are realities of life which 
we. are facing. Emotional problems 
have got to be tackled in a diiTerent 
fOrm; mere emotional opproaches 
do not solve problems; we are con-
cerned with tlle realistic problemL 
I ':would request ·the hone member 1:() 
cooly. _ponder over it and withdrawr 
. the Bill. I shall be gratetUl if e~ 
. withdraws this Bm so that we could . 
. consider these aspects. at a later stage w= ~t ~ t ~~~e proper 

MR. CHAIRMAN: Mr. Bhogen. 
dra Jna, "WOuld you like to reply 1 . 

SHRI BHOGENDRAJHA: I am 
disappointed to find that the major 
part of the speech-of the hone Minis-.. 
tel' has gone off the mark. He has 
replied on the 1ineson which the debate 
in the country has been going on . for 
long; whether the criterion should be 
social and educational or economic. 
Here the question is not 'either or' 
here the question is 'and'; an.d I am 
afraid, he djdnot take into cognisance 
this aspect thougbhe tried to touch 
this point. But perhaps he was afraid 
of it. 

Recently, during the last two ~a st 
in Bihar, the Government led by Shri 
Karpoori Thakur tried to have a Bill 
for reservation of the backward classes 
as under the constitution. I individu-
ally we as a party, and I think 
almost aU the political parties 
of the State supported that. 
But then the opposition came from 
those who were in the category of 
socially and educationcally backward 
and the economically backward among 
those classes. Their grouse was that 
the upper class in the so-called back-
ward classes were not only dominating 
but taking away the entire lion's 
share. (Interruption). So, the State 
Government had to put a criterion, 
again unanimously adopted in the 
Assembly, that those who have afamily 
which has got an income of Rs. 500 
and above shall Rot come in this 
category. Among those so·called back· 
~~c1assea ic a e ~ e than 125 
In Bihar enumerated In accordance 
with the provisions that the Minister 
has stated 8g in Sched.ule II and about 
13 in Schedule I, it was decided that 
out or the 260/0· reservation··all below 
Ra. 500 per month income from any 
source, ~ t e  trade, serviCe 
or anything all within that limit ~  
was for women, 30/0 for those ~ 
to the so-called non-bakward clasS:· 
~  to those· belonging to c ed~ 
I of the backward classes and 8% to 
thosebelonsing to Schedule II of the 
backwatd cIasIeI. about· 30 who were 



less backward than other but aU 
within Rs. 500 monthly income limit 
that, had to be done and that was 
passed unanimously. I as an 
individual not only had to support it 
from outside but write books and 
pamphlets, fight with the people and 
go among the people when many people 
had not the courage to go among them. 
So, what I have said is this is again 
perpetuating and creating statw guoi"". 
..:....the way our caste system has been 
a.ated. What I appeal here, what 
, I seek to introduce by the matrimonial 
section, is to make our social system 
mobile on the social lines, bring in 
mobility herCf.. This is not a new 
thing. Those who have read Manus .. 
mriti know how the four Vamas got 
transferred into 2500 classes. There 
it is mentioned that if a daugther of a 
brahmin gets married to'kshatriya male, 
the offspring will belong to a fifth class. 
If the daughter of a brahmin is married 
to a Vaishya male the offspring will 
belong to a sixth class. If she is 
married to sudra, the otT spring will 
belong to a seventh class. If the 
daughter of a kshatriya is manied 
to a brahmin, the offspring will belong 
to an eighth class and so on. Like 
that it has come to 2500 classes DOW. 
When the Britishers for the first time 
went about what did they find ? 
After all, how did it become 2500? One 
among the scheduled caste is not 
prepared to touch the water given 
by another person from the scheduled 
caste. That is the nality. Against 
thls, we have be.en fighting throughout 
our life. The Minister may not be 
knowing it. In 1940, I was declared 
an outcaste without taking any meal, 
because I had given 3 years time to 
our Pandit and 6months were there. 
In Gandbiji's satyagraha training 
camp, people were there and. they 
performed the rituals. When the 
outcasting bepn, all of them denied 
that they 1wl taken their meal. So, 
I had to take up the cudgels and I 
was declared an outcaste with-
out being an individual satyagrahi 
beCause I was a communist at that' 

time also. So, society has to be foUght 
and it hU 'to be resisted, wherever 

vested interest is there. most of those 
castes are perpetuating it and they 
are monopolising those things. So, the 
question IIftOt 'either' or 'but' 'and ceo-. 
nomically backward. It should also 
become the criterion. This is born 
out of the experience we have got 
inBihar and how we can fight it. It 
may be known' that M"mister's party 
took advantage of it the other way by 
mobilising--the so-called upper class 
people against this reservation. That 
is the tragic side of the situation, 
which the Minister must be knowing. 

So, I think that this Bill is not 
inopportune. After our experience 
since 1950, on the basis of that ex .. 
perience, for maintaining whatever 
we have sought to achieve and at 
the same time accelerating the pace 
and giving a new impetus to it, 
to bring about some mobility in 
our social order, I have sought to 
move this Bill. 

Mr. Moo! chand Daga has moved 
an amendment. I can understand 
that it is not easy for the Minister 
to accept off hand any amendment 
of this c a acte~  I will request the 
Minister to accept that amendment. 
I personally accept that amen.lment 
and I do not see any reason to 
withdraw my Bill. 

MR. CHAIRMAN: Mr. Daga. 
are you withdrawing your amend-
ment? 

SHRI MOOL CHAND DAGA: 
I want a classless society, but look-
inJ to the way in which the Law 
Mmister has replied, I withdraw 
my amendment. 

MR. CHAIRMAN: Has he the 
leave of the House to withdraw 
his amendment ? 

SOME HO:i. MEMBERS: Yes. 

bNntlnunI No.' 1 "'tIS, bj "-
withdrawn. 

~ 
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. :M.R. CHAlR.MAN: The ~ 
. tion is: 

"That leave be i ~d to ... 
Sbri Bhogendra Jha to WIthdraw 

SHRI BHOGENDRA.JHA: No, 
Sir; I have not sought leave to 
withdraw my Bill. I said, I accepted 
Mr. ~ a s amendment, ·but he has 
withdrawn. I have not sought leave 
to withdraw my Bill. 

MR. CHAIRMAN: Then I will 
have to put the consideration, 
motion to the House. This being 
a Constitution (Amendment) Bill, 
there has to be a division. Let the 
lobbies be cleared. 

. Now the lobbies are cleared. Th e 
question is: 

"That the Bill further to 
amend the Constitution of India 
be taken into consideration." 

The Lok Sabka divided. 

Dtvisioa NO.7] 

AYES 

Dandavate, Prof. M.adhu 
*Sultanpuri, 8hri Krishan Dutt 

Vajpayee, Shri Atal Bihari 

NOES 

Dabhi, Shri Ajitsinh 

Daga, Shri Moo! Chand 

Dalbir Singh, Shri 

Dennis, Shri N. 

Dogra, Shri G. L. 

Gehlot, Shri Ashok 

Gireraj Singh, 8hri 
.. Gowda, Shri H. N. Nanje 

* Jha, Shri Bhogendra 
Jitendra Prasad, Shri 

Kanna, Shri a a~ 

Kulandaivelu, Dr. V. 
Mallikarjun, Shri 

Mani, Shri K. B. S. 

Mohanty, Shri Brajamohan 

Murugian, Shri S. 

Muttemwar, Shri Vilas 

Nagaratnam, Shri 

Naikar, Shri D. K. 

Nair, Shri B. K. 

Panday, Shri Kedar 

Pandey, Shri is n~ Chandra 

Par ashar, Prof. Narain Chand 

Pardhi, 8hri Keshaorao 

Patil, 8hri A. T. 

Patil, 8hri Shankarrao 

Poojary, Shri Janardhana 

Prasan Kumar, Shri S. N. 
~ t ~ SqriK. 
Ranga, Prof. .. G. 

Rao, 8hri M. S. Sanjeevi 
Rathod, 8hri Uttam 
Reddy, Shri K. Obul 

Reddy, 8hri P. Venkata 

Sathe, Shri Vasant 
Ahmad, Shri Mohammad Asrar Shanna, Shri Nawal Kishore 
Rairwa, 8hri Banwari La! Shiv Shankar, Shri P •. 

Baleshwar Ram, 8hri i~a  Shrimati Ramdulari 
Bansi Lat, 8hri 

Tewary, Prof. K. K.· 
Bhagat, 8hri H. K. L. 
Bhoi, Dr. Krupasindhu ~ n  Shri P. K. 

Chavan, shri ~ B. Venkataraman, Shri ~ 

~ ~~ ~ ~~~  ·Wrongly voted for AYES. . .Wrongly vote4 ~ NOES. 



et a tas ~ia  ~ P. 
vernia, Shri Raghunath Singh 
~  Shrimati 'Usha ' 

Yaciav, 'Shri Ram Singh 

MR. CHAIRMAN: Subject to ' 
correction the result 1II0f the Division 
is as follows: Ayes: 3 ; Noes 52 

The Motion is not carried by a 
majority of the total membership 
of the House and by a majority of not 
less than two-thirds of the members 
present and voting. 

Tkt motion was negafitJea. 

• 
SHRI UTTAM RATHOD: Before 
we take up the next item may I make 
a request? Four bills are being taken 
up today. Mr. Mhalgi was given 2 
hours but he had taken 2 hours and 
45 minutes. Now my request is that 
Prot Dandavate be given half·an· 
hour and I be given five minutes 
only. 

MR. CHAIRMAN ; Two hours, 
are allotted for this Bill. 

17.31 hr •. 

, BLIND PERSONS (EMPLOY 
,MENT) BILL 

PROF.MADHU'DANDAVATE!, 
(Rajapur) : I beg to move : 

"That the Bill to provide for 
employment to blind per-
sons and for matters con· 
nected therewith or in., 

.;l IUU 
,(..e;mp.) .. 1 ~ 

cidental t ~t  b.e ~ en  
into' c n iae ati n~  

Sir, it is a great augury that I 
am moving this Bill for consideration 
in the year Ig81 which ,has been de:-
clared aU over the world as the Inter-
national year of the Disabled. 

Sir, t ~ entire world picture today 
is that in the entire world there are 
30 milliQn people who are blind. To 
our shock and surprise, out of 30 million 
blind persons in the world, the 
blind persons in India happened to be 
10 million. That is only next to Egypt. 
This is the position of population of 
blind persons in our country. 
Therefore, I want to move for ~ con-
sideration of the House this Bill, which 
strives to give some opportunities 
to the disabled like the blind persons 
in the country, and I have not the 
least doubt that even the Goverm:nent 
is sympathetic towards the blind. 
Already some negotiations have taken 
place and, inthe spirit of the negot4-
tions that have taken place with t~ 
representatives of the National Feder. 
ation of the Blind, I am sure the Mini. 
ster concerned will not find ~ii  
difficulty in accepting the BiQ, 
which I have already a~ e e 

the House for its c ns c ati~n  

As far as the blind, in the country 
are concerned, who number ten miJIinA, 
though they have . total darkness .an 
around, I do not want them. to have 
darknessin their life at least injob op-
portunities. It has been t e~  

and psychological experience that as 
far as tbedisabled e s ns~c ~ 
when they are ~ ed ~~ cs ectt  .. ' 
one particular human faculty, thC# 
other human faculties are ~ 

, , , 

.The. following Members also re-' recorded their VQtes. 
AYES: Shri Bhopend,pl Jha. . • . 
NOES: Shri . i~an Dutt s~tan purl and 8hrl B.ontosh Mohan e~  

'l\rJOved--'with .the . recQlllendatlon of the President. 
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and brightened. ~  give only one 
Ulustration, whieh is a beautiful 
iUustrationoftheworldfamousmusician 
and ~  Ludwig Beathovan. He 
was a musician of world renown at 
the age of 3!Z. While giving a piano 
performance, all ofa sudden he became 
deaf. But that deafness did-not blur 
his memory ; on the other hand, 
his memory got sharpened and he 
remembered. the notes in his brain. 
After becoming totally deaf at the age 
of ~  he d~d one of the most 
beautiful symphonies of the world. 
That only Ulustratca that when one 
man loses one human faculty, there 
are other human faculties which get 
enlivened, brightened and intensiCied, 
and that happens with the blind also. 

It is my experience with blind 
~en  whom I came across in the rail .. 
ways, if there is total darkness around 
~  they 'are able to do with the, 
hIghest sense of responsibility whatever 
job is entrusted to them. I may 
quote here only one illustration, 
with your permission. At the 
Calcutta railway station we had one 

r blindman as an announcer. The 
passengers wrote in the Suggestions 
&ok that he was one of the best an-
nouncers available at the Calcutta 
station. That only shows that a 
man might be blind, there might be 
darkness around, but there area number 
ofotberfaculties which are developed 
tothebestof his ability, in orderthat 
he may be: ~ e to get some preferential 
opportunities. 

, We are living in an era in which 
we find that there are certain handi-
capped persona ; while aomc are phy-
aicidly handicapped. lOme of othen 
are sOcially baDdicapped.. We want 
that all these socially and physically 
handicapped should be able to run in 
the race of the aoc:iety effectively, they 
should be able to have ample on-
portuDitiea for the development of thdr 
human penonality and. it is with 
thiaaoblepeilpecti.vo that I have-1 .. -I 
the aWre Bill before you. ~ 

In this BiU provision is made for 
the reservation of jobi for the blind 
persons in the country. There are 
certain. dermitions that are given. 
, "blind" is a very vague term. There .. 

~ i  it~ the helpofmedical 
s~entists and SOCIOlogists, we have 
tried to work out how exactly we will 
dei'ane a blind man for whom pre-
ferential opportunities in jobs, reserv .. 
ationofthree per cent jobs, will be made. 
The relevant provision says: 

" 'Blind person' means a person 
who is blind according to 
the fonowing standards,-

(i) total absence of sight or 

(ii) visual equity (with correcting 
lenses) not exceeding 20/ 
2000 or 6/60 (snellen) 
in the better eye ; or 

(iii) angle of visionsubtending 
200 or less in the better eye" . 

In the medical terminology this 
would be the definition of a blind per-
son, and such a person would be able 
to avail of preferential treatment in 
job opportunities. 

When this Bill becomes an Act, it 
has to be implemented. So, it is very 
necessary that certain modus operandi 
~ to be built up to see that genuine 
blind man are able to get the jobs. 

Therefore, in this "particular Bill we 
have made provision for the creation 
of authority by appropriate govern-
ments and also the creation of a chief 
authority. These authorities will 
be created by appropriate governments. 
They will be registering authorities. 
The regiatering authority will be 
a\lIe to maintain the list of bliad men 
on the basis of various tests to which· 
I have made a referenCe. It is abo 
to be ICCD that about those who get 
the jobs 3, per cent is the percentage 
that I have prescribed in the Bill that: 
I a ~ moved. for ide a~ Very. 
often'1t happens that even when' you' 
prcacribc a., certain 'percentage there 



i~  Blind "'''0."" . PBALGUNA 15; 1902 (SAKA)' 
I 

(Emp.) Bill 

are certain· vacancies and there comes 
·the question· or carry forwanL AI 
· I8t as this aspect is concerned, my Bill 
. says that tWscl,rn' fCIWard __ pheDome-
~n regarding v&cancieswilJ continue 
upto the fourth year and about how· 
much will be the accumulation of the 
carry forward vaCancies, ~ in c0-
operation and consultation with the Na-
tional Federation of Blindmen we have 
come to the conclusion that they are 
willing to decide that as far as theaccu-
mulated vacancies due to the carry 
forward process is concerned, the re-
served as well as the unreserved vac-

~ ancies together should not go beyond 
50 per cent. They are not insisting that 
50 per cent carry forward vacancies 
should be only for the reserved. 
They say that whatever vacancies 
are there reserved as well as unreserved 
out of them a maximum of So per cent 
should be allowed to be given to those 
who come. through the process of 
carry forward and that provision 
has already been made in the Bill 
that has been brought here. 

WitQ all these prescriptions, the 
question comes : Which will be the 
authority and which will be the 
organisation which will try to see 
that various Bills or various pro-
visions of the Act are effiectively 
implemented? Therefore, this 
Bill !uggests an expert body and 
that particular expert body which 
will be called as Board of Experts, 
will try to check whether the blind 
can do work with the modern aids. 
As far as the blind are concerned, 
fortunately in this age of scientific 
and technological devlopment, we· 
have a number of aids a number of 
devices with the help of which blind 
men can function very effectively. 
As a student of Physics, I would 
like to give a very s~ e illustration. 
Very. often· when the blindmen are 
moving in the forward direction, 
they may come across doon, they 
may come across windows· or they 
may come across a. solid obstacle. 
· How do they detect that there is an 
· obstacle in the path.? They will do 
with die helpot an ultr.sonic device. 

TheY should be able to ~ the uJ.. 
~ signal. If there is any ~ s . 
tacle m die way, then that .signal 
bounces back and with the interference 
of the transmitted signal and the 
resulting signal, there are frequency 
variations which can be detected 
with the help of ear-phones that 
are used for the blind men and these 
changes in the frequency are also 
related to the distance between 
the blind man. and the obstacle 
which comes in the path and 
since these frequency changes 
are proportional to the range 
of the obstacle, it will be possible 
for them roughly to calculate and 
estimate what exactly the distance 
of the obstacle that is coming in 
their way. Such aids will be made 
available to them. For them there 
are different types of books. They 
cannot see and therefore, the visual 
aids will be of no use. But there 
are different types of devices by 
which they can write and read. 
These types of books will be made 
available to them. By certain tests 
they are able to function very effec-
tively. For that, certain mechanical 
devices are available and with the 
help of these devices, if they try 
to undertake any particular job that 
is assigned to them, it will be the 
Board of Experts that examine 
from time to time whether those 
aids which are made available 
to the blind men arc being eftectively 
used and proper level of efficiency 
is maintained by blind men who 
are given preferential opportunity. 
So, with the agency and the modu 
·ojJerondi of this particular ereatios 
of an expert board, it will be possibn 
for us to see that on the one s Ie 
preferential opportunity is off de 
to the blind men and on the 
other hand, the level of .efticincr. 
is also maintained. That will 
be the function of the Board 
of Experts and we have already 
provided for that in the Bill 
that has been already prepared. 
Then some time there are likely 
to be disputes •. Who is supposed. 
to . be the employer? Which 
are supposed to be the· .. agencies. . 
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\\,110 . are there to . employ ··them ? 
'There can be Central Gcmrnment. 
There can' be State Government. 
"There can be quasi-goveimnent 
agencies. There can' be public sec· 
"tor units. There can be industry, 
trade and busineess. There can 
'be educational institutions. These 
. are the various places. Who will be 
supposed to be the employer to 
employ the blind man? Anybody 
who employs fifty persons he is 
supposed to be the employer in the 
Bill and that employer will be 
obliged to see that the blind man 
· is given opportunities to the extent 
· ofRs.3%. If there are any disputes 
in that case those disputes are to 
be referred to the authority for 
diaputes whichagain'has to be created 
by the Government. I am sure 
with the help of that authority 
it·will be possible for us to see that 
· those particular disputes are 
amicably resolved. 

Then there is a provision for 
Advisory Councils at variolls 
levels. The Act is there.  Various 
provisions are there. One has to 
see that the provisions of the Act 
are effectively implemented and 
in order that various provisions 
of the Act are effectively imple-
mented, I have already made a 

I provision for the creation of Ad· 
visory Councils at various levels. 
It will be posSible to see that these 
blind men get preferential opportu-
nities. They will be able to fulfil 
all the provisions of the law that 
will be enacted. 

With all said and done, it may 
happen that because of the 'llinited 
-job opportunities that are available 
in a developing c n~ like ours, 
even after the adoption of that law, 
atter the. Bill becoming an Act, 
it might be possible for some of the 
physically· handicapped not to get 
adequate opportunities, the pre-
ferential opportunities, that are 
otTered by, this :Bill.ln ·'1uq,. case 
I have. already .. made a provision 

in the Bill. In.uch cases ~ .. 1 
. allowance of RI. 300/-per month 
I should be made available to the blind 
I penon whose name is 8lready en· 
. tered in' the register-not one who 
claims to be a blind . man. But a  . 
person who has been accepted as a 
blind man"the registered authority 
has accepted him as a blind man. 
Registered authority has already 
entered his name in the register. 
Such persons who are already en-
iered in the register but are not 
able to get the opportunities of jobs 
on the basis of the enactment, they 
should be able to get an allownace 
to the tune of Rs. 300/-. Now, that 
is the provision that has been made 
in this particular d a t~ With 
this background I have not the 
least doubt that it will be possible 
for us to provide preferential oppor-
tunities to the blind in this year' of 
the disabled. Unfortunately, when 
blind men tried to-project their 
point of view before the Govern-
ment, initially there was an at ~

phere of confrontation. But pro-
bably in this land of Gandhi, 
even the suffering of the commor 
man roused the conscience of the 
man who hits them with lathies. A'\, 
one stage the blind men Federa-
tion when they took out processsion 
to submit a Memorandum had to 
face the lathi charge, next time, 
they found that in this land of 
Gandhi, the land of self-
suffering, even self suffering en-
livened the frozen conscience of 
the rulers and they were able to 
convert the atmosphere of confronta-
tion into atmosphere of c e ati~n  

They were able to have e~t  

negotiations. I' am told that some 
sort of agreement has already been 
arr ved at. Half way agreement has 
already been made. Some of the 
attempts have already been made. 
But they have a long way to go. 
'Miles to go before we could sleep.' 
that is what Panditji said in the 
words of Robert Frost. . Blind men 
~  saY' even after the negotiations-
'I havemj.les togo before I sleep. • 
That is what the" blind' men'Will 
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Here is the Law MinUter. When 
~~ was speaking on IIOIDC other Bill, 
~t me to quote him. He was 
reminded about the mic1 night· of 
14th August and the beginning of 
the 15th August, when late Paildit 
Jawallar La! Nehru spoke in the 
historic august· body of the Consti-
tuent Assembly. He said, in· ringing 
words, at the stroke of mid .. night 
hour J "When the world sleeps, India 
will awake to life and freedom." 
A moment comes which comes but 
rarely in history, when we step out 
from the old to the new, when an 
age ends, and the soul of a nation, 
long-suppressed, finds its utterance. 

I am sure, you will be able to 
see that the physically and socially 
handicapped men in this country 
will be able to get a preferential 
opportunity so that they will be able 
to enjoy the fruits of their labour 
and fruits of their toil. Really 
speaking, those ringing words of 
I'andit Nehru, on the mid-night of 
J 4th August, 1947 will come to 
. fruition and they will realise that 
~e have fulfilled our tyrst with des-
tIny. I hope, in that spirit, the 
Minister of Law and the House will 
accept my Bill unanimously. 

THE MINISTER OF LAW. 
JUSTICE AND COMPAN .. ' 
. AFFAIRS (SHRI P. SHI\ 
SHANKAR) : The Minister 0 

Labour. 

PROF. MADHU DANDA· 
VATE: Whoever it is; the Minister 
concerned. 

MR. ~  ·Motion 
moved: 

. "That the Bul to provide for 
_ employment to bliDd penons 
and for matters connected 
therewith or incidental· thereto, 
1 (.taken into· consideration." 

~  MOOL ,CHAND DAGA 
(Pall): I beg to move: . 

,cThat the Bill be circulated 
for the purpose of elic:ting 0rinion 
thereon by 30 June, IgBt.' (I) 

17.511 hn. 

ARREST OF MEMBERS 

MR. CHAIRMAN: I have to 
infonn the House that the following 
communication dated 6 March, Ig81, 
&om the Deputy Commissioner of 
Police, New Delhi Distirict, New 
Delhi, addressed to the Speaker, 
Lok Sabha, has been received:-

"I have the honour to inform you 
that I have found it my duty 
in the exercise of my powen unde: 
Section 188 of the Indian Penal 
Code, to direct that Shri Mani Ram 
Bagri, Ch. Multan Singh and 
ShriJaipal Singh Kashyap, Hon'ble 
Members of the Lok Sabha who 
voluntarily courted arrests by 
contrevening the Prohibitory Or· 
den promulgated u/s 144 cr. 
P.C. have been taken into cUs-
tody at about 2.45 P.M. on 6-s-B1 
~  Rajpath/Rafi Marg eros-
smg In case FIR No. 102 PS, Parlia-
ment Street. 

They are at present being kept 
at Dr. Ambedkar Stadium, De-Jhi 
Gate, Delhi and will be produced 
before the Metropolitan Magis-
trate, New Delhi, shordy. tI 

17.53 hra. 

BLIND PERSONS ~  
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~t t  ~~ ~~t  ' 
qy qy t i ~  ~ ~ if qo . 
~t t i ~  
~ it  1977* 49,85Sf1flAFttr 
~~~ 1 i  3031 i i i 1 ~  

~ ~ it·, I 1978 if 58,325 

""'= ~  ~ vi 3,893 , 1919 it 
64,136 m-q .r 4043 I 1980·it 
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~i  t~ .. ~ ~ I 1975it 
11. 5 ~  1919 if 14.1 ne 
. ' 
1980 it 12.6 'tTi"e I ~ "" ~  
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~  ... 

MR. CHAIRMAN: I hope 
you would continue your speech 
next time ? 

. SHRI MOOL CHAND DAGA: 
Yes, Sir.· . 

MIt. CHAlMRAN: Shri ... 
:MalJ.ikaiojun. . 
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RE: LATE SITTING OF 'nIB 
HOUSE -, 

THE DEPUTY MINISTER 
IN TJIE ~  OF 
RAILWAYS AND IN THE DE-
PARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI 
MALLlKARJUN) : Mr. Chair-
man:, Sir, I request the House 
to sit beyond 6 P.M. from Monday 
to Thursday to transact the busi-
ness. 

SHRI ATAL BIHAR I VA]-
~ PAYEE (New Delhi): May I 
know whether this proposal _ was 
disc~ at the meetmg convened 
by the Minister of Parliamentary 
Affairs? 

SHRI MALLIKARJUN: Today 
in the afternoon, in the informal 
meeting of the opJ?Osition leaders, 
it has been mentioned. 

$HRI ATAL BIHAR I VA]-
PAYEE: To mention this is one 
thing. The question is whether the 
opposition was pr(".sent. I was not 
present at the meeting. Did the 

~~  opposition leaders agree to that 
proposal? 

SHRI MALLIKARJUN: Yes, 
they have agreed. Ultimately, it 
was decided in the Business Ad-
visory Committee. That is the 
forum where formal decision will 
be taken. 

This is for the period, from Monday 
to Thursday, not throughout. 

SHRI ATAL BIHARI V 1\1-
PAYEE: May I make a suggestion? 

GM'Gll'NIl-4090 LS-30+81-890 
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.' 

of the HOUle 

Let a meeting of the Business Ad-
visory Committee be called on 
Monday. We could meet dUrplg 
lunch and then decide. 

SHRI MALLIKARJUN: If 
the hone Member so insists, then it is 
a different thing. Otherwise, this 
can be accepted by the House. 

SHRI ATAL BIHARI VA]. 
PAYEE: I do not know why the 
Business Advisory CommIttee is 
being bypassed. You have a majo-
rity there. We are always there to 
cooperate. Let a meeting of the Com. 
mittee be calIed. 

SHRI MALLIKARJUN : 
Because of t ~ two days which we 
lost unexpectedly, we have to transact 
the business. In that context, 
the request is being made to the 
House to sit beyond 6 O'Clock from 
Monday to Thursday. 

PROF. MADHU DANDA. 
VATE (Rajapur): !\1r. Vajpayee has 
given a very constructive proposal. 
On Monday afternoon, during lunch, 
hone Speaker can call a meeting of 
the Business Adv'!\ory Committee 
and there we can decide f()rmally. 

MR. CHAIRMAN: Let the 
Busines.1l Advisory Committee meet 
in the afternoon on Monday. 

The House stands adjourned to 
meet again at 11.00 a.m. on the 9th 
March, 1981. 

18.0fol hr •• 

The Lok Sablza then adjourned till Eleven 
of the Clock on Monday, MaTch 9, 1981/ 
Pltal,una 18, I 902 (Saka) • 
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